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LOK SABHA DEBATES

LOK SABHA
Tuesdgy, July 28, 1970/Sravana 6,
i~ .. 1892 (Saka)

13 ,\'-, ——
The Lok Sabha met at Eleven of the
Clock
[MR: SPEAKER in the Chair]

MR. SPEAKER : The Prime Minister
will introduce the new Ministers.

SHRI H. N. MUKERJEE (Calcutta-
North-East) : rose —

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, before she introduces
the new Ministers 1 wish 1o submit that
in the obituary reference yesterday there
was no reference made to Shri Pattom
Thanu Pillai, who died recently, He was
a member of the Constituent Assembly,
I know it for a fact-and 1 think this
House should also express its sentiment
over his death.

MR. SPEAKER :
this morning about it.
about it.

DR. RAM SUBHAG SINGH (Buxar) :
This matter was raised yesterday but it
was said that ‘ie was nota member of
the Constituent Assembly. This must be
found out and in case he was a member,
a reference must be made to his death
also.

You lalked to me
I shall find out

P —

INTRODUCTION OF NEW MINISTERS

SHRI H. N. MUKERIJEE: Sir, there is a
point of order and a point of propriety
in relation to the introduction of
Ministers to be made by the Prime
Minister. The Prime Minister has every
right to choose her flock of Ministers,
determine their composition and shuffle
them like a pack of cards or musical
chairs, whatever it is. She is welcome
to that. But this House, to which the
Council of Ministers is resronsible under
the Codnstitution has a right to know,
particularly at a point ol time when there

is @ massive reconstruction of the Cabinet,
when important Members make a noise
about their reluctance to be moved or
demoted before they yield, when there
isa near concentration of power in
functions and that sort of thing in the
Prime Minister, .. ... (Interruption)

MR. SPEAKER : She has got the right.

SHR1 H.N. MUKERIJEE : It is a very
important paper which talks about a one-
woman band in the Cabinet.

MR. SPEAKER : I do not allow this
goint of order,

SHR1 H. N. MUKERIJEE : You musg
first of all listen to the point of order.

MR. SPEAKER : You have already
indicated the direction of your point of
order. She has got the right to reshuffle
her Cabinet.

SHRI H, N. MUKERIJEE : Let me
refer to rule 389 which gives you
certain residuary powers and which
entitles you to interpret the
rules so that a healthy development of
conventions takes place. We are a new
Parliament functioning in a new context.
Vitthalbhai Patel could do all sorts of
things in subject India and il in the
Parliament of independent India | want to
see that Cabinet changes ol a collec-
tive nature are explained by the
Government  before Parliament and
the country, you are trying to put it
down. | would like to know how we
stand in regard to this. This is not
a Question of my having confidence
or no confidence in  tne Ministry.
That is a different Question which will
be agitated differently.

MR. SPEAKER : May I know how it

is a point  of order ?

SHRI KRISHNA KUMAR CHATTERIJI
(Howrah) : Sir, the point of order is
not intelligible to us.

MR. SPEAKER : you want  cerlain

imformation.
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SHRI. H. N. MUKERJEE ® 1 do not

-want any information. The proceedings of.

the House are being interrupted in order
to introduce physically certain new

incumbents to the Ministry, while asa
matter of principle the whole idea of
chenge in the Cabinet, the expansion
of the Ministry, the changes in
portfolios and the case of reluctant
Ministers should have been explained

before Parliament before the introduction
takes place. That is a foint of
principle. If this principle is not
upheld by the operation of the Rules of
Procedure, 1 do not know where we shall
trave] to.

MR. SPEAKER : This has been the
<onvention of the House that when new

Ministers are  appointed, they are
introduced to the House by the Prime
Minister before the question Hour. The
Prime Minister need not give any

aeasons for that.

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
“GANDHI) : With your permission, Sir, may
1 introduce to you and, tarough you, to
the House my new colleagues Shri
K. Hanumanthaiya, Minister of Law
and Social Welfare, Shri Perimal Ghosh,
Minister of State in the Ministry of
Health and Family Planning, and Works,

Housing  and Urban  Development
(shri Surendranath Dwivedy. He is a
renewed Minister.) shri  Narendra

Singh Mahida, Minister of State in the
Ministry of Defence, Shri Om Mehta,
Minister of State in the Department of
‘Parliamentary Affairs, Shri Ram Niwas
Mirdha Minister of State in the Ministry
©of Home Affairs, Shri Nitiraj Singh
Chaudary, Minister of State in the
Ministry of Petroleum and Chemicals,
and Mines and Metals, Shri K.R.
Ganesh, Deputy Minister in the Ministry
of Finance, Shri A.K. Kisku, Deputy
Minister in the Ministry of Education and
Youth Services, Shri R.S. Panjhazari,
Deputy Minister in the Department of
Parliamentary Affairs, Shri P. Parthasarathy,
Deputy Minister  in the Department of
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.- Parliamentary  Affairs, Shri Jagannath
Pahadia, Deputy Minister in the Ministry

Tof”  Food, Agriculture, Community
Development and Cooperation, Shri
§. K. Tapuriah) He has  become

purposeful again) and Shri Bishwanath
Roy, Deputy Minister in the Ministry of
Labour, Employment and Rehabilitation

(Interruption).

. SHRI KANWAR LAL GUPTA
(Delhi Sadar) : What about the reshuffied
Minister who had been insulted and whose
portfolio had been altered. ., (Interrceprion).

SHRI PILOO MODY (Godhra) : The
Prime Minister should have started by
introducing herself with all the portfolios
she has taken. (fﬂterrun:ion)

St wWaens g - werm APaw, AT
AT WIH WET Y g7 g,
(waagm=). ..

Wt TRATE TEE (FroEe)) - gers
agieT, ggEeaar St # gAY ¥ETd 2
difge f5 sas sw & ww e fam
) ag @ wfasy qadar fs ¥ g 8
ar AT § | (saTan) .

SHRI PILOO MODY : The Prime
Minister has left the House. So no ques-

tion can be answered.  (Interruptions)

ORAL ANSWERS TO QUESTIONS

Loss incurred by Durgapur Steel Plant
due to Strikes and Bandhs

+
SHRI SITARAM KESRI :
SHRI R. BARUA :
SHR1 RAGHUVIR SINGH
SHASTRI :
SHRI YAJNA DATT SHARMA :
SHRI CHENGALRAYA NAIDU :

*31.

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to

state :

(a) whether it is a fact that the
Durgapur Steel Plant has been incurring a
loss of Rs. 1.2 crores per month due to
strikes and bandhs;
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(b) if so, whether Government have,
made any inquiry into the frequent strikes
and bandhs; and

(c) the steps prorosed to be taken
10 prevent the strikes and to tone up the
administration ?

THE DEPUTY MINISTER IN THE
MINISTYR OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) (a) Yes, Sir.

(b) and (c). Frequent sirikes and
bandhs are mainly due to poor industrial
relations, inter-union rivalry, tendency to
exploit trade union issues for political
ends, etc. To improve industrial relations,
bi-partite discussions between the Manage-
ment and the recognised labour unions
are regularly held. In the last eleven
months, 26 agreements have been signed
between the Management and the Union
covering large number of areas. A new
bonus scheme is ready and Munagement is
holding discussions with recognised Union
for its implementation. The Management
of the Hindustan Steel Ltd., has also
invited the active support and co-operation
of all political parties to ensure that
strikes and bandhs are avoided.

=t dare #EIt o oweger W,
gEafas &1 & wada gaige Al
sfasia ot & ag gwit ¥w & o faees
oFIATHY §  IAFT OF THIE 2, I8! OF
qaEq | Avz FaT9 F WA N FrAOICM
gafeqa gt war & w7 N wgwv farwiew
gl & faasr awg & zvigr sk
sfaem & smaw ¥ aga a@r afa @
@Y 8, 98% Ie9EA & wawT wfa g1 @
2 o' a2 9T T@ wwew ¥ @) gEAl 9z
w ¥ gak graw A & Figar g fe gwa
¥ ¥ 9z ggl 9T 39! ox  dwwrEe
'(q I

s AT . |I9 wiew T &
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st @araw ¥\ ;. fgo =[E F
w2 gart & amaem ¥ F@w & fw
fatea geaw, @9 WX GuT & W,
FafIT & Az § A ST @ asar
a1 I gy *@ froaz sty &
st g § e Tw afe ®) e go
1 Tl Aglar 39 sTasm w de
T ¥ gzre fof) 7a 22 ¥ A )
A W9 @ F Wz 97 v ag e ¥ 75
a% ?

ot gEenT AW €W . weqer qLiT,
7g gersa ¢ fr guiqe & seama v gar
2 WY Iq A ow T awg 9z 0§ fragt
93T AaT fageaa $) 9@ ¥ qgsAIgen
78 W & AfFT ma gpag o Fawae
%1 ag ®ifax & f5 q9gd & o faswe
agl 9T gar adsr wrd fear oy afe
IIET TTIFT A qF |

JEf A% W 99T W AgF E 8
SREA §1 AGT T gIAT TA, sq Fwen
# o7 3 N urw as fewm & vk § o
AW AR I M FE O AT ¢

st laruR ®7 : geam wglag,
urr @A § fe gdrar o meq wAn
faarg Wlx ® @l &g e bm §
afier agi 9T w8 0 w1 81§ TRIFGA
agY glar § wafs guige ¥ favacgea,
g 91T 80T O A &) v wRam ¥
W 33asy # W fear 3 15 26 a1
gfras & & qulicz go 1 & tq go3ygfa
§ & oA g g fs ot atfafesa aidfa
w91 3o Algr v & fan guigr /g
FeqiaT & 4 § aga a8 war wq @l
% ggwt AwF % fao & @ www
gfeqmir 7 W E 7 (sq1amd).......
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I@IA o axacy H H E I9H aFW H
# smat mgar g f& O uwelfas @@
gufgr & @z sfasza & qmur 3w FT
qqAr 35y WM ®IEAT WA & IAWI
geEAT 3 § feg ma ¥ w11 &
AT g ?

»l gEFRT @Rt W AgA AN
g7 & femdt ot feg awgd s
Hrar sar mgaY & wfwT g 9g Ted €
fs aef ax fasfema ¥z fear s,
Hax wawfz & fwza AF gl afs
01T &7 9% ' cafee g foafes §
7 agfarma sxfamr & fe aiz &
ezt M7 age A fefima Y dseq v
& fau fag frew &1 Fdandy agadz #1
wAT GEAT IAW AT ALY ) Ay
# guwaAr z 19 9T WX dAAWEE &
wRfamT w=g TR gA 7 A gmu
2gF TT Jeqraq ag KA1 2

=t TgatT fag met oA, & g9
wEIeT § ag FAAT Igar § fF gaiqe #
2 T gifT ¥ Al Ao A A
gt grat afew agr Txoa wreA@ ¥ aF
Jaia # SNfear O QA § AR feazgir
z&l # ma F qrqr wrar g, 9F W< gaq
T @A & ST | & 6 9
FU@RIY 1 IR VFar § A I
qz g At & A1 €1 3T g7 A F
NG gy T fadsh aeni } 5t gw g AN
gMY SRAMAT R JT-FE T gAML TR
FOT TEqAT WY AGHT AT AR § 7

g §Y ag ag 5t gag fs gordr N
gt Cxfegaa faeaifedt w1 & e dza
foad gfa &, sat @ A § w0
TeaiE § ol wur afl Fadsh wovoes oex
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3 A9 ST F1 A aifeg ga@ § fag
WMT-TIT GRIT AT AW @y & 7

it gEFRT T WA @l AF g
I8 @ 910 fed wier T A 91 w1 Al
9T AIRAT & 38+ At ¥ AT qu@ g
zfaar agf & wwaTr wi-wd) OF qEFT
8% § Afwd ag ga wams a1 a8 Agl
g o saxr 91 @ Afeq fagr wa
AfF a1 ) 3aF a1 § O agFrEA A
JEr & M el FIAE WY AT E )

ag @i 1ag g fway fadt area @1
gra gnigT & &1 cdiz & wogd H A
wAtez oAk s 4y 9g A ATg fF
FIT 98 & q2f 9T 997 fagraqd 3 Ag!
w2 Afeq a7 y ady aradar fr A3
9g= wx frm 5 zn 9T 2 f& Taz ol
fqadz @i gHa AF &)

sgi aF &z gefezaw faamifedt
FW F MEIFT ¢ AW aF ag A @ie
F WeE7 agl @ FqifE 08 gEEEr grEwE
& wige afaq gar g AT wwar 176
Fagfen @ zafam s @t & gw 59 7af
Fg1 T1gd 2 Afwa wgh % g ;7o dlo
F aisgs & ag gant feediaa 97 ¢ A%
s 4Y gafgr = caiz 1 fgwiaa &
fam, wiz & @t ) a9 K FEW
g mia gd dle ;Mo dlo &1 LRAAE
FAT M AR 54 NI X gR  TAH
IEL TEARIE FUT | Hlo Wo Glo &
faagr w71 w1 gare W Ag gar g

it TgAT fag ot 1 3A%) @ R
sgag A fearz &7

i} gEERT AW W ;AT Ad

it gwwe @At . wege Agiew, AR
qed & Ay & §
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(%) 57 coiz & ga JeqrEa F AW
qaar @ AT g a6l ¥ FJT0ET B A
feadr g ?

(@) @ cmiz &1 e wA@ F
frsest gt 99 &, amz @) I R, afX
gf, @ JaFt Ao & FqC fedar @+l
mar T TAE F1q g F41 I AL F
fanig & ®f awdAlsr 9 o IEH
JITIET W ARAT 931 HTIZE AT M
FivHz AW A S gy 3 ?

ot ggemz gt waw o gnige &
TEqIH FIAF T §EIEE Hyfaer 1, 6
fafaga za & waiq 16 M& za & afeq
IAET A q1ES TqrZA 8 AZ 6 WA aq
¥ sqigr g § 1 Tq&l gAYy 9 A9g TZ
2 f& gt qz st A9z w1 AVIHT @
2 ag £3 a1 1@ fF Frand § serraw
ag ag miar | gEAAT q7Eq ¥ F FAAAE
Gag T F X ¥ gaw fear 2 Y qg
Wi gt awar # fx fear ge a% @9wde
F1 4 3g% 7T § AT Fef aF sAR
GAG § ARIH B HIC IRHT OF @GE
2T qT A WET AT AT IAET
I1q¥ET 92 &2 W A I9H R Far
21 mh i ¥ oY 14 g3t #Y gaw gt
@ 38 AF A 7 agh 7T qYA) grAE
& MezT gao g€ 3qi® q2 78 IT
50dF =iz® 41 T 14 gar§ & gk
IqH A TFAHE T THAA IFAT IAFI
79T aF{ET 3 w0 w947 £ 59 feey
® Al & AY ofT e agi oA &
qr SIEE HAR B ZFIET WAL 92 A3
AT A I FIRD TRATT graT R

it awee vt . W W FIRA A
gy QT et § N FAT AT T ST §
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fs gaa famfg & &§ awilst Sy ¥
IIgeATH AT DT F SOy ¥
Qe g ?

St gEERT T SN ;Ao ¥ et
foenr & 21g 7@l @ afer wrd &
TmA ¥ &f g swnfal o gk &
faad f§ seqrza gar §

SHRI SRADHAKAR SUPAKAR :
The hon. Minister has stated that certain
steps have been taken to improve the
labour-management relations. May 1 know,
Sir, whether these steps have shown any
concrete results ? That is my Question
No. 1. Another question is this, T want
to know, when suddenly this expansion
of the steel plant was increased from one
million to 1.6 million tonnes capacity,
whether the steel plant has reached a
reasonable capacity of production.

SHRI MOHD. SHAFI QURESHI :
Replying the last Question first, as I
stated, the installed capacity for Durgapur
is 1.6 million tonnes. There was a time
when it came up to LI million tonnes.
But, unfortunately, production this time
is 0.6 million tonnes. There are various
steps which the Management have taken to
improve labour relations. They have divi-
ded the unit into different zones and there
are coordinating committees functioning
at different zonal levels and there are
weekly meelings and periodical meetings
held between management and labour.
And we are trying to see that whatever
legitimale grievances there are, are reme-
died.

SHR1 SRADHAKAR SUPAKAR :
Have these steps shown any concrete
results ?

SHR1 MOHD SHAFI QURESHI :
These measures by the Management
have been tlaken qQuite recently. We have

yet 10 watch the results. There is slight
improvement in the production noticeable
during the last month.

5t g q, foewrdt © gsuw wdEg,
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qizg ot #t fde A gaige e e g
ot § 3% feaw1 waifaa fear man, fead
gt e feqr q@ ? @g g W A
sy #t feden §, qafas wewefsw
2t #1 fE § At & s mga g
IAF A1 ¥ FA1-AAT FIW  IIMA AT W
AT A 93 AT WX 1 ®AE 20
A1E FT A g WEA W[ B W@ § 9WH
fredawiz w1 fraar fgear &, daifesm
oy sreg o1 gl 9§ gaw fagAr
feemr § YT Aax gaew wi fram fggan
27

Teqr@ aur W@ gonfrator s
(s qo To wa) : qidy FAE A TE A
gark 7€ 4 f& T8 @iz w1 W@ fow
afaw &1 g1 Wifge 77 AT w=ar A&
2 1 gt aw AT Y &1 @A § IFH AR
¥ gegia wi§ Aw gt o Afew ag
azfwenAl 1 aig § WX W A 9g @
agt & f& a3t 9T FaT wAiw § Ak
T A2 Y oAz F H2qqg & 1€ g=Afq
afigidafigaudt §r gk 8 fomur fs
aga s W@

Y gTe Ao faardl : faedaw 8z Wi
w1oqA & fogar gar 2 ?

it qo To 3wt : g N1 1 &NT 20
1" TIA F1 AT & €AFT A1 FRQ@
7z & fF agi § gwewe #3fad @t
1. 6 fafema za -s'r‘s; afsq < wam
gigsgd 0. 6 fafeyd za  gan 2
qgFeA ¥ FH 61 ger wrw Hedw §
ardl @1 2 it 3 sAT w1 gwaw
%3g A A wwalda QAN mar g
g G¥a F RO & Tar 1 AW
zafenz gefan wis aw)ad £ 57 ow
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Fwg ¢ | 9g% W Faener agl fear
21 Iew afz e @ a7 FEr T
afs F &Y arma €

SHR1 INDRAJIT GUPTA : 1 wouly
like to know from the hon, Minister whd
it is that in none of the other HSL plants
with the exception of Durgapur they have
followed tnis practice of bringing into
management retired Army Generals. For
the purpose of maintaining relations with
labour they have brought in at Durgapur
recently as their Chief Labour Adviser
and Personnel Officer a  high-raoking
former officer of the Tatas, Mr. Billimoria,.
Do they think that for the sake of crea-
ting better relations between management

‘and labour it is only at Durgapur that it is

necessary to have a retired Army General
like General Wadhera ? Secondly, labour
officers or personhel officers have been taken:
from plants like the Tatas, who have not
g0t a very good record, for, we know what
is going on in TELCO recently, and there
is a bias against the recognised union at
Durgapur and in favour of the INTUC;
this is what they are doing everywhere, |
would like to know why at Durgapur alone,
they are complicating the situation by
taking steps like this which are not taken
at other HSL plants.

SHR1 B, R, BHAGAT : As
retired army officers being taken, it is
not only at Durgapur but in other plants
also that retired army officers are taken.

regards

SHRI INDRAIJIT GUPTA : Who is
there at Bhilai and Rourkela ? Nobody
is there,

SHRI S. M. BANERIJEE : We are not
talking on the streets; but we are talking
in Parliament,

SHR1 B. R. BHAGAT : It will not be
proper wise or proper to simplify the
problems. When 1 said that army officers
were being taken in other projects, 1 was
not referring to Rourkela or Bhilai; there
are other public sector projects in which
they bave been taken. The main point
is that when selection to this important
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rost is made, the suitability and experience
and other things are taken into account,
There are IAS officers who have been
drafted for managing the plants when they
are suitable. People from the private
sector, if they are suitable, have been
brought in the public sector. The point
is whether those who are there is these
undertakings are following the policy laid
down by Government and Parliament and
whether they are exercising their responsi-
bilities properly. These are the consi-
derations that should be taken into
account and not the previous experience
or the previous background only; that
applies to army officers and that applies to
nr. Billimoria and everybody also, |
have not found anything to suggest that
because of his bad functioning or because
of his bias allthese problems are there.
But if there is. anything, certainly, 1 am
prepared to Jook into it., But I would
again say that it is a national plant and
it is in the interests of everybody concer-
ned that the production should

improve,
that the industrial relations should
improve, and 1 think that everybody

shouid create that climate.

SOME HON, MEMEERS rose---

MR. SPEAKER : We have spent about
25 minutes already on this Question. |

am Rnot ,going to allow any further
Questions.

Installations  of comouters in Railways
and retrenchment of temporary
Employees

+

*32. SHRI RAM CHARAN :
SHR1 SHR1 GOPAL SABOO :
SHRI SHIV CHARAN LAL :
SHRI SHIV KUMAR SHASTRI :

]

~ Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of Computers
installed on the Railways;

(b) the work ratio bztween a
and human hands:

SRAAVNA 6, 1892 (SAKA)

Oral Answers 13

(c) the total number of temporarv
employees retrenched since the installation
of the computers;

(d) whether Government propose to
stop further computerisation in the
Railways in wview of the accentuated
unemployment problem; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R. L,
CHATURVEDI) : (a) Fourteen computers
are at present installed on the indian
Railways. .

(b) It is not possible to give any
general figure of a workratio between a
computer and human hands. This would,
to a large extent, depend upon the nature
of the work put on the computer, the
method adopted for doing the work
manually and the method adopted for
doing the work on the computer.

(¢) Nil.

(d) and (e). No; but subject to such
guidelines as may be laid down by the
Government, applications will be extended
in a phased and selective manner, with
the primary object of improving efficiency
of working on the Indian Railways, impro-
ving customer services and utilising, to
the best advantage, the available assets
and resources, There will be no retrench-
ment of railway employees owing to the
progress of computerisation. This is not
likely to cause an adverse effect on the
future employment potentiality, either
because, with better programme, railways
should be in a position to improve the
traffic position and offer larger employ-
ment,

ot TRaIw ;g qifagmz & ma
A%3l g% Tg TIA I3 A0 & 1 Afea
gt &t A WA T@F AR A M AAS
sara faar @ 1 FvgE FMA ¥
gATEAA Yz Fiar @ agife walad g
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mA ¥ AANAT FF dAA | gL 3@ A
Slag FIcgT AN AT IH 2 |

Fea REYAT : WIT T e o

=t THEIw ;gAY A R gy gar
agl § 1 A waw faar e ot aF ag
7z g 7@ sAlz 53 @ e &
ase fwad wmefaal 1 afezzgz &1
IR F31 & fF wegex amA ¥ few
QAT 1 WY T FT AR AT
wemafiz @ smE & /%A1 § s
argar § fF Axg woEland a@
asfAl 9 feqar qar @ gmd Wk
fear memrmfiz saizE fean mr
w41 ot wax § & 918wt FEw a@)
gl w9 fdw Af gmar He
wRA A TAARA fF wgER qm
TR frad waal S @ ¥ AR FEgE
an F a1z feay s v w@

A WA (st A 0 AN Fg R
mrg Ag S &1 WX ag ¥y Wi fE
FrQIT AMY AR ¥ 937 fRaT Ay
FIR &3 ¥ 91T 9% 71T foa &1 FQ@
g gad weET AT 9 e fead
mizfigi M =R fegr @ @@ e
g2 frsad o @ o® Adiqer 2
Tavtaog 932 6 3ad qg¥ O os
feq &t 221 YEfan ATl @ 1 Fg
qrer a1 &% IET gar i Afew A1 @m
%F Ag 981 £ | TEF WATAT A} MY
g1 0 § asq ..,

st TR ¥EE aiET SN GE ger
} 3g&! TS FAFEAT AT QIlE wH
A A '

st 7= : AT ewrw H fiw 5 avde
# 7Y goT 971 T WATAT AT IR
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reEY € T Tk fs fHE) &1 aw @
fedw adl fear qAm, fed &1 widig
9T gFT 740 q9Im, Tedt F oQIgY 9%

"#Y waz A8 q3w, fodt 1 a8 woll

& fears zizawy AT fegr sy, &9
€8 qam9 &1 W1 73z A @ A1@7 |

ot TrA=I ;w4 A Ay fE Rl
waT gl 93 meqEdz § o § g1 5
THAT Wgar § fRoww Feeqen gwam
T g ¥ aw fead wmafad’ ) gfaw
faadt ot wiv ;e @a 9@ & a2
37 9E 9T frax sz w1 @ E
a1 o€ & oF FEEEE € FrE w9 F fay
ag oifadt ricz 7 w3dT 752 faed
FIRA TFEHA IS B |

W) Ava o @R 9y @aewm R oS
sfaerfiz agd g1 3a%! &) 9% §g swan
ofafquz aama am & 1 afq F oreamlz
% 37T 1T =17 9IT G 720 2

ot TETEATT St - A o7 A ag
agl qaagt f& wa< qaa 9 g o
o fead mafagi : sm s &g
g qqamd |

st it qvars |y & SraAr wigang
fEqm srEd & T F I & 1
Aif 7 A€ §, NG T weogEd 3
TR A WIH A I TS0 9307 7
A W9 W ooug & fEaEr w6 @,
qYT @ &34 &7 g ?

& gg ot SAr Tgar § fF Feoged
I 6% TAFIL 999 qi6T 7949 &7
# wge 7 f6d 91 % §EN) 0% 919 &
fo #a1 ®aq o o § ?

A fas Wy 3 fa Aifa
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A 31 F1¢ gam Agf a1 ag M Y
%7 yva &, safad ag Afg aarf af R
gurd) ezfizer dav FW2 H, TEE FEAET
Anag dgv wfaga 3 A I@ @A 9
w971 ug wifgr #1817 38 famfd
WA E IEE @ £ T 1T 3 IAF
gefas &1 fear o 7@ 3

wft fore axor =TS FEQEA F ATXY
& onaqr sz g fe fezrae @i are
safegal #) oz ag g fag 0T @
ad fad amw ?

qig & ©19 & 7g ) A@AT OgAr g
fF 34 AT & NAvEF 97, IR AT
9% 5% F1E AGT g3 g1 A g2 ?

fia: Asgawig s fedd 3
A Fgr f g A@; gm Ia
sfeT &7 g1 @1 NHETA A Ay Atgd ag
7 &), Gy ara Ag @Y 1 R IE T
forgd feg g & 1

ot for e e - oo weA) W
¥ qamr @ F guasl Y sgaeer ¥ qgH
g g9k 919 T4 falig st #1 7oA 9,
uffqadiz o1 ¥ 34 Fg Tfaia w&
ARt & AmITAAr &0 gnd wata
& 3@ a@E & F9Td A ag¥ @ wm g
ot wYx a3 afFs gay =ufsq awT @
& smar wigar ¢ & qaosl 67 gz
aml WEA FY 2T HT A FAFMT sqfaq
g 71 M9 ITW qg¥ QM A
g5 ®W ! MT IR T FgA § fw
fadY m1 ot 7Y gzrar A &1 WA ag
aiF @dr & ot feT ag ase &1 Q% Fq
iz fzar qor & wafe zam Y s@a

agigmg 7
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st A FEI) TEg) 4w ¥ @
81 o frem g TrAMA FR A AWQ
4 g, smgr ufgdizd) ®ig @ A
T F gF@ET ¥ sq@r g F0W g
I W qEade frar s mFWr, cad
FFrd T A1

SHRI KRISHNA KUMAR CHA-
TTERJI : The hon. Minister's reply is not
convincing in this sense that after this
comyuterisation we have seen its impact on
the whole employment system. 1 can tell
him that his statement is self-contradic-
tory. Therefore, will the hon, Minister
explain  how uafter computerisation no
retrenchment will be necessary ?

SHEI NANDA : | hove explained that
we had unit record eqQuipment already,
where the cards were being punched and fed
into the machine. It is extention of the
same process. A large number of persons
were employed for that method of data
processing, and that number has not heen
affected.

St gOR A FTA@ : OF T & JAC
¥ aN wdlam 7 amar @ s 7 WAl
FANA Y T 2T wfaw A 2 &
sdar srar g 5 ma gara 540 5 ¥ &
t& gF #gla agt N1 am & sng @fs
NANNF Y s AR FEE, ¥ A8
X FT7 §T g%, IAN TEar wq..

it AT TS T ;. WG FT qAAA 2
f& =t 4} Jg weegaz ?

Sl gHR I GTAW | T[T q=GI
FH A E, AT F FH oF@E
ot qarar mar g fF Wl aEld ek
€ 1 & wAar 9gan § e feq fea
AT § 5a%) Jar Tav § W g qmar
¥ 3o a a5 fram @i ar g g ?
a1 Fg1 fx wArd €19 w31 F17 LA
2 TEd s k@ AW 2 T W A
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ot smar werd @A aw g+ & o
wigar  f Peadl Wit Aas sre R ¥
o ary §, feae o @ arst § O
e framnaT D amr g ?

ot e : YWy w1 owit wf W)

FEQET AN T T G & | A A
fazsrt 7€ @ w@ WA w1 GEAT KA R
fou, wa ax ag woar dgen A ¥ @
., @@ aF gw Nf AY FFYLT AMA AW
afi ) % gw wde A4 &) W
feqar 3 §, 9 QR 41 99@ AT
q1 915 W |

it T oTe g : e g fevar
fear & ?

ot A= : g og K qwE g9
QR A9 w1 &7 fgaa |/ oEsd €
gawT Tz fagr AT @ 1 A ;g FE
.| Wdk w@ a% fe wAS w1 Faar
agt w1 At 3

ot g w1 wgAm ;. wA-FT F
oiq # @ &1 TEw wAd A wan
2

SHRI NANDA : All the nine railways
have got, three production units have got,
Moghulsarai marshalling yard Fas got,
there is one in the Railway Board.

SHRI S.M. BANERJEE : Tt is known
to the Railway Minister, if he really rro-
fesses to be socialist, that it is the tolicy
of the American Government to imrose
these computers on countries which are
economically backward, to create economic
crisis in those countries by unemployment,
Tht is why this company is giving it
onloan and on hire purchase svstem. s
it a fact that the railwaymen or the All
India Railwaymen's Federation were nevar
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consulted before having this 7 In the LIC
the insurance employees were consulted
and the United Front Government in West
Bengal did not allow the installation of
the computer as long as it was there. Will
this be considered de¢ novd in consultation
with the railway employees ? This may not
result in immediate retrenchment but even
John Kennedy could not give an assurance
to the American people that computerisa-
tion will not result in retrenchment.

SHRI NANDA : What 1 am saying is on
the basis of the situation as I understand
it. 1 have already stated that there is not
going to be any addition to the computers
without considering the advice and recom-
mendations of the committee aprointed
for that purpose.  The Railways did have
consultations with the railwavmen before
the installation of the computer: 1 have a
whole list of letters exchanged and dis-
cussions held. This was in accordance
with the rolicy ~dopted.

sitwet gt Qgawit . wEgET &
at § g A gy Y Frm-firm ma &
o ¥ H et wregeT &1 fawew aee
g @ 2. =gt S qffeafrar § sa¥ &
qga afefeafaai 2o ¥ it @)qz a8 31
gfz fFed g & aFiT & geEET B
gL oy w7 faar oo fe gecgae Y
Ieifirar 2w & & w1 gAr fee) gwr
w1 fidadz a5 gmr, B &aw caan
P &9 & wWA IR § v Sra agoe
¥ wregzeriSma & fao @ F it srm
M AqT Y, 1IN G vEE
geaifmay o agr fag @Y @ & ar ad
Rury?

=t 7w - 83 o 7w e segE-
T ¥ IFT A A awar B W
faw a1 &t wgrd v fog aw@ ¥
STQZUIATT GWT § IWaw § ooft aw
vay et affgf 2 Kwmarg fs
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SEZTTATA ¥ FTGT I6T & awar 31
g A% (AT F grEE @ EW S W
HN T G AFFA A § o7 ax fe
S 71 Feqld g% w1 e & W A
{ qiadha adf § st 3

SHRI UMANATH : The hon. Minister
says that far from resulting in unemploy-
ment, the introduction of electronic
computers will result in increased avenues
of employment, 1 should like to know
from the hon. Minister whether he is
aware of the fact that there are umpteen
reports in the USA from where we get
these computers that these computers have
resulted in unemployment in the United
States. There are umpteen Government
rerorts and also reports of wvarious
employee’s organisation to that effect.
What is the magic involved in it which
creates unemployment there but once it
crosses the Indian borders and comes into
our country it cre:tes employment.

sftaar: 8 gam  @de Ag)
fem & fs segeosdwe & gramaie
snAgiata ) Negmdfs fagand
Zaa frar @ sea ew Agf gE & 1 & waw
us faare ¥ar §1 WA T agw et
wifed) & o wiveg 1 ¥ Iaw A
# wf 7@t g ¥ AfeT wg @iy fam
& WeTT TART 9T TN J1AT § ) G AR
T d frafiqas WE Teadl @
g1 TaR gh VT ST ¥ gEIEan
&) ¥ waz faeat @1 A0 & gaie &
art ¥ segee ¥ g qar qway § fir #i
dmw &gl & Prg STg WX ST e
g A I g9 & ST gwy § 1 W) ofe
gfemsdem W6 dv9, W) P
oy aga @ NF @ F O awar §

SHRI HEM BARUA : Is it a fact
that the installation of computers in the
railways has led to retrenchment of some
railwaymen and, if so, would the Govern-
ment give any assurance that they would
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be fruitfully employed in other avenues of
life ?

SHRI NANDA : There has been no
retrenchment; everybody who has been
affected has been fully provided for.

Setting up of breweries with foreign
collaboration

+
SHRI S.M. KRISHNA :
SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :

*33.

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether Government have sanc-
tioned foreign collaboration agreements
with two foreign breweries, as reported in
the Hindustan Times dated the 15th June,
1970;

(b) whether it is a fact that in the
case of one of the comranies the proposal
should not have been accepted because
India rossessed the technical know-how
on brewery; and

(c) if so, the reasons for accepting
the rrorosal and granting the collatora-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE
(SHRT M.R. KRISHNA) : (a) Govern-
ment have so  frr sanctioned only one
foreign collaboration agreement for the
manufacture of beer.

(b) and (c). According to the D.G.
T.D. indigenous techmical know-how
is available with the existing manufac-
turers whko make beer primarily for
internal consumrtion, But in order to
improve the quality «f beer rarticularly
for competing effectively in the interna-
tional market, Government have consi-
dered and are considering the proposals
for foreign technical collaboration in this
field on merit provided there is an export
angle and guaranteed exrorts would subs.



23 Oral Answers

tantially exceed the foreign exchange outgo.

SHRI S. M. KRISHNA : The tall talk
of ending the monopolistic tendencies in
the country has only resulted in extending
the spheres of monolopolists in this
country. 1 am sure the Government is
aware that four business houses in this
country control the brewery industry in
the whole of India. 1 would like to know
from the hon., Minister what steps have
the Government taken to check these
monopolistic tendencies at least in respect
of breweries in the country.

SHRI M. R. KRISHNA : It is true
here are five units manufacturing beer in
this country which control the entire
market. And it is also true that there
are many States which would like to start
this beer industry in their own States.
Since prohibition is a State subject, if the
States come forward, Central Government

would not deny them the necessary
sanction.
SHRI S. M. KRISHNA : In answer

to part (b) of the question, the Minister
has been pleased to say that the indigenous
know-how is available according to the
rerorts given by the DGTD. 1 would
like to know whether the Governmant has
made any inderendent assessment of the
fact that the technical know-how is avai-
lable in this country in plenty. For that
matter, [ hope that Shri Piloo Mody will
hear with me when 1 say that the Indian
beer is second to none in the world.
(nier-uption) So, I would like to know
whether the Minister would be pleased
to take the advice of Sari Pilco Mody
and others in this matter.

SHRI M. R, KRISHNA : About internal
consumption, it can he assumed that the
beer produced in this country is really the
best. As regards production for the inter-
national market, and the price at
which the beer is produced is important.
It is necessary for this country to produce
beer which can be exportable, and for this,
the technical collaboration with foreign
countries can be allowed.

oY agal 94T 7S @il qEAg
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Feur o1 A #g1 @ fF AT aiw oFIfaEc
M AT E A A A e H
ag =T ag ag faega @d 21 Oy
gt &t a7 @ fw Ao w@aw A ag s@
& fw Prala & sfgetm & ag 3q faog 9
faarr sz @ &, &t wax faalagfg @
Sfaare FT @ § v 7q1 9 73 Far @F
§ f o7 nagsw A W9 AW ag
Feaar afas grar )7 Feamr za%! caag
uF4Ye Fim ?

TETH TERA : a2 @ a9 aE) Qi
¥ qg am |

=Y agAr g W3S A ag qgan g
star f& ArAdYs azen o Fsqr A ¥ w0
fs &Y T Y omfase-neg Ta07 &
qras § Mavifazs @ faal fs aw
§ diga moz Mgy sETAY, WIgAATR
(30 o) wite-miz #f wwafaal § wiq
a1 7 %% fr kax awfasre greq =041
3w & Fg¥ @ Al gad swafi g
a2 g% O § Q& a1d SAAr Sgar g
g8 AiNafafies 3= 1 AT & g W
FATFTL Q@ & AN 93 T 0FANE T
feaar 5T q&d ?

qeqN WEET : qg TIAIIE FT G
agi &

o agAT KT WIS . WA AEEE A
s & 53 ga faea 1 wFadE qas
q 2| @ 2 A ag EadE @I, wiIlF
cagas § gfg @Mt A & suaar wga
g f® a1 =413 e qma R fe fea
®IT AT M T o3I fwaar

agm ?

SHR1 M. R. KRISHNA : The main
consideration which will weigh with the
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Ministry in giving licence or allowing
collatoration is exrort. Only on that
condition licence would he given. [t is
true that we would not like one or two
concerns in the country to control the
entire Market. Only with that objective
we allow the State Governments to
sponsor the applications. When the State
Governments sponsor the applications the
Government of Tndia will consider them.
About the licence which have been already
given to Shaw Wallace, the foreign
exchange expenditure will be Rs, 22 lakhs,
but ths income would be Rs, 70 lakhs in
five years' time.

Dr. SUSHILA NAYAR : I want to
know firstly how much of this beer or
other liquor made in TIndia has been
exported so far, what foreign exchange we
have earned from it and how much of
this liqour it is consumed within India.
Secondly T want to know what i3 the
amount of foodgrains that has been diver-
ted for this purpose. T am told consi.
derable quantities of foodgrains are used
for making beer and other alcoholic drinks.
When we are short of food, how do the
Government justify it 7 Lastly, how do
they justify the setting up of breweries
on the one hand and talking of prohibition
on the other, and how do they reconcile
demands of the Directive Principle of the
Constitution in this regard with the setting
up of hreweries,

SHR1 M.R. KRISHNA : That Is why
1 said in the heginning that only if the
State Governments want the breweries to
be started in their States, only then the
Government of India will give permission,

Dr.  SUSHILA NAYAR : The
Constitution is the responsibility of the
Government of India, not merely of the
State Governments.

SHRI M. R. KRISHNA : After the ban
was lifted, there were about 41 applica-
tions from various States. Only
the Government of  Guiarat, Tamil
Nadu and Delhi Administration have
not recommended the grant of any
licence. Fverv otler State bhas recom.
mended aprlication  for  heer manufre.
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turing licences. The licence was given,

So far as export of these items is
concerned, it has not been very
substantial. Beer export was almost nil.

Only with this objective, we allow
bieweries to be started when thers is
a commitment to export. There s
absolutely no dearth of foodgrains used
for beer manufacture viz  barley
Foodgrains which go into beer produc-
tion are almost negligible.

SHRT K. LAKKAPPA : Tt is very
deplorable that the minister has said that
India is lacking in technical knowhow
about liquor manufacture. T would
quote the example of Mysore. Bangalore
beer is one of the finest in the world.
Certificates have been issued even by
Germany. No less a person than the
present Cong  (O) President visited
Germany and  negotiatiated with the
German Government regarding tht export
of beer from Bangalore to” Germany.
Therefore, 1T would like to know
whether this government has taken into
consideration the technical know-how
that has been built in India. Then,
what are the steps that the Government
of ,India have taken to improve the
local technieal know-how regarding
this ?
is exactly

Mr, SPEAKER : That

what he has answered.

SHRI K. LAKKAPPA : My roint is
this. Tt is snid that in order to exrort
beer we want foreign collahora.
tion. There is a certificate issued hy
the German Government to the digni.
taries, inrluding the  President of
Congress (0, whro visited Germany,
that Bangalore beer is the finest beer. So,
why counld ttey not exrort it? Why
should tkey have foreign collaboration
in this field ? Could they not imrrove
the local techniral krowlow 7

SHR1 M. R, KRISHNA : Even now
there is no bar apainst the exrort of
Bangalore heer to Germreny or  any other
countrv. In fact, we would very nuch

weleome it
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Restriction on Indians to take Wine
in big Hotels in Delhi

-+

*34 SHRI D. AMAT :
SHR1 P.C. ADICHAN :

Will the Minister of LAW AND
SOCIAL WELFARE be “pleased to
stale :

(a) whether it is a fact that Indians are
not allowed to take wine in bars attached
to big hotels in Delhi wunless they are
accompanied by foreigners and, if so, the
significance of such rules; and

(b) whether Government jrorose to
consider relaxation of such rules
particularly in respect ofbig  posh hotel ?

THE MINISTFR OF LAW AND
SOCIAL  WELFARE (SHR1 K.
HANUMANTHAIYA) : (a) No. Sir
There is no ban on Indians staying in
hotels in Delhi taking liQuor in the bars
attached to hotels on days other than dry
days. Indian citizens other than Thctel
inmates can take liquor in hotel bars only
as guests of foreigners on wet days.

(c) There is no such proposal at
present under consideration.

SHRI D. AMAT : May 1 know
whether the Government of India have
received any representations in this conec-
tion and, if so, what steps they are
taking ?

SHRI K. HANUMANTHAIYA : The
Government of India have not received
any representation, On the other hand,
some of the hoteliers concerned have
gope to court. It is primarily a state
subject, the concern of the State Govern-
ment. Therefore, the Government of
India is not in a position to take any
decision,

SHRI MANUBHAI PATEL : When
the hon.¥ Minister Was  the Chief
Minister of Mysore State he success-

introdoced prohibition in  that

fully
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State. So, the credit goes to the hon-
Minister for that progressive legislation.
The Tek Chand Commission had
recommended that hotel bars should be
closed and the foreigners should be allowed
to consume liquor only in their room and
not in the bars,

May I know whether Government is
considering this suggestion and will imple-
ment it so that no bar will be open to
others and it will be served onlv in rooms ?

SHR1 K. HANUMANTHAIYA : The
main intention is to be helpful to foreigners
who stay in hkotels. This provision is not
intended to be made use of by Indian citi-
zens in order 10 have a gay lime. Any-
thing dorie under this provision is only 1o
the extent of being helpful 1o foreigners.

SHRI MANUBHAI PATEL : He has
stated the existing condition and not
wlether he will implement tke Tek Chand
Commission’s recommendation. My question
was about the implementation of the Tek-
chand Commission’s recommendation,

SHRi K. HANUMANTHAIYA : So far
as the gen:ral dquestion is concerned, as
hon. Members are aware, prohibition is
being discussed separately and i may
straightway say that 1 am one of those who
are in favour of prohibition.

SHRI1 LOBO PRABHU : Whether my
hon. friend's comrades drink is a matter
of no importance; what mjoriart s
making a discrimination against an Indian,
A forzigner has a right to go and drirk.
Why do you say that an Indian has no
right ? s an Indian a second-class citizen
in his own country ?

SHR1 K. HANUMANTHAIYA : This
very question was taken before the Supreme
Court and the Supreme Court decided that
there was no dquestion of any discrimi-
nation. Therefore my hon, friend may resy
satisfied with the ruling given by the Supremg
Court. As T said we will not allow indian
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advantage of this
a free time for

take
have

citizens to
provision to
themselves.

Dr. SUSHILA NAYAR : Is the hon.
Minister aware that foreigners themselves
have complained that they feel
greatly embarrassed when they are served
liquor and Indians going with them are
not served liquor ? They would prefer
that it is not served 1o foreigners also.
Therefore may 1 ask the hon. Minister to
accept the suggestion made by Shri
Manubhai Patel today that the recom-
mendation of the Tekchand Commission
be implemented rather than have this
system and ugive a treatment which
causes embarrassment 10 our guests
themselves ?

SHRI1 K. HANUMANTHAIYA : So far
as complaints are concerned, 1 have not
-come across any such complaints by
foreigners. 1f and when we receive
those complaints, certainly we will look
into them.

WRITTEN ANSWERS TO QUESTIONS

Accord on gift of Birla House,
New Delhi

*1I SHRI SARJOO PANDEY :
SHRI A SREEDHARAN :
SHRI DINKAR DFESALI :
SHRI ESWARA REDDY :
SHRI P.C. ADICHAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plessed 10 state @

{a) whether the terms of the proros-
ed agreement on the gift of Birla House
in New Delhi for memorial of Mahatma
Gandhi have heen accepted by the Birlas ;
and

(b) if so, the details thereof ?

THE MINISTER OF HEATH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHR1 K.K. SHAH) : (a) and (b).
No Sir, not y:t. So far as Government
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are concerned there is no change in the
position announced by me in the House
on the 20th May, 1970.

Import of Inferior Quality of Crude
Ofl by Esso

*2. SHRI MANUBHATI J. PATEL :
SHRI K.P. SINGH DEO :
SHRI DEVINDER SINGH

GARCHA :
SHRI K.M. ABRAHAM :
SHRI GANESH GHOSH :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact tiat the
American Oil firm ESSO has been
importing an inferior Quality of crude
oil while getting its foreign exchange
allocation on the bosis of better Qquality
of crude oil ;

(b) if so, the details thereof ;

(c) the action
firm in the matter ;

token against the

(d) whether Government prorose to
recover the excess foreign exchange
alloeation in this regard ; and

(e) if <0, by what
recovered ?

time it

THE MINISTER OF STATE IN THE
MINiISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R, CHAVAN) : (a) and
(b). The FEsso Refinery has to riocess
a crude mix of 80% Arabian Light
and 20%, Arabirn  Heavy to give
the requisite quality of reduced crude
feedstock to the Lube India Project im
which the Esso and the Government of
India are equal rartners, Just before
the mechanical completion of the Lube
India Project, the Esso Refinery began
imrorting from July, 1969 a special
crude mix of a lower gravity of 31.7°
APl gravity. Foreign exchange alloca-
tion for imrort of crude mix was being
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given to them for a erude mix of
33 to 33.9° API gravity in the belief that
the speclal crude mix while providing
the requisite Qquality of feed-stock for
the Lube India Plant will not involve
any feoreign exchange loss to the
Government of India.

(c) Correspondence was going on
with Esso between April to August,
1969 to ascertain the detailed characteris-
tics of their special crude mix, for
the Government to take a view as to
whether foreign exchange allocation for
it as for crude mix of 33 to 33.9° API
sravity would be justified. Before this
question could be settled, on the basis of
the information that Government has
been asking from Esso, Government's
independent examination of the crude
mix revealed early this year that it was
topped crude and from the foreign
exchange angle it was to Government's
detriment to allow the imrort of this
kind of crude mix.  Therefore
Government insisted on Bsso importing
crude mix comprising of 80%, of Arabian
Light and 20% of Arabian Heavy at
an average price of $1.25 per barrel -for
an average gravity range of 32 to 33.%°
API gravity, Esso commenced importing
this ecrude mix with effect from 1.7.70.

(d) and (¢) . On the basis of the API

gravity of the special crude mix of
31,7 API gravity, its price should be
$ 1.23 per barrel. Government decided
to recover from Esso the excess alloca-
tion being the difference hetween this price
and the price of ¥ 1.29 on which the earlier
allocations of foreign exchange had been
mnade, amounting to a total of Rs, 2553
lakhs for the period Feb.—May, 1970,
The recovery has commenced in June
1970 and two instalmennts have already heen
recovered, The recoverv will be completed
in December, 1970, Esso have protested
against this recovery and have requested
Government to give further consideration
to their contention that according to the
value of the apecial crude mix of API
gravity 31.7" Government have not lost
in any way oor in foreign exchange,
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Press Report Re : Doubtful Transac-
tlon of an Indian Bank in Britain

*3. SHRI JHARKHANDE RAI :
SHRI INDRAJIT GUPTA :
SHRI H.N. MUKERJEE :
SHRI YOGENDRA SHARMA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s attention
has been drawn to the report appearing In
tae Hindustan Standard dated the 18th

f]une, 1970 to the effect that another
Indian bank in Britain has bacome involy.
el in a doubtful transactlon Involving
£50,000 ; and

(®)

correct ?

if so, whether the report |Is

THE MINISTER OF PINANCE (SHR1
Y. B. CHAVAN : (a) Government have
seen the report in Question.

(b) The report from the Reserve
Bank of India indicates that delivery of
goods valued at about £ 50,000 held to the
order of the Manchester Branch of
the Bank of India in certain
warehouses in Manchester pending the
retirement of the relevant bills, were
handed over in an unauthorised manner
by the warehouses to the drawees of the

bills, The matter came to light when
Shri H. T. Joshi a Director of
Bentonica Limited, Manchester, one of

the drawees was arrested on a criminal
charge filed by one of his creditors in
the beminnine of Jure 1970. Enquiries
were thereupon directed hv the Bank of
India to all the warchouses in which the
goods had been stnred, asking them to
confirm that goods were still held to
the bank's order. The enduiries revealed
that coods had heen  unauthorisedly
transferred. A formal complaint was
lodged bv the Thank with the rolice on
the 16th June and gpolice help has been
reqQuested in tracing the w=oods. Tre
bank is also vigorously pursuing its claim
against the warehousing companies.
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Chinese Carrency Found in a Temple in
: Kerala State

*4. SHR1 K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of FINANCE be
pleased 10 state :

(a) whether it is a fact that Chinese
currency valued at 500 Yuans were
found in one of the Hundies of
Guruvayoor Temple in Kerala recently ;

(b) whether the Government has
enquired into the source of the Chinese
‘currency; and

(e) if so, what are the findings

of the enqQuiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SUKLA) : (a) One Chinese
currency note for 500 Yuans (having no
commercial value in India) was found in
one of the pots (Huandi) kent for receiving
donations by the devotees of Guruvayoor
temple in Kzrala on 18th Junsz, 1970,

(b) and (c) . As the currency had
been placed in the pot | by some
devotee and was discovered by the
Manager of the temple only when the
pot was opened, the source of the
currency could not be ascertained,
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Search of Baggage of Officers Accompanying
the President by Castoms Authorities at
Palam on 22.6.70.

*6. Dr. RAM SUBHAG SINGH :
SHRIMATI TARA SAPRE :

Will the Minister of FINANCE be
pleased 1o state :

(a) whether it is a fact that the bag-
gage of the officers accompanying the
President on his recent tour to Europe,
arrived in Delhi in two instalments, and
while the first instalment was not at all
checked by the Customs authorities and
allowed to pass out, the baggage in the
second instalment, which arrived here on
the 22nd June, 1970 was duly checked and
sizeable number of duliable articles were
detected, duty charged and penalties were
imposed:
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(b) if so, the reasons for allowing the
baggage brought in the first instalmient to
g0 out unchecked:;

(c) the names of the officers involved,
the nature of the articles imported, the
duties and renalties charged; and

(d) the foreign exchange granted to
each officer and the total cost of the
articles purchased and imported by him ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The President, members of his family
and 10 members of the President’s
party arrived at Palam on 20.6.70 by an
Air India plane. Except the haggage of
the President and his family, which is
exempt, and the boxes said to contain
official documets, normal examination of
the baggade of the members of the party
was carried out, No duty was charged as
the goods imporled were found 10 be
within the duty-free allowance. The
remaining members of the party arrived
on 22.6.79 by an L.A.F. plane at Palam.
Their basgage and the oaggage of the crew
of the I.A.F. plane was also examined.

The names of the persons who brought
baggage in excess of free allowance,
nature of the articles imported, duty and
penally levied are indicated in statement
1 laid on the Table of the House
[Placed in the Library. See No. LT-3701!70]
The details of the foreign exchange that
each persop  had are as indicated in
statement |1 laid on the Tuble of the
House. {P!gcei in Llf!rar.\r_ See No.
LT-3701/70]

fi-shore Drilling in Gulf of
Progress of O sl ng
7. SHRI CANDRA SEKHAR
SINGH -
SHRI VASUDEVAN NAIR :
sHRI DIRESWAR KALITA :
SHR1 ISHAQ SAMBALI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the result of the talks held by
international firms including

varinus . i
“Mitsubishi™ with the Qil

Japanese firm
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and Natural Gas Commission on the
Question of off-shore- drilling and ‘setting
up of a Platform in the Gulf of Cambay;

and

(b) the final decision takem in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN) : (a)
Detailed discussions have been neld
with the representatives of Mitsubishi
oo their offer to supply a platform, made
in association with the Offishore Company
of USA. Their final proposal has been
recently received. This proposal is now
under examination,

(b) No decision has been taken so
far.
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Scheme Re : Ceiling on Urban Property
*160. SHRI RAMAVATAR SHASTRI :
SHRI D. AMAT :
‘SHRI RAM KISHAN GUPTA :

SHRI J.M. BISWAS :
SHRI S.M. BANERJEE :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

Government have
imposing a

(a) whether
.approved the scheme for
ceiling on urban property ;

(v)
fixed ;

~

if s0, what is the ceiling limit

and

(c) when the scheme is going to be
imrlemented ?

JULY 28,
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) 10 (c .
Government have approved of the necessity
for imposing a ceiling on urban property.
Details of an appropriate scheme are
being worked out in consultation with
the State Governments, as the subject
falls within the State list and Central
legislation is possible only as envisaged in

Article 252 of the Constitution, At
present, it is not possible to say what
the ceiling limit will be nor when the

scheme will be implemented. But every
effort is being made to expedite action.

Estimates of Foreign aid During Current Ye

*11. SHRIMATI SHARDA MUKERJEE :

Will the Minister ,of FINANCE be
pleased to state :

(a) whether itis a fact that an
official spokesman of the [Finance
Ministry has stated that countries
other than US.A. are likely to give

more aid this year than the last year ; and

(b) if so, the quantum of total aid
expected and the break-up thereof ?

THE MINISTER OF FINANCE
(SHRI Y, B. CHAVAN) : (a) Yes, Sir.

(b) From general indications, it
appears that the total aid commitment
for 1970-71 may turn out to be of the
order of Rs. 640 crores as against
Rs. 610 crores for 1969.70, It is not
possible 10 give a country-wise break-up,
since commitments of individual countries
will be known only after Ilegislative
appropriations and other procedures are
completed in the aid giving countries.

Allocation of Foreign Exchange to Persons
Attending Lions Conference at Atlantic City

*12. SHRI JYOTIRMOY BASU :
SHRI UMANATH :

SHRI P.P. ESTHOSE :
SHRI P. GOPALAN :

SHRIMATI SUSEELA GOPALAN :

Will the Minister of FINANCE be
pleased to state :
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(a) the number of persons who
were  given foreign exchange 10

.attend the 53rd Annual convention of
the Lions International at Atlantic City,
New Jersey, U.S.A. from India ;

(b) the names of such persons and
the foreign exchange allotted to them
for the same; and

(c) the particular benefits the country is
going to get by sending such large number
of people to attend the Lions’ Conference
while even sportsmen are denied foreign
exchange to go abroad to participate
in international sports ?

THE MINISTER OF FINANCE
(SHR1 Y. B. CHAVAN) :(a) to (c).
No foreign exchange wis
released in  favour of any person
to attend the 53rd Annual Convention
of Lions International. Only ‘P' form
clearance was given in favour of
10 delegates to attend the conference.
Their names have been indicated in the
statement laid on the table of the
House. Similar facilities are extended
to sportsmen to ecnable them to
participate in sports events abroad.

Ftatement
List of persons who were given ‘P’ form
clearance for sarticipation in the 53rd
Annual Convention of Lio1s International

Dr. A.V. Madangopal
Shri Jamshed B. Aga

Shri H.N. Mota

Smt. Vera M. Engineer
Smt. Asha Mehta

Justice K.B. Asthana

Dr. S.S. Reddy

Shri 1.P. Shah

Dr. M.C. Modi

Justice G.K. Damodar Row
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Development of Anti-Cancer drug in National
Cancer Research Centre, Calcotta

*14. SHRI HEM BARUA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it isa fact that the
National Cancer Research Centre at
Calcutta hus developed an anti-cancer
drug ;

(b) if so, whether Government
propose 10 manufacture this drug on
mass scale in the public sector ; and

(c)

it not, the reasons therefor ?

THE MINISTER OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHR1 K.K. SHAH):
(a) The new drug is reported still to be

tried on human beings.

(b) the question of manufacture of
the drug can be considered only after
it has been clinically tested and found
effective.

(c) Does not arise.
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lnvestigations Against Shri Sami Patel
Former Manager of London Branch of
- Central Bank of India

*15 SHRI S.KUNDU :
Minister of FINANCE
state :

Wil
be pleased

the
1o

(a) whether the efforts made by
Government to arrest Mr, Sami Patel
former Manager of the London Branch
of Central Bank of India have been
successful ; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN): (a) and (b).
Information has been received
that Shri Sami J. Patel, the
former Manager of the London branch of
Central Bank of India, was admitted
with stab wounds on the evening of
8.7.1970 as an in-patient in the Municipal
Hospital, Buenos Aires, Argentina. He
is rerorted to have since returned
to London on. 23rd  July, 1970.

wis arrested at the airport and later
produced before a magistrate who
remanded him to jail till the 31st July,

0. As the alleged offence has been
committea in the United Kingdom, a
complaint d been lodged by Central
Bank of In a with Scotland Yard, wh o
are continuiir the investigation.

Recommendation y Third Pay Commission
Regarding Interim Relief to Central Govern-
ment Employees

*16. SHRI PRAKASH VIR SHASTRI:
SHRI HARDAYAL DEVGUN ;
SHRI DHANDAPANI :

SHRI MAYAVAN :

SHR1 CHENGALRAYA NAIDU :

Will the Minister of FINANCE, be
pleased to state :

(s) whether the  Third Pay
Commission has recommended any
interim  relief for the Central

Government employees pending submis-
sion of its final report ;

(b) 1If so, the details thereof ;

1970 Written Answerg 44

(c) if not, whether considering
the spiralling prices, Government propose
to give interim relief of its own ;
and

(9)

THE MINISTEX OF STATE IN TE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The Question of interim relief has
been included as one of the terms of

ference of the 111 Pay Commission. No-
report on  the subject has yet been
received by Government. The Question
will be condser-d bty Government on
receipt of such recommendations as the
Pay Commission may make.

if not, the reasons therefor ?

Bank Accounts of Indian Citizens in
Swiss Bank

*17 SHRI NATH PAI :
SHRI SURENDRA NATH
DWIVEDY :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have any

information about the bank derosit
accounts in Swiss Bank by Indian
Citizens ; and

(b) if so, their names ?

THE MINISTER OF FINANCE
(SHRI Y.B. CHAVAN): (a) and (b).

According to the information
furnished by the parties themselves to
the Reserve Bank of India, 7 persons

and 2 companies have accounts with banks
in Switzerland, Their names bave been
indicated in the statement laid on the
table of the House.

Statement

Names of those who have accounts
* with Banks in Switzerland

Shri K.M. Saha

Shri S.N. Damania

Smt, Roadaben Sawhney

Shri S.N. Saxena

Shri R.N. Saxena

Shri §.N, Kalra

Shri Kesrichand Motichand

M/s, Hindustan Brown Boweri Ltd.
M[s. Chowgule & Co.

e NN h W
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Natlonalisation of General Insurance : Committee on Forward Trading in Shares
*20. SHRI S.K. TAPURIAH :

SHRI C. JANARDHANAN :
SHRI A.K. GOPALAN :
SHRI N.K., SOMANI :

SHR1 MOHAMMED ISMAIL :

“*18. SHRI BHOGENDRA JHA :
SHRI MRITYUNJAY PRASAD :
SHRI YAMUNA PRASAD
MANDAL :
SHRI S.M. KRISHNA :

SHRI K.M. MADHUKAR :
Will the Minister of FINANCE be

Will the Minister of FINANCE be DPleased (0 state :
pleased to state :
(a) whether Government have
received the report of  Anjaria

Committee on forward trading in the
shares ;

(a) whetner it is a fact toat
Government have dropped the proposal
to nationalise General Insurance ; and
(b) the salient features of the

i el
(b) if so, the reasons for the same ? SO & B

THE DEPUTY MINISTER IN THE (c) hether G ment h ke
MINISTRY OF FINANCE (SHRI K R P/ W cf € uvern. nt have taken
GANESH) : (s) No, Sir. a decision for resumption of forward

. ’ trading in shares ?

(b) Does not arise.
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI VIDYA

Utilisation of PL -480 Funds
CHARAN SHUKLA) : (a) Yes, Sir.
*19. SHRI N. SHIVAPPA :

SHRI MEETHA LAL MEENA : (p} and (¢). The report is under
consideration of  Government, Till a

final decision is taken, it will not be

Will the Minist ‘IN : . N
! 2 Augiten o EINATNES be in the public interest to disclose the

10 te :
Pleased state contents of the rerort.

(a) whether it is a fact that Shantilal Shah Committee's Recommendations
Government have held negotiations with Regarding Remittances of Foreign Ofl
the U.S. Government with regard to the Companies
utilisation of the PL-480 rupee funds ,
accumulated in India ‘flt. DR. RANEN SEN : Will the

Minister of PETROLEUM AND
. . . CHEMICALS AND MINES AND

(b) if so, the details thereof ; and METALS be pleased 10 state :
(c) the progress made in this regard ? (a) whether the Shantilal Shah

Commitiee on Oil Prices bad suggested

THE MINISTER OF FINANCE t(hat Government should review the
(SHRI Y. B. CHAVAN) : (a) to (c). As remittances of foreign oil companies
indicated in the Prime Minister’s reply to  with a view to reducing them and over
Starred Question No. 20 answered on 3 period eliminate them altogether ;
23rd February, 1970, the Government are  and
-exploring the possibility of ecarmarking
PL 480+ funds for projects and program- (b) if so, the steps taken to imple-
mes which are mutually acceptable and ment this suggestion ?
are included in the Plan. "The possibility .
of using these funds in the sectors of THE MINISTER OF STATE IN THE
housing and urban development and MINISTRY OF PETROLEUM AND
higher agriculiural and technical education CHEMICALS AND MINES AND
is under informal discussion, METALS (SHRI D, R. CHAVAN) (a) Yes,
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(b) The oil
asked to

companies have been
furnish details of  these

remittances over a period of time for
review ; thereafter, action as necessary
will be initisted to implement the

Committee’s suggestion.

Loans to Film Industry by Life Insurance
Corporation

22. SHRI PN, SOLANKI1: Will
the Minister of FINANCE be pleased to
state

(s) whether it is a fact’ that
L.1.C. is giving loans o big industries in
the country ;

(b) why s it so that the Film
Industry of India is not receiving any
assistance from the L.1.C.;

(c) whether'there were any applica-
tions from the Film Industries to L.1.C.
for loans ; and

(d)

if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI

Y. B. CHAVAN) : (a) to (d). Loans on first
* mortgages of immowable properties are
among ‘‘approved investments under the

provisions of Section 27 A of the

Insurance Act, 1938 as applied to the

Life Insurance Corporation of India.

Accordingly the LIC invests a portion

.of its funds in advancing loans for

industrial purposes to public limited com.-

panies, large and small. No application
for a term loan has so far been
received by the Corporation from a

public limited company engaged in film
industry.

Opening of More Clinics for Treating
Venereal Discases

*23. SHRI RAM CHARAN :

SHRI SHIV KUMAR SHASTRI :
SHRI SHRI GOPAL SABOO :
SHRI SHIV CHARAN LAL :

SHR1 RAGHUVIR SINGH
SHASTRI :
Will the Minister of HEALTH

JULY 28, 1970
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AND FAMILY PLANNING AND
WORKS, HOUSING AND URBANMN

DEVELOPMENT be pleased to state :

(a) whether it is a fact that a big toll
of life is taken away by the Venereal
diseases in the counmtry resulting in
considerable loss of manpower to
industry and agriculture ;

(b) if so, the estimated number of
patients suffering from Venereal diseases

as also the number of clinics treating
these cases ;

= (c) whether the present number of

clinics s sufficient to meet the
demand ; and
(d) if not, the sieps Government

propose to take to open more clinics ?

THE MINISTER OF HEALTH AKD:
FAMILY PLANNING AND WORKS,
HOUSING & URBAN DEVELOPMENT"
(SHR1 K. K. SHAH) : (a) No, Sir. The
death toll due to Venereal Diseases in
the country is not heavy,

(b) The number  of
diagnosed and treated

patients
in 142 Venereal

* Diseases Centres situated in different states

and Union Territories, which represent
a cross section of the Institutions giving
treatment in  Venereal Diseases in the

Country, during 1969.70, was 3,08,521,
These figures do not include cases
relating to all the V.D. Centres run by
the State Governments, Municipalities
and private Ssocieties. According to
available information, the npumber of

V.D.  Clinics in

the country as on
31.12.1969 was 260. ’

(c) and (d). The existing number
of V.D. Clinics is not sufficient and as
such it is prorosed (o establish 50
more Disirict V.D. Clinics during Fourth
Plan period under the Venereal Diseases
Control Programme.
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*24. SHRI RAM AVTAR SHARMA :
Will the Minister of FINANCE be pleased
10 state :

(a) whether it is a fact that more
than half of the foreign aid in the
Fourth Plan will go as interest charges on
foreign loans already borrowed ;

(b) if so, whether this is attributable 10
the erroneous industrial policies, reckless
borrowing from abroad and mismanage-
ment of Government concerns in which
the borrowed money has been invested;

(c) whether it is also a fact that
impression is gaining ground among the
nations of the world that India is
determined to be a chronic debtor ; and

(d) if so, the steps taken by
Government to retrieve the position ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) No. Sir. As
against the Fourth Plan total aid require-
ments of Rs. 4,130 crores, interest
payments during the Plan period are
estimated at Rs. 793 crores.

(b) Does not arise,

(c) No, Sir.

(d) Does not arise.

Closure of Retall Outlets by Foreign
Oll Companies

*25. SHRI SATYA NARAIN SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the foreign oil com.
panies have closed down hundreds of
retail outlets in different pans of India ;

(b) whether it is a fact that these
o have iled the production
of fuel oil in their refineries ;
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(c) whether this move by the foreigh
companies has resulted in blocking the.
normal channels of  distribution of
petroleum products in different parts of the
country and a shortage of fuel oil for
industries ; and

(d) tnc steps proposed 10 be taken by
Government to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) During
the last 2§ years between Ist January,
1968 to 30th June, 1970, 3 foreign oil
companies, i.e. Burmah Shell, Esso and
Caltex, have reduced the size of their
retail outlets network fiom 7075 1o 6844,
a total reduction of 231 outlets or 3.2%
of their total outlets as on 1.1,1968,

(b) Yes, Sir.

(¢) The reQuirements of the industry
in different parts of the country have been
satisfactorily met by the Indian 0OIl
Corporation taking over additional
requirements.

(d) The Indian Oil Corporation has
substantially increased its retail
outlets network during the period from
1427 outlets as on 1.1.68 to about 2756
outlets as oo 30.6.1970, an increase of
93.1% over its total outlets as on
1.1,68. The Indian Oil Corporation has
also taken over the fuel oil business
given up by foreign oil companies, out
of the increased production available
from the public secior refineries,
supplemented by imports, The
Government are also taking measures 1o
ensure that the production pattern of
all the refineries in India (including
those of the foreign o0il companies) is
suited 10 meet the requirements of the
country, including those for fuel oil,

Price of Disposal Vebicles

*26. SHRI 5. C. SAMANTA : Will
the Minister of SUPPLY be pleased to
sate :

(s) whether any change has beer
made in the price of disposal vehiclen
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‘which have been earmarked for sale to
oducatipnal and other ’institutions dur-
ing the last three years ;

(b) if so,
what percentage of price of the vehicles
is required to be paid by institutions ;
and

(c) the number of vehicles sold and
aames of institutions, to whom said
vehicles have been sold since January,
1967 (till the 30th June, 1970) ?

THE MINISTER OF SUPPLY (SHRI
R. K. KHADILKAR) : (a) No, Sir.

(v)

(c) The vehicles sold to charitable/
welfare/educational  institutions  were
about 292 in number,

Does not arise.

A statement containing the names of
institutions to whom the said vehicles
have been sold is placed on the Table of
the House. [Placed in Library. See No. L.T.
3702170]
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Policy for giving Aid to States

*28. SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
10 state :

(a) the policy of Government for
giving aid to the States and the details of
the aid given to each State/Union Terri-
tory during the year 1969.70 and the
details of heads wunder which these sums
were given;

(b) the percentage of
Taxes given to the States;

the Central

(c) the yardstick for giving aid 1o the
States and Union Territories; and

(d) whether it is a uniform scale or
thee scale is different for each State and if
80, the details thereof ?

THE MINISTER OF FINANCE (SHRI
Y. B CHAVAN) : (a), (c) and (d). Central

asdisfahco to States'is given for a number of

purpses. For Stdte Plan schemes, loans and
grant are provided according to the criteria
laid down by the National Der elapment
Council, For Centrally sponsored schemes,
lodns and grants are provided according
to the pattern of assistance prescribed for
each scheme. Assistance is also provided
to States where expenditure on relief
measures undertaken 00 account of natural
calamities exceeds the normal expenditure
takan into account by the Finance Com-
mission ‘in their scheme of devolution,
Pifty per cent of such assistance is given
as grant and 259%, as loan, the remaining
25%, being met by the State out of its
own resources, Apart from the above,

R —

the States receive from the different;
Ministries of the . Government of India, :
loans and grants for a oumber of non-.
Plan items, like, rehabilitation of refugeas
and goldsmiths, short-term loans for
fertilizers, loans given on account of small
savings collections etc.

The States also receive their share of
Central taxes and duties and grants-in-aid
under Article 275 (1) of the Constitution
according to the award of the Finance
Commission.

In the case of Union Territories, theirc
entire capital expenditure, their Plan outlay
and any deficits on revenue account are
met by the Centre.

The criteria adopted for the distribution
of all types of assistance apply uniformly,
to all States. Similarly, the eriteria
adopted for meeting the expenditure of
the Union Territories also apply uniformly.

The details of the assistance provided '
to the States and Union Territories under-
various Acts during 1969-70 are shown in
the statements 1 to 111 laid on the Table
of the House. [Placed in Library. Ses
No. LT-3703(70]

(b) A statement (Statement No. 1V) is
laid on the Table of the House. (Placcd
in Library. Sce No. LT-3703/70]

U.S.A. Aid for Family Plaoniog :

*29. SHRI RAMACHANDRA
VEERAPPA : o
SHR1 MUHAMMAD SHERIFF :
SHRI N.K. SANGHI :
SHRT Y.A. PRASAD :

Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased (0 state :

 (a)swhether it'is a fact that §20 million
aid for Family Planning has been exten-
ded by U.'S.A. Government;

(b) if so. in which part of the country
this aid will be utilised; and

(¢) the total amount which is likely
10 be spent on Family Planning in the
surrent year ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K, K. SHAH) : (a) Yes, Sir.

(b) The details are being worked out.

(c) Rs. 52 crotes are provided for the
Family Planning Programme in the Central

Budget for 1970-71.

Agricaltaral Wealth Tax

*30. SHRI B.K, DASCHOWDHURY :
SHRI K. HALDER :

Will the Minister of FINANCE be

‘pleased to state :

(a) whether Government have consi-
dered to drop wealth-tax as urged by the

farmers ;

(b) whether Punjub Government had
already challenged the imposition of
wealth tax in the High Court; and

(c) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA ) (a) No, Sir.

(b) and (c). [t is undersiood that the
Government of Punjab have filed a writ
petition before the Punjab and Haryana
High Court at Chandigarh challenging the
constitutional validity of the provisions
in the Wealth-tax Act, 1957 relating to the

JLLY 28,
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imposition of wealth-tax on agriculturst
assets, However, no notice or copy of .
the petition has so far bean served oa the
Central Government. *The details have,
therefore, yet t0 be ascertained,

Appointment of foreign Consultant
Firms by N.LD.C. for Ore Projects

*35. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUS-
TRIAL DEVELOPMENT-AND INTER-
NAL TRADE be pleased to state :

(a) whether the MNational Mineral
Development Corporation has issued =
letter of intent to the National Industrial
Development Corporation ‘allowing® the
latter to retain Nittetsu, a Japanese firm,
as its consultant for the iron ore project
at Bailadilla deposit No. 5;

(b) whether the question of ‘allowing’
does not arise because while giving its
proposals to the N.M.D.C. the N.I.D.C,
had not even mentioned Nittetsu;

(c) whether N.I.D.C. had instead,
desired 10 have the Heavy Engineering
Corporation, Ranchi, as its consultant in
the above proposal submitted to the
N.M.D.C,; and

(d) the reasons for ‘foisting' Nittetsu
on the MN.I.DC. in preference to an
indigenous consultancy firm' especially
when it was clear that the record of
Nittetsu was not satisfactory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI DINESH SINGH) ¢ (a) to
(d). The National Industrial Development
Corporation had made three alternative
offers to National Mineral Development
Corporation for the designing, engineering
and construction supervision of the ore
handling plant for the Bailadila No. 5
deposit.  Each of these offers was in
conjunction with a different consultant to
assist them in the evolution of the process
technology and the plant concept, It may
be mentioned here that none of these
offers was in association with the Heavy
Engineeri \g Corporation, Ranchi, as they
are equipment manufgclurers.' SubseqQuent
to the submission by NIDC of these three
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alternative offers, on & suggestion received
from the Government through the NMDC
‘o also explore the possibilities of asso-
_ciating with Nittetsu of Japan, the Nll:)C
submitted & fourth offer. After examining
all tbe offers received, the Government
decided that NIDC be appointed as the
prime Indian consultant for the propct
and that they be asked to further negotiate
with Nittetsu Mining Consultants for
engagiag them > Lheir associates. Govern-
ment also desired that in case further
negotiations with Nittetsu were unsuccess-
ful, NIDC should associate itself with
. one other foreign collaborator originally

proposed.

In pursuance of this decision, NIDC
negotiated with Nittetsu of Japan and
made a final offer to NMDC which was
accepted and a letter of intent issued.

Autbentic Hindi Version of Constitatios

*36. SHRI J. N. HAZARIKA :
SHRI C, M, KEDARIA :

Wwill the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it has been finally decided
that entirely a new text or the existing
Hindi version of the Constitution with
. certain changes is 1o be prepared or adopted
for making it an authentic Hindi text;
and

(b) if so, the steps
taken in this direction ?

that are being

THE MINISTER OF LAW (SHKI K.

HANUMANTHAIYYA) : (a) and (b).
The dquestion of the preparation
cof an authorised translation

of the Constitution in Hindi is under
active consideration, The question whether
any modifications and if so what modifi-
cations, would be required to be made in
the Hindi translation of the Coastitution
of -India certified by and published under
the authority of the President of the
Constituent Assembly, is also under exa-
mination.
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Report of E.C.A.F.E. Steel Sarvey Mission

*37. SHRI VASUDEVAN NAIR :
SHRI BHOGENDRA JHA :
SHRI UMANATH :

SHRI ISHAQ SAMBHALI :
SHRI MOHAMMAD ISMAIL :

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether an E.C.A.F.E, Steel Survey
Mission which visited India last December
has estimated that the demand for steel in
India will rise more than three-fold over
the next fifteen years, i.e., from 6.9 million
tonnes of crude steel in 1970 to 22,1
million tonnes in 1985;

(b) whether the Mission has said that
fhe assistance of the world financial
institutions  will be required 1o carry
through an expansion programme of this
magnitude;

(c) whether the Mission has suggested
the setting up of export-oriented coastal
Steel plants in Indis;

(d) whether Government have exami-
ned the report of the Mission; and

(e) if

thereto ?

s0, Government's

reaction

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI
B.R. BHAGAT) : (a) Yes, Sir.

(b) No, Sir. The interim report recelved
so far, does not contain this recommen.
dation,

(c) and (d). Yes, Sir.

(¢) The Government have already taken
a decision to locate one of the three
new steel plants in the coastal region of
Yishakhapatnam.

Manufacture of Vespa and Lambretts
Scooters in Public Sector

*38. SHRI MUMAMMAD SHERIFF :
SHRI E.K. NAYANAR :
SHRI B.K. MODAK :



isg Written Answers

' SHRI NAMBIAR -
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether the two private sectol
m s manufacturing Vespa and Lambretta
srooters had suggested that these vehicles
may be produced in public sector after
the expiry of the agreements with their
foreign collaborators in December this
year,

(b) whether these concerns indicated
their willingness to be associated with
such a project; and

(c) if so, the details thereof and the
renction of Government thereto ?

THE MINISTER OF INDUSTRIAL

DEVEIOPMENT  AND  INTERNAL
TRADE (SHRI DINESH SINGH):
(n'l No, Sir.

(b) and (c). In pursuance of the
recomendations of the Committee of
Technical Experts, set up by Government
10 advise th:m on 1 suitable indigenous
design und programme of production of
scooters in the public sector, exploratory
discussions were held with the represen-
tatives of the two scooter manufacturers,
namely, M/s. Automobiles Products of
India and M/s. Bajaj Auto, to ascertain their
competence'and willingness to assist the
proposed public sector project with their
drawings, techpical data, manufacturing
information, etc. A communication has
recently been rteceived from Mfs. Bajaj
Auto on the 1ith July, 1970 giving their
reattions. They have expressed their
willingness 10 assist the establishment of
a soooter factory in the public sector on
certain conditions. The reply of M]/s.
A.P.I. is awaited. However, both the
firms have applicd for permission o0 expand
their production.

The Question of. the manufacture of
scooters in the public sestor is still under
consideration of the Government,
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Manafacture of Cheap Scooters by
Praga Tools Ltd.

»40. SHRI K.M. MADHUKAR
SHR1 ESWARA REDDY :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether the Praga Tools Ltd., has
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submitted a scheme for the manufactufe
-of ‘cheap scooters;

(b) if s0, the details thereof;

(c) the estimated cost of the scheme;
and .

(d) whether Government have sioce
approved the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEYELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) The Praga Tools propose to utilise
their spare capacity for taking up the
manufacture of scooters of an indigenous
design with an' initial capacity of 1,00,000
scoolers per annum.

(c) It is estimated that an additional
jnvestment of about Rs. 5 crores would
be required, in the initial stage, for imple-
menting the scheme.

(d) The Scheme of M/s. Praga Tools
Ltd. is being examined along with schemes
received from other parties,

Issue of Licence for Setting up Automobile
Tyre Factory in Kerala

*41. SHRI P.P. ESTHOSE :
SHRI A.K. GGPALAN :
SHRI P. GOPALAN :
SHRI P. VISWAMBHARAN :
SHRIMATI SUSEELA GOPALAN:

Will the .linister of INDUSTRIAL
DEYELOPMENT AND INTERNAL
TRADE be pleased to stai> :

(a) whether it is a fact that Govern-
ment are considering to issue a licence to
set up "an Automobile Tyre factory in
Kerala;

(b) whether Government have received
any representation from Kerala with regard
to this; and '

(c) when the decision is likely to.be ,
taken in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-.
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The Qquestion is,
under consideration.

(b) The Chief Minister of Kerala had
discussions on this subject with the then
Minister of Ind ial Develc t, In-’
ternal Trade and Company Affairs in
May 1970,

(c) The decision is expected to
taken soon.

Production of Electric Locomotives
and Diesel Shunters at Chittaranjan
Locomotive Works

*41. SHR1 MANIBHALI J. PATEL :
SHRI V. NARASIMHA RAO :

 Will the Minister of RAILWAYS be
pleased 10 state :

(a) whether there is a scheme under
consideration of Government for the
production of Electric Locomotives and
Diesel Shunters at the Chittaranjan Loco- :
motive Works under the modernisation
programme of the Railways; and

(b) it so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI1 NANDA) : (a) Yes, Sir. Broad
Gauge Morin Line Electric Locomotives
and Broad Gauge Diesel Shunters are in
production at Chittaranjan Locomotive
Works frora 1961 and 1967 respectively.

(b) The Chittaranjan Locomotive
Wn.és was originally planned for produc-
tion of steam locomotives only. Against
a target production of 168 steam locomo-
tives per year the Chittaranjan Locomotive
Works achieved a production level of 173
locomotives per year in 1959.60, Diversi-
fication of production commenced in the -
Chittaranjan Locomotive Works from 1961
onwards. From iLhat year, manufactere of -
Broad Gauge Electric Locomotives was
underiaken and this was followed by
production of Broad Gauge diesel shunting
locomotives in 1967. Based on traffic
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" needs' the production ‘of steam Tocomotives

in  Chittaranjan
gradudlly being tapered off, correspon-
dingly-increasing the production of electric
and diesel shunting locomotives. Accor-
ding to the present plan, production of
steam Tocomotives will be completely
swopped at the Chittaranjan Locomotive
Works by the end of 1971 and thereafter
only electric and diesel locomotives will
be manufactured there.’

Guidelines for Licensing of Raw
Material Importa

*43, SHRI G. VENKATASWAMY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government have formu-
lated any informal guidelines to be
followed by the Directorate General,
Technical Development for the licensing
of raw material imports during 1970; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI  DINESH SINGH) ®

(2) and (b). in terms of the imrort
poliev for 1970.71, priority industries are
to be granted licences for imported raw
materials and components, etc., on the
basis of the:r consumption of such raw
material and components during the past
period. Non.priority industries are granted
import licences for six monthly periods
based on their entitlements with reference
to a base period.

2. Raw material allocations for certain
machlne-building industries are, however,
based on orders in hand, even though
such allocations may be in excess of past
consumption. Following from this, and
in order to stimulate production in priority
industries in respect of which there is
rapidly-increasing demand, sponsoring
authorities are permiited to recommend
allocation of imrported raw materials and
components in excess of past consump-
tion, in order to make fuller use of existing
capacity. '

3. Sponsoring authorities have been
jnstructed that in meking the determination
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regarding allotment of raw materials, they '
would take into considerstion criteria

such as existing stocks, licensed capacity
and other relevant factors,

Commission to enquire into Charges against
Birla Concerns '

*4. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT  AND  INTERNAL
TRADE be pleased 10 state -

(al) the present stage of enquiry against
the Birla concerns;

(b) the number of firms against which
enquiries were to be held, the number of
persons in respect of which enquiries have
been finalised and how many are still
under examination:

_(c) the action taken against the firms
against which allegations have been proved-
and what are the names of such firms;

(d) the names of the Directors,
Managers and officers of the Birla firms
against whom Government have instituted
action and the deta’ls of such cases: and:

(e) the date by which the Inquiry
Commission is expected 10 complete the
enquiry against the Birla firms and whethes
Government will lay the report of the
Inquiry Commission on the Table of the
House ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND INTERNAL
TRADE (SHRI DINESH SINGH):
() to (¢). The Commission of Inquiry
aprointed by the Government to enquire
into instances of irregularities, lapses or
improgrieties referred to in the Rerport of
the Industrial Licensing Policy Inquiry
Committee which have allegedly taken-
place to tne advantage of the Large
Industrial Houses and also into certain
specific allegations against the Birla Group
of concerns has only recently started its
work, The terms of reference of the
Commission waich are Qquite comjrehen-
sive have already been laid on the Table
of the House, Since the Commission
started its work only cecently, no progress.
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c';n be reporied at this stage. However,
as per its terms of reference, the Commis-
sion is expected tp submit its Report
within. one year of the date of its
gppoi'mmem which was on 18.2.70.

Dispute Between Chinais and Kapadias
of National Rayon Corporation

*45 SHR1 SATYA NARAIN SINGH :
Will the Minister of COMPANY

AFFAIRS be pleased to siate @

(a) whether it is a fact that the
Company Law Board had to in}uvam
in the dispute between Chinais and

Karadias of the National Rayon
Corgporation ;

(b) if so, the nature of dispute
between these two grours ; and

(c) the reaction of Government
thereto ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUTHANA

REDDY) : (a) to (c) . The Karadins have
acquired substantinl  shareholding in
Natioral Rayon Corroration Ltd, and
this started a struggle for control
betwsen ths Kapndia Group and the
Chirai Group. About 100 shareholders
of the comrary nrplied to the Company
Law Bonard under Section 250 of the
Comj anies Act for restraining the voting
rights of the shares held by the Karadia

Group. Three directors of the company
also filed comylaints under Section 409
of the Comranies Aect, 1956 10
prevent charges i1 ke Do rd  of
Directors, The Company Law Board
aflter hearing the parties felt that
furthe:  enquiry into the allegations was

necessy with jarticular reference to the
manue: 0 which large blocks of shares
bad Tve  ncquired by the Kapadias, their
8850¢!: es, rominees and agents and
has - ordered insfection of certain com-
Panies helcreing to . the Kapadia Group

in thi< correction, The matter is still
pencine o ocre  the Compsay Law
m.’\.'(.
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Action for Violutiem of Licensed
Capacity by Industrial Concerns

*46" DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA :°

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be ple sed to state :

(a) whether the Qquestion of actiom
to be taken in respect of industrial
concerns which have  unauthorisedly
exceeded their licensed capacity has beem
examined ; and

(b) if so. the decision taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE (SHRI DINESH SINGH) : (a)
and (b) . The Question of the action
to be taken in respect of industrial
concerns who have unauthorisedly exceed-
ed their licensed capacity is  still undec
examination of Government.

Linking of Bombay with Mangalore
by Rall

*47. SHRI MADHU LIMAYE:

SHRI 5.A. AGADI :

Will the Minister of
pleased to state :

RAILWAYS be

(a) whether he has made any
announcement for linking Bombay with
Mangalore by Rail ;

(b) if so,

announcement ;

the datails of the

(c) whether from the Defencs point
of view also this Rail link is not
considered essential by Government ;

(d) whether it will bz completed on
top- priority basis and

(e) if so, the approximate date of
the completion of the project ?
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THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) to (¢). No such
apnouncement for the construction of a
Railway line from Bombay t0 Mangalore
has been made.- The Ministry of Defence
have not asked for the construction of
this link from the defence
point of view., However taking into
sccount . several representations, a detail-
eff  traffic  survey
ehgineering reconoaissance
anew line from Apta (near Bombay)
to Mangalore has been  sanctioned
recently. ‘A decision regarding the
conpstruction df the line will be taken
after the’
results thereof become known.

Rcform in Muslim Personal Law

*48. SHRI J.B. SINGH :
. SHR1 SURAJ BHAN :
~: SHRI KANWAR LAL GUPTA:
SHR1 BANSH NARAIN SINGH :

Will the Minister of LAW AND
‘SOCIAL WELFARE be pleased 1o
state :

(a) what progress has been made by
.Government in examining the proposal
for setting up a ‘highpowered Commis-
sion of Muslim jurists only leaded by
the Chief Justice of India, including
Muslim ladies to suggest changhks

-some
in the Muslim Personal Law ;

(b) whether Government  have
received any letter about this matter
from the Chief Justice of India;

(¢) if so, the details thereof ;

(d) how many letters have been

by Government in favour or

received
in the last three

against this proposal
months ; and

(¢) the nqames of the Muslim
«<ountries where Muslim Personal Law
has been changed, with details thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI

HANUMATHANAIYA)
{a) There it no such “Proposal under

JULY 28,

..Commission,

together with an.
survey for .

surveys are completed and the

K.
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Y

consideration of the Gwmmna for the
Present.

e we g o

) (b) and (c) . The Chisf JusGic
of
expressing his inability to serve on the
should one be formad by

the ‘Government,

(d) Three letters 'l:ue been received
dpring the past three-mosths -
against the propogal, .

_(e) Available information relates to
Pakistan, United Arab Republic, Turkey,
Morocco, Tunisia, Malaysia, Singapore

India wrote to'the Law 'Mihister’

wpic_h “are

and Shia Imami Ismailis of East Africa.

Reforms have been in: these
countries mainly
restricting polygamy ; (2) - restricting
h!.lsbsnd‘s unqualified powers of
divorce ; .(3)  safeguarding under. the
law of succession the
child of a predeceased child ; and (4)
(in  United Arab Republic only)

abolition of private wakfs.

made

TR ¥ Wy g AW (1971) §
arfaat w gfead

-49,*'!‘*“(&“:“1@”
7% qa ® Ty sW fw 1971 F
T § A AW wg A AWM
waet 9T aifrdl & fay gfrawl A
HAEqT FTW A W EEEY qt’nn
w@y?

WA oAt (st AR : ooftA, W
wwa 9 fafus faamad ¥ Frad i
aifral & WTF S GO 2, 0 e
¥ Wi g fafew wfesifat & oo
¥ agwA JEr o @ 8 ageet

afgdt & fodf N d@r @@, @

Sy e, ufnﬁwfamw-

Wt W arn gfaaral A sqaewr sk v
& DA ek wrddt

,

for (1) abolishing or

interests of the .

"% wnaTe 9 Qe Tfeat Tw@W, aaam

i
i

L3
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“Construcilon of Soviet-Aided Continvous
Casting Plant at Arkonam

[PV - 1M S . e
(d) ~ib 5o the - reaction of Govéra-
.mont therito 7 . ¢ SR
THEFEE T .

. .. THE MINSTER OF RAILWAYS (SHRL
.NANDA) : (a) As indiented by the Ministry
of; lsdustrial Development’ and Interndd
Trade, . the inssalled capacity of privafe
sector Wagon Buildets is 29,409 wagom

.
o i

- ..%0. SHRI'K.M. ABRAHAM :
i) A 8HKI K: RAMANT @
M LU T P I » :

... Wilk the . Minister of STEEL AND
HEAVY ENGINEERING be pleased to

#ate - .er. year in“terms’of ro'm wheelers. l
| er it i " (b) Prod uction from these Wagon
* ' (a) whether it is a fact thatthe . . . : :
‘aouar)ucnon of the Soviet-aideg Huilders was. as onder : _ :
‘sontifuous casting plant at Arkonam = L. - :
has been stopped’; Year Ploduction '
. \ . (In terms-of four
(b) if so, ‘the reason for this . Shisies) )
.nopptsg:an’d . L o
* o H . . \l - T o
(c) the action taken by Government ‘122_23 :::2; :
1o exredite the construction 7 1968.69 . 13.‘3% !‘
THE MINISTER OF STEEL AND W -, 12,001 !

HEAVY ENGINEERING (SHRI B.R.
BHAGAT) : (a) The Project referred to i
being implemegted . by the Government
of Tamil Nadu. There is mo report
from the State Government that the

™™ —

(c) Attention ©of the Government’
has been drawn to sbme reports appear- .
ing in the press regarding inadequate |

) wagon orders om private’ sector wagon
construction, of the plant has been builders. I gon .,
ﬂopped- . i
. . (d) The Wagon Builders  have
(b) and (). Do not arise. adequate  orders - commsngurate  with
: . tHeir actual pzrformance in the recemt

Grievapces of Private Railway Wagon years: . T E L o

Ruflders in Indis Against Government

SHRI GANESH GHOSH :
SHRI C. JANARDHANAN :

*s1.
of RAILWAYS

will the Minister
be pleased to state :

(»)
ivate
India ;

installed capacity of the
Boilders  in

the
Railway  Wngon

,(bif the aversge: production during
the years 1966-69, year-wise ;

of
the-

(¢) whether  the  attention
Govepnm:;:t has -been drawn to
reportod  statement of  the private
wagon . manufacturers - blaming:
Goverpment  .for: its  failure to give:
eoptinuous orders .(or wagon building:
ndustry- {n the ‘country ; and .

. Hpld-Ups of :!‘u_il;- op Eastern and
"7 Heith Bastern Raflways .

" *52 SARIMATIILA PALCHOU’DHUM:

Will the Minister of

RAILWAYS be
pleased to state : :

'
]

(a) the ‘murhber of tidin ' bold-ups’
on the Eamerr and South Eastern
Railways in West Béngal since the com.. -
mencement of the Tast session of . Lok,
Sabha ; and o

(b) the reasons thercfor and the
steps taken to prevent Such ' hold-
we? o o

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Siaty:+ -~ 0

(b) Reasons for . hold-up : of
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trains are mainly connected with demands
for additional halts, introduction of
additional trains, adjustment of .teain
timings, late running of trains due to

such causes as theft of overhead
<lectrical equipment, theft of tele-
communication wires and cables and
interruption of power supply from
generating power stations, etc.,
ventilation of local grievances such. as
rehabilitation  of refugees from East
Pakistan, Bandhs organised by
-different political  parties, stoppage of

work by the staff due to assaults on
them by passengers, etc.

Railway Administrations endeavour to
meet the reasonable demands of passen.
gers, Railway AdminiStrations also
bring all such incidents promptly to
the notice of the State Governments, State
‘Police authorities fur seeking their timely
intervention both for prevention of
lawlessness wherever possible and for
bringing the offenders to book with a
view 10 restoration of pormal condi-
tions. Opportunity is also taken through
the press and other publicity media to
explain the Railways' view-point and
seek the co-operation of the rail-users and
.other members of the society.

Shortage of Scooters

*53 SHRI HARDAYAL DEVGUN :
SHRI PRAKASH VIR SHASTRI :
SHRI MRITUNJAY PRASAD :
SHRI JAI SINGH :

SHRI BAL RAJ MADHOK :

INDUSTRIAL
INTERNAL

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to state :

(a) whether it is a fact that there
is an acute shortage of scooters in the

country ;

(b) the wotal production and demand

thereofl ;
(¢) how farthe supply is behind
the demand ;

(d) whether Government propose
10 license further capacity and, if 50, the
detnils thereof ; and

JULY 28, 1970
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(e) it not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELQPMENT AND #NTERNAL
TRADE(SHRI DINESH SINGH) : (2) The
production of scooters in the country at
prasent is not adequate Lo meet the domand.

(b) and (c). The current annual
demand for scooters separately has
not been fully assessed. However, the
demand for scooters, motor cycles, taree-
wheelers mopeds etc. has been estimated
by the Planning Group on Machinery
Industries at 210,000 Nos. per anpum by
1973.74.  Against this,' the production of
scooters alone during the year 1969 has

been 49,270 and for half the year 1970
29,962 Nos,
(d) and (e). The Yuestion of

filling up the gap between the supply
and demand of scooters has been
under the consideration of Government
for some time past. Government have
now come (o the conclusion that it
would be desirable to have a project in
the public sector for the manufacture of
scooters. In pursuance of this decision,
Government had set up ‘a Committee
of technical experts to (work out and)
advise on a Suitable design and on a
programme of production of scooters in
the public sector. The Report of the
Committee has been received and is under
examination,

Government had  also decided that,
il any private seclor poriv was  prepared
to take up production of scooters with
indigenous know-how and  materials,
he should ' be allowed v do 0.
Accordingly a  public notice was
issued on 27th October, 1969 inviting
applications by 31st January, 1970 from
interested entrepreneurs who . would be
prepared to take up the production of
scooters with completely indigenouns
know-how and materials. In response
38 applications have been received so
far., Thoe are, at present, under
exam.nation,
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Commission for Determining Fair
Selling Prices for Indian Made
Cars

*s4. SHRI J. MOHAMED IMAM :
SHRI RAM KISHAN GUPTA :
SHR1 K.M. KOUSHIK :

SHRI R. R, SINGH DEO :
SHRI R. K. AMIN :

Will the Minister of INDUSTRIAL
DEVELOPML.T AND INTERNAL TRADE
be pleased to State

(a) whether Government have
recently appointed u Commission to
.determine fair  selling  prices for the
Ambassador, Fiat and Standard
cars.,

(b) if so. the reaction of the

automobile manufaciurers in this regard ;
and

(¢) when the Commission ix likely
to submit its report ?
THE MINISTER OF [INDUSTRIAL

DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : (2) and (b) :
On the recommendation of the Supreme
Court, 4 Commission has been set up to

recommend the fair selling prices of
the three makes of cars manufactured
in the country viz, Fiat, Ambassador
and  Standard Herald, The car
manufacturers had agreed in the Supreme
Court 10 the appointmenmt of Such a
Commission.

(¢) The Commissson, constituted on
27.5.1970, is expected 1o submit its
report within 2 period of four months
from the date of its constitution.

Concessions to Small Entrepreneurs
SHRI JYOTIRMOY BASU :

SHRI S.K. TAPURIAH :
SHRI N.K. SOMANI :

55,

INDUSTRIAL
TNTERNAL

Will the Minister of
DEVELOPMENT AND
TRADE be pleased o state :
have

(a) Whether  Government

1992 (SAKA)  Written Answers 7

recently announced more concessions for
small scale entrepreneurs ; and

(b)

THE

If so, the details thereof ?
MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHR1 DINSSH SINGH): (a)
and (b) Government have provided
substantial concessions for  small
scale entrepreneurs during the year
1969.70, and 1970-71, in respect of allot-
ment of imporied raw materials, reserva-
tion of selected products for expansion
in the small scale sector exclusively,
credit and tinance, development of
ancillary relationship, export business,
and promotion of small scale industries
in backward nreas/districts. The more
important of them are enumrrated
below :

(i) Raising of the limit for licence
for imported raw materials in the
priority and non-priority sectors
from Rs, 50,000 to 75,000, in
respect of new units,

A larger value of import licence
upto 50%  in Free Foreign
Exchange. .

(iiy

(iii)) With the announcement of the
new industrial licensing policy,
tha list of industries reserved
for the small scale sector
was extended s0 as w0 cover
8 new product items in order
that the small sector is given
sufficient scope for expansion
and development,

(iv) Increasing the limit from
Rs. 1 lakh to Rs, 2 lakhs in res.
pect of loans to be sanctioned to
qualified craftsmen and engineers
by the State Bank of India
and other nationalised banks.

(v) Liberalised terms for the supply
of machinery on hire purchase
basis by the NSIC,

Credit
servic

(vi) Extension of the
Guarantee  Scheme 1o
ind ustries.
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A more intensive eflort 4o
develop ancillary items in- -the
small scale sector, with a
coresponding reduct.on .of the
number of comronents 1o be

" directly manufactured by the
unit in the large scale séctor, °

I . <
“{wlii} *Further concessions in ' respéct

[ ‘of imtorted raw materials to

T the exporting units in the

- -'scale sector in terms of

=+ ' Import Policy for 19‘10 11

(vii)

r._hc

{u) Concessions smmed by the Sm:
Govt. relating to taxes, supply 6f
raw matetials, accommodation ip
industrial estates, charges for
. .electricity, water, grant of loans
eic. © to  entrepreneurs willing
set  up small scale indudtriks
in the backward districts or
areas,

# Bf'ltlah Asgistance for Durgapur Steel
Plant

. *56. SHRI ARJUN SINGH
BHADORIA : Will the - Mipister of
STEEL AND HEAVY . ENGINEERING be
pleased to ~'ate :

(n) Whe'he: U.K. bhas decided to
continue 10 give assistance for a limited
period to the Durgapur Steel Plant ; and

(b) if so, the nature of dssistance to
be giver.and when it would be given 7
_ e -
THE MINISTER - 'OF 'STEEL AND
HEAVY ENGINEERING (SHRI B.R.
IHAGAT} (a} Yes, Sir,

(b)’ ‘&ssml.'ahi:t wijl be both financial

as well as technical. A amew pound
sterling loan and a draft  gcheme to
provide  technical assistance  for
Durgarpur.  Steel  Plant are  upder
negdtintion md are expecu;! to be
finalised soon.

Loading of Wheat in Trains at Moga )
(Pubjab) S
*57, SARJ00

SHR] PANDEY :

small .

JULY 28, - 1970
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Wl the Minister of RMLWAYS be
pleased 10 siate :

(a) Whether Government are aware
that several thousand bagy of wheat
pmcured by the Government Agencies in
Mogs. could not be loaded on trains

on account of some dispute
between the Railway officials and the
.. Civil Supplies Department in Mogs in
~*May, 1970 ;

(b) whether it i  fact that on
waccoum ol this vieat  bags  were

'damaged by rains :

+(e)- if so,:the details of - the dlspm‘e
and the action taken thereon ?

L

THE MINISTER OF RAILWAYS
:(SHRI NANDA) : (a) and (b). No, Sir.

The loading being upto the demands placed,

there was no question of wheat bags not
being loaded or of damage 10 wheat bags
for what of wagons,

{:) Does not arise.

L

Slliltllls of Industria! concerns from Calcnum

to other States
*58, SHRI 5.C, SAMANTA :
SHRI H.N. MUKERIJEE :
SHRI K. HALDER :
SHRI J.M. BISWAS :
SHRI SAMAR GUHA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND - INTERNAIL
TRADPE be plaased to state : - torTm

Wt "

(2) whether it is & fact thAta' largs.

pumber of Industrialists are either shifting
their field of activity from West Benga!l
to anywhere else or sbandoning the units
due . to reasons of imsecurity and sinton-
genial cenditions mm;

(b) the steps that ure being lalr.en 10-
give thém adequate. p;meoucm su thn

West Bengal does not go backward in the

industrial map of lndm, and -

(t) whether he will u’& on " ine Table-

of the ‘House the number aall names of
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industries that hpa berwrue eithec idle of
bave been and are belns shifted elsewhere ?

THE MINISTER ‘OF INDUSTRIAL
DEVELOPMENT AND - INTERNAL
TRADE (SHRI DINESH SINGH): (a)
to (c). The following trends with
regard to shifting of industrial activity

from West Bengal have come to the notice:

of the Central Government : —

For shifting of a licensed
industrial und_.' wing from one State to
annther, 1 licence has to be obtained

under the Industries (Development and
Regulation) Act, 1951, During the last
three years (1967, 1968 1969). only
10 applications for shifting were received

SRAYANA 6, | 1892

(SAKA)  Written Answers .

'!n:np :West Bengal and out of these 8 have

_nlma.dsf been rejected. During the same-
'p,enoﬂ applicatians for shifting of indus-

wrial units were received from other Btates; -
as well, There were 10 from Maharashtras
4 from Bihar, 3 from Haryana and 2 _mm
Madras, In terms of the number of hppli-
¢ations for shifting, therefore, the poal‘lio'n'
i€ not peculiar to that State.

However, there has been a significant
fall in the percentage of applications
récelved from indusiries in West Bergal
as well as letters of intent issued ta that
State vis-a-vis all India figures during the
last few years as will be seen from the
table below :—

1"
f .

T Letters of

Year Applications received . intent lssoed
‘Al India  West Beogal ;. Al lodia West Bengal
1966 1259 158 (12'5%) : 271 34 (12.5%)
1967 849 86 (10.1%) 249 30 (12%)
1968 905 96 (10.6%) 158 18 (11.49)
1964 1420 1o (7 .7%) 33 26 (7.8%)

1t 1s also noticed that while out of the
558 applications received from 1st January,
1970 1o 315t March,
West Bengal, as many as 53 of these,
were for locating the industrial units in
States other than West Bengal,

Another trend has been to shift the
Head Offices or registered offices of large
companies and groups out -of ,Calcutta to
factory premises or out of the Staie
altog:ther, The factories, as such, have
not, however, been shifted outside the
State since such shifting vmuld reluire an
indusirial licence.

It appears from the (rends .ndicaled
above that while industries already establi.
shed are not- being shifted in large
numbers, there is a ‘tendency for new
investments 10 decline. As against the
apgregate paid-up capital of joint stock
companies in West - Bengal, of about
RS, 645 crores in April, 1968, the corres-
ponding figure in April, 1970 was only
Rs. 1 crore higher.

1970, 70 received from .

Government are keeping a continuous
watch on the developments. Since a
large number of Industrial units are
involved, some of which were shut down
wholly or partially for limited periods of
time. it 15 not possible 10 give accurate
information regarding this part of the
question, [t may, however, be stated that
though aggregate production in West Bengal
has not gone down significantly, there has
been a trend towards fall in production
in certain industries during 1968-69, As
regards man-days lost, out of 16.6 million
man-days lost in the whole of India in
1969, West Bengal accounted for over 10
million, As regards the reopening of
industrial units which may have been
closed down, such reopening will depend
on the reasons for their closure and the
seitlement reached by cmployees and
labour in individual cases.

Abolition of Tata'Zamindari in Bihar

*59, SHRI §.M. BANERJEE ; Will the
Minister of LAW AND SOCIAL yWEL-
FARE be plensed 10 siate : I
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(a) Whether it is a fact that a Bill has
been unanimously adopted by the Bihar
Legislative Assembly to abolish the Tata
Zamindari;

(b) whether it is also a fact that tae
Tatas have represented to the Union Go-
vernment protesting against this action of
the Bihar Legislative Assembly; and

(c) if so, whether the Union Govern-
ment has rejected the Tatas’ appeal and
supported the action of the Bihar
Assembly ?

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K, HANUMANTHAIYA)
(a) A Bill known as Bihar Land Re-
forms (Amendment) Bill, 1970 has recently
been passed by both the Houses of the
Bihar Legislature. Copies of the Bill as
passed by State Legislature have not wyet
been received from the State Government.

(b) The Ministry of Law has not
received any such representation,

(c) Does not arise.

g /1 & fel g ft § g e
Fdua wA W gowEm fed
R ® e

60 it wrea Tag wigw
st AT T A
St TR SIS
«t aferet s
=t pv W FUAW
w1 fafe #xar www wemTe Foh
g AU W) T w4 5

(%) /a1 a5 a5 g fe fafew
Ay wr ond fa¥ g ¥ g
wATal # g1 &1 egata fed I & wrde
qmr ¥ .

(@) g it a9 § fs shewx
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Black Marketing in Dollars and
Pound Sterling

1. SHRI SRADHAKAR SUPAKAR :
Will the Minister of FINANCE be pleased
to state : :

(a) whether there is large Scale bluck
marketing in dollars and pound
sterling, which are being sold at a much
higher than the official rate ; and

(b) if so, the steps taken to prevent
this black marketing ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Government are
aware that transactions involving purchase
and sale of foreign currencies at rates
higher thane the official rates of exchange
take place in India.

(b) These  operations constitute
violations of foreign exchange regulations
and the Enforcement agencies continue
to gather information regarding these .
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offences and take necessury action against
. vy ’ t
the offenders.

iy 1
Loans Advanced by Nationalised Banks
i -to Agriculturists

7. SHRI' SRADHAKAR SUPAKAR :
Will the Minister of FINANCE be pleased
Lo state @

(a) the amount of loan advanced by
newly nationalised banks to the
agriculturists in  each State during the
last one year , and

(b) whether anv
reach the loans to
have been evolved ?

special schemes o
the small farmers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) Comparative
Statewise figures of direct loans advanced
to agriculturists by nationalised banks are
available upto the end of March, 1970 and
are furnjshed in the statement laid on
the Tabje of the House. [Placed in
library. Sge No. LT-3704/70].

(b) New schemes  have been
introduced by the nationalised banks to
grant loans to small farmers and other
small borrowers. Under these schemes,
any farmer who has a commercially
viable productive proposition will be
eligible for grant of credit. Broad
features of credit facilities provided by
the nationalised banks for the benefit of
agriculture are given in the statement
laid on the Table of the House. [Placed
in library. Se¢ No. LT-3704/70]

-

Sittieg up of a Currency Note Printing
.'l'r:l: fn Madbya Pradesh

BAIDHAR BEHERA :
of FINANCE be

3. SHRI
Will the Minister
pleased t0 ‘state :

(s) whether the survey work for

setting up of a Currency Note Printing
press in Madhya Pradesh is complete ;

(b) if so, what iis the location of
the Press; and

1892 (SAKA)  Writen Answers 82
(c) what would be the capacity of
this press ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) :(a) Yes, Sir.

(b) The Press will
Dewas (Madhya Pradesh).

be located in

(c) The Press will have an initial
capacity of 1000 million notes per annum,
with provision for doubling it when
necessary.
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Fxcise Duty on Tinctares and
Ginger

5. SHRI DEVINDER SINGH GARCHA :
SHRI MANIBHAI J. PATEL :

Will the Minister of FINANCE be
rleased 1o state :

(a) whether Government of Utter
Pradesh have requested the Central
Government to impose excise duty on’
tincture and ginger at the same rate at
which it were being charged on Indian
made foreign liquor ;

(b) whether Government of Utiar
Pradesh have also recommended that
provision should be made in the existing
rules so that medicines like tincture and
ginger might  be made available 1o
customer on prescription of physicians '
only and that the percentage of alcohol
should also be reduced 1h£r_r.i|1‘; and

(c) if so, the action Government
propose to take in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a)to(c) . The
Government of TIndia have received a
communication from the Governmest
of WUttar Pradesh in  which they
suggesied that the rates of duty on
medicinal and toilet preparations contain-
ing alcohol as given in the Schedule
under section 3 of the Medicinal and
Toilet  Preparations  (Excise  Duties,
Act, 1955 be revised so as to bring
them to the level of the excise duty
on Indian made Forign Liquor under the
U.P. Excise Act.

The matter is under examination,
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Work to Rule Programme by LIC
employees.

10. SHRI BAIDHAR BEHERA will
the Minister of FINANCE be pleased to

state :

(a) whether it isa fact that LIC
employees have been carrying out ‘‘work
to rule*’ programme ;

(b) since waen this prazramns has

heen going on ; and

the reasons for working 10 the

(c)

rule ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes, Sir. Some of the L.I.C.
employees carried out a “work to rtule”
programme.

(h). The programme was ecarried out
on different dates in different offices of
the Corporation bhetween ilst May and
18th June, 1970,

(¢) The programme was carried
in pursuance of a Resolution adopted
Working Commitiee of the All
Insurance Employees' Association
mzsiing held at Delhi  between
18th  and 21st May, 1970 afier rejection
by the Nzagotiating Committee of the said
Association uf the original terms ol settle.
ment.

out
by the
India
at its

Since then a settlement was signed bet-
ween the parties at Delhi on 20th June, 1970,
Consequently the All India Insurance
Employees’ Association  withdrew  is
programme of action,

Setting up of more Factories for
Prefabricated Houses

11, SHRI DEVINDER SINGH
 GARCHA. : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state

that
for

(a) whether it is a  fact
+Government have taken a decision

SRAVANA 6,
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setting up of more factories to
prefabricated houses ; and

(b) ifso, the numbsr of factoriss
to be set up and the names of places
where these will be setup ?

turn out

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRi
PARIMAL GHOSH) : (a) No, Sir.

(b) Does not arise.

Demands of Stenographers of
L.I.C.

12. SHRI DEVINDER  SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state :

(a) Whether the Stenographers of the
L.1.C. have rejected the agreement entered
into by the L.1.C. management and its four
unions on the ground that the terms fall
short of the Ilegitimate expectations of
the All India LIC Stenographers
Association ; and

(b) if so, what are their demands and
the reactions of the Government of Tndia
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) The demands ure for higher scale
of pay and higher special pay than that
agreed to by the management and the
employee's unions,

The dispute is under the ad;ud:cnuon of
the National Industrial Tribunal,

Minerals found in Sirohi Dlnlrlrll
of Rajasthan

13, SHRI DEVINDER SINGH
GARCHA Will the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased ,m
stats :

(a) whether it is a fact ihat mineralised
7ones containing minerals like lead, zinc



91 Wriiten Answers JULY 28,

and copper have been found
District in Rajasthan ;

in Sirohi

(b) if so, the details thereof ; and
(c) whether an estimate of the
mineral wealth has been made and if so,

the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1 NITI RAJ SINGH
CHAUDHARY): (a) and (b). Yes, Sir.
Mineralised rones containing lead, zinc and
copper bave been located by the Geological
Survey of India in Kui and Deri areas of
Sirohi district, Rajasthan, In one
borehole in Deri area, mineralised zone
containing about 20Y, combined metal
has been cncountered. The investigations
are in Progress,

{c) As the investigation is in the
initial stage, it is too early to make an
assessment of the mineral wealth in the
area.

Progress of Khetri Copper
Rajasthan

Project,

) 14. SHRI BABURAQ PATEL : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state

(a) The total amount in rupees spent

so far on the copper complex at
Khetri in Rajasthan and the amount
required to complete it, including the

expenditure to be made on the acid-cum-
fertilizer plant, the stage at which the
copper complex is progressing ;

(b) Whether it s a fact that the
Chairman and the Managing Director of
the Hindustan Copper Lid. admitted that
there were some delays in the appoint-
ment of a General Engineering Contractor
for the flash furnace : if so, the loss to
Government on  this account and likely
date when the appointment will be made :
and ]

(c) The cost to Government for
loeking after the team of 30 French experts
expocted in Khetri for supervising erection
work of the concentrator ?

1970 Written Answers
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS

(SHRI NITI RAJ CHAUDHARY) :
(a) The total amount  spent on
Khetri Copper Project upto 31,370 is
Rs. 24 crores (approximately). The
total estimated cost of the Project is
Rs. 9358  crores (inclusive of the

expenditure already incurred) out of which
Rs. 17, 80 crores represent the cost of
Acid-cym-Fertilizer Plant which is yet to
be sanctioned by the Government.

Experimental production at the upper
level of the Khetri Mine has started. The
Concentrator Plant will be fully commis-
sioped in Junme, 1972, The smelter,
Refinery and Acid-cym-Fertilizer Plant
are expected to be commissioned by the
end of 1973,

(b) Some time was taken in decid-
ing onthe award of contract for the
detailed  design engineering of the

Flash Furnace area of the Smeliter Plant.
However, this has not resulted in any
direct financial loss to the Govenment,

The contract  for the detailed
engineering of Flash Furnace Area has
since been awarded.

(¢) M/s Hindustan Copper Limited
have entered into am agreement with a
French Group of companies headed by
M/S Venot-Pic and Ensa under which the.
French Group are required to send
French experts to the total extent of 500
man-months for supervision and the control
of the erection and starting up of the
various plants including concentrator, The
experts under reference are coming in
terms of the aforesaid Agreement.

As per the agreement with the French
Group the total payment for services to
be rendered in India, will amount to
French Francs 60,30,000 (Rs. 82.4 lakhs)
representing the cost of 500 man-months
of technical and other personnel- to be
deputed from France.  This is exclusive
of the facilities ‘payments 10 he
made in India for these experts on
account of uccommodation (both office
and residential), food, pocket money,.
transportation etc.
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Selzure of Films Near Dahanu

15. SHRI BABURAO PAT EL : Will
the Minister of FINANCE be pleased to
state :

(a) The total number of reels of
Indian and foreign feature films seized
at Satpatti-Danda, a fishing village near
Dahanu, on the 11th and 18th June,
1970 with their cost ;

the pzrsons

(b) The namss  of
arrested in this connection ;

(c) Whether some of these arrested
~ersons were involved in smuggling of
101 reels of Indian feature films on the
28th December, 1969 ; and

(d) Whether it is a fact that these
films were meant for illegal export to
Dubai and were awaiting transhipment in

- exchange for smuggled gold ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
‘(SHRI vVIDYA CHARAM SHUKLA :
(a) 145 resls of Indian feawre films

valued approximately Rs. 3 lakhs were seized
on 13th June,1970 (and not on 11th June,
1970) and 76 reels of Indian feature films
valued appoximately Rs. 13 lakhs (Rs. one
and half lakhs) were seized on 18th June,
1970 at Satpatti-Danda near Dahanu.

The films were unclaim-
and no arrest had bz:n  made. It
to say whether there
is any connection between these seizures
and the seizures of Indian feature
films made on 28th December, 1969,

(b) and f(ec).
ved
is not possible

(d) It is not possible to establish that
these films were meant for illegal export

in exchange for gold smuggled into the
~country from Dubai, but it is apparent
that these films were meant for illegal

export,

Alleged Poor Employment Opportunities
Offered by Nangal Fertilizer Factory

16. SHRI BABURAO PATEL : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
M!:,TAIS be pleased to state :

1892 (SAKA)  Wriuten Answers 94

(a) whether it is a fact that there
wns‘ 4 poor response 10 employment oppor-
tunities offered by the Nangal Fertilizer
Factory to unemployed graduates in Punjab,
Haryana, Rajasthan Himachal Pradesh
Chandigarh and Delhi : if 50, lhe.
reasons for this poor response :

(b) The total number of persons
who inlxed initially and the total number
who joined the couses finally :

(¢) The amount of stipend offered

per month to the trainees : and
(d) Whether it is also a fact that
Naya Nangal is treating the presant

Project as a pilot one 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICAL AND MINES AND
METALS  (SHRI D, R, CHAVAN) :
(a) The Entrepreneur Development

Schgme recently conducted by Nangal
cn\-'lisugcs. a4 career  development jn
agricultural inputs marketing, but does
not  provide employment  in  the
Corporation. On successful  completion
of training, participants  are 1o be
offered dealership  of Fertilizer
Corporation of India in rural areas,
The response to this  scheme was nol
satisfactory  mainly because of the
following reasons :—

(1) Most of the applicants applied
for blunk application forms assuming that
they were applying for regular jobs, but
when they found that the scope of the
scheme was limited, they tried for jobs
else where,

the

(2) Working as shop-keopors/sales-
men for marketing fertilisers did not
appeal 1o several candidates,

(3) The Entrepreneur Development
Scheme envisages that each candidate has
to work for at least a minimum period
of three years after the training period
as a dealer for Fertilizer Corporation of
India Ctd. while some of the candidates
were confident of securing alternative
and relatively more remunerative jobs
within a short period.
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4, Som: of the candidates did not
have the required background and aptitute
for the fertiliser business.

(5) Muany of the candidates presumed
that the income through the sale of ferti-
lisers could not be high enough considering
the investment that was required . in
this business. Further, they were diffident
of selling  Urea, Superphosphate  and
Muriate of Potash as these products are
relatively much less popular than Calcium
ammonium nitrate and require considera-
ble effort for selling,

(b) The details are as follows :—

(i) Number of requests received for
blank applications, 2720.

(ii) Number of duly filled in applica-
tions received, 535,

(iii) Number of candidates called for

interview 155,
(iv) Number of candidates appeared
for interview, 45,

{v) Number of candidates selected for
training, 32,

(vi) Number of candidates who joined
the course. 18,

(c) Trainees under the Entreprencur
Development Scheme were paid daily
allowance (@ Rs. 10/- per day for about five
weeks, Free lodging was also provided to
them during the period.

For two weeks when these trainees were
deputed for “ON THE JOB TRAINING"
allowance was paid at the rate of Rs. 23/-
per _day (Rs. 10 as daily allowance plus
Rs. 13]- towards travelling expenses).

In addition 2nd class rail fare or actual
fare-whichever was less was to be reimbuorsed
to them for reporting for the training and
for finally going to their respective home
towns,

_(d) Nangal Unit is not treating this as
a pilot scheme.
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Reduction in U.S.AID

*17. SHRI SARJOO PANDEY :
SHRI VASUDEVAN NAIR :
SHRI K, HALDER :

SHR1 ESWARA REDDY :
SHRI K.M, MADHUKAR :

Will the Minister of FINANCE
be pleased 1o  state:  (a) whather
the recencideision of the U.S. House of
Representative Approruaiation  Com mittee
to slash down President Nixonn's request
for developmenmt  aid cutside Latin

America will result 10 a reduction  of
American aid to Indiu; and

(b) If so. the likely reduction in U.S,
aid 1o India ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
vIDY A CHARAN SHUKLA) :
(a) and (b) : The U.S. House of Repre-
sentatives have approved an appropriation
of $ 280 million for development lending
outside Latin America, The U.S. Senate has
yet to consider the matter and, if necessary,
there may be a relerence 10 a joint Committee
of the two Houses.  Hence it is not possible
at this Stage 1o anticipate the final
CongresSional appropriation level nor what
effect it would have on the level of aid to
India, It may be mentioned that the final
appropriation figure for development loans
(outside Latin America) last year was $ 300
million against an original House of Repre-
sentatives recommendation of $ 265 million..

World Bank Assistance to India's Fertilizer
gExpansion Proramme

18. SHR1 SARJOO PANDEY :
SHRI JHARKHANDE RALI :
SHRI RAMAVATAR SHASTRI :
SHRI K. HALDER :

SHRI D.N. PATODIA :
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS.
be pleased to state :

(2) how far the negotiations with the
World Bank for assistance for India’s
fertiliser expension prorgamme have pro-
gressed;
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(b) whether the Ferfilizer Corporation
of India has expressed the view that it
will be detrimental to India's interests to
seek World Bank aid for the fertilizer
=xpansion programme Since the long period
of negotiation and procedural delays usual
with such assistance would defeat the
objective of speedy completion of our
(ertiliser expansion programme; and

(¢) if so, Gowernment’s reaction there
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) Financial
asdistance has been sought
from the World Baok for imple-
menting the Cochin phase II and Nangal
Expansion Projects, The matter is still
under the consideration of the World Bank
with whom discussions are in progress,

(b) No.
(¢) Does not arise.

Plan for exploration and exploftation
of minerals and metals

19. SHRI1 SARJOO PANDEY :
SHR1 SAMINATHAN :
SHR1 DHANDAPANI :
SHRI MAYAVAN :
SHRI NARAYANAN :
SHRI N.R. LASKAR :
SHR1 DHIRESWAR KALITA :
SHRI P.C. ADICHAN :
SHR! ISHAQ SAMBHALI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS bhe pleased to state :

(a) whether Goveroment have prepared
i plan for large-scale exploration and
exploitation of metals and minerals in the
country; and

(b) if so, the main features . there of,
incloding foreign collaboration envisaged,
if any ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH ;CHAUDHARY):
(2) and (b). . QGeologoical Suivey of
lndia have drawn up a ten year (1969-79)
mineral exploration  programme. This
programme envisages (a) Preliminary mineral
assessment through Air-borne Geophysical
Surveys, photogeological study, geological
mapping, regional geochemical and
ground geophysical surveys; (b) regional
minera]l assesiment through large scale
geological mapping, follow-up geophysical
and geochemical surveys and prospect
drilling and pitting/sampling and (c)
delniled mineral assessment through large
scale mapping, detailed geophysical and
geochemical surveys, detalled dfilling
pitting/sampling and exploratory mining,

During the 4h Plan, it is proposed to
cover an area of about2.91 lakhs sq.km.
on 1,63,360 scale by deploying 1200 geolo-
gist'years. An atea of about 630000 sti,km,
in fifteen selected Blocks covering promi.
sing Peniosular and Bxtra Peninsular areas,
is proposed to be ‘covered by Airborsc
Surveys. An Airborne Geoph¥sical Unit
is being set up in Geological Survey of
India and the equipment for this Unit is
being procured under Capadian Soft Loan
Agreement. Airboroe Surveys of some of
the Blocks are also envisaged in collabora-
tion with French and U).S.S.R.

Information in respect of exploilation
of metals and minerals is being collected
and will be placed on the Table of the
House, when received.,

Resigoations by Custodians of
Nationalised Banks ‘

20. SHRI SARJOO PANDEY :
SHRI J.N. HAZARIKA :
SHRI SAMINATHAN ;
SHRI C. JANARDHANAN :
SHRI RABI RAY :
SHR1 MUHAMMAD SHERIFF ;
SHRI DHANDAPANI :
SHRI MAYAVAN :

. SHRI CHENGALRAYA NAIDL .
SHRI INDRAJIT GUPTA :
SHRT YAINA DATT SHARMA :
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SHRI ESWARA REDDY :

SHRI NARAYANAN :

SHRI R. BARUA :

SHRI N.R. LASKAR :

SHRI BAL RAJ MADHOK :
SHRI SRADHAKAR SUPAKAR :
SHRI D.N. PATODIA :

SHR1 S.M. KRISHNA :

SHRI K.P, SINGH DEO :

Will the Minister of FINANCE be
pleased to State : :

(a) whether the Custodians of six out
of the nationalised banks have resigned
their offices;

(b) who are the Custodians who have
resigned and the reasons therefor; and

(c) whether the resignations have been
accepted ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(c). The Custodians of four
nationalised banks, namely, Central Bank
of India, Dena Bank, Union Bank of India
and Allahabad Bank, desired to retire from
the services of the banks for various
personal reasons, Government have agreed
to their requests and appointed new
Custodians in their places.

Appointment of Architects and
Agsistant Architects In the Health
Services Directorate

21. SHRI J.N. HAZARIKA : Will the
Ministet of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT bs pleased
1o state :

(a) whether certain number of Archi-
tects and Assistant Architects are continuing
on an ad hoc basis for the last 9 years
in the Architectural Seciion of the Health
Services;

(b) if s0, the names of the officers and
the reasons for their ad hoc continvance
for so long;
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(c) the number of regular appoint.
ments made in the grade of Architects and
Assistant Architects during the last three
Years;

(d) whether officers continuing on ad
hoc basis have not been appointed regularly
so far; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHR1 B. S. MURTHY) : (a),
(), (d and (¢). Only one
officer namely, Shri Jagjit Singh is
officiating as Assistant Architect in the
Directorate General of Health Services on
an ad hoc basis since 15.11.1961 in the
following circumstances :(—

The recruitment rules for the post of
Assistant Architect were issued in August
1964. The rules provide for filling up of
the post by direct recruitment and
promotion of departmental candidates in
the ratio 4 : 1. Prior to the issue of the
recruitment rules all the appoinimantis were
made by the Union Pub' . service Com-
mission through dir_ct  recrutment  but
they agreed to f{il' one post by promotion
of a departmen'al candidate. Accordingly,
one such canridate who had been working
on an ad 'toc basis since July 1955, was
promoted :.s Assistant Architect on a
regular brsis in 1959,  After the promul-
gation of the rules one more departmental
candidate who was officiating as Assistant
Architect on ad hoc  basis since
December 1960 was promoted on a regular
basis to the post of Assistant Architect
and 4 cindidates were recruited through
the Union Public Service Commission
against the 80% quota, The next regular
vacancy in the Brade of Assistant Architect
will be filled bY promotion of a depart-
mental candidate for which Shri Jagjit
Singh will be considered along with
others.

(c) Number of regular appointments in
the gride of fArchitects during the lasi
three y.ars ;—
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Architects 1
Assitant Architects Nil

Indian Doctors Serving in Foreign
Countries

22. SHRI MANIBHAL J. PATEL
SHRI DEVINDER SINGH
GARCHA

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased 10 state :

(n) whether it is a fact that Govern-
ment have received suggestions to call
back immediately doctors of Indian citi-
7enship serving in foreign countries;

(b) if so, the details thereof;

(c) what is the doctor-patient ratio in
the country at present;

(d) what steps are being taken to bring
the ratio 10 the accepled norm of one
doctor for a population of 3500; and

() whether there is a scheme under the
consideration of Government 10 re-fashion
the pattern of medical education so as to
produce professionnlly  equipped and
cmotionally oriented doctors 10 serve in

rural and semi-urban areas and if so, the
details thercofl ?

THE MINISTER OFF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND
WORKS, HOUSING AND URBAN

DEVELOPMENT (SHRI B.S. MURTHY) :
(a) and (b). A suggestion was made
hy Dr. M. Santosham M.P. at the mesting
of the Coasultative Committee of Parlia-
ment for the Department of Health and
I'amily Planning held at Bangalore on the
Oth Jupe, 1970 that Doctors of Indian
citizenship serving in foreign countries
should be immediately called back., It
wius suggested that in view of the fact
that a large sum of moncy was being
spent from the public funds on the edu-
cation of a medical graduate and & post.
graduate, it is but proper that benefits of
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such expenditure should go 1o this country
rather than to foreign countries. It was
further suggested by Dr, Santosham that
if doctors migrate to other countries after
completing their education here, they.
should atleast be asked to repay the
amount that the State has spent on them, if
not called back immediately, It was
contended that all those who have had
the undergraduate study in this country
and who have gone abroad and are still
there holding Indian nationality should
come back once for all and should never
be allowed the opportunity of accumu-
lating money before coming back,

(¢) The doctor-patient ratio in country
at present is | : about $100,

(d) It will take Quite some time to
improve the doclor-population ratio to
1:3500 recommended by the Health
Survey and Planning Committee. However,
staps arc being taken to0 improve this:
ratio as Quickly as possible. In orderto
increase the pumber of doctors in the
country, & scheme for setting up ten new
medical colleges during the - Fourth Five
Year Plan has been included in the State
Sector. This is expected 10 increse the
annual admission capacity of medical
colleges to about 13,000 by the end of the
Fourth Five Year Plan. The number of
doctors that would be available ai the end
of the Fourth Plan (1973-74) is cstimated
to be 1,37,930 improving the ratio to
1:4300 approximately, With the setting up
of some more medical colleges after the
Fourth Five Year Plan, the doctor-popu-
lation ratio would, further improve 10
nearly 1:3%00.

(c) The maiter has been receiving
consideration of the Government of India
for some time past. As a result of
recommendations made at the 15th meeting
of the Central Council of Health, the
Government of India appoinied a Com-
mittee on Medical Education 10 examinc
the entire Question relaiing 1o under-
graduate and post-graduate medical edu-
cation in the light of national needs and
resOurces. The Commitlee’s report was
eonsidered at the 16th meeting of the
Central Council of Health and in pursnance
of the recommendations of the Centra]



103 Written Answer

Council of Health,:a: Medical Education
Conference was hald .at  New Delhi-on the.

6th and Tth July 1970 to consider the-;

report of- the Medical Education Com-
mittees. At this Conference, which was
attended by State Health Ministers, Vice-
Chancellors, Principals of Medical Colleges,
Experis and others, the dQuestion of re-
fashioning the medical curriculam was
considered in delails. It was felt neces-
sary 1o re-orient the pattern of medical
oducation so as to produce professionally
equipped and emotionally oriented basic
doctors to serve in rural and semi-urban
areas. It was considered necessary that emp-
hasis in the Health services should change
from provision of curative services 10
the establishing of a comprehensive health
care system in order to develop a broad
based comamnity health programme where
the available doctors would operate as
care-takers of the social welfare .of the
people with the wmid of para-medical
workers st various levels..
doctors with this orientation, the Con.
ference has syggested that some .changes, -
be iniroduced im the pattern of medical
curriculam st theuwlar under-gradusate : -
stage. These recommendations of

the 6th meeting of the Executive Com-
mittee of the Central Council of Health at
Aurangabad on 23rd and 24th July 1970,
after which the Government of India will
take appropriate action on these recom-
mendations and bring this to the notice of
81l concerned for mecessary action,

Emergency Ambulance Scrvice in
North Delhi

23, SHRI MANIBHAI ), PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether an Emergency Ambulance
Service has been started in North Dthl
as a pllot project rcccntly ;.

()
and

if %0, the details thereof ;
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(c) by what time this service is
likely to be started in other parts of the
Union Territory ?

THE MINISTETI{ OF STATE IN THE

MINISTRY OF HEALTH AND
FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI B. S. MUR-
THY ) : (a) Yes, Sir.

(b) EmergencY Ambulance  Sduad

Service has been started With effect from
the 8th June, 1970 in the Irwin Hospital,
New Delhi, and is available from 2-00
P.M. to 10-00- P.M. deily for the Norih
Zone only. At present there is only one
such van which i3 eQuipped with life
saving medicines and equipment like
oxygen cylinders ctc. A medical officer,
anurse and  stretcher bearers  also
aceompany the wvan.

(¢) The service hus been started
- as an experimental measure and if it
proves useful,, sieps will be taken to

extend it to other parts of the city.

Home for thc Discharged Patienis
and Hostel for their Relatives

24, SHRI MANIBHAL ). PATEL
SHR| DEVINDER SINGH
GARCHA .

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have since
linalised the scheme to provide a home

‘for patients discharged from hospitals

and a .-hostel for relatives of poor
patients ;; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALH AND FAMILY

. PLANNING AND WORKS, HOUSING

..AND - . URBAN DEVELOPMENT
(SHRI.B."S. MURTHY) : (&) There is no
such scheme under consideration of the
Governmen{ of India at present,
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:(b) Does not arise... ... - -

Charter of Demands Submitted by
Hospital Workers® Union

25. SHRI1 §. KUNDU :

SHR1 YASHPAL SINGH :
SHR1 GUNANAND THAKUR :
SHRI. E.K. NAYANAR

SHRI D. -AMAT : .
SHR1I ONKAR LAL BERWA: -
SHRI PN, SOLANKI : .
SHRI A. SREEDHARAN
SHR1 DEVEN SEN :

Will  the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that
Hospital Workers® Union of 50, Bharat
MNagar, New Delhi-14, had
submitted to the Management of the
Holy Family Hospital, New Delhi an_d
authorities  concerned the charter of
demands on the 27th August, 1969
and on the 18th February, 1970;

(b) if so, the details thereof ;

(c) the action taken by tae authori-
ties concerned thereon ;

whether Government  bave

(d)

received any memorandum from Members
ol Parliament regarding the strike by
the staff of this hospital and if so, the
details thereof ; and

(e) The action taken thereon ?
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING AND
URBAN DEVELOPMENT (SHRI B, S,
MURTHY): (a) to (c). The Holy Family
Hospital is a charitable institution, It is
however reported that the management of
the Holy Family Hospital received a demand
notice dated the 29%th August, 1969 (not
27th  August, 1970) from the Hospital
Workers' Union, 50-Bharat Nagar, New
Delhi. The same demand notice
with some changes in the demands was
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feceived by the management of. the Hospital
on :the 18th  February, - 1970. The
demands inter alia included the follow-

ing :

““That the workmen of the bospital
have to come in contaet with the
patients and because of their arduous
duty involving risk, they often fall prey
to disease  because of their poor diet
and low income. The workmen therefore,
demand that they should be given
Rs. 50/~ per month as food allowance.”

“That the workmen further demand .
that  every workman  should be
given child allowance of Rs. 25/- per
month per child.”

“That the workmen should be paid
boous for the year 1957 and 1968 at the

rate of 20%,."

It s understood that on
receipt of the demand notice on the
18th  February, 1970, the Assistamt

Labour Commissoner called both the
Parties on 30tb March, 1970 and tried to
settle the dispute amicably but the
union representatives did npot attend
conciliation meeting on that day.

(d) Yes. The Iletter referred 10 an
employee of the hospital on indefinite
hunger strike and a deputation of the
Federation of Delhi State  Hospital
Employees Union meeting the Minister
of Health and Pamily Planning and
Works, Housing and  Urban Develop-
ment. A copy of letter dated the 5th
May, 1970 from one Shri Mukund
Parakh, Chairmen of the “Action
Committee”” of the Federation of Delhi
Hospital Employees Union addressed 10
the President of India containing certain
allegations against the Management of
the Holy Family Hospital was also enclo-
sed with the letter referred to above,

(¢) The facts relating to the cause of
the dispute between the workers of the
Holy Family Hospital and the management
were communicated by the Minister
of Health and Family Planning and
Works, Housing and Urban Development
to the M.Ps. on the 3rd Jume, 1970,
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Since this was a private charitable
institution, Government did not interfere
in the dispute beiween the Management
and the employees.

Furnishing of data on Price Structure
Drugs by Europe’ Pharmaceutical
Indastry in India

26, SHRI MANIBHAI J. PATEL :
SHR1 DEVINDER SINGH
GARCHA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(2) whether it is a fact that the
representatives of Europe's Pharmaceutical
industry having factories in India have
agreed to furnish all data relevant to
working oot the price structure under the

Drugs éPrices Control) Order recently
anpounced by the Government of
India ;

(b) whether itis also a fact that
they agreed that even as the data was
furnished the industry would siart com-
plying with the Prices Control Order ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHR1 D. R. CHAVAN) :
(a) o (c). By and large, the drugs
industry including the foreign elemznt
thereof, has assured  Government during
the ¢course of the dialogue with them,

thut they would comply with the provi-
sions of the Drugs (Prices Control)
Order, 1970, and extend the necessary

co.operation for proper and smooth
implementation of the said Order.

Self-sufficiency in Kerosene

27. SHRI JHARKHANDE RALI :
SHR1 CHANDER SHEKHAR
SINGH *
SHRI JAGESHWAR YADAYV :
SHRI K.M, MADHUKAR :
SHR1 YOGENDRA SHARMA :

Will the Minister of PETROLEUM
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AND CHEMICALS
AND METALS be pleased to refer to
the reply given to Unstarred Question
No. 8446 on the 4th May, 1970 and state
when the country is expected to become
self-sufficient in the production of
kerosene ?

AND MINES

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 D.R. CHAVAN) : The refinery
capacity is being progressively expandad
to make the  country self-sufficient
in the production of kerosene. It s
however not possible toindicate a precise
target date in this regard at this stage.

‘Thefts Committed in Houses of Class I
Officers of Min!stry of Finance

28. SHRI1 K, LAKKAPPA : Wil the
the Minister of FINANCE be pleased 10
state :

(a) the number of class | officers
in the Ministry of Finaace (Proper) who
reported 10 Government during the
last one year that they have lost all
their belongings as a result of thefts
committed in their houses ;

(b) how many of them applied for
final withdrawals from their G.P.
Fund on th: above mentioned ground ;

(¢) in how many cases
thefis were ver:fied and
results ;

the facts of
with  what

(d) how many of these officers had
reported the occurence of thefts to the
local Police ; and

(e) the number of complaints received
against each of these officers during the
last two years for being in possession of
wealth not consistent with their source of
income ?

THE MINISTER OF STATE IN THE

MINISTRY OF  FINANCE (SHRI
VIDYA CHARAN SHUKLA) :
(a) and (b). No such case has

occurred. There was, however, a case
of one officer who applied for final
witbdrawal from his G.P. Fund account
on grounds which included theft in his
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ancestral home.

(c) and (d). Do not arise,

(e) Three complaints were received
against the officer referred to above for
being in possession of wealth not
consistent with his source of income,
which are under consideration,

C.B.1. Inquiry against Managing
Director F.A.C.T.

29. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether  Government  have
received the C.B.I. report on the
allegations against  the Managing
Director,  Fertihizers and Chemicdls;
Travancore Lid ;

(b) if so, the findings of the
report ; and

(c¢) if not, the reasons for the

delay in the submission of the report ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHR1 D. R. CHAVAN) :
(a) No.

(b) Does not arise.

(c) The case is still under investiga-
tion by the C.B.I.

Confiscation of Goods brought by staff
accompanying the President on Tour
to Earopesm Countries

30. SHRI K. LAKKAPPA :
SHRI PRAKASH VIR SHASTRI :
SHRI S.K. TAPURIAH :
SHRI A, SREEDHARAN :
"SHRI N.K. SOMANI :
SHAI HEM BARUA :

Will the Minister of FINANCE be
pleased to state :
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(8) whether it is a fact that goods
belonging t0 some Members of President’s
Party, returning from the recent European
Tour, bave been confiscated by the Customs
Department at Delhi Airport;

(b) if so, the details thereof; and

(c) the steps Government have taken
against them for violating Customs Rules ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c). The names of the persons
whose bnggage was confiscated with option
to pay line in lieu of confiscation, nature
of the articles imported, fine and penalty
levied arc indicated in Annexure laid on
the table of the House. [Placed in
Library. See Ny, LT—3705[10]. The Chief
of Air Stafl has ordered a court of enquiry
into the conduct of the crew members of

the IAF plane for concealment and
misdeclaration of goods, The enquiry
is in progress.

Accord reached between the Management
of L.1.C, and various Unfons

31. SHR1 K. LAKKAPPA : Will the
Minister oif FINANCE be pleased to state :

(a) whether itis a fact that a state.
ment was issued by the Minister of State
in the Ministry of Finance that an
accord was reached between the Mabage-
ment of L.I.C. and the various Unions
negotiating with the management since the
6th April, 1970;

(b) whether there was any agreement
reached before the issue of the statement
by the Minister;

(c) if so, the details thereof; and

(d) the name of the parties signing
this agreement and whether this agreement
was ratified by the National Industrial
Tribunal which is in operation at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) It is not a fact that
the Minister of State in the Ministry
of Finance issued a statement to the
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effect that an accord was reached between
the management of the LIC and the
various unions negotiating with the manage-
ment since April 6, 1970. What Was
announced by the Minister was the final
terms of the proposed settlement. These
terms were announced by him at a Press
Conference at Bombay on the Sih
May, 1970.

(b) While no agreement as such was
reached, the finpgl terms of the proposed
settlement were given to the wunions
negotisting with the management prior to
thy Press Conference held on the Sth
May, 1970. :

JULY 28,
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(c) The more important details of the
said final terms are given in the attached
statement,

(d) No final agreement could be
reached on the 9th May, 1970. However,
as a result of subseQuent negotiations, a
settlement was finally signed by the four
unions representing the Class III and
Class 1V employees of the Corporation at
Delhi op the 20th June, 1970 and the same
was filed before the National Industrial
Tribunal with a prayer that the Tribunal
be pleased to pass award's in terms of the
said settlement,

Statemant
(1) scale of Pay (Basic)
Existing Proposed
Minimum Maximnm Minimem Maximuom
Rs. Rs. Rs. " Rs.
Sweepers 77 145 110 195
Peops 82 150 115 200
Drivers 120 170 160 225
Record Clerks 110 251 145 330
_Assistants . 130 370 170 500
Stenographers 145 am 196 545
Section Heads 130 3 210 585
(plus spl. (plus spl. (No special pay)
ray Rs, 30 to pay Rs. 30
Rs. 40 p.m.) to Rs. 40
p.m.)
Higher Grade Assistants 190 480 245 650
Superintendents 250 575 330 740

(2) Dearsess Allowance

The base year for grant of dearness
allowance has been altered from 1949= 100
w0 1960==100, The rate of neutralisation
will be 75% in the case of Class 111
employees ahd 100% in respect of Class 1V
employees.

(3) House Rent Allowance was raised
to Rs. 15 P. m, in respect of all Class IV,
employees and to Rs, 20 p.m. in the case
of Class 111 employees.

(4) Maedical Bénitt was raised from
Rs, 50/- p.a. to Rs. 100/- pa, for each
employee.
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B e e - s

) Gratujiy- -Benefii- was increased
from 15 months’ to 20 months’ terminal
hasic salary.

~ (6) A city compensatory allowance
the rate of Rs. 10 p.m. was agreed to for
the employees working in specified cities.
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Penalty notices Against Union Ministers
under Income Tax or Wealth Tax Acts

34. SHRI SURA) BHAN :
SHR1 BANSH NARAIN SINGH :
SHR1 J.B. SINGH :
SHRT KANWAR LAL GUPTA :

Will the Minister of
pleased 10 state ®

FINANCE be

(a) the pames of the Union Minpisters
against whom penalty notice has been issued
under the Income-tax or Wealth-Tax ActS
during the last 1wo years;

(b) the names of the Ministers on
whom pepalty was imposed and the amount
of penalty impored on each;

(¢) the reply of each Minister againsi
whom the penalty notice has been issued;
and

(d) the pames of the Ministers agaiost
whom penalty was dropped and the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Out of 55 Union
Ministers, information has been received,
iorespect of 43 Ministers. Out of these
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penalty notices were issued in the following cases :
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Name

Income-tax
Act,

Wealth-tax
Act,

Assessment Years

Assessment Years

Shri Jagjiwan Ram 1959-60 1964-65
to to

1968-69 1968-69

Shri V.K.R.V. Rao — 1964.65
to

1968-69

Shri Dinesh Singh —_ 1965-66
Shri 1.K. Gujral 1965-66 —_

Shri Bhanu Prakash 1962-63 1957-68

Singh 1966-67 & 1960.61 to

1968-69 1968.69

Shri M. Yunus Saleem 1967.68 —

(b) No penalty was imposed on any of
the 43 Ministers about whom information
has been received so far.  Information in
respect of the other Ministers is being
collected and shall be laid on the Table
of the House as early as possible.

(c) On the basis of the information
available, the reply is given as below :—

Shri  Jagjivan Ram :  The
assessee contended that he failed to file the
returns due to the reasonable cause, namely.

(i) Tax was deducted at source on
salary which was the main source
of income of the assessee.

(it) No interest was actually received
on the fixed deposits but the
interest accrued was added to‘the
deposits at the time of renewal,

(iii) His name was on the register of
Income-tax Department and he
was not served with any notice
to file the return after the assess-
ment year 1954.55. Till then he
used to file the returns; and

(iv) That there was no wilful intention
on his part not to file the returns
and that imposition of penalty is
not mandatory, He also applied
for waiver of pepalty on the
ground that returns were filde
voluntarily, part of the tax was

deducted at source and part was
paid by him on self.assessment
basis.

Shri V. K. R. V. Rao * The assessee
replied that he was not aware that the
taxable limit under the Wealth Tax Act
was lowered to Rs, 1 lakh for the assess-
ment year 1964-65 onwards and tbhat he
was always under the impression that his
wealth was below the taxable limits, As
so0n uas he realised that he has come uoder
taxable-limit, he filed his returns
voluntarily.

Shri Dinesh Singh: The assessee
filed a petition under Section 18 (2) (a) of
the Wealth Tax Act 1957. While expres-
sing regret for the delay, he has stated
that particulars had to be obtained from
Kalakankar and Lucknow where the
accounts were at that time maintained.
This took sometime. Further the assessee has
been very busy at Delhi and was not able
to devote more time for collecting the
information earlier,

Shri I. K. Gujral : The assessee
explained that he was not in defsult,
having filed the return within the extended
time,

Shri Bhanu Prakash  Singh :
The assessee has not filed any reply and
a reminder has been issued.

Shri . M. Yunus
reply has been received,

Saleem : No
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The information about other Ministers

is being collected and shall be laid on the *

Table of the House as =ar‘ly as possible,

(d) On the basis of the information
available, the reply is given as helow :—

Shri  Jagjivan Ram : For the
assessment year 1959-6010 1961-62 the penalty
proceedings were droppéd by the 1ncome-tax
Officer as the returns were filed voluntarily
and were later on fefularised by the issue
of notice ufs 148 of ‘the Tncome-tax Act,
1961. These returns relate to the asSes-
sment years prior o the commencement of
the new Act and in wew of the assurance
given by the then Finatice Ministel on the
floor of the Housz that the individual
notices u/s 22 (2) of the Income-tax Act,
1922 will' be” issued "in the cases of the
assessces whose nanies were already borne
on the G.L.LR. of the Income-tax Depart.
ment, the penalty proceedings were
dropped for the assessment years 1959-60
to 1961'_-'62.

Fo:r the assessme.nt years 1962-63, 1968.69
the Cotmissioner of Income-tax in exercise
of ,his ducret:on ‘waived the penalty ufs
271. (4A). of the Income-tax Act, 196,
Sl:gq;_ﬂg the Commissioner in exercise
of the powers under the Wealth-tax Act,
1957 waived the penalty ufs 18 (a) of the
Weajth Tax Act.

. O N -

" Shri ], K. Gujral : The penalty
proceedings were dropped because it was
found that he had applied for extension of
timg for the filing of the return and that
the return was filed before that date.

'I'he ioformation about other Ministers
is bemﬁ collected and. shall-be laid on the
Table of the House as early. as possible.

Exnendityre. on Development of Parlia-

+; mpputary Constituencies of Delhi

oy

SHRI BANSH NARAIN

SINGH :

~+ SHRF'SURAJ BHAN :
20 T SHR1 1, B. SINGH :
SHRI KANWAR LAL GUPTA :

35.

Will the Minister of HEALT:I" AND
FAMILY PLANNING AND W)RK3

JLLY 28,
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HOUSINGH AND URBAN " DEVELOP.
MENT be, blv;_;:.scd to state :

(n) how much amount was
the development progrom ne
Parliamentary  constitucy of
the last two  years hy the Delhi
ment Authority;,

spent to
in each
Delhi in
Develop-

(b) whether it is a fact that in Sadar
Buvar wsd Chasdni Chowk  Parliamentary
constituencies in Delhi, only a- nominal
amount has been spent by the DDA,

(c) if so, the reasons therefor;

(d) whether it is a faet that “there
are many vacant plots owned by D. D. A,
in “these constituencies where some deve-

lopment  Programme  could  have been |
executed; and
(e) if so, whether Gov rnment will

disect the D. D, A.to distribute the amount
for ali Parliamentary constituencies of
Delhi in an eQuitable manner ?

THE MINISTER OF STATE I[N THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUS-
ING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH): (a) to
(c). As cach scheme of development
consists of a large area in one block
and develogment thereon is carried out
in accordance with rhe Master Plan and
the relevant zonmal planes, and not in
accordunce  with  Parlinmentary  consti.
tendics, expenditure  iS not  mentioned
constituency-wise nor can it  be readily
compiled.  However, large blocks of
lands in the areas around the idgah
Dargah Peet Banbasi, .Rama Krishna Marg
and Jehandewalan the Sadar Bazar and
Chandni Chowk constituencies, have been
cleared and arc being developed in accor-
dande with the load use prescribed sn the

Master Plan,

(d) Constituency-wise details  of
unatilised polts are not available, Audit
of untuilised plots in old Delhi, as fur-

nished by the Delhi Development Autho-
rtiy laid on the:Table of the House,
[Placed in Library. See No. LT—3706/
70] The developmsnt of these plots will be
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taken up after the finplisation of.zonal
development plants and according to the
development rrogrammes of the D.D.A. |

(e) No, Sir, as the development «f
different areas should be taken up on the
basis of the need and scope for it,

Replacement of Excise Duty by Sales-ixx

36. SHRI SURAJ BHAN :
SHRI MUHAMMAD SHERIFF :
SHRI LAKHAN LAL KAPOOR :
SHR1 J. B. SINGH :
SHR1 ONKAR SINGH :
SHREKANWAR LAL GUPTA :
SHRI OM PRAKASH TYAGI :

- Will the Minister of FINANCE be
pleased to refer 1o the reply given to
Starred Question No. 812 on the 6th April.
1970 and state :

(a) the number of representatiOns re-
ceived by Government in the last one
vear against the proposal of replacement
of excise duty by sales-rax on cloth,
sugar and tobacco;

(b) the details of those representa-
tions;

(c) the decision taken by Governmeni
on them and the reasons why Government
have pot put this matter before the Chief
Ministers’ Conference so far; and

(d) the reasons why Government do
not replace sales-tax by excise duty on
other commodities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 VIDYA
CHARANSHUKLA): (a) Tt is not possible
to specify the actual number of represen-
tations received in the last one vear, as
several of them have been received by
different agencies of th¢ Government.

(b) The representations have inter aliz
urged that the réversal of the prescnt
scheme will lead to evasion ur tax and cause
great inconvenience to the trade; it will
also.result in increased cost .af collection
without commensuorate advantage to Go-
vernment,
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+ (c) The decision taken by the Gove-
rnment was | to, place the n1ntt T b;fol'c
th: . Natiopal’ Dcvclopm;n( 'Ctmn‘c“
Woen the matier came up heforc a4 meet-
ing o the Council in March, !9?0 it was
decided that it should ‘be examined in all
its aspects by a Committee of the ‘Council
before it is furthet discussed with the
States at a meeting of the. National
Development Council.

(d) Sales tax falls largely within the
legislative competence of the States
Any such proposal for replacing sales tax
by excise dulty on other commodities
would, therefore, require the unammo;us
approval of the States. ‘In this conncc.
tion, the Fifth Finanoe Commmmn has
stated :

“In view of the general opposition
of the States, there is obvionsly no
scope for extending the arrange”
ments L0 other items or commodi-
ties in the foreseeable-future.! - =-

Medicil Facilities avallable to. Common
Men

37. DR. RAM SUBHJ\G SINGH
SHRI V. NARASIMHA RAO :
SHRIMATI TARA SAPRE :

Will the Minister of HEALTH "AND
FAMILY PLANNING AND WORKS,.
HOUSING AND URBAN DEVELOP.
MENT be pleased to state: .

(1) whether any consideration has
been given by Government on the need
1o make medical facilities available .t0 the
common men, as stressed on the 16th
June, 1970 by a panel discussion particip-
ated by Dr. D. Anand and others, for.im-
proving hospital administration;

(k) if s0, the financial provisions being
made in this connection; and

(c) whether the recommendations of
the Panel arc  being accepted fully or in
part and if so, the reasons therefér?

THII MINISTER OF STATE 1IN
THE *MINISTRY. OF HEALTH- AND
FAMILY PLANNING, AND WORKS,
HOUSING, AND, ~URBAN PEVE!
LOPMENT (SHRI B. 5. MURTHY):
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(a) to (c). The suggestions made hy the
medical expert who participated in the
panel discussion held at the India Inter-
national Centre on 16th June, 1970 mainly
relate to the improvement of hospital ad-
minstration in Delhi. Government had
constituted a Committiee popularly known
as “K. N. Rao Committee” to go into the
workiong of Govt. Hospitals and to suggest
wage and means for improving their wor-
king. Most of the recommendations
made by the Commitliee have been accep-
ted by the Government and are being im-
plemented. Fvery effort is being made 1o
improve the working conditions of the
Government hospitals in Delhi. Dr. D.
Anand has also conducted a study on
‘Citizen and hospital Administration” and
the recomendations made by him.are being
studied with a view 10 consider their im-
plementation.

o A W & WA ¥ wraew F Aw weafant
w dsw ¥ ved) weqEl prov wew A HAT
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(®) & (W), weq 78 3=mr |
Report on Drought Conditions in Blhar

39, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE
be pleased to state :

(s) whether it is a fact that the
Bihar Covernment despite repeated re-
minders from the Central Government
has failed to submit a report on drought
conditions or its assessments and their
requirements for the relief eperations ;

(b) if

and

30, the reasons therefor ;

(c) the action contemplated by Gove-
rnment in the matter ?

TIE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(b) and (c). Do not arise.

Mecasures to implement Drug (Prices
Control Order

40. SHRI CHANDRA
SINGH :
DR. RANEN §..01 :
SHRI CHENGALRAYA NAIDU ;
SHRI JAGESWAR YADAY :
SHRI R. BARUA :

SHRIMATI TARA SAPRE :

SHRI SRADHAKAR SUPAKAR :
SHR! K. M. MADHUKAR :
SHRI YOGENDRA SHARMA :
SHRI BIBHUTI MISHRA :

SHRI P. C. ADICHAN :

SHR1 HIMATSINGKA :

SHEKHAR

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased 1o State :

(a) the measures Government intend to
take for strict implementation of the Drugs
(Prices Contol) Order; and

(b) how the challenge of the munufac-
turers, druggists and chemist against the
said order is going 10 be met?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES'AND METALS
(SHRI D. R. CHAVAN) : (a) and (b).
By and large, the drugs industry has
assured Government during the course of
the dialogue with them that they would
extend the necessafy co.operation for
smooth and effective implementation of the
Drugs (Prices Control) Order. Suitable
action under the provision of the said Order
will be considered if and when malpractices
on the part of individual firms come to po-
tice. Meanwhile, a close watch is being kept
on the situation.

Off-shore Drllling Programme at Allabet
and -Snrlli-iflllu in Tripura

41. SHRI CHANDRA  SHEKHAR
SINGH :

SHR1 RAMAVATAR SHASTRI :

SHRI ESWARA REDDY :

SHRI 1SHAQ SAMBHALTI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state the progress
madoe in the off-shore drilling at Aliabet
and drilling at the Surma valley of Tripura?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D. R. (CHAVAN) :
The first well in off-shore area in the
Gulf of Cambay was spudded in on the 19th
March, 1970. The well was drilled to a
depth of 112 meters and cased upto 71
meters, before drilling operations were
suspended as a result of certain technical
difficulties. The drilling operation® are
proposed to be resumed immediately after
the end of Monsoon season.

2. As regards drilling in Tripura, Civil
construction works at Drill Site have been
completed. The rig and available equip-
ment is under transportation to the drill
site. Certain special drilling equipment is
being procured.

Al e
foery

42, SHRI CHANDRA SHEKHAR
SINGH :
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SHRI INDRAJIT GUPTA :
SHRI DHIRESWAR KALITA :
SHRI MADHU LIMAYE :
SHRI D. N. PATODIA :
SHRI K. M. MADHUKAR :
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

Government have made
any fresh efforts 1o revise the agreement
between the National Iranian Oil Com-
pany and the Madras Refinery with 2 view
1o reduce the price of Darius crude impor-
ted from Iran; and

(a) whether

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN): (a)
and (b). The matter is under examination.
It is not in the public interest to disclose
the na ture of these efforts at this stege.

Committee to Assess Demand For Petro-
leum Products

43, DR. RANENSEN :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI RAMAVATAR SHASTRI :
SHRI DHIRESWAR KALITA :
SHRI YOGENDRA SHARMA :

will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether the Committee 10 assess
the demand for petroleum products has
submitted its report;

(b) i. so, the
thereof; and

main recommendations

(c) the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME.-
TALS (SHRI D. R. CHAVAN) : (a) to (c).
No Committee has been set up to assess
the demand for petroloum products, Pre-
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sumably the reference is to the  ad hoc
Committee st up by the Oil "Advisory
Committee to- study the demand forecast
and actual consumption on a regivn.wise
and sectorwise basis, to  determane  the
factors which influence fluctuations in
consumption rates and to recommend mea-
sures for improving demand forcasts. lts
report is expected in about two months’
time,
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famt ggmé war  mfaa g, dtau
T W@ AT WM | WIGNT § e
#r a1 grat @ e ag o T aggal 9T
faare st ol qewre wad famrfonl
w1 AT LA |

faesit ¥ neft wiewat W oo

Gt & wrreTE AATY T W

49, i fagrer Ty : w1 awvew wat
afcare fadiwa wix famfor, wmre o
O fawmm o= g xAR BN FO
s fF

(%) usardT & 74 aferdi F oow
% &9 fipad T6M I T 4 @ 9T
fmar wa a7 fargr an;

(=) @3 afeqal # sAm T @
asmAl ¥ ¥ fead gz feg w3 E,
oy ot @red o §; o

(7) ax®IT 5T wwAl W e e
& & fau sa1 s s g ?

wreaw aa aficare fagm st
faraio, wrama aur Arae fewe 3T
¥ e Wl (st oferm o)
(%) foest % wa as wdy qef wwE
AT & wava 12,409 oA & fagio
N clpfe A w1 g R wAE @,
7935 wars ard ot g% &, qwr 3,320
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frsfamita & | 22 awri &  fasf &
foq 838.58 arm so MY i TSy wE ] )

(/) 7,765 wwm wrdfea  wv. fia
TF & "t 170 ;i & 92 §1

() & wwrr faeel Aqe famm ama
fafee fed md § 1 9+gi 3 At THY
¥ mgza & fag seny dae wT fag §
T 2-3 qre & M 3F wafea fog
TR FY o @

¥ aTETd Tt AT &

wraEfae aar Qfaad fas
wtawreadt & w10 w7 @
weiwfeai % ww
WT WTEw

50, st frgrer ferg : a7 wwreen
afcart e st famfor, wrwre o
iy faww wAY 7z wwA W owar
s fis .

(%) #ar #=lla gERIQY eameeq
¥ 37 argafes our @=A)fa sYwgmaai
&Famum § fral &1 ®l9g, Tad
% o1 waud) & w6 swawqr Ag 3

(=) #ar ag &% § f& z7 HwaEg)
¥ oI ® alefual 33, Her W
fem fead aq aqr A4 M7 amE)
eiefagl & @t Fmr wA dh et
w1 WO qEX ¥

(w) afa gt & #11 ATFHIC I7T H7-
qr3 T w) g ¥91 9941 §g frag
werr 3 F) A1 sqaedr win); wic

(v) afg aff, &1 za & a1 wAw

§?

e aqr  aftan fagem Wit
fwfor, srere Ay Andn faww AATRR
¥ wa (s v go gf)
() st (@), (i) M8 wfee aw
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ey O ¥ @ QENfes shesreg
w1 T &Ry, qga,
Foltwew wewf, weafadl aar w7 was-
ot wHafeal o saea @

(ii) stw sgifes g § S
f§ twam, ww wise, g @7
fezaf amc g Twwer g H
o widfae, wawl, wrafedt e
W Wy S q wrfial 6 ey o

o Woged! # @ F W-wmw
Wwfeat @, FmE oy A ottt
* gt o w1 o wrfER) ¥ ¥ O
var & eefeRl ¥ @ W
S W O ATeat 3 w1 w1 wife
]

(M) (v). e ohwmwd ¥

™S T SEIT gy gy &

wrRfaest &1 w1 aRAITD wen qqq NE
o fadrg oo avgn A@ ¥ awEIAf

TR ¥ 90 o agfaa sfage 2 &
ot §

| fawet & nef wramaY ¥ foemez

51, »it fgre Tog ;. a1 waveem o
qfgare fadroa tntﬁnh._m aw
anfia fawta § N ag Tmd N T wR
fis :

(%) wragaw § fr foee o,
feedl & o o AT & WO # e
w1 gz q@r A § W fe ame fasd e
gt ¥ otz & ww o w0 wwen 3

(%) afz gi, A 3w wreen & arfow
& faxg w1 wriardy v o€ §; o

(7) TR X TR W TAT A
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 wrew wqn qftare e i
fimior, s & AMda  faww
wareg ¥ wew Wt (st wo go wfa) -
(%) faers wwrz, feedl? & oF ma@
¥ wreur & wiw fad qar @t & fag
g AgAT ¥ areRw A, @ct e ww
argdr qxrat w famrrz i 7€ 1 qwd
1 g Far gen A @

(w) @ am® & gE-@7 A ;o
we

(*Uﬂ!mi{fmn

fargre % oo Wt feufar qramit
W T

52, &t TrATeATT TTeR - Far faw
At ag T 15 7 fiv

(%) war qg a9 2 fe a<Fz X fage
H wwre o w6 41 feafa w1 wemas
s % faq o weagA aw W §

(@) sfegratsar gwaer & woAm
wrd guTw & fRar 3 WX ORI W
war sfadz & faar 8 ;

(n) afz g, @ s& % wgw Freee
w §, o

(w) ehre w1 gW G d W
sraaTE) v w7 faarc @ Wl A -
aTgy % o *Y Wy ?

few shawa ¥ Trow sl (st faen
wew ges) (%) o o)

(w). v &

(M = (). w"m e &
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wfawifat & o= &, fogd qv 1970 &

fagre w1 A fsgr a1, wad Ped &
T8 M1 #1 Iw@ fwar ar fe qafy gear
sy ¥ % F ol @ & wrow @0E R
w87 g7 wifeer €9 § gfegs ga7 9
2 fe ot @ #) deE § Fnan qF
et few za ot 3fg g 0 Fedt W
Py & 50 sfesra ar Iwd smar @if adf
g€ usy ¥, gEr A Tgw € W
aT< 1970 # &t ag¥ ¥ wden sfaw N
g foar T a1 R gar @ad feafy
ok wfes 9§ famd) = s A
FET g 7 [oq ¥ feg o a0 gEn
dq4) TEA WMUT & U & gEw §
¥ ggEen & Al % fag Wy
faafta ad & €1 sfgwen da fraifa
T N &) Io ga ¥, FO R
zra Mt A w7 fog I w1 FEw
g Haeqr ¥ Gy Y A v

wefam e & @ aEe
tivw W & wiwifat g g

53, «ft TrATRATT W ¢ s ¥)-
foram aa o ot WA aw ww W
7g woTA * way w7 fir

(%) w1 ag a9 § e smfgar aaz
¥ g fen wwe Taw € ¥ W
ifeat | wed A & aFdT Fo9a-
qarg, 1970 ¥ ¥ AWQ av  FEAA
SO a9 4F ;

(w) afe g, o g7 qidi 1 T
g

() %y A W qu K ¥ fag
SORTC A w47 wRiAdy ¥t §; i

(%) 37t wivi WY qw AF  EwIT
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reAd ey §?

Wfern awr  wmw WY
W Aqr wry shen ¥ v Wt
(st Mfcw fay wd) : (w) Wk
(®). qreuEe webe oqr ST
fafiez N ouER @737 M
¥ ifw ax ¥ s w A mfuw
srawl @ NE gem @ AT
7% fag fem 4/5 g3, 1970 %) wsq ofi
Y ¢ zeATM 9T I wQ 13 FeAi &
WA G M & g weid 6 9,
1970 1, sa=a®i W1 & AT 9¥ .
gq, for & & ow 191 Al gru gem-
afa ar oYt gar 27 wfwswl ara i
SAIRE T GEAa ) qlaem ¥
graTe gvardr =fawi & sfafafeq’ ¥ 25
T 1970 W g7: AW AT 9T ey
feqr  fa®) afe ao gzw q¢ & ot
2 [vqn ¥ <@ 6 0§ 2feag wer
LT —3709/70]

(1) W (5). 2P W frw
Fareref [yl 3 v wega € & Fag
uwt v Y gfez ¥ wq wda  whswsd
(¥1), 3g0-s7-a1, X 599y 1970 W
e w1 &t fsar ) agras g (dnig ),
gz, 794, 1970 W e % % wh
Al o3 Ay 3@ ¥ oy afiel @
T FAF qrre feg ) T o
veew fexw @@ 1 APm g
(¥3T7) waa, Bt w@ wrfe ¥ g
T a1 W IR 10 9w, 1970
o1 f5T 21 g, 1970 W Sraten w
<ra fem sk geare sfaet & 11 wfy-
fafedl & gra it ol aoefie ®Y )
eyarelt  sfasl o G ¥ 9 wfawt arg
gy g ftege wtr o 26 9w,
1970 # dfra srgea Wt ST gwr |
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30 9, 1970 . &Ny =Agw A
st wr Qr fegr st gag sida
aréa 9 wfaei & sffafs @ an
¥ aga g fe fia wit © g w7,
a AgT e ¥ gag @A g, W
o " afsara ssfe 9 § @7 weE
wmawite & grar 3% fagaa o swan g,
foa® wasa 3 gz afawt & gfefafa
fagerk & fog gvig G757 &1 @xw d )
W T § GgAT g g W fs AoAl @
geq  w4HT AT msqeew & wfeq aw
T o7 gwdr &, afael & ghafafeay J
Faql # 40 sfaqga Ifzg  wwafor uga
T TWFEEF] FIT T NNAYT K AT K
qql & §owa & fag  gawel A
Aregeqw & fag @ere fsqr s ag
wea1 fear & srafor uga & sea )
aeqen % @iq faar aw, few @ g
wgw fear o a5 @ fe ag aar &
deagds  Tw faww 93 sy wfafaca
g waftg gz o sy & fag
afawl & sfafafe sgma a@ gu .
uq: §Ag AW wARAI  H amed
AR ER

-qeqevig ag fafaesa  fear a1 fs
qITUTE @A7 ITAIT WIT G &7 )
Ueg ArgAT @Al & AdAM 38 31N )
faare % 1@d gg Mg gzl F&a 8
afeei #3791 0 gafe § q@ ¥
afe w{mE #X & 23 afqwa & =qw
afga semfew & angy s w19
q&iE, 1970 %1 qg SNy SEgw  fea
a1 q3g 10 gmf, 19720 N ¢ yE@E
3@ w1 w1 faar aiv 40 sfasa
wafer wga & wyxw & fag @
fagan o

JULY 28,
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fond &6 s §fwar & wwhwfieat
w 7w feom

54, st CrwmATT wreNt o sqr few
H qg xam o FIr w37 fin

(%) =31 7 aw ¢ fs wfee wrdlr
foord 44 sdard g9 qq1 e F A9
awla feue & sw 93 faarg <9 wr &;

(@) afz ar, & Fegsa=) YU w0

&

(m) 7@ @TFITY z@ww@ H g
fouig fean &;

(%) afe g, + eawr v Fm g
aiT afx agl, @ A% W@ wRW §

(3) sHama & qORR W KA TF
g we &% wr faac @ ?

faat WA ® wom WAy (o faan
wwr gvd) : (F) a1 (@) wsfEw
gl 3% FAAN g9 AT qWIT F
9 gea Fug & dawd§ A fEr
agi sA W@ a3y, §9 7 faF
ds 4 minr N Efs 9% qa fafe=
)l 9T Al ¥ w@Ed w1
fegr faar wvar @ &g o% gwiF gET
wfge |

(7) site (7). &% 7 dw W wm
fir ag feTrg #F 799 & T ¥ 0% g
Doty v & fag Far ¢ faas
ndla fee na §) w97 3 w10
gfagw Wi fece & s # ¥ 9@W
Iy NE wew feum wgar TE
fareram
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(3) &= aingx du fear @
fewd 4w Iu® dag ¥ gw ¥ qeree w3
@ & s W 2 fs ow qasha & e
sHaifeal & saed & fag feeman
Fruffea #37 & weq qU ot fase fean
AT |
¥® wre fagre & wsHwfat w
@t gfeare’
55, St TIATEATT WUEAD
TAt ag FArr O w91 F9 fis .

(%) 7ar ag & & fs &% 1% fagr
¥z anuw gfear & ag faer &
qyaTe 4% afasifal 7 191 §F A
fagre & sawifal ®1 37 gl &
ifqg s@1 wow w1 famd W e
3% qgw &1 E o ;

(@) s ag it gwg e dx wre
fagz & swwit §9 3 wEww A
w1t F) faig ox Yo §;

(w) afz &, a1 swwr st W §;
L

(7) wTere @ wamfal & sfawrdy
1 T w & fa g1 Sraag W § 7

faer s ® Tow W (it faar wwor
g ; (%) g o @ v sy &6 o
fgre ¥ siwfal /1 sl 30 g9
gfamd gzA € @ud ff F& DER-
wfaw, mtmtwgaqﬁ?rﬁumt
90 sfaer aw wfisr ol q1ag | @ %
s Rz ds s fear § famg g o
& a1z ¥ gfewrsl & gang § ot feafar
2, Ta% SO g/ 92w 9T W U
frrg ¥ nf g [wewa § o fad
ny | ¥y en  1.7-3710/70]

(l‘]l e (7). §¢ aw fagiz &

Fq1 feaw

SRAVANA 6, 1892

(SAKA) Written Annswers 142

m«-rhw mifﬁfw-mﬁr
ﬂmmﬁnn”tq‘}ml :

(W) I I N @A g,
TR AT wAwfat & sfosd @
T W & fAe N s1int fsg o w1
qarer dar ) A g

Directors of Nailn;lilised Banks

:57. SHRI BHOGENDRA JHA :
SHR1 RAMAVATAR SHASTRI :
SHRI K. HALDER :

SHRI RABI RAY :

SHRI INDRAJIT GUPTA :
SHRI YOGANDRA SHARMA :
SHRI S. M. BANERJEE :
SHR1 SAMINATHAN :

SHRI DHANDAPANI :

SHRI MAYAVAN :

SHRI NARAYANAN :

SHRI N. R. LASKAR :

SHR1 S. C. SAMANTA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have chosen
panels of persons to be appointed as
Directors of nationalised banks;

(b) if so, the pame of the persons in-
cluded in the panels; and

(c) whether the emplovees' represen-
tatives have also been included in the
Board of Directors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA .
CHARAN SHUKLA) : (a) and (b).. No,
Sir. However, the first Board of Direc-
tors of the fourteen pationalised banks
were constituted om 18th July, 1970, in
terms of Sectiop 7 (3) of Banking Com-
panies (Acquisition asd Transfer of
Undertakings) Act, 1970. A statement
giving the names of -members of first
Board of Direcfors of the fourteen banks
is laid on the Table of the House. [Pla-
ced in Library. See No. LT—3711/70]

(c) The First Board of . Directors
do not include representatives of - the
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employees of the banks. Under the Benk-
ing Cumpanies (Acquisition and Transfer
of Undertakings) Act, 1970 such represen-
tatives are required to be included, in the
Boards of Directors to be comstituted
under the scheme which will be shortly
framed by the Central Government under
section 9 of that Act.

Offer to Import High- Speed Diesel
Oll by Esso

58. SHRI VASUDEVAN NAIR
SHR1 RAMAVATAR SHASTRI :
SHRI ESWARA REDDY :

SHR1 DHIRESWAR KALITA :
SHR1 YOGENDRA SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased 1o state :

(s) whether the American Oil firm
ESSO has submitted 'a proposal offering to
import high-speed diesel oil and light
diesel oil;

(b) if so, the details thereof;

(c) whether Government have exa-
mined the proposal; and

(d) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHR1 D. R, CHAVAN): (a)
No.

(b) to (d). Do oot arise.

Arrears of lncome Tax against Shri
Haridas Mandbra and bis .
Concerns

59, SHRI C. JANARDHANAN :
SHRI RAMAVATAR SHASTRI :
SHRI1 INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA :
SHRI B. K. MODAK :

SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of FINANCE be

pleased to state - -

JULY 28,
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(a) whether the amount of arrears
against Shri Haridas Mundhra apd his
concerns which stood originally at Rs.
479,35,000 has heen brought down to Rs,
1.97 crores;

(b) if so, bow the original amount
has been brought down to the present
level; and

(c) the extent to which the arrears
outstanding against Sbri Mundhra and
his concerns bave been realised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (2) No, Sir.

(b) Does, Sir.

(c) 1nformation regarding the extent
of realisations from Shri Haridas Mundhra
and the concérns controlled by Shri
Mundhra is not readily availabie. It is
being collected and will be laid down on
the Table of the Sabha as early as possible.

Setting up of a ncw Banking Commis-
sion to Make Recommendations re:
Policy Changes

60. SHRT VASUDEVAN NAIR :
SHRI RAMAVATAR SHASTRI :
SHRI INDRAJIT GUPTA :
SHR1 H. N. MUKERIJEE :
SHRI DHIRESWARA KALITA :

Will the Minister of
pleased 1o state :

FINANCE be

(a) whether it is a fact that no dicision
has yet been taken on the proposal to seét up
a new Bapking Commission to make recom-
mendations for policy changes following
patiopalisation of the top commércial
baoks; and

(b) if so, the reasons for tne delay in
taking a decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
VIDYA CHARAN SHUKLA): (a) and (b).
There has been no proposal under consid-
eration for setting up a new Banking Com.
mission.
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Splitting of Life-lnsurance Corporation
inte Aumtonomous Units

61. SHR1 ESWARA REDDY :
SHRI RAMAVATAR SHASTRI :
SHRI LAKHAN LAL KAPOOR :
SHRT K. M. MADHUKAR :
SHRI 1SHAQ SAMBHALTI :
SHRI C. JANARDHANAN :
SHRI N. K. SOMANT :

Will the Minister of FINANCE be
pleased to state :

(a) whether the recommendation made
by the Public Undertakings Committee for
splitting the Life Insurance Corporation
of India into five or more autonomous
units for greater efficiency has been consi-
dered by Government; and

(b) if so, the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) (a) and (b). The recommen-
dation made by the Commitiee on Public
Undertakings for splitting the LIC into
five autonomous units i3 still under the
consideration of the Government.

Shifting of Drilling Rlu
from Assam by O & N.G

Dr. RANEN SEN :

SHRI RAMAVATAR SHASTRI :
SHRI ESWARA REDDY :

SHRI DHIRESWAR KALITA :
SHR1 YOGENDRA SHARMA :

62.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(8) Whetber it is a fact that O & N.G.
C's Eastern region authority has decided to
dismantle and shift some of the drilling
rigs from Assam; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
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METALS (SHR1D.R. CHAVAN) : (a) No,
Two rigs have, however, been Inid off for

the time being.
fh] Does not arise,

Fertilizer Project by Tatas at Mithapur in
Gujarat.

63. Dr. RANEN SEN :
SHRI RAMAVATAR SHASTRI :
SHRI HEM BARUA :
SHR1 K.M. KOUSHIK :
SHRI1 N.K. SANGHI :
SHR1 INDRAJIT GUPTA :
SHRI1 Y.A, PRASED
SHRI R.K. AMIN :
SHR1 N.K, SOMANI :
SHRI R.R. SINGH DEO :
SHR1J. MOHAMED IMAM :
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether anv decision has been
taken by Government on the revised
project Report submitte] by Tatas for
setting up a fertilizer complex at Mithapur
in Gujarat; and

(b) if so, the details of the decision
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN),: (a)
and (b). Government have approved, in
principle, the revised proposal of Tatas
for the establishment of a fretilizer
factory at Mitbapur, sebject to certain
conditions. A letter of intent bas
accordingly been issued. Ome of the
conditions in the letter of intent is that
the company will obtaio clearance under
the Monopolies and Restrictive Trade
Practices Act which came into force on
1-6-1970. Another condition is that
should the company take any assistance
from the public financial institutions the
will accept a minimum of two Directors
as representatives on the Board of
Directors.
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+*+ [ssue of Bogus Medical -Certificates
by Hyderabad Medical Board

64. SHRIMATI SHARDA MUKERIJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that Registered
Medical Board in Hyderabad has been
isruing bogus allopathic medical certi-
ficates at Rs, 255 each ;

(b) whether it is also a fact that the
Indian Medical Council, Delhi, which is
a Statutory Body, had previously intimated
to the Andhra Pradesh Government about
these bogus certificates; and

(c) 1f so, the action Government have
taken 10 terminate such activities and 1o
trace the people w'o have availed them
selves of the medical certificates by such
unscrupulous methods ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes, Sir. An institu-
tion with the name Indian Medical Council
and Regis- tration Board, Hyderabad'' is
reported to be carrying on bogus registra-
rion of medical practitioners.

(b) Yes, Sir,

(c) The Government of Madhya
Pradesh in whose jurisdiction this bas
bappened are already seized of the matter
and are taking necessary action. A case
bas been regiftered by tnat Government
and the matter is under their investiga-
tion,

India’s Fore:gn Exchange Reserves

65. SHRI VASUDEVEN NAIR :
SHR1 BHOGENDRA JHA :
DR. RANEN SEN :

SHRI HUKAM CHAND
KACHWAL :
SHRI JAGESHWAR YADAY :

JULY 28,
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SHRI P,C. ADICHAN
Will the Minister

of FINANCE be
pleased to state ; .

(a) the position of India's foreign
exchange reserve during the Ist three
years; and

(b) the steps proposed to be taken by
Government to augment India’s foreign
exchunge reserves ?

THE MINISTER “ OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) India’s foreign
exchange reserves during the last 3 years
were as under =

(Rs. crores)

End of Gold Foreign SDRs Total
Exchunge

March 68 182,53  356.02 — 538,55

March 69 182,53 39417 — 576,70

March 70 182,53

546.48 92,05 821.05

(b) Foreign exchange reserves have
already improved considerably in the
last two years, helped by increased exports
restrained imports and by utilisation of
uid. The objective of the Government is
to  achieve economic growth and to
develop adéquate  external resources there
for by all these methods. From time to
time, the Government will decide on the
rights balnace between use of reserves for
helping economic growth and the need to
miintain or Lo increuse reserves.

Disrespect shown to Tamilnadu Chief
Minister by one of the Custodians
of Nationalised Banks

G6. - SHR] JYOTIRMOY BASU : -
SHRI K. RAMAN] :
SHRI NAMBIAR :
SHRI P. GOPALAN :

Will the Mipister of FINANCE be
pleased to state :

(a) wbether it is a fact that the
Custodian of [the Indian Overseas
Bank, Shri R.N. Chettur, refused t0 meat
the Tamiloadu Chief Minister when he
was dsked to meet the Chief Minister with
regard 10 1.O.B. employees strike ;
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(b) whether Government had received
any complaints about this disrespect shown
to the Tamilnadu Chief Minister by the
Custodian of one of the Nationalised

Banks; and

(c) if so, the nature of action tuken
against the officials and the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1VIDYA
CHARAN SHUKLA) () 1o (e).
The Custodian of 1ndian Overseas Bank
was not asked ‘by the Chief Minister,
Tamilnadu t0 meet him in regard o
" Indian Overseas Bank employees’ strike.
Nor was any complaint received 10 the
effect that the Custodian of Indian
Overseas Bank refused 10 meet the Chief
Minister. The Custodiun called on the
Chief Minister, Tamilnadu, on 24th May
10 explain to him the position regarding
the strike and the view points of both the
employees and the mapagement. The
question of taking action against the
Custodian does not arise.

Import ©f Raw Matcrialn for Drug
Units through [. D.P. L.

67. SHRI JYOTIRMOY BASU :
SHRI K. M. ABRAHAM :
SHRI K. RAMANI :

SHRI P, GOPALAN :
SHR1 BHAGABAN DAS :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment are going to canalise import of raw
materials for drug upits through the Indian
Drugs and Pharmaceuticals Limited; and
such a

(b) if so, the reasons for

decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN)
(a) No. Imports of certain  bulk
drugs will be canalised through the
State Trading Corporation as usual. Im-
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ports of such ©Of the items as are in the
production of the Indian Drugs and
Pharmaceuticals Ltd. will be passed on to
them for distribution t0 various formula-
tors at pooled prices for imported and
indigenous production, fixed by Govern-
ment from time to time.

(b) The arrangement is intended to
ensure proper and equitable distribution
of bulk drugs at pooled price to the for-
mulators,
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Protest by O.N.G C, Chairman regard-
ing Fixation of Prices of Petrolenm
Products

70. SHRI HEM BARUA :
SHRI SATYA NARAIN SINGH:
SHRI A. K. GOPALAN :
SHRI BHAGABAN DAS :
SHRT MOHAMMAD ISMAIL :
SHRI N. K. SANGHI :
SHRI C. K. CHAKRAPANI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it .is a fact that the
Chairmanp, the Qil and Natural Gas Com.
mission has lodged a protest 1o Govern-
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ment against the recommendations of the
Shah Panel over the issue of fixing prices
of petroleum products; ’

(b) if so, the nature of the protest:
and

(c) whether Government reprimanded
the Chairman for his public statement
condeming the Shah Panel ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
No.

(b) and (c). Do not arise.

Social Control over Management of
General Insurance

71. SHRI S, KUNDU * Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Govern-
ment propose to introduce a scheme of
socigl control over the management of
general insurance;

(b) if so, thc salient features of the
scheme; and

(c) how the scheme is being opera-
ted ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRIK. R. .

(GANESH) : (a) A scheme of social con-
trol over the management of General In-
surance is already in operation since 1st
June, 1969, the date on which the losu.
rance (Amendment) Act, 1968 came into
force,

(b) The salient features of the schemc

are \—

(aj' Restriction on shareholding and

voting rights.
(b) Regulation of investments,

(¢) Ipcrease in the deposit to be
made by insurers,
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(d) Maintenance by insurers of
_ minimum solvency margin.

(e) Provisions to encourage group
funotinning of insurers.

(f) Power to Controller of Insurance
to carry out rontine Of Surprise
inspections and to issue direc-
tions, and also to raid premises
and seize records.

(e) Power to Controller of Insurance
to appoint Directors on the
Board of Directors or Observers.

(b) Power to the Controller of Ins-
urance to prepare scheme for

amalgamation of one insurer
with another.
(i) Power to the Central Goveran-

ment to aoquire the undertaking
of an insurer.

(i) Power to the Consroller of In-
surance as  Chairman of the
Traiff Advisory Committee to
regulate and fix peemium rates.

(k) ReQuirement that all claims
above a certain limit should be
surveyed by licensed surveyors.

(1) Provision for licensing of sur-
veyors and l0ss assessors.

Requirement that the appoint-
ment or removal of principal
officers should receive prior
approval of the Cnntroller of
Insurance.

(m)

(n) Redquirement that the opening of
new brances should receive the
prior approval of the Contro.
ller.

(0) ReQuirement that premiams must
be received in advance before
risk commences.

(p) Reduction of agents’ c¢ommis-
sion.
(c) The Insurance Act is beiog

administered by the Controller of Tosu. .
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rance. He ensures that the provisions of
the provisions of the Act are complied
with by all insurers, and also takes what-
ever action is necessary under the Act
against any particular insurers as may be
called for at any time. He also exercises
the uarious functions and powers vested
in him under the Act as may be reqQuired
from time to time.

Central Government Employees without
Government Accommodation In Delhi

72. SHRI PRAKASH VIR SHASTRI :
SHRI ABDUL GHANI DAR :
SHRI YAJNA DATT SHARMA :
SHRI BAL RAJ) MADHOK :
SHRI JAL SINGH :

SHRI HUKAM CHAND
KACHWAL :

SHRI BHARAT SIOGH
CHAUHAN :

SHR1 RAM GOPAL SHALWALE:

SHRI BANSH NARAIN SINGH :

SHRI RAM AVTAR SHARMA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELO-
PMENT be pleased to state :

(a)!the total number of Central Govern.
ment employees in Delhi who have not so

far been provided with Government
accommodation;
(b) the number of such Government

servants during each of the last three

Years,

(c) the number separately of those
who have put in more than 5 and 10 years
of service; and.

(d) the time by which they are likoly
to be provided with residential accommo-
dation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The rosition as
on st ianum, 1970 is' that, 60,187 em-
plovees working in eligible Offices in
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Delhi/New Delhi are awaiting allotment
of accommodatioh from the. general pool,

(b) The number of Government
servants working in eligible Office who
have been awaiting allotment of general
pool accommodation during the last 3 years
is as under :-

1967-68 ... 59,353
1968-69 58,400
1969-70 .., 60,187

(c) Application for the allotmtnt of
accommodation in the general pool during
a particular year are invited on a restricted
basis. In the case of employees entitled
to Type V and above, the date of priorty
is reckoned from the date an Officer has
been continuously drawing emoluments of
Rs.800/- and above and no information in
regard to the number of years of total
service put in by them is .available. In
the case of Officials entitled to Type 1V
and below, the entrie service is taken into
consideration for determining the date of

priority for the allotment year 1969.70. In
their case, ayplications were invited npto
certain dates of proiority as indicated
below :-

1, Type | 31.12.58

2. Type li e 3101255

3. Type 111 31.12.48

4. Twpe IV 31.12.48

The number of employees entitled to
Type-1 having more than 10 vyears of
service and who are waiting for allotment
is 1887,

Regarding Type-11 to Type 1V, the,
Officers having for more than 5.10 years
were not covered within the priority dates
stipulated.

(d) Tae construction of generai pool
accommodation is undertaken in a phased
programme which depends on the availa-
bility of funds, land etc. Within the
available resources, the Government is
trying its best to provide additional resi-
dential units in the genéral rool as
expeditional residential units in the general
rool as expeditionsly as possible. 1t is
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difficuit to say when allotments can bs
made to all such employees.
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Sharp Rise in Price Index

73. SHRI PRAKASH VIR SHASTRI :
SHRI YAJNA DATT SHARMA :
SHRI BAL RAJ MADHOK :
SHRI N. SHIVAPPA :

SHRIG. Y: KRISHNAN :
SHRI S. M. BDNERJEE :

SHRI N. R. DEOGHARE :
SHRI JYOTIRMOY BASU :

Will the Minister of FINANCE be
pleased to state

(a) whether it is a fact that despite
the favourable weather conditions and
bumper crop, the consumer price index
has registered a sharp rise during the
course of the last 18 months ;

(b) if so, the reasons therefor ; and

(¢) the steps taken or proposed to
be taken by Government to counteract
the same ?

THE MINISTER OF STATLE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) & (b). The All
India Working Class Consumer Price
Index has not evinced u uniform trend

during the last eighteen months. The
Index (1960-100) had declined  from
176 for November., 1968 10 1959 for

February 1969, but rose again 1o 179 in
July, 1969. [t slided to 177 io Novem-
ber, 1969 and remained: steady at that
level for four sucoessive months before
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starting 1o rise. The lndex for May 1970
the latest month for which data are
available-stood at 183 and showed an
increase of 4.0 per cent over its level
eighteen months ago (i.e. November, 1968).
The Index for the food group, which has
a weight of 60.9 per cent in the All India
Consumer Price Index howeuer, showed
only a fractional increase over this deriod
most of the rise in the censumer price
index being accounted for by increases
in the group indices for ‘Pan, Supari,
Tobacco and Intoxicants’, ‘Clothing,
Bedding and Eootwear’, and miscellaneous
items. Increases in the prices of non-
food items reflect partly the effect of the
rise in the prices of food articles and
industrial raw materlals and partly of
monetary expansion.

(c) Measures taken by the Govern-
ment to keep consumer pricas under check
include tightening of control cver bank
advance against Commodities subjected
to price pressures, public distribution of
buffer stocks of f[oodgrains, and arrsnge-
ments for enlarged imporis as in the case
of raw cotton soyabean oil. The procure-
ment operations of the Food Corporation
of -India are being continued and the
forward transaction in foodgrains also
remain banned. The stock of foodgrains
with the Government amounted to 5.4
million tonnes at the end of June 1970,
and the Government is therefore in a
rosition to influence prices of foodgrains
though releases from stocks. The number-
of fair price shops as on 15th May, 1970
was 1,39,229. 4

The QGovernment’s import folicy is -
also designed to help price stability, The
Import rpolicy for 1970-T1 provides for
canalisation of additional 38 items through
STC/MMTC and other state agencies and
for setting up an Industrial Raw Materials
Assistance Centre 10 organise bulk imports
of Raw Materials. Recently, measures
have been taken to bring down prices of
medicines and drugs. Besides, the Orga.
nisation of the Civil Supplies Commis-
sioner maintains a constant watch over
the diStribution apd prices of 20. essemtial-
commodities. Also, under the Esseptisl
powers
have been given to the Stute Goveramenis .
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and the Union Territories to regulate
the distribution and prices of commo-
dities declared essential under that Act.

Master Plan For Water and Sewage
Disposal in Delbi

74, SHRI PRAKASH VIR SHASTRI :
SHR1 HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :
SHRI BAL RAJ MADHOK :

Will the dinister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to slate :

(a) whether Government are consi-
dering a Master Plan for water supply
and sewage disposal in Delhi ; and

(b) if so, the broad details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) Yes. Sir.

(b) The broad details of the master
plan will comrrise of the following :-

Water Supply

1. Population 10 be served within
the urban limits of Delhi.

industrial and other
the

2. Gardening,
requirements of water for
urban area of Delhi.

3, The rates of supply to be provided

for in each planning district in
urban Delhi.

4, Sources 10 be developed/utilised
for the water supply and the
location of the necessary treat-

ment plants.

5. Design of pumping stations
and conveying mains and local
storage reservoirs.

6. Local distribution maips 1o various
RTGAS.
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Sewerage and Sewage Dispogal
1. Per capita contribution of sewage.

2. Total quantity of sewage to be
dealt with.

3. Alignment of intercepting and

trunk sewers.

4. Sub and main pumping stations
together with the pumping mains.

5. Sewage treatment plants.

6. Disposal of the efluent from the

sewage treatment plants and its
proper use.
7. Utilisation of sludge gas and

others end products of the treai.
ment plants,

Value of Smuggled Goods

75. SHRI NATH PAI : Will the
Minister of FINANCE be pleased 1o
state

(s) the amount and value of gola,
watches, synthetic fibres, liquors. and
spirits smuggled into the country through
the coasts of Gujarat and Maharashira
during the last three years ; and

(b) the names of the countries of
origin of the smuggled goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The quanti-
ties and value of the commodities seized
by the Customs & Central Excise autho-
rities while being smuggled into the
country through the coasts of Gujarat
and Mabarashira during the years 1967,
1968 and 1969 were as follows :

Quantity Value (in lakhs)
Rs.

Gold 10.865 Kg. 917 (at the
internatio-
nal mone-
tary rate)

Watches 6,52,000 (Nos.) 657

Synthetic

fibres — Nil

Liquors &

spirits — 0,14




163 Written Answers

(b) Countries of refinement of gold
and origin of - watches are the united
Kingdom, Switzerland, Germany, France
and Japan.

World Bank Report on Indian Economy

76. $HRI K.M. KOUSHIK :
SHR1 NANJA GOWDER :
SHR1 R.K. AMIN :

SHR1 N.K. SOMANI :
SHRJ J. MOHAMAD IMAM :

Will the Minister of FINANCE be
pleased to state :

(2) whether the World Bank recently
submitted a report for use of the Aid -
India Consortium meeting recently held in
Paris ;

(b) whether the World Bank in its
report Inter-alia found that political
crisis in India was to Quite an extent
responsible for stagnation on the econo-
mic front ; and

(c) if so,

the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) (a) Yes, Sir.

(b) Mo, Sir.
(c) Does rot arise.
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SHRI BHOGENDRA JHA:

DR. RANEN SEN ;

SHRI C. JANARDHANAN :

SHR1 CHENGALRAYA NAIDU :

SHRI HIMATSINGKA :

SHRI1 BENI SHANKER
SHARMA :

SHRI R. BARUA :

SHRI DHIRESWAR KALITA :

SHRI D. N. PATODIA :

SHRI XOGENDRA SHARMA :

SHR| B. K. DASCHOWDHURY :

Wil the Minister of FINANCE be
pleased to state :

T8,

(a) the total amount of aid pledged
by Aid India Consortium for the year
1_9'69-?0;

(b) the actual amount of aid received;

(c) the target of aid fixed be the Con-
sortium countries for the current year and
the amount demanded by Government;

(d) the country-wise break-up of the

aid pledged; and

(e) whether the aid promised by the
Consortium is likely to meet India's require-
ment as per planted programme 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The Aid India
Consortivm which met in  May, 1969,
agreed that for the year 1969-70 India re-
Quired total commitments of $1100 million
(Rs. 825 crores) of aid, comprising  $700
million (Rs.525 crores) as non-project aid,
add $400 million (Rs.300 crores) of proiect

v
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(b) The total amount of aid for 1969-
70 for which aid agreements have been sig-
ned amounts 10 $813 million(Rs.610 crores)
i.e. $507 million (Rs.280 crores) of non-
project aid and $306 million (Rs: 230
crores) of project aid.

(¢) The Aid India Consortium which
met in May, 1970 agreed that India re-
quired fOr 1970.71 non-project aid of $400
million (Rs.525 crores) and project aid of
$400 million (Rs,300 crores). The Con-
sortium's it of our peeds for pro-
ject and non-projects aid in accor-
dance with our own assessment.

(d) The country-wise break-up will be
known only after legislative appropriations
and other procedures are completed in  the
aid giving countries,

(e) Yes, sir,

Prolects constructed by L.D.P.L. with
Russian collaboration

79. SHRI N. SHIVAPPA : will the
Minister of PETROLEUM AND CHEMI-
CALS MINES AND AND METALS AND
be pleased to state :

(a) the names of the projects
constructed with Russi an Collaboration
by the Tndian Drugs Pharmaceuticals Ltd.,;

(b) what were the construction sche-
dules, demand estimates; and estimates of
each of those projects opefore they were
approved ; and

(c) the reasons for the variance: and
)
THE MINISTEROF STATE IN THE

the progres achieved so far ?

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN):

(;a‘) (i) Antibiotics Plant at Reshikesh
(ii) Synthetic Drugs Plant at Hyderabad

and (iii) Surgical Instruments Plant ay
Madras,
(b) and (c). The Detailed Project

Report did not contain any time sche dule
for the completion of construction and
commissioning and cost estimates of the
project. It was only after the receipt of
the Detailed Project Report that time
schedules for completion of comstructio
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were drawp up, in 1964, The progress of
construction was reviewed in 1966 and
the commissioning dates for various
products for Antibiotics Plant and Synthetic
Drugs Plant were fixed. These were
revised in 1967. The Surgical Instruments
Plant commenced production according to
the time schedule.

Demand estimates were prepared on
the basis of the past imports and other
deta then available with the Directorate
General of Technical Development and
the product-mix and production capaci-
ties were determined on that basis.

The cost estimates were framed by the
company subsequent to the receipt of the
DPR and have been revised on two
occasions in the light of the changed
conditions.

(d) (i) Antibiotics Plant, Rishi.
kesh : 1t is working at about 30%
capacity and is trying to solve several
technological problems of low vicld and
poor efficiency.

(ii) Synthetic Drugs Plant,
Hyderabad : 1t is Working at about 70%,
of capacity inspite of many technological
problems it faced during the commission.
ing period. " These problems were solved
the full cooperation of the collaborators
and the research work done at the Plant.

(iii) Surgical Instruments Plant,
Madras : This plam, so far suffered from
lack of orders, but is presently busy with
fulfilling an export order from USSR
worth Rs.22 lakhs. Total orders on hand
are worth Rs, 40.2 lakhs.

Leakage in Foreign Aid

80. SHR1 N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that much of
the foreign aid India receives is lost in
external and internal leakages and fipanc.
ing of smuggling operations as stated by
riof. B. R, Shenoy;

(b) whether it is also a fact that leak.
ages included  over.capitalisation, corrupy
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Fayments, extravagant social overheads and
fringe benefits and creation of uneconomic
industries and production units; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(b) and (c).

C. B. 1. Inquiry into Jrrcgularities

Committed by Hind Galvanising and
Engineering Company in Dealing -
with Indian OIl Corporation

Does not arise.

82. SHR1 S. M. BANERIJEE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. 478 on the
16th March; 1970 regarding C. B. I, inquiry
into irregularities commitied by Hind Gal-
vanising and Engineering Co. (P) Ltd. in
dealing with the Indian OQil Corporation
and state how far the matter has progressed?

THE MINISTER OF STATE IN THE
MINISTRY [OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : It will
not be in the public interest to
disclose at this stage the details of the
further action being taken towards imple-
menting the recommendation No. 11 made
by the Estimates Committee in paragraph
3.34 of their 86th Report. '

Excise Duty on Cloth

83, SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of FINANCE be
pleased to state : :
(a) whether it is a fact that in many

industries rates of excise duty differ between
various sizes of units; ’

(b) whether Goveroment have received
any proposal to impose a similar differemtinl

rate in the large and small cotton textile
mills; and

() if so, Goversment's resctipn
thereto 7 '
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"THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The Central
Excise Tariff prescribes the same rate of
duty for any particular product irrespective
of the size of the units producing it.
However. under Rule 8 of the Central
Excise Rules Government have been given
powers to grant full or partial exemption
from duty in appropriate cases. Under this
power Government™have given some con-
cession in duty to small scale units prod-
ucing cbrtain excisable goods.

(b) No, Sir.
(c) Does not arise.

Repatriation of Money By Indians
Li Abroad

ving
84, SHRI S.K. TAPURIAH ®
SHRI N.K. SOMANI :

Will the Minister of FINANCE be
pleased to state :

(a) the number of Indian natiopals
living and working abroad, year-wise, for
last three wears;

(b) the amount repatriated by them
every year ; and

(c) the reasons for downfall in the
repatriated amount ?

THE MINISTER OF STATE IN
TME MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) No
precise figures are available of the number
of Indiap nationals living and working

abroad.

(b) and (c). Balance of payment data
maintained as per current practice do not
show pationality-wise - figures of inword
remittances. However, generally, inward
remittances have shown an upward trend
during 1968 and 1969 as compared

te 1967.
P.M's. Visits to Hospitals in the Capital

85. SHRI S.K. TAPURIAH :
SHR1 N.K. SOMANT :

Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND 'URBAN DEVELO-
PMENT be pleased to state :

(2) whether the Prime Minister paid
some surprise visits to Hospitals in the
capital and if so, what was her rcactron
and

(b) the steps she has recommended
to be taken by the Ministry to relieve the
poor partients from the hardships they
have to face in the hospitals ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). The Prime
Minister of India paid a surprise wvisit to
the Safdarjang Hospital, New Delhi on
the 9th May, 1970. She suggested
certain improvements in the Out Patients
Department, Hospital Kitchen and Bath
rooms. She desired action to be taken
to ensure proper waiting space, immediate
attention to emergency cases, convonient
location of Canteen service ect. Action
on all these points has been initiated and
would be completed soon.

Ald From World Bank

86. SHRI S.K. TAPURIAH :
SHRI N.K. SOMANI :

Will the Minister of FINANCE be
pleased to state :

(a) the amount of aid received from
the World Bank for this year and bow it
compares with the last year's figures
regarding Project and non-project aid
respectively ; and

(b) whether the Consortium links
the aid with certain conditions wiz,,
increased of exports etc, 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Aid recgived by
India for 1969-70 from the Torld Bank,
the Intearnational Bank for
Reconstruction and Development (IBRD)
and the International Development
Association (IDA), amounted to $248
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million (Rs.186 crores) consisting of $15
million (Rs.11.25 crores) of debt relief
from the IBRD, $75 million (Rs.56.25
crores) of non-project aid from the 1DA,
$117.5 million (Rs.88.1 crores) of project
aid from the IDA and $40.5 million (Rs.30.
38 crores) of project aid from IBRD. So
far in the current financial year, agreements
have been signed for a total of $117.5
million (Rs.88.1 crores) consisting of
$15 million (Rs.11.25 crores) of debt
Telief frpm the IBRD, $62.5-million (Rs.46.
g crores) of project aid from IDA and
s40 million (Rs. crores) of project
aid from IBRD.

(b) No, Sir.
More Medical Colleges in Gujarat

88, SHRI P, N. SOLANKI :
SHRI VIRENDRAKUMR SHAH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(s) Whether it is a fact that the
Government of Gujarat has requested the
Central Government to open some more
Medical Colleges in Gujarat;

(b) if so, the places recommended by the
Government of Gujarat ; and

(c) the decision taken or proposed - to
be tuken by the Central Government there
on?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT. (SHRI
B. S. MURTHY) : (a) Yes Sir. The Govern-
ment of Gujarat wanted 10 know whether
the Central Covernment had decided to
allocate 10 the State of Gujarat one Medi-
cal College in the Fourth Five Year Plan.

(b) Location of new Medical Colleges
‘proposed 10 be set up during the Fourth
Five Year Plan is to be decided by the
State Goveroment, Government of Guja-
rat has pot recommended any places in
this regard to the Government of India.
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(c) Central Working Group on Heslth
had recommended o ening of new medical
college for Gujarat during the Fourth
Five Year Plan period in the State Sector.

During the Fourth Five Year Plan, the
opening of new medical colleges is the
responsibility of the State Government and
no Central Assistance is proposed to be
given to them for this purpose. The
State Government have to provide the
necessary Outlays in the State’'s Plan for
the opening of any new medical college.

Cut in Expenditure of Ministers’ and Officers’
Furniture, Electricity, Statlonery Etc.

89. SHRI N. T. DAS : Will the Minis-
ter of HEALTH AND FAMILY PLA-
NNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
State :

(2) the limits fixed for Ministers
and officers for cutting expenditure on
items like furniture, electricity stationery
and other articles;

(b) the names of the Ministries which
have not followed the instructions given
in this connection wholly or partly; and

(<) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The supply of
electrical appliances and furniture "at the
residences of Ministers and Deputy Minis-
ters is governed by the Ministers' Resi-
dences Rules, 1962, According to this,
a Minister, other than a Deputy Minister,
is entitled to the supply of furpiture and
electrical appliances free of rent in - the
residence allotted to him upto a ‘monetary
ceiling of Rs. 38,500/. and a Deputy
Minister upto a ceiling of Rs, 22,500/-, .-
For every article of furniture and electri.. .
cal appliances provided in such residences -
in excess of those limits, a Minister. is .
liable t0 pay rent at the same rates as are
applicable to Government Servants, The
value of furniture and electrical appliances
supplied in the office portion of the resi-
dence of a Minister is pot included in the
above ceilings. The Admipistrative Minis-
tries themselves are concerned with the
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supply of furnitute in the office portion
of the residence.

There is no ceiling for the supply of
electricity and water at the residences of
the Ministers and Deputy Ministers. They
have, however, agreed to a voluntary cei-
ling of Rs, 2400/- per mensem. For the
consumption of water and electricity above
this ceiling, a Minister is liable. to make
payment.

The responsibility for the supply of
furniture in the offices and in the office
portions of Ministers’ residences, rests with
the Administrative Ministries concerned.
No scale has been laid down for this pur-
poseé and supply is made according to
actual need.

Officers are not given any free supply
of furniture, electricity and water at their
residences, except that for doing office
work at the residence the supply of mini-
mum furniture such as a table, chairs, etc.
is permitted.

The supply of stationery stores to
officers is governed by the Quantity scales
prescribed in the CCP & S office O. M.
No. 5/111/52-P & S dated the 14th July,
1964, The scale of stationery stores pres-
cribed by the C. C.P. & S. is, however,
not applicable to Ministers and Deputy
Ministers and paying Departments, like the
Railways, P & T and Defence Units. The
Paying Departments get supplies according
10 the monetary allocations made by their
administrative Ministries.

(b) and (¢). No instances have been
brought to our notice.

Expansion of C. G. H. S. Scheme in Delhi
and New Delhi
90. SHRI N. T. DAS : Will the Minis-

ter of HEALTH AND FAMILY PLA.
NNING AND WORKS, HOUSING AND
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URBAN DEVELOPMENT be pleased 10
state :

(a) the programme for the expansion
of C.G. H. S. Scheme in Delhi and New
Delhi;

(b) by what time the citizens of Delhi
and New Delhi, other than Government
employees, will be able to benefit from
the scheme; and

(c) the targets of annual expenditure
in the period of 4th Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY : (a), (b) and (¢). The
C. G. H. Scheme, Delhi/New Delhi is a
Non-Plan Scheme. Funds for opening
new dispensaries under this Scheme are
provided on a year t0 year basis. During
the current financial year no provision has
been made in the sanctioned budget grant
for C. G. H. S. for opening of more dis-
pensaries.

There is no proposal to bring within
the purview of C.G. H. Scheme all
citizens of Delhi/New Delhi. However,
members of general public residing in
areas covered by the C. G. H. S. dispen-
saries functioning in Laxmibai Nagar, Moti
Bagh, Kidwai Nagar, Andrews Ganj. North
Avenue, South Avenue, Constitution House,
Chanakyapuri, Hauz Khas, Pandara Road,
MNauroji Nagar, Telegraph Lane, Wellesley
Road, Ramakrishoapuram 11, may avail of
the facilities on payment of C. G. H. S.
contribution at the prescribed rates,

Incidence of Direct and Indirect Taxation

91. SHRI RAM CHARAN:
SHRI1 SHIV KUMAR SHASTRI :
SHRI RAM GOPAL SHALWALE :
SHRI1 SHLIV CHARAN LAL :

SHR1 RAGHUVIR SINGH
SHASTRI :
Will the Minister of FINANCE bse

pleased io state :
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(a) whether it is a fact that the inci-
Jence of both direct and indirect taxation
is higher on the rural populace vis-g-vis
the urban populace;

(b) if so, the comparative figures of
the incidence of taxation for different
income groups; and

(c) the reasons for the perpetuation of
such an anomalous situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Accor-
dipg to a study made by the
Finance on the °‘Incidence of Indirect
Taxation for 1963.64', the proportion
of indirect taxation in the total consumer
expenditure worked out to 16.6 per cent for
the urban households and was a little more
than two times the tax clement of 8.0 per
cent for the rural households, A statement
showing the burden borne by the urban and
rural households in different expenditure

JuLY 28, 1970

Mipistry of

Written Answers 176
groups, as revealed by that study; is
attached. Due to inadequacy of data, no
comparable study on the incidence of

direct taxation on the rural and urban
households has been made.

(c) while the Government's constant
endeavour is to ensure that, to the extent
possible, the tax difparities between urban
and rural households are reduced, some
differences in the case of indirect taxation
borne by the urban an1 rural households
even in the same expenditure group are
bound to remain in so far as there are
differences in the pattern of consumption.
In the case of direct taxes, the disparity
arises from differences in the structure and
rates of the central income-tax which
applies only to no-agricultural incomes
and structure and the structure and rates
of land revenue and agricultural in-
come tax which fall within the purview of
the State Governments and vary from
State to State.

STATEMENT

Tax as Per Cent of Consumnr Expenditure

195859 _ 196364
Rural Urban All- Rural Urban All-
India India
2.5 5.8 3.1 58 111 6,5
36 71 43 61 116 7.0
4.1 80 5.1 6.8 126 B0
4.8 9.0 59 B8R 140 10.1
69 138 93 119 246 166
4.4 9.3 5.7 8.0 16.6 10.1

Monthly household 1953.54

expenditure groups Rural Urban All-

India
Rs. 0 - 50 2.2 3.6 2.4
Rs, 51 - 10 24 4.5 2.7
Rs. 101 - 150 26 51 31
Rs. 151 - 300 28 51 13
Rs, 301 and above 41 82 55
All Households 2.9 5.9 3.6

Set-Back To Expansion Programme Of
Koyall Refinery

92, SHRI SATYA NARAIN SINGH :
SHRI GANESH GHOSH :
SHRI MUHAMMAD ISMAIL :
SHRI P. GOPALAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the pro-

pused expansion programme of Koyali.

Refinery is going to be with-held;

(b) if so, the reasons therefor;

(c) Whether it if also a fact that the

non-availabifity of indigenous crude iS the'
reason for this; and

(d) is so, the reason for non-avail-
ability of crude therefor ?
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THE MINISTER OF STATE 1IN THE
MINISTRY OF PETROLEUM: AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) :(a) to (d). A
study group is currently considering the
question of expansion of Gujarat Refinery
in the light of crude availability in the
coming vears from the Gujarat oil fields.

Joint Survey by O. & N. G. C. and
Soviet experts

93. SHRI K. HALDER : .
SHRI ESWARA REDDY :
SHRI DHIRESWAK KALITA :
SHRI J. M. BISWAS :
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be. pleased to state = .

(a) the findings of the survey jointly
conducted by the Oil and Natural Gas
Commission and the Soviet Experts; and

(b) the decision taken theecon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS 'AND MINES '~ AND
METALS (SHRI D. R. CHAVAN) :
(a) and - (b). A techno-¢co- nomic
study of petroleum: resvurces in the

country is proposed 10 be undertaken by
ONGC with the help of Soviet experts. A
contract for this purpose has been signed
between ONGC & Soviet Technoexpert,

Follow-UP Action Taken After
Nationalisation of Banks

94, SHRI S.C. SAMANTA :
" SHRI CHENGALRAYA NAIDU:
SHRI BHOGENDRA JHA :
SHR1 P.C. ADICHAN :

Will the Minister of FINANCE be
pleased to state :

(a) the steps that are being jaken as
“‘follow-up steps” to put ‘the ‘nationalised
banks fully geared up for the purpose for
which they were nationalised, indications

L L R
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about which have been given at times by
the farmer Finance Minister; and

(b) the changes contemplated so far
on the administrative side ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The principal
aims of banks npationalisation were to
bring about rapid development of banking
facilities all over the country and 10 meet
the needs of those sectors and areas of
society which had not been receiving
their due share of bank credit. Serveral
steps have been taken in pursuance of
these objectives. The more important of
these are being mentioned here, In
December, 1969 the Reserve Bank drew up,
a programme of branch expansion for the
major Indian bank  with particular
emphasis on unbanked centres. A list of
1350 centres was circulated of.whicn 1186
were in unbanked centres. The target
for first half of 1970 was 600 against wheih
875 branches were actually opened by 30th
June, 1970. The banks have been recently
usked to pay particular attention 1o the
opening of branches in certain districts
which are in urgent need of more banking
facilities, As regards lending, many
banks have brought out new schemes for
helping those sectors of economy which
merit special attention such as farmers,
small scale industrialists, road tranaport
operators and  selfl.employed  persons,
Advances to these sectors are continuing
to rise in volume of autstandings and
number of accounts, A Working Group
was set up for formulating a system of
guarantee for lending by banks 10 Ssectors
which have remzined neglected so far,
The Group has submitied its recommenda-
tion which are now under consideration
and a decision i8 expected shortly,

AS a long-term measure the Reserve
Bank has formulated the lead bank scheme
for intensive development of banking in
each district in a systematic and coordipa-

ted manner. For this purpose, all the
districts in the Indian Upion except
certain metropolitan areas and Union

Territories were allotted by the Reterve
Baok in December, 1969, amng the public
sector banks and two banks in the private
sector. Each bank has to act as the pace
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Seiter in surveying the resources of the
district for assessing its potential for
deposit mobilisation and identi fication of
credit gaps. Preliminary surveys are under
for compiling basic daia about the various
aspects of the economy of each district in
the form of a schedule drawn up by the
Reserve Bank. These surveys are intended
to form the basis for chalking out the
future programme of action.

Steps have also been initiated for
improving the evaluation and financial
appraisal of credit proposals and ensuring
proper and-use of csedit. Requests for
bank credit in excess of Rupees one
crore are being scrutinised more carefully
than before by the Reserve Bank in order
to relate additional credit 1o the genuine
requirements of additional production.
Bank have also been reduested to exercise
similar care in respect of proposals for
larger individual credit limit of Rs.25
lakhs and above. Proforma has been
drawn up by the Reserve Bank to help the
banks to come to a judicious decision on
proposals for credit facilities.

(b) The first Board of Directors of
the 14 pationalised banks have been
constituted under Section 7 (3) (a) of
the Banking Companies (Acquisition and
_Transfer of Undertakings) Act, 1970 on

18th July, 1970. This is an interim
arrangement and regular Boards, of
Directors will be constituted under a

scheme to be framed by the Government

upder Section 9 of the Act. No other
changes in the administrative set up of
the banks are at  paesent  under

contemplation.

v

Regularisation of Unauthorised
Constructions in Delhi

95, SHRI S.C. SAMANTA : Will the
Minister of HEALTH AND FAMILY
PLANNINC AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether any decision has besn
taken By the Delhi Administration or the
Delhi Development Authority or any
other authority to regularise unauthorised
constructions in various colonies or lands
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in the towns of Delhi and New Delhi
within the jurisdiction of the D.D.A.;

(b) if so, the structures, construc-
tions, encloiures ete, regularised so far;
and

(c) the number of such cases still
rending for disposal and by what time
these are likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (&) Yes, Sir. In
1969, the Delhi Administration decided
that regularisatiod plans will be prepared
for the unathorised constrution/colonies
which come into existence prior to the
1st February, 1967 and that such construc-
tions colonise will be regularised as
fulfilled certain condition. There are 27
unauthorised colonies which fall within
the development areas of the Delhi
Development Authority,

(b) and (¢). Regulariation plans for
5 of these 27 colonies have been approved
and the percentage of sturctures regularised
in them varies from 81,4%, to 87.59%.

Regularisation plans for 8 colonies are
in the final stages of preparation and the
plan of ope colony is yet 10 be prepared.
It is not possible to indicate the time by
which the regularisation plans of these
colonies will bs approved.

No regularisation plans are 1w be
prepared for the Temaining 13 colonies as
Y of them do pot conform 1o the land
use prescribed in the Master Plan and 4

colonies have "hardly any  strectures
in them.
Wit gyam wyg & wiewrfo
® oamawe o age

96. =t gww W wHA :
st wrew fag wigw -
it wrw A fag
ot Wiwre A o
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i M WX ATEE ST Wt A §) ORI, WE-aerd aur d-aterd
qwst o frer a3 fear qar 9@ avar g feedlt ofe me gk

fara fee g3 fear

9 ST

waq w1 T T Al ag-get drEwd gw ufw
Liid
fewm w1967 188 22 23 0233 70,161.97
1968 159 10 22 191 1,03,280.64
1969 284 19 50 317 75,304.71
1970 88 13 36 137 62,196.26
wlrer {raen

1969 — 1 15 16 7,720,00
1970 1 —_ 9 10 8,425.00

* TR TAATH O ICART ARIAG, 1968 F gur wi
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1 2 3 4 5 6 7
:‘l;ﬂ"t #AT AwA 1967 13 _ 46 59 39,488.25
1968 25 14 . 86 125 64,797,50
1969 45 15 81 141 71,540,00
1970 25 6 93 124 57,660,00

feeqwlt .— ww sror g€ ofw A 30, 71, 1970 F T W Ffew ¥ faw o

st & 59 & sy cifg afoe @t §

Utllisation of P.L. 480 Funds

100, SHRI H. GOWDA : Will the
Minister of FINANCE be pleased to

state :

(a) the actual aid received in rupees
under the PL. 480 Programme from U. S.
Government during the years 1968 and
1969,

(b) the utilisation of this aid on the
various projects and programmes during
these years;

(¢) how much amount of this aid was
spent on the programmes underiaken by
the USAID for the benefit of Industrial
workers in India during these years; and

(d) the details of the programmes,
projects, names of the participating orga-
pisation and the amount paid by way of
allowance t0 the participants in these
programmres during these years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). A
statemest showing project-wise the loans
and grants received by the Govt. of India
from the US Govt, under PL 480 during
1968-69 and 1969-70 is laid on the table of
the Heuse. [Placed in Library See No.
LT-3712[10]

. () Nil.

() Poes nos arive,

Increasc/Decrease in Deposits in the
Nationalised Banks

101. SHRI ABDUL GHANI DAR : Will
the Minister of FINANCE be pleased to
state : :

(a) the deposits in nationalised banks
in years 1968.69, 1969-70 and 1970-71; and

(b) whether any increase or decrease
in deposits has taken place; if so, which
year and the reasons for increase or
decrease ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). A
statement is attached. '

The growth rate of deposits with the
nationalised banks during the 3 months of
the financial year 1970-71 has been lower
at 4,8% as compared to 8.8%, in the corres.
ronding 3 months of 1969-70. This slower
race of deposit growth can be attributed
partly to the sSmaller expansion in deficit
financing by the Government as well as
in net foreign exchange receipts. Besides,
recent rise in prices and recovery in indus-
trial and trading activities this wear are
also believed io have affected deposit
Fowth adversely,
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Statement
DEPOSITS OF 14 NATIONALISED
BANKS
(Rupees Crores)
Last Friday of Amount TIncrease gQver
Preceding March
March 1968 2094.1
+310.2
March 1969 24043 (+14.8%)
June 1969 2615,5 +211.2
(+8.8%)
March 1970 2814.8 -+ 410.5
(+17.1%)
June 1970 2950.0 41352
(+4.8%)
Rates fixed for various Petroleum
Products _
102. SHRI ABDUL GHANI DAR :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the rates fixed for each Petroleum
commodity in 1968-69, 1969-70 and
1970.71; and

(b) the reasons for increase in each
year ?

THE MINISTER OF :STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R, CHAVAN): (a) The prices of
petroleum products are not fixed on an
yearly basis. During the period 1.2,1966 to
31-5-1970, the pricing of petroleum pro-
ducts was fixed by the Government on the
basis of the recommendations of Working
Group on Oil Prices. With effect from
1.6-1970, the pricing pattern is based on
the decisions taken by the Government on
the Report of the Qil Prices Committee.

(b) The increases in the prices of
petroleum products after their initial fixa-
tion based on the recommendations of the
pricing eommittee are due to (a) increases
in statutory levies like excise duty, whar-
fage otc, and (b) increases in other charges
which are included in the price build-up
like railway freight, octroi etc.

Production of Petroleum Products

103. SHR1 ABDUL GHANI DAR:
will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the total Quantity of indigenous

production of each, Petroleum Produgt in
the last three vears in each years.

(b) the total expenditure incurred on
indigeaous production in the last three
years, years-wise; and

(c) the ratio between increase of pro-
duction and expenditire ?

THE MINISTER OF STATE IN THE
MINISTRY' ©* OF‘ PETROLEUM AND
CHEMICALS AND MINES. METALS
(SHRI D. R, CHAVAN) : (a) A statement
is 1aid on the Table of the sabha, [ Placd

in Library. See. No. LT-3713/10]

(b) and (c) The information is being
collected and will be piac:d ‘on 1he Table
of the House.

Violation of Customs anlnlonc“

- 104, SHRI-PREM CHAND VERMA :
Will the Minister of FINANCE-. be
pleased to state :

() the number of people who broke
the Customs Laws during the first half of
the current year and the’ number of such
persons on every port;

(b) out of them, how many were
Government employees and how maby
were connected with the Government;

(c) the total value of the goods
seized. and out of which how much was
confiscated by the Government;

(d) - how much was released after
paying penalty and the amount of penlltar
recovered; and

(e) the steps Government are lnkin'g o
reduce or 1o campletely stop the cases of
violation of custom ‘laws ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (3).10_ f) Infor-
mation about v:oiatmn o cusfoms " laws
is being collected and whl be laid on the
Tahla of the Sabha. Separate :anrmmqn
is not, however, available abouf . emp-
loyees of Government and others con-
nected with Government.

Acquisition]of Land by Government in Dwlhi
105. SHRI;PREM CHAND YERMA;
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Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the areas of land acquired by
Government in Delhi and New Delhi and
at what rate the compensation has been
paid in various colonies to the land
holders;

(b) the price fixed by Government for
the sale of land in different colonies and
the number of people given land at the
fixed price during the last one year;

(c) the maximum price per sq. vd.
Kanal Government have received by
auction of land in Delhi and New Delhi;
and '

(d) the effective steps taken by
Government to meet the needs of the resi-
dential accommodation of the low income
group people ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) From the year
1961.62 to 1969.70, the Delhi Administr-
ation have acquired 31,545 acres of land
for the Planned Development of Delhi.
The lowest and the highest rates of com-
pensation paid by the Land Acquisition
Collectors varied between Rs. 200 per
bigha to Rs. 15,000/. per bigha depending
upon the location and nature of the land.

(b) The reserve rates of developed land
differ from locality to locality., In the
same locality, different reserve rates are fix.
ed for low and middle income groups and
for auction. The pre-determined rates in
force since July, 1969 for land in various
residentiai schemes of the Delhi Develop-
ment Authority wvary between Rs. 36 to
Rs. 50 per square metre for low income
group and between Rs, 53 to Rs, 68.40 per
square metre for middle income group.
603 plots of verious sizes were allotied at
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predetermined rates during the period of
one Year from Jst July, 1969 to 30th June,
1970,

(¢) The maximum price of Rs, 245.18
per square metre was obtained in auction
held on 8th February, 1970 for a residential
plot in the Safdarjung Residential Scheme.

(d) The Delhi Development Authority
have been developing plots for allotment
to persons in the low income group at a
concessional price even below the actual
cost. In addition, the Authority have been
constructing houses for allotment t0 them
on a hire-purchase basis,

Expenditure on Famlily Planning Programme

106. SHR1 PREM CHAND VERMA :
SHRI ABDUAL GHANI DAR :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total amount spent by Govern-
ment on Family Planning Programme
during the vear 1969.70 and share of
Central and State Governments therein;

(b) the amount provided for the year
1969-70 for this purpose and how the
amount is proposed to be spent; and

(c) the percentage of the population
reduced during the year 1969-70 and the
details of major and special achievements
made by Government in the matter ?

THE  MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY PLANNING, AND

WORKS, HOUSING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY) :
(a) The total estimately expenditure on
Family Planpning Programme during 1969.
70 was Rs. 4028.93 lakhs. Out of this, an
amount of Rs. 3567.18 lakhs was through
Siate and Union Territory Governments
for which 100% assistance was provided
by the Central Governments,
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(b) A budget provision of Rs, 5200,00
lakhs has been made for the implemnnt-
ation of the Family Planning Programme
during 1970-71. Out of this, Rs. 4618.71
lakhs have been provided for States and
Union Territories,

(c) 1t is estimated that the numper of
births averted during 1969-70, as a result
of the Family Planning Programme was
Rs."8,59 lakhs,

The major achievements during the
year were as follows :-

(i) addition of 35 lakhs acceptors of
the Family Planning methods of Steriliz-
ation, IUCD and wuse of Conventional
Contraceptives;

(ii) initiation of the ncw schemes of
Post Partum Programme in 59 selected
hospitals, Intensive District Programme in
Varanasi Division consisting of 5 Districts,
schemes of immunisation of infants and
pre-school age children and mothers with
DPT, and prophylaxis against nutritional
anaemla among mothers and children
under MCH programme.

107. SHRI1 PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to siate

(a) the ilems which have been found
and in which parts of the country, by the
Department engaged in research or
Petroleum goods during the last one Yyear
and the quantily of cach item expected-

(b) the steps Government propose to
take to check the rise in prices of
Petroleum goods in the conntry like petrol
kerosene oil, fertilizer, diesel etc.; -

(c) the difference in prices of these
commodities in 1968, 1969 and 1970; and

(b) whether Government have sent
any special research teams in the hills of
Himachal Fradesh, Jammu & Kashmir
Uttar Praedesh, if so, what are their
report and if not, whether Government
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will pay ‘special attention towards the
research in Hills by creating a s:pnratc
cell for the purpose ?

‘"THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) oil and gas
have been discovered in Assam and
Gujarat. For making Quantitive estimate,
additional drilling is being done.

Natural gas has been met with in one
of the wells drilled in Jaisalmer District
of Rajasthan. To obtain more information
rcgardmg the gas deposit, further drilling
is being.conducted. . On the basis of the
available data the deposit does not -appear
to be of commercial interest.

(b) The prices of petroleum products
ure determined by Government on the
basis of the recommendations of the Price
Enquiry Committees appointed every '3 or
4 years. While the prices of the products
have remained the same during each pri-
cing period, the increases or decreases if
any are on account of fluctuations in
duties and taxes. Asregards Fertilizers,
the Central Fertilizer Pool distributes
imported fertilizers at the most economic
prices possible on no-profit no loss bases.
The prices of four major fertilizers viz
Ammonium  Sulphate, Urea, Calciom
Ammonium Nitrate and Ammonium Sul-
phate Nitrate are statutorily controlled.

(c) Three statements showing the prices
of petroleum products and fertilzers in
1968, 1969 and 1970 etc, are laid on the
Table of the House. [ Placed in Library.
See No., LT—3714[70]

(d) The geplogical and geolophysical
exploration work in the hills forms part of
the work of Oil & Natural Gas .Commi-
ssion. The Commission have conducted
geological, gravity magnetic, .scismic and
drilling operations in paris .of . Himachal
Pradesh, Jammu & Kashmir and Uttar Pra-
desh,’ Currently, a deep exploration wall
is under drilling near Surinsar; Jammu &
Kashmir State,
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l-ulllutlou regarding Anonymous Dona-
. tions received by Siri S. Nijalingappa.

108, SHRI M. A. KHAN ¢
SHR1 MURASOLI MARAN :

Wwill the Minister of FINANCE be
pleased to state .

. (a) whether the attention of Govern-
ment has been drawn to a news item to the
offect that Shri S. Nijalingappa, President,
Congress (O) bas regularly been receiving
snonymous donations for the last. few
months;

(b) if so, whether an investigation has
been ordered to find -out the source of the
anonymous donor and the total ' amount so
far received by Shri Nijalingappa; and

(c) if pot, the reasons thereof ?

THE MINISTER OF: STATE IN THE
MINISTRY OF FINACE (SHRI VIDYA
CHARAN SHUKLA) : (a), (b) and (c).
Yes, Sir, Press reports of such anonymous
donations have come to the notice of the
Government, Ordinarily donations do not
constitute taxable income in the hands of
the donee and in any cas¢ enquiry cano only
be made in the course of assessment Jro-
ceedings.

Loss Incurred by Barauni Fertilizer Project

109. SHRI RAMACHANDRA
VEERAPPA :
SHRI Y. A. PRASAD
SHRI SITARAM KESRI :
SHRI D. N. PATODIA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the Barauni
Fertilizer is incurring a daily loss of about
Rs. 1 lakh for the last more than two
months due to forcible stoppage of the
project’s earth moving work; and

(b) if so, the steps Government propose
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to take in the matter 7

THE MINISTER OF STATB IN THE
MINISTRY OF PETROLEUM AND CHE.
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): () There has
been some set back to the work of earth
filling in the Barauni Fertilizer Plant
because the land owners of the area stopped
the work by obstructing movement of
equipment and threatening the contractors
with dire conseQuences if the work was
continued but this has not resulted in the
plant incurring a daily loss of about Ras.
one lakh,

(b) The State Government has been
requested to intervene. Meanwhile alter-
native arrangements have been made by
earmarking certain unutilised areas with-
in the factory boundary wall from where
earth is being excavated for earth filling
work,

Ald From Britain

110. SHRI RAMA CHANDRA
VEERAPPA : Will the Minister of
FINANCE be pleased to state :

(a) whether itis a fact that British
Government intends to give loan of Rs.
81 crores to India for the financial year
1970.71;

(b) if so, in what particular indus-
try this loan will be utilised; and

(c) the terms of this new loan agree.
ment ?

THE MINISTER OF FINANCE (SHRI
Y. B.- CHAVAN) : (a) Yes, Sir. The
British Government have pledged an
amount of ' Rs.81 crores (£ 45 million) as
aid to India for the year 1970.71,

(b) The amout pledged, which will be
converted in due course into loans
through a series of agreements, is not
intended to be earmarked for any parti-
cular industry, but will cover the financ-
ing of projects and the import of a wide
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range of capital and maintenance goods
needed for economic development.

(c) The loans will be interest-free and
repayable over a period of 25 years inclu-
sive of a grace period of 7 years.

Cut in Price of Crude lugted by Esso
For Its Refinery at Bombay

111, SHR1 RAMA
VEERAPA :

SHRI Y. A, PRASAD :

CHANDRA

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether, it is a fact that the BS50
American Oil Company. has. beon ordered
to supply crude mix of 80.pex. cent. Light
Arabian at $1.25 per barrel. for 1ts refinery
at Bombay; and

(b) if rosponse, from the

Company ?

s0, the

THE MINISTER OF STATE IN THE
MINISTKY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
The Company has been asked 1o supply
a crude blend of 80Y%, Arabian Light and
20", Arabian Heavy crudes from 1.7.70

(b) They have agreed to do so at the
agreed price of £1.25/bbl. for a gravity
range of 32 - 33.5°API,

Collection of Central Revenues

112. SHRI1 B, K, DASCHOWDHURY :
Will the Minister of FINANCE be pleased
10 state

(a) The approximate Central Revenue
collections during the
vears 1968-6Y and 1969.70;

(b) whether there has been increase
in the revenue collections aneif so, to
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what extent;

(¢) the detailed approxilﬁau collsc-
tions made and the amount yet to be
recovered; ands

(d) the special measures taken by
Goverpment in the collections the same
at the carliest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
amount of Central Revenues through.
various taxes and duties collected during’
the year 1969.70 was Rs, 2712 crores, and
during the year 1968-69 Rs. 2448 crores,
There has been an increase of Rs,264 crores
in Central Revenues’ collectiop dyring the
yeay. 1969.70 as corppared to the previous
financial yesr.

(c) A statement giving the details of
collection of-.Central Revenues, under diffe-
rent leads during the financial years
1968-69 and 1969.70, as also the position
of arrears of ‘tlose takes and duties as
on 31. 3. 70 is annexed.

(d) The Government keep the position
of araarl_o!‘ taxes and duties under review |
and continue to take such measures,
administrative as well as logislative, as
are found necessary to cope with the
situation from time 1o time.

Statement
Tax/Duty Collections  Arrears as or
31.3.1970
1968-.69  1969-70
(Rs. in Crores)
Income-tax 678,24 786.85" 513,37
Wealth-tax 1.16 10.89 7.03
Gift-tax 0.88 1.01 1.31
Expenditure tax 0.04, 0.04 030 . .
Estate Duty 6.74 7.09 7476
Customs
Duty 446,50 419,58 0.24
Union Excise
Duty 1308.03  1486.81" 38,01
Total - 244759 a7

568,82 -

R

* Denotes Departmental figures,
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Demand Made by Audit Employees for
Change of Deslgnation of 5. A. S.
Accountants and U. D. Cs.

113. SHR1 B. K, DASCHOWDHURY :
Will the Minister of FINANCE be pleased
to state :

(a) whether there was any demonsira-
tion by the audit employees in the month
of June, 1970 10 press the demands for
change of designation of SAS accountants,
U. D, Cs. and revision of pay scales; and

(b) if so, the details thereof and the
reaction of Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) ¢ (a) On the 6th and
1Tth  Jume, 1970, some persons be-
longing to the Audit Offices in Delhi
rainéd slogans in front of the office of the
Comptroller and Auditor General of India
dentdmding change of deSignations of SAS
Actountants, UDCs and revision of pay
scales,

{b) While deuilad proposals - in this
regard have not "so far béen submitied by
the employees Associations fol'lowing ‘these
demonstrations, it is understood that
charige of designations of SAS Accountants
and UDCs as Section Officers and Auditors
respectively, is being demanded, amOngst
other things, for the purpose mainly of
strenthening the claims of these personnel
for better pay scales. The Third Pay Co-
mmission is to look into ‘the pay structures
of a1l Central Government employees and
accordingly, the audit employees will have
an bpportinity to present their case before
the~Commission in dide course,

Shortage of Drogs

114, SHRI1 B, K. DASCHOWDHURY :
SHR1 BHOGENDRA JHA :
SHRI G. VENKATASWAMY :

'Wifl “the ' Mibister of PETROLEUM
AND ‘CHEMICALS AND 'MINES 'AND
METALS be pléased to 'state :

(a) whether it is a fact that the Drug
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Industry had warned the Union Governmment
and the consumers in June 1970 about the
shortage of drugs in general and essential
drugs in particular in the near future; and

(b) if so, the'stéps tuken by Govern.
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ML.
TALS (SHR1 D.R. CHAVAN).: (a) No
warning as such  was  issued. But
apprehensions were expressed in  certain
quarters Lhat there might be shoriage of
drugs as . result of the issue of the Drugs
(Prices « ontrol) Order, 1970 as some pro-
ducers might curtail and even stop pro-
duction ol some drugs.

(b) A close watch is being kept un the
situation and the Government would take
steps to meet any eventuality,

Utilization of N, D. M. C, Building in
Chanakyapori, New Delhi

115, SHR1 B. K. DASCHOWDHURY :
SHR] SITARAM KESR1 :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :

(a) whether Government have taken
any decision to house a hotel in the vacant
NDMC building in Chanakyapuri, New
Delhi; and

(b) if s0, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). No decision
in regard to New Delhi Municipal Commi-

" ttee building a1 Chanakyaruri 10 house a

hotel has yet been taken. The New Delhi
Municipal Committee have repurted that
they 'invited tenders on five separate occa-
sions for licensing of the hotel building;
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but on each occasion negotiations fell
through either because the highest tenderer
was unable to live up to the basic tender
requirements and fulfil the prescribed obli-
gations or the conditions imposed by the
highest tenderer were unacceptable to the
Committee and the tenders were rejected
by the Committee. Negotiations are now
in progress for the use of the building with
the India Tourism Development Corpo-
ration.

Setting up of Collieries Amalgamation
Commission

116. SHRI RABI RAY : Will" the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that Government
have decided to set up a Collieries amalga-
mation Commission, as had been re-
commended by Balwant Rai Mehta Commi-
ttee; if 50, what will be the powers of the
Commission;

fact that
would acquire mismanaged

(b) whether it is also a
Government
mioes; and

(¢) if so, when Government are bring-
ing a legislation in this regard and the
details thereof ? !

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) No, Sir.

(b) and (c). The scheme for the
compulsory amalgamation and acquisition
of collieries is under finalisation and the
Government hope to introduée necessary
legislation in this regard shortly.

Estimated Investment in Khetri Copper
Project, Rajasthan

117. SHRI RABI RAY :
SHRI BENI SHANKER

SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
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METALS be pleased to state ;
(a) whether it is a fact that the esti.
mated investment has increased consider.

ably in the Khetri Copper Project
}’lapsthan,

(b) if so, the details thereof:

(c) whether Government have probed
into the reasons for this increase; and

(d) the steps taken by Government to
rectify them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) to (d). In May, 1962 Government
approved a production programme of
21,000 tonnes of electrolytic grade copper
metil from the Khetri Copper Project at
an approximate cost of Rs. 24.44 crores,
based on the report prepared by the
consultants for the Project at that time.

In May, 1964, the scope of the Project
was reviewed and it was decided to instal
a flash smelter instead of reverberatory
Smelter
sulphur values of the ore for the pro-
duction of sulphuric acid which in turn
was to be used for the production of a
suitable fertilizer. It was also decided to
develop the adjacent mine at Kolihan for
the production of about 10,000 tonnes of
copper metal per anoum. The enlarged
scope of the Project envisaging a pro-.
duction of 31,000 tonnes of copper metal
per anoum and also the production of
sulphuric acid which in turn was to be
utilised for the production of fertiliser
was approved by .the Government in
October, 1966. At that time the estimated

- cost of the complex was envuuled at Rs.

78.52 crores.
Subsequently the detailed estimates
for the Khbetri-Kolihan copper .circmit

were worked out and the same was
approved by the Government in July, 1969,
circuit

at Khetri for the utilisation of - .
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alone excluding the cost of the township
was Rs, 68.79 crores. '

Since then the detailed estimates of
the acid and fertiliser plant to produce
about 2 lakh tonnes of triple super phos-
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phate has been prepared and is now under
examination. This unit is estimated to cost
Rs. 17.80 crores. The total capital cost of
the Khetri copper complex including the
township is now of the order of Rs, 93,58
crores; as follows :-

1. Khetri-Kolihan copper circuit :

2. Development of Koliban Mine :

'3, Khetri-Kolihan  Township
4, Acid and  Eertilizer Plant
Total ;

Rs. 61.75 crores ( Estimates

Rs. 7.04 crores ( already sanctioned

Rs, 699 crores Partly sanc-tioned
as per requirements,

Rs, 17.80 crores Estimates under
scrutiny

Rs. 93.58 crores.

The increase in cost estimates have
been due to various reasons but primarily
due to enlarged scope of the project for
increased production of copper, recovery
of bye-products and production of
fertilizer, price escalation, devaluation etc.
which is inescapable.

License to Birlas for Expansion
of Aluminium Industry

118, SHR1 RABI RAY : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state

(a) whether the Birlas have been
given necessary permission to expand the
capacity in their aluminium industry;
and

()

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRT NITIRAJ SINGH CHAUDHARY) :
(a) and (b). According to the Industrial
Licence issued in December 1966 t0 the
Hindustan Aluminium <Corporation for
expansion of their Renukoot Aluminium
Smelter (60-120,000 tonnes p.a) under the
Industries (Development & Regulation)
Act, 1951, they were to take “‘effective
steps” for implementing the licence by
5.6.1968, The question whether the
company had in fact taken ‘‘effective
steps™ under the registration and Licensing
of Industrial Undertakings Rules 1952, as

if so, the details thereof ?

claimed by them, was examined and the
Government came to the conclusion that
“effective steps'’ have been taken by them
for expansion of the smelter, The Corpo-
ration has also been given some more
time for completing the scheme covered
by the licence. According t0 the revised
time schedule, the company has to effect
the expansion in two stages as indicated
below :

.

(i) 60,000 o 100,000 tonnes p.a, by .

30.4.1972.

(if) 100,000 to 120,000 tonnes p.a. by
31.12,1973. Although the time limit for
completing the final expansion has been
extended upto 31.12,73, the party has
been asked to take all possible steps to
complete the scheme even earlier, if
possible.

Construction of Hoases in rural

and Urban areas daring Fourth
Five Year Plan

SHRI BANSH
SINGH :

SHRI ONKAR SINGH :

SHRI J. B, SINGH :

SHRI KANWAR LAL GUPTA :

119. NARAIN

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : :

(a) the number of the dwelling units
which are needed today in the rural and
urban areas of the country;
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. (b) the steps taken to build more
ouses in the Fourth Five Year Plan and
the number of houses to be built in the
cprrent plan;

(¢) what will be the backlog of the
houses in the country at the end of the
plan;

(d) the steps taken to construct
cheap houses; and
(e) the number of houses for Hari-

jans comstructed in the last one Yyear in
cach State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) At the
beginning of the Fourth Plan, the housing
shortage was estimated at 119 lakh units
in orban areas and 718 lakh units in rural
areas.

(b) All the Social Housing Shemes
introduced in earlier Five Year Plans for
giving assistance/loans for the benefit of
varipus sections of the community are
being continued in the Fourth Plan also.
Agmovision of Rs. 241,87 crores bas been
made in the Fourth Five Year Plan under
“Hqusing and Urban Development”.
Begides, a Central Housing and Urban
Development Finance Corporation has
recently been registered as a Government
Compeny under the Companies Act 1956
to operate a revolving fund of the order
of Rs. 200 crores to be built up over 2
period of years. Loans will be advanced
from this fund to statutory bodies like
State Housing Boards, Improvement
Trusts, Municipal Corporations and also
10 the State Governments, for financing
prajects of. housing and urban development
of a self-generatjng nature.

During the 4th Five Year Plan, cen-
1rsi_ assistance for ail State Sector pro-
grammes, including housing, will be made
availpbie 1o the States, in the shape of
‘block loans’ and ‘block grants’ without
hcing tied to any particular development
programme. The State Governments will
be free 1o decide the amount to be utilised
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on various State Plan St;hﬂlﬂ ﬂnﬂﬂm
housing and urban development). As such
no target has been laid for the comSiru-
ction of houses in the Fourth Plan.

(¢) 1t will be difficult at this stage
to make any reliable estimate of the
housing shortige at the ‘end of the 4th
Five Year Plan period. Seme reliable
asSessement may be available after the
1971 Census.

(d) For the provision of cheap houses
to lower income groups, the Government
of India have introduced several social
housing schemes for industrial workers,
plantation workers, members of economi-
cally weaker sections of the commanity,
slum-dwellers, etc, These schemes are
implemented by the State Govermments
with plan funds.

(e) The information is being collected .

apd will be placed on the Table of "the
Lok Sabha when received.

Léan Fiot U. SI'A.

120, SHRI MUHAMMAD $HERJFF :
SHRI SHIVA CHANDRA JHA

Will the Minister of FINANCE be
pleased to state :

(2) whether any agreemeut was signed
ia Jupe 1970 for loan from the Uniteéd
States to finance a wide range of requir-
ments of Indian Industry and agricultute;
and . .

(b) if so, the details thereof ?

THE MINISTER OF STATE 'IN THE

MINISTRY OF FINANCE (SHRT VIDYA °

CHARAN SHUKLA) : (&) Yes, Sir. " A
loah agreement fér § 160 milllon’ was'¢bn-
cluded with'the U. S. A.on 23.6.1970.

(b) On the general pattern  of U. S..

non-project loans, the loan will finance a

wide variety of nsricultnrnl__ilmpn'fts i(.-;u.c}. .
| “pesticides),and industrial

as fertilizers and i du
raw materials, components and ‘spares.

The loan is repayable over a period of 4

years including a 10 year grace period.
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Interest will be at 2% per annum for the
first 10 years and thereafter at 3%, per
annum. Copies of the loan agreement
have also been placed in the Parliament
Library.

Allotment of Developed Plots of Land
of MPsin Delhi

- 121, SHR1 MUHAMMAD SHERIFF :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is fact that Govern-
mcnl.'_s.schpme to allot developed plots of
land in Delhi to the Membess of Parlia-
ment at  predetermined prices has flopped;
and

(h) if so, the .details thereof and the
reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND " URBAN DEVELOPMENT (SHRI
PARIMAL' GHOSH): (a) No, Sir. The
Delhi Devetopment Authority hade offered
plots 10 some of the M.Ps. who had
applied for them.

(h) Does not arise,
Aid From World Health Organization

122, SHR1 MUHAMMAD SHERIFF :
Will tne Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased Lo state :

(a) whether it is u fact that India is to
get increased aid from the World Health of
Organization during the current year; and

fb} il so, the details thereol and to
what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes, Sir.

(b) A statement containing the redui-
red information is lgid on the table of
the House. (Placed in library See No.
LT—3715|70)

SRAVANA G, 1892 (SAKA)

Written Answers

2o

Alleged Involvement of Kerala Muslim
League in Smuggling Racket. )

SHRI C.M. KEDARIA :
SHR1 A.K. GOPALAN :
SHRI K.M. ABRAHAM :
SHRL P.P. ESTHOSE :
SHRI E.K. NAYANAR :
SHRI K. RAMANI :
SHRIMAT1 SUSEELA
GOPALAN
SHRI P. GOPALAN :
SHR1 JYOTIRMOY BASU :
SHRI UMANATH -

123,

Will the Minister of FINANCE - be
pleased to state :

(a) whether any inquiry has been made
by Goveroment in coonection with the
involvement of the Muyslim League in
Kerala in smuggling racket, following the
artest of the son of the Kerala Muslim

ue Presigent and a_rich merchant of
Calicut alleged 1o have been involyed in
smuggling; '

(b) if so, the details thereof and the
action being taken in this connection; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). Op
the basis of information received the
business and residential premises of Shri
Syed Mohammed Bafakki Thangal, son of
Shri Syed Abdul Rechman Bafakki Thangal,
President of the Kerala State Muslim
l.eague in Calicut, were searched by the
officers of Customs and Central Excise
Collectorate, Cochin on 26th May, 1970.
As @ result of the search an empty
cloth  jacked with pouches and a cloth
belt, hoth of the type uenerallv used for
transporiing contraband gold, some tetron
varn, iwo gas cylinders for mechanical
lighters, some tapes for tape recorders and
documents were

cerlain  incriminating

recovered, Shri  Syed Mohammed was
arrested on 2Tth  May, 1970 under the
provisions.of the Customs  Act  and  was
produced helore the  [District Mu;!.;rme
Kozhikode. The Magistrate enlarged him
on bail pending completion of investi-

gations,
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(¢) Does not arise.
Senlority List of Architects In D, G.

-2

124, SHRI C. M. KEDARIA :
SHRI SHEQ NARAIN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND {URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that senioriry
lists of Architects and Assistant Architects
have not been finalised in the Architec-
tular Sectionof D, G. H. S. for the
last three years ;

(b) whether any confirmations have
been made in the grade of Architects and
Assistant Architects before finalising the
Seniority lists;

(c) whether these confirmations are
valid ; and
(d) it not, whether Government

propose to set aside the confirmations ?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY

PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The seniority list
of Architectes as on  1,1,69 was issued on
3.3-69, The seniority list of Assistant
Architects was last issued in January, 1964,
With :the appointment of some more
Assistant Architects, a fresh seniority list
was drawn up and circulated in November
1968, Taking into consideration the
representations reccived in the matter the
final seniority list of Astistant Architects
as on 1,169 is under finalisation in consul-
tation with the Minisiry of Home Affairs.

(b) No, Sir.
(¢) and (d). Do not arise.

Amendment In Terms of Reference of
Third Pay Commission

125. SHRI LAKHAN LAL KAPOOR :
SHRI S. M. KRISHNA :'

Will the Minister of FINANCE be
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pleased to state :

(a) whether it isa fact that Govern-
ment have amended the terms of reference
of the Pay Commission appointad for
Central Government employees;

(b) if so, wbat are the smendment
Suggested;

(c) whether the demand of the emplo.
yees to include their representative has also
been accepted; and

(d) if so, the name of the employees®
Tepresentative included in the Pay Commi.
ssion 7 '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI "VIDYA
CHARAN SHUKLA) : (a) Yes Sir.

_(b). A copy of the Government of
India Ministry of Finance Resolution No,
F. 7(25)-E. 111,A[69 dated 4-6.70 is 1aid
on the Table of the House. [Placed in
Library. See No. LT-3716{70]

(c) and (d). As already announced by
Government the question of inclusion of s
labour representative on the Third Pay
Commission will be considered if an agreed
Damec acceptable 10 major Trade Unions
could be obtained, So far it has not been
possible to get an agreed name,

Representation made by Pensfoners
Association, West Bengal

_126. SHR1 LAKHAN LAL KAPQOR :
Will the Minister of FJNANCE be pleased
to state :

(a) whether it isa fact that Govern.
ment Pensioners Association, § representa-
tive body of all Central and State Govern-
ment Pensioners in West Bengal, have
fepresented 1o get adequate reliefl on the
basis of living price-index and compen-
sation for depreciation caused o the value
of their pension; and .

(b) if so, whether Goveroment have
accepted their demand ? ' :
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). A
representation for the grant inter alia of
further ad.hoc increase to pensioners of
the Central Government was received from
the Government Pensioners’ Association,
West Bengal some time back. It has not,
ho?!ever, been found possible to accede
to i,

Permission sought by Private Insurance
Companies to Undertake Life
Insurance Business

127. SHRI LAKHAN LAL KAPOOR :
Will the Minister of FINANCE be pleased

to state :

(a) whether it is a fact that the private
insurgnce companies have sdught permission
10 undertake Life Insurance business;

(b) whether Government propose to
permit the general insurance companies to
carry on business as has been allowed in
the banks, nirlines, steel; etc; and

(¢) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K, R,
GQANESH) : (a) No. Sir.

(b) end (c). The Life Insurance Corpo-
ration of India has the exclusive right to
conduct life insurance business in India
under Section 30 of the LIC Act 1956, In
view of this statutory provision the
question of permitting general insurance
companies to engage in the business of life
insurance in India does hot arise.

Sctting up of Board for Management of
Revolving Fund for Housing

129. SHR1 DHANDAPAN]1 *
SHRI MAYAVAN :
SHRI NANJA GOWDER :
SHRI H. AJMAL KHAN :
SHRI NARAYANAN :
SHRI N. R. LASKAR :
SHRI D, AMAT :
SHRI KOLA1 BIRUA :
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SHRI MEETHA LAL MEENA :

SHRI G. C. NAIK :

SHR1 DEVINDAR -SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether despite the great sense of
urgency displayed in giving a start to the
Rs, 200 crores Revolving Fund for housing,
Government bave still to constitute a
Board of Management for the Central
Housing and Urban Development Finance
Corporation;

(b) if so, the main obstacles (o the
Board's constitution;

(c) whether there is also a difference
of opinion in appointing its Chairman; and

(d) if so, when the final decision for
appointing or constituting the Board is to
he taken ?

_ THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

(d).

PARIMAL  GHOSH): (a) 1o
Government arc  currently examining
the likely  sources of finance

upto a total of Rs, 200 crores for, the
Revolving Fund for housing and urban
development and the terms and conditions
on which finance can be raiscd. A8 Soon
a% these questiony approach a solution,
steps will be taken to appoint a Chairman
and constitute 1 Doard of Directors; this
is expected to happen in the near future.
In the meanwhile, the subscribers 1o the
Memorandum ol Association of the Corpo-
ration are functio:ing as Directors,

Rural Hoasing Projectn

130, SHRI N. K. SANGHI :
SHRI Y. A. PRASAD :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Govern-
ment are considering the Qquestion of ear-
marking 50 per cent of the housing deve-
lopment funds in the Fourth Plan for
rural housing projects; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI PA.
RIMAL GHOSH) : (a) and (b). During the
meeting of the Consultative Committee of
Parliament attached to this Depariment,
held at Bangalore in June, 1970, & sugges-
tion was made that about 50% of the total
funds provided for Housing and Urban
Development in the Fourth Plan should
be utilised for rural housing. No decision
hes yet been taken on this suggestion,
which is under consideration in consulta-
tion with the State Governments who ere
primarily concerned with the matter,

Abolition of Sales Tax on Articles
Imported by Public Sector
Agencles

131, SHRI V. NARASIMHA RAO :
SHRI1 G. VENKATASWAMY :

Will the Minister of FINANCE be
pleased to state :

(2) whether Government are contemp-
lating to waive Sales-tax in Bengal on im-
ports channelised to distributors through
the public sector importing agencies;

(b) if so, the broad outlines of this
new move;

(c) whether Government have reques-
ted the State Governments of Maharash-
tra, Tamil Nadu and West Bengal 1o abs-
tain from imposing Sales tax on goods sup-
plied to established importers who can
obtain their supplies from the State agen-
cies; and

(d) if so, the reactions of these Siate
Governments in regard thereto ?

JULY 28,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAMN SHUKLA) : (a) to(c). Levy
of Sales tax is generally & State subject
under the Constitution. Exemption, if
any, from Sales Tax has to be granted by
the appropriate State Government, The
Centrel Government have not addressed
the Governments of West Bengal, Tamil
Nadu and Maharashtra in this respect.

(d) Does not arise.

Excise duty on Polythylcne Films

132, SHRI V. NARASIMHA RAO :
SHRI M, SUDARSANAM :

Will the Migister of FINANCE be
plegsed to state :

() whether the All 1India Plastics
Manufacturers Association has urged Go-
vernment to abolish the excise duty on
Polythylene Films as it has thrown out of
goar a large oumber of small units pro-
ducing lay-flat tubing; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) The Polythlene lay flat tubings,
sheets, sheetings and films have since been
exempted from payment of duty with
effect from 17.7.1970.

fege fore fefade & daom
T T

133, st HYww WEW : W
q3fraw aw TaTE Wit W e Wiy
Hot T8 W W g w3 f

(%) wn fggem fow fafaes &
YgTan o) wyme fear 7 @y € fe -
t; afcg, @ R mesdl ow ¥
weelrar 2% w7 sy wreor fear § o o
R # quere o) war sfafen §;
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(w) it <y fag @ goemr ¥
o gTeTh JTWAT & JqTAw W fewar
Fam faar wrr § oar @A) wmE W@
wifs & & o ared gfaael w1 =
wr ¢ a@ oft wgw fag & oz H
sienafy f o ol 9% 97 9% G
W & aug I feaar dam oaT R
o o gfaurd @ mf ;e

(w) == yown f faefrr feafer 3w
aNT ST G oW GUETS X (AW 99
Prawer & for @1 sty wyAre fag
seqmar & Qxm gaw! faefiy feafer ¥
T quTs ge 7

o AWt wwew Wiv wm awn
wrg dwrerm ¥ Tvw wt (oft Wifeow
fag wted) @ (¥) FFR IRT WRW
1965 ¥ afan dza sTINeq are < fear
¥ gpew ¥ onfe oF tew & P
Frad} 1966 ¥ feegear Forw fafadw w1
fama gor @11 N e fag W
famsart 1967 # WX Wy wiwl aw
wodt & ga—sfew maw & wg F
wkafas gaan ¥ fgw fisar mn ar )

ymERIG gare W 8 famrfoa)
& QFAIT GUETC A 1969 & wreew ¥ ag
wgaa fem fs @AY & g oF frsm,
SETAE ¥} AT & DA w73 F ™,
fama goegwdz & fegmqax wrede &
qfeada wifz & aeafraa s=of & ama
ot ot fafwen aweml o) frwre & <o
FQ FETA & WTA 067 W Frdere &
9% W % W ¥ ateEltT @ A
1970 & wewwn ¥ swvw  Forderw ) wges
Mz kafr fagfe fom m W oy
e Mooy mur fo @ qeur
trofe wek wrr qferdr ¥ a3
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wgfes wgfags feqr o asar 2
aEgan, awg-oy-w frRes dax &
forr 72 wfawrd w1 gow gor Wk 7 ot
1970 ® ag fafawes fear m fe ad
afewrd & wdmT agw v 9T s
WA fag w0t § w'g-wfew woaw
¥ qz qv 7 @Y | o@ fafreaa A ger
st e fag @ 2 @ k) e,
ANt gre fag A 9-5-1970 & woay
arrew wega fsn, fom F oA e
fiear fr 3a% fag seodt & avqm & w7
# wrd WA wove 48 91, wHife awen
% 37 qt faeaiw oFf AET AE Wr
ew ATl & ggen oF @ §
stwt & Iuraww A s Wy fag w
amar e T faar o) W 9w
ax fagare 1 AT 7w w1 N s

LI I8

(&) w9, syyeqr ¥ woA TEE qF
IH gweqret W) oo & amre g%
ae &7 & I9ENl ¥ W wggiea)
% aiftee fear mmr & ol g% & g
gwew % fad farafefeg 3as ==

Fruffea g m1 § —

a9 F—3500—125—4000 w78
A —1000—125—3500 w7
wga Y T—2500—100-—3000 w3
TqRA §—2000—100—2500 w97

ORI 57T ¥ ITHT 61 qO-%ifEw
wens 99 AgaW) %1 ¥ww A= vy §
faq % ag 9= afeafaa feqr mar § o
ag wer Beoar wn, Az sfawume
w7 wroAr A Mz W g
et s afesfonal wr ot g fm
qeTQ &7 § sg—wfaw asr FY g9
< NE Jo 1 ear wmn €
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g & ga-sifas gogw & w9
¥ € &) dewl ¥ safema A & fod
Y tyarg fag frafafaa 20 qr 33
T W TS Y ¥ —

(1) 0¥« gaw d55 & Ford 75
T FY IT 9T I5F B |

(2) fadww ssa % sq-afafa &
sea% do% & fod 25 wqd #r
T UL A% FIF |

(3) o¥Fa Iv-afafa t d=e &
gufeqm 13 & fad sYc ma)-
AT e wifg qT WY & fad
amr &R I wEgA & et
¥ gag ¥ e eqrai O &
fad sqq s»'a) & T
saurfwl ® wmga  safrs
wa & wiafeg gad wmm)
W mA g amr AT

(4) 20 =9 wfw feq & 27 9T
&faw wear W1 $5% & faq &
gz fea & fad, afz 39 fam
ag qafgs ¥ w1 ag¥ §f ax
dzw ¥ 27 & naix fam & fay,
afz 38 f@ 3 qqug A ® 73
a2 @, g wgar wan

(5) @ grua FRPwEl F ma
qEF TV AN & g4 § yyw
sat & sfusifa 81 qgg
g qT T o

weft qzrafe & Qua o 15119 fyg
3, A9 fed e & agaie, et
43,749 W98 N g& uflw srem o
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(1) 4= @7 mit. .. 1875/d
(2) &faw wear...... 4880 qd
(3) w1 =T, . 36,994/59F

43 749/-xa%

s e i 2

e -

() wwgET 1965 ¥ IvPW W
gfas ¥ fod a3 & qug a1 soae
% famy wa gww gl &1 faafor &
qU & & qwary, wAad 1968 ¥ orear
szraw ¥ afofsas gomr s fem
T oar wAras & qrger & fad faase
1971 6% @@} w1 fawre qur e fod
wR W WA | 6T WEETT F TE
g1 a5t & DA weeA A 4 48,580 w97
w1 gzt ara wamn frek =R AN
fedt § :— '

(1) 1966-67—..... 2,53,512 w@
(1) 1967-68...... 1,95,068 =q2!
T ;- 4,48,580 ¥

quirssHT % av1 fad srqat & da)
# ufigy &9 famr s @ &1 Nar adr
wgn gemrs ¥ Par 2, fafus gra oz
IT%n ) fae feafa 2z fed safen(al)
¥ el ¥ Asy §g g9y wifqq &
qaTHg At g |

¥ sihfwdt & g W o

134, Wt Wy wa SAR W@ AR
faam aq1 wmw s AW qUr Wy
a9 ag AT A HIr w7 fir ;

(%) war et aqr Afrat e
¥ oy aeht fafrm 8z svefaal
(sarare Paegl ) & meal X it Wk B
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for w3 feg e & Wy w5
ot ot & oiefaar g3 ae # feq
adE ¥ &7 el qradt or @ #
A, ¥4 gy - A

(w) o whafaaY & gewg geal &
5t B 7€} A% A9 qq w6 SR Y
IR AqT FH FIA F JIT IA¥ Gew §47

g7

ifeaw 777 WA Wit A= A
oty Harew ¥ Trow WA (a1 AT o
wager) ; (%) oo aqr wiwfgdl & gew
fraa 1 & fag @ ¥ 16 =€, 1970
a1 wafy (gea fagera) =da, 1970
wd fear gt 1 wike ¥ Fratfa o
¥ wreTT 9T Jearzw, arfz, w1 31 g,
1970 as gadfms =z gfaar [
FeAt i |

(@) wdw smra sATar W g
w1 g waal aqr whefual 9T ang g
& 1 v w¥feE g A wwvw Ag 4
wk wfafom @dfes g0 | o,
1970 ¥ &my g 1

twn 6l & g
135, ot o wEw ;W@ @-

foqw aar caTaw Wi @ aay w1y 5
ag war¥ & a1 w37 fr

(%) * ®TER W SAA TR
T e aq AA X gATH Sy
o T W dfemy de & I geal
$ Qi fermr T § O W1EI
w1 fawix oa% gedl § wdll ST K AR
% o1 s A W

(w) wwa Caal & gal & e
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T & Wk § qvit g § afe w1E deon
N Magaar g

(7) b wigor Fx w1 TE G T
g Fx s gf aar feedt s g€ Wk
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frmr & v aee dEfema Ve s
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Implementation of Shantilal Shah Commi-
ttee Recommendations on Prl ces of
Petrolesm Products

136. SHRI HIMATSINGKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to siate the decision taken by
Government on the recommendations of
the Shantilal Shabh Committee on petroleum
products prices and petroleum and the
action taken so far in pursnance thereof ?

THE MINISTER OF STATE 1N THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHR1 D. R. CHAVAN) : The Re-
solution containing Government's decisions
on the Report of Oil Prices Commitice
in regard to pricing of petroleum products
was laid on the Table of the Sabbhn on
11.5.70.  All these decisions have been
given eflect to from 1-6-70, The pricing
of L. ', Gas is under consideration of
Ciovernment.

The Commitlee’s  recommendation
suggesting o discount of 51 per barrel on
Agha Jari Crude has already been imple-
mented und efforts are being made to
obtain a discount as recommended by the
Committee oo Darius crude. Action is
being taken to implement Committee’s
recommendation for investigating the cost
of indigenous crude.

Introduction of New Oral Contra-
ceptive Pill

137. SHRI HIMATSINGKA :
SHRIMATI ILA PALCHOU.
DHURI :

Will the Mipister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP
MENT be pleased to state :

(1) Whether a new oral contraceptiv e
pill as recommended by the Dunlop
Committee in December, 1969 in England
has been introduced in Government hos-
pitals, dispensaries apd at other family
planning centres;

(b) if so, the salient features of this
new medicine and its effectiveness; and

(c) the steps taken for manufacturing
this pil! in India and which concerns have
been given licence for manufacture thereof

and the production capacity granted to
each unit 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes. The oral
pill with reduced content of oestrogen has
been introduced in the Oral Pill trials,

(b) The preparation now being used
has a composition of Norgesirel (Progest-
rogen) 0.5 mg. and Ethinyloestradiol
(Oestrogen) 50 mecg. According to the
Dunlop Committee, the efficacy with this
lower dose of Qestrogen remains the same
as with the higher dose.

(c) The following firms bhave obtained
permission under the Drugs and (osmetics
Act and the Rules thereunder, to manou-
facture oral contraceptive preparations
containing 50 mcg. of Oestrogen content.

Name of
Pproduct

Compesi-
ticn

1 2 3 4

1. M/S German
Remedies
Pvt. Ltd,

Norehister-
One ice-
tate | mg.
Ethiry]
Oestadiol-
0.0! mg.

Mipoviar ED
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1. Ms. Packe- Norethiste.
Davis rone Acetate-

1 mg.
Ethinyl
Oestradiol-
0.05 mg.

Norlestrin

Ethynodiol
Dinacetate-
1 mg.
Ethinyl
Oestradiol-
0.05 mg.

3. M/s. Searle Ovulen-50
(India)Ltd.

Norgestrel-
0.5 mg.
Ethinyl
Oestradiol-
0.05 mg.

4, M/s. Schering Primovlar-
Asia 21

Norgestrel-
0.5 mg.
Ethinyl
Oestradiol-
0.05 mg.

5. M/s. Wyeth

Labs, Ovral

Of the products mentioned above,
Minovlar ED and Ovral are already being
marketed and Ovuolan-50 is likely to be
introduced soon. Information regarding
licensed production capacity is being
collected and will be laid on the Table of
the Sabha.

Loan Advanced to M/s, Shiv Sagar
Estate of Bombay

© 138, SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :

Will the Minister of FINANCE be
pleased to state :

(a) whetber it is a fact that the Ceniral
Bank of India, after it was natiomalised
recently, bave advanced loan of Rs 15
lakhs to M/s. Shiv Sagar Estate of Bombay
for the construction of s luxury hotel in
collaboration with the Hilton Hotels Cor-
poration of USA;

(b) if 80, with what considerations this
loan was advanced 10 the sald party; and

(¢) whether it is in coasonance with
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the policy of the pationalised banks to
advance such big amounts for such like
big industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(b) Does not arise,

(c) Nationalised banks are free 10 meet
the genuine credit needs of all socially
useful productive enterprises.

Shifting of Business Houses and their
Offices from Calcutta to Delhl

139. SHR1 CHENGALRAYA NAIDU:
SHRI R. BARUA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSINC AND URBAN DEVELOPMENT
be pleased to state:

(8) whether 1t is a fact that the
shifting of business houses and their
offices from Calcutta and other cities to
Delhi has created accommodation problem
in the Capital;

(b) whether due to this, the rent of
residential and commercial accommoda-
tion in Delhi has iocreased abnormally
during the recent past; and

(c)

shortage of accommodation in the Capital
as 1130 1O stabilise the rent etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b).
Government are not aware of any such
tendencies.

(c) Does not arise in the context of
shifting of business houses and oOffices
from Calcuita. However, the Programme
of construction of houses by the Delhi
Development Authorily during 1970.71 and
1971-72 for middle incoms and low income

if 0, whul steps are contemplated |
by Government to tackle the problem of |

,_
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groups is expected o reliove the housing
shortage in Delhi and also to stabilise
rents,

Shortage of Equipments and Medicines
in Hospltals of Delhl

140, SHRI YAMUNA
MANDAL :
SHRI S. M, KRISHNA :

DR. SUSHILA NAYAR :

PRASAD

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether Government have seen
the press reports during the month of
April, 1970 wherein it has been stated that
there is an acule shortage of eQuipments
and medicines in the Hospitals of Delhi
and New Delhi.

(b) whether it is also a fact that
patients do not get beds in the hospitals
for weeks and have been lying on the
ground for non-availability of beds ; and

(¢) if so, the steps being taken 1o
provide adequate facilities in  these
hospitals 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT ' (SHRI
B. S. MURTHY): (a) Yes, Sir.

(b) There is some overcrowding in
certain hospitals in Delhi as a result of
large admission of patients from Accident
and Emergency Service szartmcnt or
whenever there is any epidemic.

(c) Government had constituted a
Committee popularly known as K.N. Rao
Committee to go into the working of
Government hospitals in Delhi and to
suggest ways and means for improving
their working. Most of the recommenda-
tions made by the Committee have been
accepted by the Government and are
being implemented, Every effort is made
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to improve the working conditions of the
Government hospitals in Delhi,

Seizure of Smuggled Watches and
Other Goods in Bombay.

141, SHRI YAMUNA

MANDAL :

SHRI S. M. KRISHNA :

DR, SUSHILA NAYAR :

PRASAD

Will the Minister of FINANCE be
pleased to state :

(a) whether Government's attention
has been drawn to the press reports in the
Hindustan Times, dated the 25th June, 1970
whether in it has been stated that contra-
band luxury goods mainly consisting of
wrist watches have been seized in  Bombay
on the 24th June, 1970;

(b) whether itis also a fact that no
persons claimed for the ownership of
those goods;

(¢) whether any enquiry has been made
in the matter and any arrest was made;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) On 24th June,
1970, 16,311 wrist watches valued at about
Rs. 14 lakhs and other luxury goods valued
about Rs. 3,600/ were seized by customs
authorities in Bombay.

(b) 1o (d) Goods remain unclaimed.
Mo arrest has so far been made. Investi-
gations are in progress,

Separate Water Plant For N. D. M. C.
Areas of New Delhl.

142, SHRI YAMUNA
MANDAL :

SHRI S, M. KRISHNA :

DR. SUSHILA NAYAR :

PRASAD

Will the Minister of HEALTH AND
FAMILY PLANNING AND “WORKS,
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HOUSING AND URBAN DEVELOP.
MENT be pleased to state : =

(a) whether the N. D. M. C. has sub-
mitted a plan to Government to set up
water plant for N. D. M. C. areas of
New Delhi;

(b) if so, whether it is also a fact
that N. D. M. C, has requested the Cen-
tral Government for financial help to meet
the expenses of this project; and

(c) whether the matter has sioce been
considered by the Government and if 30,
the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) ; (a) No, Sir.

Does not arise.

(b) and (c).

Customs Rules And Indian Consulate
Offices abroad.

143, SHRI P, VISWAMBHARAN :
Will the Minister of FINANCE be pleased
10 state :

(s) whether it is a fact that the
Indian Consulate Offices in U.S.A. are not
equipped with propar rules and regulations
of customs :

(b) whether it is a fact that the
Customs Authorities refuse to give landing
certificate to passengers arriving from
abroad;

(c)
(d) the steps taken to equip the

Indian Consulate Office with up-to-date
customs rules and regulations ?

if so, the reasons thereof; and

THE MINISTER OF STATE IN THE
MINISTRY-@F FINANCE (SHRI VIDYA
CHARAN SHUKLA): (s) No, Sir.

(b) No.' Sir.

(¢) Does not arise.
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(d) Change in the Baggage Rules are
prompt communica to the Indian
Mssions abroad.

Use Of Herbicides and Pesticides For
Famlly Planning

.

144, SHRI DINKAR DESAI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be

pleased to state :

(a) whether it is a fact that there is
a link between impotency and the use of
certain herbicides ;

(b) if so, whether Government have
any plans to make use of these for the
restriction of population :

(¢) whether family planning unit of
the Government has made any experiment
in this regard;, and

(d) if so, the results there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI .
B.S. MURTHY): (a) It has not been
definitely astablished that there Is a link
between impotency and the use of certain J
herbicides and pesticides. )

(b) No.
(¢) No.
(d) Does not arise. L.

Remittances To Individuals through
Foreign Embassies

145, SHR1 DINKAR DESAI: Will
the Minister of FINANCE be pleased to
state :

(a) the amount received by Indian
Nationals through the Foreign Embassies
or organisatiops from their respective
countries during the fimancial year 1969-10;
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(b) the names of the individuals and

institutions recelving such amounts and
the amount received in each case; and

(¢) the purpose for which these

amounts were paid ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (2) to (c).
The Diplomatic Rules and  pro-
cedures do not  require submission
of statement of expenditure by foreign
Missions in India, Similarly there
are no regulations requiring foreign
organisations in India to declare their
accounts or the payments made by them.
Hence, the information sought would not
be available.

Seizure of Gold near Rohtak

147, SHR1 RAM KRISHAN GUPTA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred
Question No. 664 on the 30th March, 1970
and state :

{a) whether the investigations regar-
'ding the seizure of quintal of gold near
| Rohtak in Haryana on the 4th March, 1970
',hnve been completed ;

(b) if so, the result thereof; and

(c) whether the Huryana police is
fully co.operating with Central Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
IINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b).
Investigations are still in progress.

(c) Haryana Police is fully Co-
operating with the Central Government.

Devaluation of Rupee and aid from
ndia Consortlum

148, SHRI SHIVA CHANDRA JHA :
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Will the Minister of FINANCE be pleased

10 state :

(a) whether it is a fact that India
made any fresh proposal for aid the Fourth
Plan requirements in the recent Aid India
Consortium meeting ;

(b) if so, the details thereof and ths
reaction of the Aid India Consortium
countries; and

(c) whether it is fact that India is
being further pressurized by the Aid India
Congortium for further devaluation of the
rupee before granting further loan and if
S0, the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Aid
India Consortium considers aid for each
year at the baginning of the year. This is
done in the context of India's planned
economic development and therefore aid
is for plan requirements,

For 1969.70, the first year of the Fourth
plan, aid agreements were signed for a
total sum of Rs. 610 crores (§ 813 million),
both for project and non-project aid.
As regards current year, the second year
of the Fourth Plan, the Aid India Consor-
tium which met on 27th and 28th May,
1970, considered the requirements for the
year 1970.7]1, and agreed that India
required commitments of $ 700 million
(Rs. 525 crores) of non-project aid and
$ 400 million (Rs. 300 crores)of project aid.
Actual amount 10 be received for the
current year will be known only after all
the necessary legislative approvals have
been obtained by the donor countries and
bilateral aid agreements are signed.

(¢) No, Sir.

Levy of Octoroi Duty by West Bengal
Government

149, SHR1 SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP.
MENT be pleased to state :
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(a) whether it is a fact that West
Bengal Government has imposed the

Octroi duty recently;
(b) if so, the reasons therefor ;

(c) whether it is a fact that the
various parties and labour organisations
have opposed this levying of the octroi duty;
and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DFVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). A pro-
posal to levy octroi in the Calcutta
Metropolitan District  Area to augment
the resources of the local bodies in the
Area for supplementing their revenues and
meeting their requirements for develop-
ment works, etc., is under consideration,

-~

(c) and (d). Necessary information is
being collected and will be placed on the
Table of the Sabha.

Ald to Bihar for Drought and Scarcity-
Affected areas

150, SHRI1 SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) Whether Government have given
any special aid 1o the Bihar Government
in helping the drought and scarcity-affected
areas of Bihar;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF 3TATE IN THE
MINISTRY OF FINANCE (SH'RI VIDYA
CHARAN SHUKLA) : (a) to (c). Central
assistance to States towards expenditure
on measures connected with drought relief
etc, is provided on the basis of ceilings of

expenditure recommended by Central
L}
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teams which visit the concerned States for
an assesgment of the situation and the
requirement of funds for such relief
measuras,

A Central team of officers recently
visited Bihar to assess the drought situation
reported to be prevailing in some districts,
According to the Central team, the situa-
tion in the State was not vet such as would
require any Special assistance from the
Government of India.

Enquiry into Losses suffered by
Public Undertakings

151, SHR1 MANGALATHUMADAM :
SHRI ARJUN SINGH BHADO-
RIA

Will the Minister of FINANCE be
pleased to stiate :

(a) whether it is a fact that Govern-
ment have instituted an enquiry into the
losses in Public Undertakings;

(b) if so, whether any terms of refe-
rence have been adopted for the purpose;

(c) if so, the details thereof; and
(d) the results of the enquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Although the
Govt. has not instituted any general
enquiry into the losses incurred by Public
Enterprises, the Bureau of Public Enter-
prises keeps n constant watch over the
working of the Public Enterprises in general
and depth studies on the working of selected
Public Enterprises are taken up on a regular
basis,

(b) to (d). Do not arise,

Offer by Esso to rt Aghajari Crude
Instead of I;|l\'|"l.ﬁlil Crude,

152, SHRI SURENDRNATH DWI.
VEDY : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND

METALS be pleased to state :
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(a) whether it is a fact that the ESSO
have submitted a proposal to change the
present Arabian crude to Agha Jari crude;

(b) if so, whether Government have
accepted the proposal; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND
METALS (SHR1 D. R. CHAVAN):
(a) No.

(b) and (c). Do not arise.
Work-Load with Income-tax Officers

153, SHR1 SURENDRANATH DWIVE-
DY : Will the Minister of FINANCE be
pleased 1o state :

(a) whether it is a fact that the Finance
Bill, 1970 falls short to relieve the pressure
and difficulties of the Income-tax assessing
officers and Trusts due to restriction of 5
percent of investment of the capital of the
concern;

(b) if so, whether Government propose
to bring forward a suitable amendment to
the Tazation Law (Amendment) Bill; and

(c) if not, the plans for speedy dispo-
sal of these cases at the time of assess-
ment 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Amendments
10 sections 11 and 13 of the Income-tax
Act, 1961 relating to charitable and reli-
gious trusts have been made by the Finance
Act, 1970 with a view to plugging the
loopholes in the law leading to tax avoi-
dance. Any increase in the work load of
the Income-tax Department and the trusts
will be incidental.

(b) Does not arise.

(c) instructions will be issued (O the
Incoms-tax Officers to taks up the assess-
ments of charitable trusts expanditioasly.
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Standard drum and Barrel Manufacturing
Company

156. SHR1 SITARAM KESRI: Will
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 1232 on the 27 the April, 1970 and
state :

(a) in view of disclosure of Rupees
sixty lakbs by Maganlal Chhanganlal when
no such schemes for disclosure were in
existence, whether it does net indicate that
they have sold thousand and thousand
tons of steel in market which they received
from D. G. T. D, Imports, 1. 0. C., and
ESSO Refinery Co. and various other
sources after they were given a carryipg on
business licence for manufacturing drums
in pame of Standard Drum and Barrel
Mfg. Co. and thus cornered shares of
National Rayon and took over Killick
Nixon etc. from the said black money :

(b) Whether it does also not indicate
that this firm has inflated purchases, ex-
penses eic. so as to show negligible profit,
escaped large income and evaded substan-
tial taxes; and

(c) if so, the reasons why Government
do not order for a thorough probe into
their affairs 7 ‘

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR.I VIDYA
CHARAN SHUKLA) : (a) The disclosures
were made when the disclosure schemes were
in existence.

While the disclosures indicate that
earlier the assessee had evaded payment
of taxes on its income, it is not possible
to infer on the basis of evidence available
that the income disclosed arose from any
particular source.

The income disclosed constitutes a
small part of the investment made in shares
of various companies by M/s Maganial
Chaganlal Pvt. Ltd.

(b) The facts indicate that the assesses
had evaded piymezai of taxes but on the
evidanzs it is no: paisible to determine the



233 Written Answers

exact manper in which the taxes were
evaded.

(c) Last vear complaints of further tax
evasion by this company were received. A
thorough probe has already been ordered
and the cases of this group have been
transferrred to the charge of Commissiner
of Income-tax (Central), Bombay fora
thorough and coordinated investigation.

Decline in Bank Deposits

157, SHRI SITARAM KESRI : Wwill
the Mipister of FINANCE be pleased to
state :

(a) whetber it is a fact thet the Bank
deposits declined during the period October
1969 to June, 1970 as compared to the
corresponding period in the previous year ;

(b) if s0, whether the causes for the
decline have been inquired into; and

(c) the steps proposed to encourage
deposits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Deposits with
the scheduled commercial banks did not
decline during the period October, 1969 to
June, 1970, However, the rate of growth
of deposits during 1969-70 (October-June)
was lower at Rs, 4510 crores as against Rs.
530,7 crores during the corresponding
period of 1968.69,

(b) and (¢). The slower rate of growth
ir; deposits in 1969.70 can be attributed
partly to the smaller expansion in defici
financing by the Government as well us in
the net foreign exchange receipts. Further,
rise in prices and also recovery in industry
and trade are belioved t0 have affected
deponit growth adversely. The slow rate
of growih has beett a matter of concern
10 Government and pointed attention of
the concerned banks has been drawn 1o
this. They bave been advised to initiate
campaigns for deposit mobilisation and to
introdues new schemes for attracting
deposits, Measures for stepping up

SRAVANA 6, 1892 (SAKA)

Written Answers 234

deposit mobilisation were considered at
the meeting of the Custodians of the
nationalised banks with Finance Minister
held on 22nd July, 1970. To help the
campaign for deposit mobilisation, Reserve
Bank has relaxed its restrictions regarding
payment of brokerage in respect of collec-
tion of small deposits and has also raised
interest rates on longer maturity fixed
deposits, Incentives for the bank
employees t0 associate themselves whole-
heartedly with the deposit campaign are
under consideration.

Demand for Credit from Banks

158. SHR1 SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that the
demand for credit from the Banks is grow-
ing faster than deposits ;

(b) whether it is also a fact that if
the trend is allowed to grow it might lead
to inflation; and

(c) If so, the steps proposed to slow
down the growth of credit and to encourage
deposits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) During the
past one year ending 30th June, 1970, the
aggregate deposits of all  scheduled
commercial banks rose by 12.89%, while
bank credit increased by 17.59,.

(b) and (c). The regular growth of
bank credit is a Phenomenon of a develo-
ping economy. However, with o view o
ensuring that hank credit does not rise
beyond reasonable levels and also  that
credit is not used for speculative purposes,
the Reserve Bank of India has tuken a
number of steps. The Reserve Hank has
tightened restriction on advances against
certain commoditics in short supply such
as Oilseeds, vegetnble-oils including
vanaspati, cotton and kapas and Gur,
The ceiling of 9.5 pir unoum on advance
rate of scheduled commercinl banks with
deposits of Rs.50 crores and above and
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foreign banks was wirhdrawn in January,
1970, enabling them to raise the raies.
In February, the Reserve Bank anoounced
restrictions on refinance (o banks and at
the same time took steps to raise the cost
of such borrowings. These measures were
aimed at reducing the credit expansion to
non-priority sectors.

The importance of accelerating the
growth of deposits is fully recognised and
at his recent meeting with the Custodians
the Finance Minister laid emphasis on
this aspect. Some measures have already
been taken for achieving this objective.
The Reserve Bank has relaxed restriction
on payment of brokerage in respect of
small deposits collected from door-to-door
by agents of banks, The rates of interest
on fixed deposit of longer maturity have
been raised. Commercial banks have also
introduced various schemes and incentives
for encouraging deposit mobilisation.

Norms for Setting up Fertllizers
Plants In Private Scctor

159. SHR1 SITARAM KESRI: Wwill
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state *

(a) whether Government have recently
formulated certain norms for setting up
Fertilizer plants in the private sector;

(b) if so, the details thereof; and

(c) whether any fresh licences have
been issued for setting up fertilizer factories
in private Sector on the basis of the
new norms 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No.

(b) and (c). Question does not arise.

Loss to Indian Ol Corporation in Dealing
with Hinds Galvanising and Engineering
Compaay

160, SHR1 SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
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CALS AND MINES AND METALS b*
pleased 10 the reply given to, Unstarred
Question No. 6151 on the 13th April, 1970
regarding the loss to the Indian Oil Cor-
poration in dealing with Messrs Hind
Galvanising and Engineering Company
and state the present position of the suit
filed by the Indian Oil Corporation against
the firm in the Bombay High Court ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE.
MICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN) : The case is
still pending in the High Court at Bombay.

Fire in Bhanora Colllery near Asansol

161. SHRI  BENI SHANKER
SHARMA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether fire broke out in Bhanora
Colliery at Sitarampur near Asansol in
May, 1970,

(b) if so, the estimated loss ; and

(c) the steps taken in the matter with
relief measures provided to workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHURY) :
(a) Yes.

(b) There was a loss of production of
about eight thousand tonnes of coal.

(c) The workers laid off were gra-
dually re-absorbed.

Assessees of Income-Tax

162. SHR1 BENI SHANKER SHARMA:
Will the Minister of FINANCE be pleased
to state :

(a) the total number of non-corporate
Income-tax  assessees having income
between Rs. 5,000 and Rs. 7,5000 during
the last three years ;
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(b) the pumber out of the above
having income under the head salaries and
those having income under the head other
than salaries; and

(c) the total revenue realised from such
asaessees during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT VIDYA
CHARAN SHUKLA) : (a) to (c). Number
of Assessees and Tncome-tax payble by
income group betwoen Rs. 5,000 to Rs. 7,500

Particulars of No. of Income-

SRAVANA 6, 1892 (SAKA)

Assessoes Assessocs tax payble
(Rs.000)

1.1964-.65
() All Classes of

asscssces (excluding

companies) 365639 5,83,96
(b) Salaried 184865  2,80,84
(c) Non.Salaried 180774 3,03,12
11-1966-67

(a) All Classes of

assessees (excluding

companies) 452168 7,58,55
(b) Salaried 211832 3,88,16
(c) Non.salaried. 240336  3,70,39

Decline in Profits of the Natlonalised
Banks

163. SHRI YAJNA DUTT
SHARMA :
SHRI BAL RAJ MADHOK :
Will the Minister of FINANCE be
Ploased to sate :

(a) whetber it is-a fact that the profits
of the nationalised banks have been
dwindling for the last six months; and

(b) if s0, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
VIDYA CHARAN SHUKLA): (a) No.
Sir.

(b) Does not arise.
Fourth Plan Outlay for O. N, G. C,

164, SHRI ESWARA REDDY : will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether it is a fact that the Qil
and Natural Gas Commission had sought
an outlay of Rs. 403 crores in the Fourth
Plan period but only Rs. 181 crores were
granted; and

(b) if so, whether it would not affect
the Ten Year Plan for the exploration and
production of oil and gas ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME.
TALS (SHRI D. R. CHAVAN) : (a) The
revised outlay asked for by the Oil and
Natural Gas Commission during the
Fourth Five Year Plan (1969-70 to 1973.74)
was Rs. 356 crores, which has been accep-
ted by the Planpning Commission, Qut of
this amount, the capital expenditure is of
the order of Rs. 181 crores,

(b) The Ten-Yesr Plan of the Oil and
Natural Gas Commission is being suita-
bly revised consequent on revision in jts
1V Plan allocations,

Construction of a Speciol Ty, fH
for Prime Mmm?” ouse

165. SHRI R. K. BIRLA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state °

(a) whether any decision has been
taken for the Prime Minister in the near
future;

(b) if so, the details thereof; and
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(c) by what time the new house for
the Prime Minister will be constructed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI PARIMAL GHOSH) :_ No, Sir.

(b) and (c). Do not arise.

Research in Detection of Cancer and
its Treatment

166. SHRI R. K. BIRLA ' Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be ples-
sed to state :

(a) whether itis afact thal a lot of
research is being done in foreign count-
ries on detecting concer and treating this
disease on scientific medical lines;

(b) if s0, the names of the countries
and the details of researches which have
been made during the last two years;

(c) whether Government of India are
taking full benefit of these researches;

(d) if so, the details of medical bene-
fits derived from these researches during
the last two years; and

(e) whether thc medicine prescribed
for treating this disease in foreign count-
ries are available in India and if not,
whether the medicines are imported from
the couniries where they have been pres-
cribed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY) : (a) Yes, Sir.

(b) Research work on the desease is
being carried out in India and in many
foreign countries particularly in the United
States, United Kingdom, Japan, West
Germany and other European couniries,

————rwr -
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The effort is towards a better understand-
ing of the Epidemiology, Histopathology,
Immunology and early diagnosis of the
disease,

(c) Yes, Sir.

(d) The benefits accrued ure better
facilities for early diagnosis and treatment
of early lesions by Surgery, Chemotherapy
and Radiotherapy. With the . proposed
extensive use of body smear examination,
early detection of Cancer by mass screen-
ing programme would be possible,

(e) Many drugs prescribed for the
treatment of Cancer are available in India,
These are being imported from abroad
either in a finished form or in the form of
bulk drug for processing in the country.

Non-avallabllity of Drugs and Medicines
at Reduced Prices

167. SHRI1 R, K, BIRLA @ Will the
Minister of PETROLEUM AND CHEMI.-
CALS AND MINES AND METALS be
pleased fo state :

(a) whether it is a fact that the drugs
and medicines at reduced prices listed in
the order are not made available to cus-
tomers;

(b) whether it is also a fact that the
manufacturers with their head offices in
Bombay have not yet made and commit.
ments t0 the chemists about reduction in
prices and compensating them for any
loss iucurred by selling drugs: at lower
prices; and

(c) if so, whether Government pro-
pose 1o look into the matier and ask the
manufactorers to meke the medicines
available at reduced prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME.
TALS (SHR1D.R. CHAVAN): (a) to
(c). The Drugs (Prices Control) Order,
1970, issued on the 16th May, 1970, does
nol contain a list showing the prices of
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Drugs. In pursuance of the provisions of
Ordst, prices of esséntial bulk dfugs have
beefi fiked afid of other bulk drugs froZen
at the levels prévailing immediately before
the commencerhent of the Order, Cases of
overcharging brought to the notice of
Governmint are being looked into. As
regards peices of formuldtions, the revised
prices will come into force from the 1Ist
August, 1970 a8 the revised price lists arc
10 be issued by the 3lst July, 1970.
learnt that the industry is generally
prepered t0 compensate the retail chemists
for the reduction in prioes in respect of
stocks lying with them on the date the
revised lists come into force. By and
large, the industry bas assured Govern-
ment that they would extend the necessary
co-operation for smooth and effective im-
plementation of the Order. Suitable
action woifld be consideted if and when
individual cases of infringement of the
Order comé to notice,

Gold Bond Bubscribers

168. SHR1 R. K. BIRLA : Will the
Minister of FINANCE be pleased to
State

(a) the total mumber of gold bond
subscribers under the National Defence
Gold Bonds 1980 scheme which was intro-
duced on the 19th October, 1965;

(b) the total Gold Bond subscribed
under the above scheme;

(c) whether Government have consi-
dered the legal position when a subscri-
ber receives gold under the above scheme
and if so, what would be the legal position
of gold thus received and is found in his
posséssion particularly when the Gold
Control Order is in force on the day the
subscriber recéives the gold back; and

(d) whether it is a fact that Govern-
ment dré considéring that the subscriber
be paid cash instead of gold which he has
subscribed under the above scheme and if
so, whether he will be paid the price of
gold at thé -current market rate or the
official rate of that day ?

SRAVANA 6, 1892 (SAKA)

It is -
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) 14,5,366.

(b) 1,36,94,817.467 gms. before assay.

(c) " Government do not anticipate
any legal difficulty under the Gold Control
Order in this regard.

(d) No such proposal is under consi-
deration at present,

Opening of New Collegcs in Tripura

169. SHRI J. K. CHOUDHRY : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plea-
sed to state :

(a) whether Government have consi-
dered 10 open some new medical colleges
in the future in the country with a view to
keép up the doctor-population ratio;

(b) if 30, the details thereof:

(c) whether Government propose to
open a New Medical College in Tripura;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHR1
B. S. MURTHY) : (a) and (b). Yes, sir.
During the Fourth Five Year Plan ten
new medical colleges in the country under
the State Plans are going to setup. It
has been suggesied to open Lhese colleges
as follows :

Name of the State No. of Medical

colleges to

be set up
— l 2
Bihar 1
Haryana 1
Gujarat 1
Madbya Pradesh 1
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PR T -7 - Tbéneid for aatlonal ‘sursoys was feli B¥
. . . 8ll concarned 83 no statistics are " availabl®
Maharashtra 2 for the country. No detailed, proposal in
Uttar Pradesh 2 this regard has yet besn worked out.
West Bengal 2 . .
_ Norms for Conversion Cost and Packing
(c) No Sir. There is no proposal in CM"" of Drage ..

Fourth Plan to open a new medical college
in Tripura.

(d) According to the norm accepted
for starting new medical c)lleges, that is,
one College for 5 million population the
Union Territory of Tripura with its popu-
of 1.6 million does not qualify for a
medical college.

Survey of Pbysically Handicaped ‘in
Hearing and Speech in the Country

170. SHRI1 J. K. CHOUDHURY : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Hearing and Speech
Centere of Vellore and the All-India
Institute of Medical Sciences in New Delhi
have unanimously proposed that a national
survey be conducted to estimate the extent
of the problem in the country; and

(b) if so, the details thereof and Go-
vernment's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). At the
Special Workshop on Speech Hearing
Problem in India held on the 21st to 23rd
May 1970, under the joint auspices of
Hearing and Speech Centre, Vellore and
Rehabilitation Unit in Audiology and
Speech Pathology at the All-India Institute
of Medical Sciences, New Delhi, all the
delegates were of the unanimous opinion
that National Survey of all types of phy-
sically handicapped, especially the speech
and hearing problem, should be conducted
on a navional level in order to assess the
magnitude of the problem to find out the
number of personnel, equipment and other
accessories required for rehabilitating them,

'171. SHRI NANJA GOWDER :
SHRIR. K. AMIN:
" 'SHRI N, K. SOMANI :
SHRI R. R, SING DEO :
“SHRI J. MOHAMED IMAM :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to State :

(a) whether Government have finalised
the norms for conversion cost and packing
charges of drugs to enable the pharma.
ceutical industry to calculate its retail
prices for formulations;

(b) if so, the details thereof; and

(c) the .reaction of the pharmaceutical
industry in this regard ?

THE MINISTER OF STATE IN - THE
MINISTRY OF PETROLEUM AND CHE.-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) The norms of conversion were
published in Part II Section 3.sub section
(i) of the Guzette of India Extra-ordinary
of the 25th May, 1970,

(c) The norms were issued after ascer-
taining the views of the Development
Council for Drugs and Pharmaceuticals.
By and large, the pharmaceutical industry
has accepted the norms and agreed to adopt
the same for calculating the revised prices
of formulation.

Fixation of Prices of Residual Fuel Ot1
Sapplied to Gujarat by 1. O. C.

172. SHRI B, K. MODAK :
SHRI K. M. ABRAHAM :
SHRI NAMBIAR :

SHRI MOHAMMAD ISMAIL '
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SHRI VIRENDRA KUMAR SHAH:

SUSEELA GOPA.

SHRIMATI
: LAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleasad to stats :

(a) whether the Central Government
have suggested that the prices of residual
fuel oil supplied to Gujarat Government
by the Indian Qil Corporation from the
Gujarat Refinery should be mutually nego-
tinted and settled by the two parties con.
cerned;

(b) whether the Gujarat Government
have rejected this proposal and stuck to
the prices fiked by the Shantilal Shah
Committee; and

(e) if so, the steps the Centrai Govern-
ment propose to take to settle the dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) and (c). The Oil Prices Committes
has recommended that the price of Residual
fuel oil should be Rs, 45/.per tonne at the
company's storage point for supply to
Dhuvaran Plant. This recommendation of
the Qil Prices Committee has not been
accepted by Government. The chief Mi-
nister of Gujarat has, however, represented
against this decision to the Prime Minister,
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Factories Financed by State and
Natlonalised Banks

174. SHRI LOBO PRABHU: Will the
Minister of FINANCE be bleased to state :

(a) how many tile factories out of
the total number of 63 in the South
Kanara District are financed by the State
and Nationalised Banks at the rates of
interest admissible to Small Scale
Industries;

(b)) how many are financed on
ordinary terms and why they were not
informed that they could be financed as
Small Scale Industries at a rate of interest
of 7} per cent;

(c) whether the extra interest drawn
from them will be refunded; and

(d) in view of the grave crisis in the
tile industry, on account of which several
factories are closed, whether Government
will instruct the State Bank and the
Mationalised Banks to offer credit 1o these
industries through a special drive and
report the results to Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (d). The
facts are being collected and will be laid
on the Table of the House.

Bank rates for Deposits and
Advances

175. SHR1 LOBO PRABHU; Will the

Minister of FINANCE be pleased to state:
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(a) the deposit and advance rate in
hanks before nationalisation and what are

they at present;

(b) to what extent the increase in
rates has been & check on advance for
agricultural commodities in terms of
advances before and after the rates were
raised, the respective figures of advances
may be given ;

(¢) what is the increase in the general
index of prices since nationalisation and
why no study has been made to ralate this
0 the increase in rates on advances, and

(d) the total of advances for indus.
trial development before nationalisation
and since then, and whether Government
has considered the fall in terms of
employment opportunities lost ?

e

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (&) The rates of
interest on deposits in banks before
nationalisation and those prevailing at
present are given in the attached state-
ment. On advances, banks are free to
charge whatever rates are considered
reasonable by them except that in the
case of export credit and advances to
primary co-operative societies, the ceiling
rates chargeable are fixed by the Reserve
Bank at G per cent and 7§ per cent res.
pectively. The ceiling rate of 9.%% on
advances by Scheduled commercial banks
with deposits of Rs. 50 crores and above
and foreign banks was withdrawn by the
Reserve Bank in January, 1970 and a
minimum rate of 10% per annum was fixed
for loans against the security of food.
grains, oilseeds, vegitable.olls including
vanaspati and indigenous cotton and
kapas with effect from 21st January, 1970
in order to discourage speculative stock-
pilling of these commodities in short
supply. This rate wae further increased
to 12% with effect from 28th April, 1970
except in the case of foodgrains.

(b) Advances by the scheduled
commercial banks against the commodities
in short supply mentioned above amoun.
ted to Rs, 317 crores in mid January 1970
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i.e. bofore the ceiling rate of 9.5 per cent
on advances was withdrawn. The amount
of advances showed no further rise but
remained at that level upto mid-May
1970.

(c) The general index of prices rose
by 3.9 per cent from 173.5 as on June 28,
1969 to 180.3 as om Jupme 27, 1970. The
increase in rates of advances against
commoditles in short supply was decided
upon with a view to checking the specula.
tive stock-piling of those commodities,
However, Government and the Reserve
Bank keep a constant watch on trends in

prices, production, credit and money
supply in the formulation of credit
policies. The rise in the prices, overall

as well as sectoral are also taken into
account in the formulation of the credit
policy.

(d4) Tbe advances to indusiry out-
stapding at the end of June 1969 amount
to about Rs, 2320 crores. The figures for the
end of April 1970 were roughly Rs. 2560
crores. There has thus been no fall in
the advances to industry.

Statement
(Per Cent Per Annum)

-—

Rates of Interest
Type of Deposits  Interest Rates
before effective at
Nationa- Present
lisation
(1) (6)] (3)
Current Accounts No In- No Interest
terest Except
Excépt on with the
Charity prior app-
Accounts roval of the
Reserve
Bank
Savings Deposits kH 33
Deposits upto 14 Nil Nil
Days
Deposits for 15 H Rite not
days 10 45 days to Exceed
Deposits for 46 PH 2
days to 90 days
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SRAVANA 6,

Deposits for 91
days and above
But less than 6
Months

Deposits for 6
Months and
above but less
than 9 months

Deposits for 9
Months and
above but less
than 1 Year

Deposits for 1
Year and above
but less than 2
years

Deposits for 2
years to less
than 3 years

Deposits for 2
years and above

but upto and

inclusive of 3

Years

Deposits for 3
vears to less
than S year

Deposits above
3 years but upto
and inclusive of
5 years

Deposits for 3
years to  less
than 7 years

Deposits above 5
years but upto
and inclusive of

6 years

Deposits for per-
iods above 6
yoars

44
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Under-utilisation of Fertilizer Capacity
in Public and Private Sectors

176, SHR1 LOBO PRABHU : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND

METALS be pleased to state :

(a) the fertilizer capacity in the
public and private sectors;

(b) how much of it was utilised last
year; and

(c) the action taken against every
identified factor which reduced the full
utilisation of the capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Fertilizer capacity in terms of nitrogen as
on 1-1-70 have been as follows :

("000 tonnes of N)

lostalled Attaipable
capacity capacity
duriog
1965.70
Public
Sector 684 602
Private
Sector 660 376
1344 978

(b) The utilisation of attainable capa-
city during 1969-70 was :

Public
Sector 69.49,
Private .
Sectors 79.2%
Total 13.2%
(¢) The major identified faciors

which resulted in loss of production in
1969-70 were unplanned shutdown due to
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mechanical & electrical breakdowns, short-
age of utilities, raw material and labour
troubles, Efforts are being made to
reduce such identifiable factors.

M. Ps. Delegations Abroad

177. . DR, SUSHILA NAYAR : Will
the Minister of FINANCE be pleased to
state :

(a) the mission on which various
delegations of Members of Parliament
were sent abroad in the year 1969-70 and
the nature of work each delegation
accomplished; and

(b) the amount of foreign exchange
~ and other expenditure incurred by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b).
The information i¢ given in the statement
laid on the Table of the House, {Placed
in Library. See No. LT—3718/70]

Unaccounted Money

178, SHRI SARDAR AMIAD ALl :
Will the Minister of FINANCE be pleased
L0 siate :

(a) whetner the Direct Tax Enquiry
Committee has been asked to find out the
actual amount of black money ; and

(b) if s0, what progress has been made
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir. The
Commissions and Commitiees appointed
in the past were ol the view that it is not
possible 10 make a correct estimate of the
extenl of black money. Even the estimates
made in the past were tentative ones subject
L0 Inany assumptions,

(b) Does not arise.
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Abolition of Class II Serviees in Income
Tax Department

179. SHRI SARDAR AMIJAD ALI:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Federation of Income-
tux Gazetted Services Association made
any representation 10 the Government for
the abolition of Class Il services in the
Income-tax Department  and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) ¢ (a) Yes, Sir.

(b) The Ist and 2nd Pay Commissions,
the Direct Taxes Adminpistration Enquiry
Committee and lately the Administrative
Reforms Commission did not recommend
abolition of the cadre of Income-tax
Officers, Class, I1, In every Department
there is a considerable amount of work
which s not of sufficient importance and
which can be entrusted to Class 11 officers.
This is the reason why a Class 11 Service
usually exists on the cadres practically of
all the Departments. The Class 11 Service
also exists for providing opportunities for
promotion 1o the non-gazetted staff in the
Department, The non-gazetted staff cannot
be straightaway promoted 10 the Class 1
Service. As soon as an officer belonging
1o the Class 11 Service acquires sufficient
seniority and suitable efficiency, he gets a
chance for promotion to Class 1 Service.
For these reasons, the request for abolition
of Class 11 Service of ITOs cannot be
accepted. The Third Pay Commission
will no doubt examine this matter and
make their recommendations,

Proposal by Occidental Petroleum Corpora-
tion for Sctting up Fertilizer Factory
at Yisakbapatnam

180. SHRI A. K, GOPALAN :
SHRI P, P. ESTHOSE :
SHR1 NAMBIAR :
SHR1 MOHAMMAD ISMAIL :
SHR1 UMANATH :

Will the Minister of PETROLEUM



243 wfl’_ltd_'lfl A_nmr.i

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have accepted
the proposal of the Occidental Petroleum
Corporation to set up a Fertilizer factory
at Visakhapatnam using imported ammonia
and phosphoric acid as feed-stock;

(b) if so, the details of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN) : (a) and (b). A
letter of intent has been issued to the party
on 23-6-69 for the establishment of a fer-
tilizer factory at Visakhapatnam, for an
ultimate capacity of 140,000 tonnes ‘year
of nitrogen and 140,000 tonnes' ¥ear of
P 205 fertilizers. The proposal envisages
import of amm onia for a period of 18
months and phosphoric acid for a period
of 5 to 7 years. The proposal is yet to be
finalised.

Haldia-Barauni Pipe Line

181. SHRI MADHU LIMAYE :
SHRI B. K. MODAK :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have examined
the Report of the Committee on Public
Undertakings on the construction of the
Haldia-Barauni Pipeline and its alignment
across the coal field region;

(®) whether the Nettur P. Srinivas Rao
Report on the same subject has basn
received by Government; and
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() if so, the decision of Governmen!
on these reports ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (5HRI D. R. CHAVAN) :
(a) The report is under examination,

(b) Yes.

(c) Does not arise at present, as both
the Reports are under examination.

Deposits of Nutionalised Banks and
State Bank

182. SHR1 MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to state:

(a) what were the total deposits of
the 14 npationalised banks and the State
Bank on the eve of nationalisation;

(b) what are the total deposits of
these banks as on 19th July, 1970; and

(c) whether the deposits of the
non-natiopalised banks during the same
period have increased proportionately or
more repidly than the deposits of the
14 nationalised banks and the Siate Bank?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 VIDYA
CHARAN SHUKLA): (a) to (c). A state-
ment is attached,

. As may be seen from the slatement,
the -deposits of the non-nationalised
scheduled cc cial banks in d by
10.1% between 18,7.1970 and 10.7.1970 (the
Iatest date for which deposit figures are
available) as against 13.6% for the 14
nationalised banks and 17.9% for the
State Bank of India,
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Statement
Deposits (Excluding Increase %
Inter-Bank Deposits) In Increase
As on Deposits
18.7.1969 10.7.1970
( Latest
available)
The 14 banks which
were npationalised
on July 19, 1969 2626,22 2983.44 357.22 13.6
The State Bank of -
India 959.22 1130.56* 171.34 17.9
Total of scheduled
commercial bank in
the private sector :
(a) Offices of foreign
banks in India 482,36 530,05
(b) Indians Banks 299.19 330,77
781.55 860.82 79.27 10.1

*Includes the deposits of Bank of Bihar and National Bank of Lahore which were

merged in State Bank of India in MNovember, 1969 and February,

aggregating about Rs.24 crores.

Sale of Houses Bullt under the Subsidised
Industrial Housing Scheme

183. SHRI MADHU LIMAYE: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
10 stute:

(a) whether Central Government
have allowed the Maharashtra Government
1o sell the houses built under the subsidi-
sed Industrial Housipg Scheme to the
tenants on instalment basis;

(b) whether it is a fact that Govern-
ment is going to charge market prices;
and

(c) if so, what are the reasons which
has prompted the Government to make
profits on a Scheme like this 7

THE MINISTER OF STATE IN THE

1970 respectively,

MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI
PARIMAL GHO8H): (2) to (c). A proposal
for the sale of houses built under the
Subsidised Industrial Housing Scheme to
the present occupants has been received
regently from the Government of Maha-
rashtra, and is under examination. It is
too early to say on what terms the
proposal may be approved. '

Black - Listing of Firms

184, SHRI MADHU LIMAYE: will
the Minister of FINANCE be pleaged to
state:

(a) whether Government have black-
listed any of the defaulting proprietors or
firms in the matter of wealth and” income
taxes and if so, their names; and

(b) whether after black-listing the
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defaulters, any assistance hus been given
to them and if so, under what circumstances
and to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (e) and (b). No, Sir.
Howgver, any assessee who has defaulted
in payment of income and wealth-tax is
not entitled to obtain the income.tax
Clearance/ Vecification Certificate for
obtaiping & contract from a Govarnment
Depastment and an import licence
respectivel y.

Examination of Income Tax Inspectors

185, SHRI RAMAVTAR SHARMA :
will the Minister of FINANCE be pleased
to state .

() whether Government have ordered
any inquiry to find out the reasons for
which tl{e examinees for Income-tax Ins-
pectots’ Fxaminetion ‘boycotted the exa-
mination and ,busmt some furniture of
the Examination Hall in Delhi during the
last wepk;of May, 1970;

rt has been sub-
‘ommittee; and

(b) whether the re
mitted by the Inquiry

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). No
formal enqQuiry was ordered by the
Government. The Commissioner of In-
come, Dethi-1, however kept the Govern-
ment informed about the incident and
enquired into all aspacts of the matter
in the normal course of his duties.

(c) Goverpment’s  atlention  was
drawn to the allegations cantained in
some of the reports which appeared in the
Press. In regard to the conducting of
the examination, the allegationswere that
the invigifators bave helped the ' depart-
meotal 2andilates oo - the day preceding
the incident and that the paper bad leaked
out. On enquiry, ‘the allegations were
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found to be without foundation. ,In
fact, the nature of the relevent paper
which was in ‘General English' was such
than not much assistance could be
rendered by anyone to the candidates.
The invigilators in each floor were under
the direct supervision of a senior officer
of the rank of Assistant Commissioner of
Income-tax and the B8 departmental Can.
didates out of a total of 5776 who
appeared were Spread over 9 floors, and
were practically indistinguishable from
other candidates. Besides, no such com.
plaint was made at the time assistance was
zlleged to have been rendered.

A report about the incident has al-
ready been lodged with the Police authori-
ties and investigations are in progress.

Minting of Old Colns

186, SHR1 S. M. KRISHNA : Will
the Minister of FINANCE be pleased to
slutle

(a) whether it is a fact that Govern-
ment of India’s Mint at Bombay propose
to mint old coins;

(b) if so, what kind of old coins
they bave minled so far; and

(¢) the reasons for minting old coins 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) ! (a) to (c). Until
Jupe 1970, the India Government Mint
at Bombay used 1o restrike, on specific
orders from numismatists, old coins for
which they had the dies. The purpose
was to earn  some revenue. From 1969,
the Mint has undertaken a regular pro-
gramme of producing for sale proof coins
of allthe denominations minted every
year. For maintaiping a high wvalue for
such coins, it is necessary to assure the
purchaser that similar coins would not be
restruck in the future. The Mint has
given such ap assurance in regard 1o the
proof coios and to establish ils bonafides
in this regard has discontinued from
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2%9
1, 7. 70 the eparlier practice of restriking
old coins.

Increase in the Prescribed limit of
Housing Bullding loans

187. SHRI D. AMAT : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether in view of the ever-
increasing cost of construction, the upper
limits on the extent of house building
loans granted by his Ministry to the Cen-
tral Government employees and the maxi-
mum estimated cost of the building on
the houses of which these loans are
granted have both became unrealistic for
actually no house is constructed within
the prescribed limits;

(b) if so, whether Government have
considered the Qquestion of raising these
limits; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). Yes,

(c) Does not arise,

Finalisation of Terms of Reference ot
Third Pay Commission

188. SHRI1 D. AMAT:
SHRI P.C, ADICHAN:

Will the Minister of FINANCE be
pleased to state :

(u) whether terms of reference of the
Third Pay Commission have since been
tinalised; if so0, the details thereof; and

(b) whether the pay-structure and
allowances etc. of the omployees of
indapsndznt oB:zy liks tha Pucsidaat’s
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Secretariat, Election Commission, Supremes
Court etc. will also be gone into by the
Commission, if not, what process would
be adopted to probe into and modify
their pay-structure etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes Sir. Copies
of the Minister of Finance Resolutions
dated 23rd April, 1970 and 4th June, 1970
containing the terms of reference of the
Third Pay Commission are laid on the
Table of the House. [Placed in library.
See No, L.T.—3719/70)

(b) In s0 far as President's Secretariat
and Election Commission are poncerend
the reply is in the affirmative. In the
case of independent offices which do not
come within the purview of the Third Pay
structure could be reviewed in the light of
the Commission’s recommendations for
other comparable categories of Central
Government employoes,

uft fefirenr qgfomt & ot ¥
faram

189. wit waf'n fag watfemn : war
eureey oy qfiewre frgtor et firmfor,
e Ay adm feww g9 ag wom
! 597 w3 fn:

(%) ®r Wy &7 & Qe
wigdfew, fag aur g fafewr ag-
fogi % a1 & war-wwr fogm amm
amam: W

(@) afe o, @t =% =m ww
g7

wresy awr  qfcwre fiitomr st
forsrfer, wrrame awr ambn fewre swa
# Treq 5 (ot wo go gfw) : (F) WK
(). wrdra fafeen qd @fad
#nlly ofwy afsa v Wik AR
Pafwear qu Qfwifes & Wl cfwwes
¥ W@ e 6q1 3Iqy  esabwnm
93 FAA RN WA ®A &
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for ux fedgs fogma 1968 § o7
g % u fear mar a1 Tw faas A
A1 wzAT W) dgwr afafe ¥ Fraveand
Yo mar | dqwn afafa & fawifa
fir &1 GaT-AAT qq1 @aen dAT i
At wifid—ow &t @ AT T
fafwenr gzfal ama: wrgde, fag aar
qam & fad WX gEd, Pfadt &
fad 1 78 ™= aww woa gar & fewra-
dia g

Internal Debts of Government

190, SHRI ARJUN SINGH
BHADORIA: Will the Minister of
FINANCE be pleased to state the total
amount of internal debts of Government
including rupee loans, treasury bills, small
savings, provident funds etc. as on the
31st March, 1970 and the total annual
interest payable on them ?

THE NINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): The accounts for the
year ending on the 31st March, 1970 have
not yet been closed. However, on the
basis of the latest available figures the
outstanding internal debt of the Central
Government amounted to Rs.10,678.92
crores on 31st March, 1970 comprisng:

(in crores of Rs.)

1. Rupee Loans 4,144.97
2. ‘Treasury Bills 2,233.66
3, Special rupee securities issued
to International Monetary Fund,
International Bank for Reconst-
ruction and  Development,
* {nternational Development

Association and Asian Develop-

ment Bank. (88,54

4. Small Savings Schemes (includ-
ing Prize Bonds and Annuity
Certificates)
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5. State and Public Provident

Funds 762.09

6. P. L, 480 Deposits 656.93
7. Income-tax Annouity Deposits 132.97
8. Other items 37.01
10,678.92

The curent Budget includes a provision

" of Rs.417.25 crores for payment of interest

and incidental items,

Mineral Production in Rajusthan and
Mysore States

191. SHRI ARJUN SINGH BHADORIA:
Wwill the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the total mineral production
during the years 1968-69 and 1969.70 in
States of Ra)asthan and Mysore;

(b) how these figures compare with
the three preceding years;

(c) whether any financial assistance
has been given to those Staies for boosting
the production of minerals during the
present financial year; and

(d)

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITI RAJ SINGH) : (a) and (b).
Mineral statistics is collected according to
calendar year. A sialement showing the
value of mineral production of major/
miner minerals in Rajasthan and Mysore
during the last five years is laid on the
Table of the House. (Placed in Library
See No. L.T. 3720/70)

if %0. the details thereof ?

(¢) No fipancial assistance is given 1o
the Stale Governments particularly for

2,022.75 mineral production. However, financial

a
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assistance to the State are given as Block

#aDts or loans,

(d) Does not arise.
Fertilizer Plant at Paradeep

192. SHRI ARJUN SINGH
BHADORIA will the Minister
of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
to state :

(a) whether Government have taken ™
any decision for setting up fertilizer plant
at Paradeep; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
and (b). No decision has been taken on
the establishment of a fertilizer factory
at Paradeep. However, Fertilizer Corpo-
ration of India has been asked to prepare
a Techno-Beconomic Feasibility Report on
the establishment of a fertilizer factory at
Paradeep based on imported ammonia.

Expansion of Manganese Mines

193, SHRI ARJUN SINGH
BHADORIA : Willl the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased
to state :

(8) whether it is a fact that Government
propose to  discontinue the proposed
expansion of the manganese mines in the
country; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHAR]) : (a) and (b). The manga-
nese ure exporl market is passing through
difficult times due to fall in prices and
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increased competition in the international
market from Other countries like Gabon,
Brazil etc. As such the question of
expansion of mangenese mines in the
country does not arise at present.

Reservation of Area of Iron ore at
Hospet for Proposed Steel Plant

194, SHR1 .S. A. AGADI : Will the
MINISTER of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether any decision has been
taken to reserve area of iron ore at
Hospet, Mysore State, in view of the
proposed establishment of the steel plant
to restrict the indiscriminate exploitation
by the private mine lease-holders; and

(b) if so, the details of the action
taken to safeguurd smooth supply or raw
material ?

THE MINISTER OF STATE IN THE
MINISTRY OF. PFTROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 NITIRAJ SINGH CHAUDHARY):
(a) and (b). A Commitiee t0 examine
the requirment of iron ore (including
the source of supply and transport
problems ete.) for the proposed stesl
plant has been set up. According to
present indications, iron ore supplies to
the plant are envisaged from Ramandrug
Iron Ore Deposits, a substantial part of
which is understood to have already
been reserved by the state Goverument.
No difficulty is, therefore, likely t0 arise
in the supply of iron ore to the plant.
The matter is, however, being considered
in detail by the aforesaid Committee.

Payment of Interest on Forelgn
During Fourth Plsa

Dorr'w_lng

195, SHR1 5. M. KRISHNA : Wil
the Minister of FINANCE be pleased 1o
state ©

(a) the borrowings of Goverameat from
different countries for the Fourth Plan;
and
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(b) the rate at which interest is being
paid on thess borrowings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN S9HUKLA) : (a) A Statement
is 1aid on the Table of the House. [ Placed
in Library, See No LT-3711/70]

(b) The total amount of interest paid,
involving foreign exchange, amounted to
Ra, 144 crores during 1969.70 and is ex-
pected to amount t0 Rs. 152 crores during
1970.71. The rates of interest vary from
country to country and in some cases
from loan 1o loan from the sume couniry,
A Statement showing rates of interest
applicable to the currant loans from the
vaious sources is also laid oo the Table
of the House. [Placed in Library See
No LT-—3721[10]

Purchase of Ambassador Hotel by Narang
Brothers in Bombay,

196. SHRT GEQORGE FERNANDES :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred
Question No. 319 on the 9th March, 1970
and 5tate

(a) whether Government have investi-
gated into the circumstances in which the
MNarang brothers—Shri Ramu Narang end
Shri Manu Narang—came to purchase the
Ambassador Hotel, Church Gate, Bombay
at a price of Rs, 55 lakhs;

(b) whether Government have investi-
pated whether Bombay Garage Pvi. Ltd,
had also been acqQuired by the Narang
Brothers for a fabulous price before selling
it to Cooli Mastan; and

(¢) if su, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). The
transactions in question took place during
the financial years 1968-69 relevant to the
atigssmient year 1969.70, Investigstions
aré being made in the course of sasess.
ment proceedings for 1969-70 | which have
to be completed hy 31st March, 1972, At
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this stage of investigations it is not possi-
ble to disclose the details.

LIC Communications regarding Manage-
ment of Ahmedabad Electric Smmly.'c
Bombay Suburban Eleciric
Supply etc.

197. SHRI GEORGE FERNANDES :
Will the Mioister of FINANCE be pleased
to state :

(a) whether the Life Insurance Cor-
poration has writlen 10 the Management
of Ahmedabad Electric Supply, Bombay,
Suburban Electric Supply, Thana Electric
Supply, Surat Electric Supply and Kobhi-
noor Mills Lid., Bombay (Companies for-
merly managed by Messrs Killick Industries
Ltd., Bombay) about the future management
sel-up of these companies consequent upon
the termination of the managing agency
systom;

(b) if so, the circumstances in which
the communication/communications were
addressed;

(c) the details of the comm unications;
and

(d) whether the Life Insurance Corpo-
ration had second thought on the new set
up of these Companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) Communications were sent to the
Companies on receipt of their proposals
for the fulure management of these com-
pankes at the expiry of the Managing
Agency System.

Electricity Companies
should be managed by
the respective Board of
Directors assisted by techni-
cally qualified staffi and that

(e) (i) The
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no Managing Director should to unauthorisedly acquire foreign e;--
be aprointed. change amounting to U.S. $1,70,000/-

(ii) The Kohinoor Mills Ltd. were . A complaint has also been filed against
lformed it théy ibodld im in  Court u!s_ZJ (1A) of the Foreign
appoint only one Managing Euh’!’“ R“"fl“m Ast, ]9‘.”' for Bon=
Director on a remuneration ;9mphance m_th the directive issued to
of Rs, 7,500/- p.m. by way of "M under Section 19(2).
salary, 1% by way of profit
commission subject 10 a ceil- (b) ANl practicabl t i
ing of Rs. 45,000,- per annum  taken. s SE R Seing
with such additional benefits
as may be allowed by the .

Company Law Board. No (¢) No, sir.
other full time paid Director
should be appointed. (d) Does not arise.
. Merchant Banking Service Scheme
(d) No, sir, announced by National and
5 Grindlays Bank
Violation of Forelgn Exchange Regula-

Hons by Sir Hirjee Congli ™ 199. SHRI GEORGE FERNANDES :

Jebangir, Bombay Will the Minister of FINANCE be pleased

198. $HRI GEORGE FERNANDES :
Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 1557 on the llth
May, 1970 and state :

(a) the specific charges framed sgainst
Sir Hirjee Cowasiji Jehangir for breach of
Foreign Exchange Regulations Act ;

() whether any steps have been taken
1o prevent Sir Hirjes from making further
transfer of sums to foreign accounts;

(c) whether Government have been
able to secure the co-operation of any
International Agency to find out the exact
amount of money 30 far smuggled out by
Sir Hirjee; and

(d) if so, the details thereofl ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) The charges
made against Shri Hirjee Cowasji Jehangir
in the show-cause memos issued to him
are, contravention of Section 9 of the
Foreign Exchange regulations Act in
relation to his failure to surrender foreign
exchange amounting to £  3,000/-
and contravention of Section 4(1) read
with Section 23B, for his satlempting

to state :

(8) whether the National and Grind-
lays Bank has announced a scheme of
Merchant Banking Service in the country;

(b) if so, the details of the scheme;

(c) whether the matter has received the
approval of the Finance Minisiry;

(d) if so, when; and

(e) what are the advantages of such a
scheme to the Indian economy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (e). The
National and Grindlays Bank Ltd., sought
Government of India’s approval in No-
vember, 1967 to their proposal to set up
as part of their merchant banking services,
an ‘Issue House' in India to extend finan-
cial advice to the bank's corporate cusio-
mers about their capital structure and other
matters, Since the Bapking Regulation
Act. 1949 does not prohibit a baoking
company from entering into the ‘Issue
House’ business, formal permission either
of the Reserve Bank or of the Central Go-
vernment was not  necessary for the
National and Grindlays Bank to undertake
such business. The bank set up the
‘Issue House' in the middle of 1968,
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2. Recently, in June 1970, the bank in-
dicated that it could offer facifities for finan-
cing exports of capital goods from this
country. The bank has, however, not 8o far
followed it up with- the details of the
propossd schems,

Orders for Supply of Barrels to 1.0.C
Oatstanding with Standard Drum
and Barrel Manufacturing
Company

200, SHR1 GEORGE FERNANDES :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Unstarred Question No, 8428 on the 4th
May, 1970 regarding details of outstanding
order for the supply of oil barrels by
Standard Drum and Barrel Manufacturiog
Company to the Indian Ol Corporation
and state :

(a) bow many barrels the Standard
Drum and Barrel Manufacturing Co., Bom-
bay has committed (0 supply to the Iodian
Oil Corporation against their own stesl:

(b) whether this firm has fulfilled their
commitment; and

(c) if not, the action taken or proposed
10 be taken agsinst them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) 15,000 Nos.
of barrels per month on 25%, of their mon-
thly production from their indigenous
steel, which ever is less,

(b) During discussions with the I0OC,
the firms representative has stated that the
commitment io this regard has been fulfil-
led. 10C has asked the firm to substantiate
this,

(c) Does not srise in view of answer
to part (b) above.

qufere twd ¥ tw giewT

201, it gww WX woww ; war

SRAVANA 6, 1892 (SAKA)

Written Answers 270
AN ggam N snstafe:
(%) 1 wqad, 1967 ¥ qafex

W § gk gizmaY o genr fradt

(®) & gefeinl & srow WA @
gnﬂmﬁ!rﬁufg; )

(%) €@ gofzmel ¥ wod aef A
was o g deq fea &

(w) @ sdafedt & wargrfrg
¥ erxw feet g¥zard g€ o feet
glend awiiwr wfwet & wrew g€ ;
o

(¢) P gzl ¥ ek & otw
work ot et wemr o § 7

ok =it (st ) : (W) 1-1-1970
& 30-1-1970 &% ¥ wafy ¥ qufers
o & mifext ot zewe, mfeadt w1 oz
¥ 3T wrAr, gward 9 mifyal o qus
qraare ¥ zewe oY miyal & qrr erk
ot wife ¥ 367 et gebzmig gf |

(%) Yw aeafy w qaq 25,45,000.
wTd W) gify O & wgE

(m) w7 x9zaY ¥ 105 smfey 7R
nq AT 406 TIAT BT |

(%) 9T (¥). ®it 367 arh  gee-
el & it & af | A ¥ 235
g¥zAn T wHwfa #) qea) & s
ot 38 ¥ gaoeT A wrEl & W
gt of )

qu o § tw queamy
202, < g wx wpwwm ; aqy



271 Written Answers
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I VA T STEA W ada
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AT & faw 1954 § Q& Taam adaq
oy mar q1 fa® 1959 # wqaa fsar
™ g wEwAr w1 8§ fgar war
ife ag wenaaE 41 1 @ N wfEa
fastg feafa & wreor Si¢r @ aeq
% famfor ax wfY Faare w7ar weva Ag)

*i

(w) sewshia w & X w1 U
AIe IqEeE Al 8 |

Sconter Project in Punjab

205. SHRI DEVINDAR SINGH
GARCHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether the Central Government
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have received a request from the Govern-
ment of Punjab for the location of a
Central Public Seclor Scooter project in
th: Punjab State ;

(b) il so, whether Government have
since considered this request and if so,
with what results;

{t:) whether Government are aware that
there is practically no public sector under-
taking in Punjab; and

(d) if so, in what way Government
propose to redress the grievance of Punjab
in this field ?

THE DEPUTY MINISTER IN THE
MINISTRY GF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) The Punjab Government have been
informed that the question of location of
the rroposed rroject will be considered
after the examination of the report of the
Technical Experts has been completed and
Governinent takes a final decision to go
ahead with the project. The State Govern-
ment have been further informed that their
request for location of the proposed project
in the State of Punjab has been 1.01ed and
due consideration will be given (o it, along
with similar reqQuests received from other
State Governments.

(¢) Tt will not be correct to say that
there is practically no public sector under.
taking in Punjab. In fact, there are (wo
public sector uodertakings in the State of
Punjab, namely, the Nangal Fertilizer
Plant and the Heavy Water Project.

(d) The location of public sector yro-
jects has necessarily to be decided on
technoeconomic considerations.

Theft of highly explosive detonators
from Nagpur Railway Yard

206, SHRI BABURAO PATEL : Wil
the Minister of RAILWAYS be pl:ased to
state :

(a) whether it is a fact that a pumoer
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of highly explosive detonators were siolen
from the Nagpur Railway Yard in April,
1970 and packed for despatch under false
labels;

(b) if so, the total number stolen and
their cost;

(c) whether such tkefis rre common
and if so, in which States with dates of
thefts; and

(d) the names of rersons arrested and
action taken against them and, if not, the
reasons therefor ?

THE MINISTER OF RAILWAYS (SHR1
NANDA) : (a) Yes, from Ajni yard,
Nagpur,

(b) Nine cases, worth about Rs, 450/-,
of which six cases have been recovered.

(c) No. There are 12 suck cases during
1970 one case each in Assam, Madhya
Pradesh and Orissa and two cases in Bihar,
Six cases occurred in West Bengal on
March 28th, April 2nd, May 12th and June
2nd, 25th and 30th.

(d) 11 arrests were made. One crimi-
nal was shot dead, Evidence could not
be found against 5 who weie dischurged
and cases against 6 (six) ure pending
investigation (names are not avuilable).

Maoufacture of Beer In Andli;:a Pradesh
with Foreign Collsboration

207. SHR1 BABURAO PATEL : Will
the Minisier of INDUSTRIAL DEVELOP.
MENT AND INTERNAL TRADE be
pleased (o state :

(a) the name of the firm which has
sought foreign collaboration [ur the manu-
facture of beer in Andhra Pradesh, the
nature of foreign collaboration and the
name of the foreign collaborator with
salient details of the proposcd brewery;

(b) whether it is a fact thut  the
Directorate General of Technical Develop-
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ment was of the opinion that_the brewery
industry in India was not in need of foreign
collaboration and, if so, the reasons why
his Ministry suprorted this proposal against
this view;

(c) whether it is also a fact that the
Danish collaborator has no experience in
the construciion of a brewery nor is he
in a position to supply equipment; and

(d) the number and nature of proposals
for the establishment of breweries pending
with his Ministry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) :(a) Shri M. K. Jajodia,
New Delhi, who was granted a letter of
intent for the manufacture' of Beer in
Andhra Pradesh, has applied for technical
collaboration with Mfs. Carlsberg, Copen-
hagen, Denmark, Brief details of the beer
scheme are as follows :-

(1) Capital Investment -Rs. 80,00,000
(2) Annual Capacity -50,000 Hecto
Litre
(3) Cost of machinery
(i) Imrorted Rs. 10 lakhs
(subject 10
indigenous
availability,
(ii) Indigenous Rs. 50 lakhs

(b) According to the DGTD, indige.
nous technical know-how is available with
the existing manuflacturers who make beer
primarily for internal consumption. But in
order Lo improve the dquality of beer parti-
cularly for competing effectively in the
international market, Government have con-
sidered and are considering the proposals
for foreign technical eollaboration in  this
field on merit provided there is an exgport
angle and guaranteed exports would subss
tantially exceed the foic.zn  exchange
Outgo.

(c) Messrs, Carlsberg, Corenhagen arg
ore of world's leading manufacturers
beer,
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(d) The appplication of Shri M, K,
Jajodia is the only application for foreign
collaboration now pending with the
Government.

Preparation of ‘“Tectonic” Map by
Geological Survey of India Re.
Building of Proposed Salem Steel Plant

2cf. SHRI BABURAO PATEL: Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether his Ministry has asked
the Geological Survey of India 10 prepare
a “‘tectonic” Map of the Kanjamzlai area
where the | rorosed Salem Steel rlant is to
be built;

(b)
“tectonic™ map, the date when it
ready and cost of preparing it;

if o0, the Salient details of the
was

{c) whether it is a fact that the Site
Selection Committee did not study the
map hefore making its choice;

(d) whether it is also a fact that the
“tecionic” map shows a large number of
faulis necessitating special foundmions
for the Steel plant; and

(e) the names of companies invited
to prepare feasibility reports?
THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI!
QURESHI): (a) No, Sir.

(b) 10 (d). Do not arise.

(e) Arjointment of Consultants,
wlou would prefare the technoeconomic
feasibili'z rejort, is urder the considern-
tion of the Government.

Paper Mill in Assam, Kerala and Nagaland

209. SHRI VASUDEVAN NAIR:
DR. !IlANEN SEN:
SHRI K. HALDER;

JULY 28,
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SHRI C, JANARDHANAN:
SHRI DHIRESWAR KALITA:
Will the minister of INDUSTRIAL

DEVELOPMENT AND INTERNAL TRADE
be pleased to state:

(a) whether the Mindustan Paper
Corporation has finaiised its plan to set up
paper Manufacturing plaots in  Assam,
Kerala and Nagaland;

(b) if so, the details thereof; and

(c) when these plants are expected
10 be set up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELO-
PMENT AND INTERNAL TRADE
(SHRI M.R. KRISHNA): (a) 1o (c). It
has been decided to establish a newsprint
plant in Kerala and a paper/pulp plant
each in Assam and Nagaland. Tentatively
it has been decided to develop the follo-
wing capaciiies in these plants:

(i) Kerala 75,000 tonnes p.a.

of newsprint.

(i) Assam 80,000 tonnes of
pulp &

50,000 tonnes of
Paper

(iii) Nagaland 30,000
each of
Pulp and Paper,

Lonnes

These projects are likely to be
implemented by the end of 1973.7%.
Further details about the actual

implementation of these projects are being
worked out by the Hindustan Paper
Corporation Limited.

Central aid to States for Purchase of
Wheel-Barrows

210. SHRI RAM CHARAN:
SHRI SHIV KUMAR SHASTRI:
SHR1 SHRI GOPAL SABOO:
SHR] SilY CHARAN LAL;
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SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of LAW AND
SOCIAL WELFARE be rleased to state:

(a) whether it is a fact that
ancchronistic practice of
night-soil on head is
prevalent throughout
breadth of the country;

the

carrying of
still  woefully
the length and

(b) the amount of financial assistance
provided by the Central. Guvernment 10
the States during the last three years, year-
wise, for the purchase of Wheel-barrows
for bringing this practice to a vanishing
point;

(c¢) whether the financial assistance
given by the Central Goveroment to the
States for the above purrose was adequate;

(d) whether the said assistance was
utilised exclusively for the purpose for
which it was given and, if not, the reasons
therefor and the amount of the unutilised
assistancs, State-wise; and

(e) whether Governmen! |rujos: to
give increased assistance for this purpose
and, if so, thz amount thereof and. if not;
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY CF LAW AND N THE
DEPARTMENT OF SOClalL WELFARE
(SHR1 JAGANATH RAO): (n) The prac-
tice is stiil prevalent in many purts of the
COLDAY.

(b) During the last three vears, the
following financial assistance has been
given by the Central Government to the
States for the composite-scheme of improve-
ment of working and living conditions of
sweerers and scavengers elc.

(R=. in lukhs)

1967-68 10,05
1968-69 20.00
1969.70 S1.25

SRAVANA 6, 1892 (SAKA)
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(c) The financial assistance give®
by the Central Government to the States
for the purpose was based on the financial
resources available and the approved budget
allocations.

(d) 1n accordance with the terms and
conditions of the granis given to the State
Governments, money can be utilised by
them only for the purpose for which it is
given. Many of the State Governments
were ahle to utilise the assistance fully
while the others were not able to do so. A
statement showing State.wise allocations,
expenditure and percentage utilisation
during the Third Plan period is laid on
the Table of the House. [Placed in
Library. See ‘No. LT-3722[10].

(e) Against an allocation of Rs. 51.25
lakhs for the year 1969-70, an increased
allocation of Rs.57.20 lakhs has been made
for the year 1970-71 for the improvement
of working and living conditions of
sweepers and scavengers etc.

Amount spent on Petition filed against
Shri V. V. Giri's Election as
President

211. SHR1 ABDUL GHANI DAR
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state that details
of expenditure incurred by Government
on the fetition against Shri V. V. Giri's
election as President ?

THE MiNISTER OF STATF IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHR1 JAGANATH RAQ) : The infor-
mation is being collected and will be laid
on the Table of the House,

Requirement of Hydro-sulphite of Soda
During Fourth Plan

212, SHRIT R, K, BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be

pleased 10 state :

{a) the tofal requirement of hydro-sulphitg
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of soda during the Fourth Plan ; wise ?

THE DEPUTY MINISTER IN THE

(b) the present production and the MINISTRY OF INDUSTRIAL DEVELOP-

manufacturers who are
soda and the
them

names of the
producing hydrosulphite of
wuantity produced by each of
annually;

(c) whether itis a fact that this
item is still allowed to be imported; and

(d) if so,
imported during the last

its qnantity with wvalue
tWo Years, year-

MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) The present
requirement of hydrosulphite of soda is
estimated all about 9,000/10,000 tonnes per
year and this figure is likely to increase
1o about 12,000 tonnes. per year by 1973-74,

(b) At present, there are three manu-
facturers of this chemical in the country
and their, details of production are as
follows:— )

R

Annual insialled

Name of the firm capacity as on 1969 Jan-May
1.7.70 1970
(tonpes)
1. J. K. Chemicals 3,168 3,252 1,487
Lid., Bombay
2, Travancore Cochin 3,000 1,408 466
Chemicals Ltd., Kerala
3. Indian Electro- 1,560 944 521
Chemicals Ltd., Abmedabad
7,728 5,604 2,474
(c) The shortfall between the present (a) whether it is a fact that Japan

requirement and the indigenous production
of 5,600 tonnes per annum is being met by
imports.

(d) The import figures of Sodium
Hydrosulphite during the last two years
are as follows :—

e i s B

Year Quantity in C. 1. F. import

tonnes value (Rs. in
lakhs)
1968-69 521 15.3
1969-70 2,481 92.0

Export of Pig Iron to Japam

213. SHR1 SITARAM KESRI : will
the Minister of STEEL AND HEAVY
EMNGINEERING be pleased to state :

had refused to buy pig iron from India;

(b) if so, the reasons for Japan's
refusal;

(c) whether Japan is now willing 10
buy pig iron; and

(d) whether negotiations have been
going on in this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 MOHD. SHAFI
QURESHI) : (a) No, Sir.

(b) and (c). Do not arise.

(d) The usual pig iron exporting agen-
cies are in constant twuch with  Jupanese
market conditions,
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Match Factory in Kashmir

214, SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether the Hindustan Machine
Tools Ltd., has plans to set up a watch
factory in Kashmir;

(b) whether the Hindustan Machine
Tools has plans to set'up such factories in
other States also; and

(c] if so, whether the Question of setting
up one factory in Bihar would be consi-
dered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHR1
M. R. KRISHNA) : (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

Demand for Transfer of Licensing
Authority to States

215. SHRI SITARAM KESRI :
SHRI YAJNA DATT SHARMA :
SHRI CHENGALRAYA NAIDU :

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to state :

INDUSTRIAL
INTERNAL

(a) whether it is a fact that some State
Governments have demanded that the deci-
sion-making authority on licensing be
transferred to the States; and

(b) if so, the reaction of the Central
Government to the demand ?

THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND  INTERNAL TRADE
(SHR1 M. R. KRISHNA) :
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(a) The view has been cxpressed by one
State Government that grant of industrial
licences should be decentralised.

(b) Different State Governments have
varying views in respect of the details of
industrial rolicy, depending largely on the
stage reached by their States in industrial
development and growth. Considering all
the aspects involved, such as the need for
accelerated growth, reduction of regional
imbalances, prevention of
concentration of economic rpower the
proper channelisation of Sscarce resources
including capital and foreign exchange,
into directions most necessary for the
economy of the country as a whole, the
problems of industrinl development and
licensing have necessarily to be considered
and tackled from a mational perspective
by the Central Government. The views
of State Governments are, however, given
due consideration in the formulation of
policies and in the process of industrial
licensing.

Licensed Capacity of Oil Barrel Fabricators

216. SHR1 SITARAM KESRI: Will
the Minister gf INDUSTRIAL DEVELOP-
MENT AND [INTERNAL TRADE be
pleased to refer to the reply given to

Starred Question No. 1134 on  the 2lst
April, 1970 regarding the alloiment of
Steel sheets to M/s. Bharat Barrel and

Drum Manufacturing Co, (P) Ltd. and
state 7

(2) when Government in reply to
Starred Question No. 1013 on the l4th
April, 1970 have stated that the capacities
of Industrial jContainers Ltd. and Steel
Containers Ltd., were not assessed before
1964, the basis on which they say that
allocation of raw material has always been
made to the fabricators on their assessed
capacities; and

(b) the reasons for maintain'ng double
standard in regard to efficiency factor ?

THE DEPUTY MINISTER 1N THE
MINISTRY OF INDUSTRIAL DEVELOP.
MENT AND INTERNAL TRADE (SHRI
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M. R. KRISHNA): (a) M[s. Industrial
Containers Ltd., Calcutta and Mfs. Steel
Containers Lid., Bombay were not assessed
on time and motion study before Govern-
ment undertook assessment of all the units
in the industry during 1963-64. Previously
Indian Galvanising Co. (1926) Ltd. were
manufacturing 40-45 gallon Tbarrels at
Bombay and Calcutta with annual capacities
of 5860 and 6000 tons respectively; when
this firm went into liquidation in 1958, new
companies M/s. Steel Containers Ltd., and
M/s. Industrial Containers Lid, were form
to carry on the pbarrel manufacture at
Bombay and Calcutta, When the applications
were made for industrial licences on behalf
of these companies for the manufacturing
activity at these two places, licences were
accordingly issued for the seme capacities
of 5860 tons and 6000 tops per annum
respectively to Ms. Steel Containers Ltd.
and Industrial Containers Ltd. and these
were treated as the assessed capacities for
the purpuse of raw material allocalion to
the new upits at Bombay and Calcutta till
the same were revised as a result of the
general assessment undertaken during
1963.64.

(b) In making assessment of capacity
on time and motion study, generally an
efficiency factor of 75% is applied which
accommodates all the factors such as
breakdown of machinery, shortages of
maopower, workman's fatigue, etc. This
level of efficiency factor is taken where
the worker is well trained and efficient
and the plant layout is also very systemaltic
and organised for effecting smooth flow of
work 'excepting in cases where the plant
and machioery are very old and frequent
breakdowns are known to occur or the
layout of the machines are improper; in
such a case a lower efficiency factor is
adopted, The quetion of adopting double
standard does not, therefore, arise.

TR A & wawar fon &
T Wi
217. =t W®r ATQ WIET D H
TR Fot qg Kq w1 0 R
(%) 793 ME & mAkn Fawmr W
qadara feafa 7 ¢ ;
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(@) ma @ agt & Qua @adar
fawim & fead sl & i g &3 &1
g,

(m) Ta3 @1 & gasar fgma &
fafam of foai & Fead s & 7

YR WA (0 AR) (%) @ DE
§ gasar faunr fesge wwarar & 67
e SANT T (qFWA weqy, a9
W1¥) & gun gWR & wawa 1A
faar g% wgifadew (safar) & oiq
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(7) (1) asa1 fadmmag gra
qAIG ¥ N(W 9¥AW § A&l ¥ @y
frmam g I A do% ag 91 wiw
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w310 ford st & qig-qzae
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1968 74 13 187
1969 88 94 179




287 Written Answers

fagd Y &t ¥ FT gadar AEOT
' M I A A A |y wEard
& fau g o & fag gasar smaT 2T
fags Amal 9% (M7 AW ggaTw awwar
fador@ 1w, @ gadar §aeq Al
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witad ¥ W ITN FET TH AW
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1968-69

259°
409+

(@) twd 91¥ & wadar framea
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g R E i —

Twafad
wowatTa

16
117

e

Absorption of M/s. D.'Macropolo and
Co. Ltd.. with M/s. Godfrey Phillips
Tndia Ltd.

218. SHRI S. M. KRISHNA ;
SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :

will the Minister of COMPANY

AFFAIRS be pleased to state :

(a) whether Government's
has been granted 1O
Macropolo and Co. Ltd. to be absor-
bed with another firm M[s. Godfrey
Phillips India Ltd. as reported in the
Hindustan Times dated the 15th June,
1970; and

permission
M/s. D.

(b) if so, the reasons therefor ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED.
DY : (a) Under Section 371—3%4 of the
Companies Act, 1936, the power 10 sancliun
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amalgamation rests with the High Court.
The amalgamating companies, namely, M/s.
D. Macrorolo & Company Ltd. and M!s,
Godfrey Phillips (India) Lid. had made
applications in the Bombay High Court,
The Company Law Board made represen-
tation to the Court in response to notice
wnder section 394A of the Companies Act,
1956 pointing out certain objectionable
features of the scheme. The Court
sanctioned the scheme of amalgamation,
subject to the approval of the Reserve
Bank of India and an¥ other authorities
concerned being obtaloed in respect of
any matter for which such sanction or
approval is required.

(b) Does not arise.

Taking over of Standard Motors Company,
adras

219. SHRI S. M. KRISHNA :
SHRI YAMUNA PRASAD

MANDAL *
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL

TRADE be pleased to state :

(a) whether Government have since
taken any decision in regard to the taking
over of Standard Motors Company,
Madras;

(b) if not, the difficulties Which are
being faced by Government in taking it
over; and

(c) the time by which a decision is
likely 10 be taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP.
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) to (c). Before the
Central Government can consider taking
over the management of an industrial
undertaking under Section 18 A of the
Industries (Development & Regulation)
Act, 1951, an investigation into the affairs
of the industrial undertaking by a body
of persuns appointed for the purpose by

N —

(7 miwe mmal § g @ sG] & e § dlaw §)
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the Central Government is necessary under
Section 15 of the said Act. Accordingly,
Government have constituted a three"man
Investigating Body under Section 15 of the
Act 1o investigate into the circumstances
that have led to the closure of the Stan-
dard Motors factory. This Investigaling
Body, constituted on 1.6.1970, is expected
10 submit its report within six months of
its constitution,

The Question of the further action to
be taken will be considered on receipt
and examination of the rerort of the In-
vestigating Body.

Small Car Project

220. SHRI S. M. KRISHNA :

SHRI VASUDEVAN MNAIR :

SHRI R. BARUA :

DR. RANEN SEN :

SHRI ARJUN SINGH
BHADORIA

SHRI CHENGALRAYA
NAIDU :

SHRI BENI SHANKER
SHARMA :

SHRI HIMATSINGKA :

SHRI K. LAKKAPPA ;

SHRI RAMAVATAR SHASTRI:

SHR1 CHANDRA SHEKHAR
SINGH :

SHRI YAMUNA PRASAD
MANDAL :

SHRI MRITYNJAY PRASAD :

SHRI DHIRESWAR KALITA :

SHRI BHOLA NATH
MASTER :

SHRI A. SREEDHARAN :

SHRI RAM SEWAK YADAY :

SHRI RAM AVTAR SHARMA :

DR, SUSHILA NAYAR :

SHRI P. P. ESTHOSE :

SHR1 GANESH GHOSH :

SHR1 UMANATH :

SHRI1 P. GOPALAN :

SHRI NARAYANAN :

SHR1 KOLAl BIRUA :

SHRI MAYAVAN :

SHRI DHANDAPANI :

SHRI M. R. LASKAR :

INDUSTRIAL
INTERNAL

Will the Minister of
DEVELOPMENT AND
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TRADE be pleased 1o state :

(a) whether Government have 1aken
any decision in regard to the setting up of
a project for the manufacture of small car
in the country;

(b) if so, the details of the proposal;
and

(c) the time by which the work on
this project is likely 10 be started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (s) No, Sir.

(b) and (c). Do not arise.

Committee to Review Provision of
Amenities to Passengers on
Indian Railways

221. SHR1S. M. KRISHNA :
SHR1 YAMUNA PRASAD
MANDAL
DR. SUSHILA NAYAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal
under consideration of Government to  set
up a committee to review the amenities
to be provided to the passengers on the
Indian Railways;

the

(B if so,

Committee;

composition of the

(c) the terms of reference of the

Committee; and

(d) the time by which the Committee
will submit its report to Government ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No Sir.

(b) 10 (d). Do not arise,
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Shortage of raw Materials for Cable
Industry

222, SHRI P. . ADICHAN '
SHR1 D. AMAT :
SHRI N. R. DEOGHARE :

‘Will the Ministei of
DEVELOPMENT  AND
TRADE be pleased to siate :

INDUSTRIAL
INTERNAL

(a) whether it is a fact that on
account of serious shortage of raw ma-
terial for the cable industry in the country
such as copper, lead and paper, thé in-
dustry is facing prospects of closure aad
is forced to work much below’ capacity;

(b) whether it is also a fact that the
small-scale  industries producing cables
are facing more serious situation on this
account; and -

(c) the allocation of foreign exchange
made for the import of raw material for
this industiy, pariicularly for small in-
dustries, during this year and the extent of
imports of each item so far made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEYELOP-
MENT AND INTERNAL TRADE {SHRI
M. R. KRISHNA) : (a) While
some uf  tlhe units in the
cable industry may be working below capa-
city, because the denand of certain type
of cables has been low, it is not correct to
say that any of the units registered with
the D °G. T. D, are facing prospecis of
closure on account of shortage of raw
material.

(b) No complaints have so far been
received from any small scale cable units
about- serious difficulties arising out of
shortage of raw materials,

(p) Cable lndusiry bcmg a prioriry
industry allocation of ‘faw materials are
made on the basis of replenish of con-
sumption as and when import applications
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are received. It has also been decided
that all the units employed in this indus-
try be allocted sufficient foreign exchange
50 that their capacity could be fully uti-
lised. In pursuance of this decision the
applications received from the various
units are being processsd. Statistics re-
lating to the allocations made and conse-
Quent import of raw material particularly
reluting to small scale industries made
during this year, will become avdiluble
only after 31st March, 1971.

Indo-British ‘Talks on Industrial
Collaboration

223, SBHRI . . ADICHAN :
SHRI D. AMAT :

Will the Minister of
IZI. VELOPMENT AND
TRADE be pleased to state

INDUSTRIAL
INTERNAL

(a) the stepss taken in pursuance of
the Indo-British industrial collaboration
proposals discussed at the Indo-British
talks held in February this year; and

(b) whether any assurance had been
given at the said talks to the British dele-
gation that foreign banks in India would
not be nationalised and, if so, the reasons
for giving such an assurance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KKiSANA) : (a) At the first
meeting of the indo-British Technological
Group held from 9th to 11th February,
1970, discussions took place on various
aspects of loreign investment and collabo-
ration in this country, At the meeting,
it was also sought to broadly indentify
the possible fields of useful technological
collaboration belween the two coufitries
in future. The British Croup were informed
of the fields of manufacture where produc-
and technological gaps are likely to deve-
lop during the coming years. . This aspect
is being further followed up through the
Indian Investment Centrc and the Con-
federation of British Industries. A further
meeting is likely to be held later this year,
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(b) No, Sir. The nationalisation of
foreign banks was not discussed in the
meeting.

Assistance to Uganda for Industrial
Development

224, SHRI P.C. ADICHAN:
SHRI RAMAVTAR SHASTILL:
SHRI1 C. JANARDHANAN:
SHRI SHEO NARAIN:
SHRI1 1SHAQ SAMBHALI:
SHRI ESWARA REDDY:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased 1o state:

(a) whether India has offered Uganda
assistance for its industrial development,
particularly in the field of small scale
industries;

(b) whether any tirm programme has
been worked out for the purpose; and

(<)

il so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA): (a) to (c). A delega-
tion headed by H.E. Mr. J.M. Dkae,
Minister of Planning and Economic
IDevelopment, Uganda, visited India in
June, 1970 on its way back from Expo,
1970. The delegation discussed, in general,
matters of mutual ioterest, trade and
industy including cooperation in develop-
ment of small scale industries in Uganda.
Since the discussions were of an exploratory
nature, no declsions were taken in regard
to any projects o be undertaken in specific
fields. It has been indicated 10 the
Ugande Minister of  Planning and
Economic Development that we would be
in a position 10 assist them in the develop-
ment of their small scale industries,

Expansion of Export - Oriented Units
belonging to Large Industrial Houses

-325. SHR1 P.C. ADICHAN:
SHRI1 J. N. HAZARIKA:
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SHR1 S.M. BANERJEE:

DR. RAM SUBHAG SINGH:

SHRI1 K HALDER:

SHRI1 .M. BISWAS:

SHRI DHIRESWAR KALITA:

SHRIMATI SHARDA
MUKERIJEE:

Will the Minister of
DEVELOPMENT AND
TRADE be pleased 1o state:

INDUSTRIAL
INTERNAL

(s) whether Government have evolved
a formula 1o allow expausion of export-
oriented units belonging to larger industrial
housrs; and

(b)

if s0; the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA) (a) : Yes, Sir.

(b) A copy of the Press Note issued
in this regard is laid on the Table of the
House. [Placed in Library. See No.
LT-3723/70]

Placing of Uneconomic Orders -by
Railways with Wagan Building Industry

2. SHRI SARJOO PANDEY:
SHRI P.C. ADICHAN:
SHRI RAMAVATAR SHASTRI:
SHR1 J.M. BISWAS:

Will the Mimisier
pleased 10 State:-

of RAILWAYS be

(a) whether the wagon-building
industry has alleged that the Railways
had been placing ipadequate and uneco-
nomic orders for wagons; and

(b) if so, whether there is any truth
io this allegation,

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes.

(b) No.
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Tampering with Report of Committee
on Untouchability by Department of
Social Welfare

227. SHRI1 JAGESWAR YADAY:
SHR1 P.C. ADICHAN:
SHR1 VASUDEVAN NAIR:
SHR1 RAMAVATAR SHASTRI:
SHRI K. HALDER:
SHRI LAKHAN LAL KAPOOR:
SHRI D.N. PATODIA:
SHRI1 SURAJ BHAN:
SHRI1 BR1) BHUSHAN LAL:
SHR] JAGANNATH RAO JOSHI:
SHRI SHARDA NAND:
SHR1 RAM GOPAL SHALWALE:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) whether Shri  Elayaperumal,

Chairman of the Committee on  Untoucha-

* bility, in a letter to the Prime Minister

op 12th May, 1069 had salleged that the

Department of Social Welfare had tampered
with the Committee’s Report;

(b) whetber be had also alleged that
the Department had shown an indifferent
and even hostile attitude towards the
Committee;

(c) whether any enQuiry has been
made into these allegations;

(d@)

if so, the findiogs thereof; and
(e) the action, if any, taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHR1 JAGANATH RAO): (2) and (b).
Yes, Sir.

(c) to (e). The allegations were not

. found to be correct. There was no

tampering with the report and, therefore,

no enquiry was called for. On the other

hand the Department extended the fullest
cooperation to the Committee.

Setting up of new Steel Plants

228. SHRI C. JANARDHANAN :

SRAVANA 6, 1
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SHRI DINKAR DESAT :

SHR1 DHIRESWAR KALITA :
SHRI P. C. ADICHAN :

SHR1 NIHAL SINGH :

SHR1 ESWARA REDDY :

Will the Minister of STEEL AND
HEAVY ENGINEERING be “pleased to
state

() whether any preliminary estimates
have been made regarding the proposed
public Sector sieel plants at Visakhapat.
nam, Salem and Hospet;

(b)

if so, the details thereof;

(¢) how long it will take 10 construct
these plants;

(d) whether the Tamiloedu Gonern-
ment have suggested that the Salem steel
plant should be a joint venture by both
the Centre and the State Government;

(¢) whether the Andhra Pradesh Chicf
Minister has pleaded that the State Govern-
ment should have a voice in the manage-
ment of the Visakhapatnam Steel Plant;
and

(f) if so, Government’s views on
these suggestions?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI1
QURESHI) : (a) and (b). Preliminary
estimates regarding the proposed public
sector steel plants at Visakhapatnam,
Hospet and Salem will be prepared as a
part of the Techno Economic¢ Feasibility
studies which are likely 10 be taken up
shortly.

(c) Examination of this aspect will
also be covered by the Techno-Economic
Feasibility studies.

(d) Yes, Sir. There has been a
suggestion about equity participation in
the Project,
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(e) Government have not received
any specific proposal in this regard.

(f) No decision has been taken on
the suggestion referred to at (d) above.

Closure of Standard Motors Factory, Madras

229, SHRT INDRAIJIT GUPTA :

SHR1 P. C. ADICHAN :

SHRI R. BARUA :

SHRI RAM AVTAR
SHARMA :

SHR1 K. RAMANI :

SHRI S.M. BANERIJEE :

SHRI CHENGALRAYA
NAIDU :

SHRI MOHAN SWARUP ;

SHRI OM PRAKASH TYAGI

SHRI RAM GOPAL
SHALWALE :

SHRI1 C. Jr\NARDHAl:lAN .

SHRI NIHAL SINGH :

SHRI1 K. P, SINGH DEO :

SHRI YOGENDRA SHARMA :

SHRI BIBHUTI MISHRA :

SHRI D. N. PATODIA :

DR. SUSHILA NAYAR :

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to state:

INDUSTRIAL
INTERNAL

(a) whether the Standard Motors
factory at Vandalur near Madras has bheen
closed down since 22nd May, 1970;

(b) if so, the circumstances that Jed
to the closure of the factory;

(e) whether the Tamil Nadu Govern.-
ment have  expressed its willirgness to
take over the factory; and

(d) if so, the advice given 1o the
Tamil Nadu Government in this resrect?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) : (a). Yes, Sir.

(b) According to the information
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received from the firm, they had 1o close
down the factory due to recurrent labour
trouble and economic reasons,

(¢) Yes, Sir.

(d) The Government of Tamil Nadu
have been informed about the coostitu-
tion of an Investigating Body by the Cen-
tral Government to investigate into the cir-

cumstances that led to the closure of the
factory.®The question of the further actio o
to  be taked will be considered after
the receipt and examination of the report
of the Investigating Body.

Expenditare on Rail Leagth, Engines,
Coaches and Wagons.

230. SHRI ABDUL GHANI DAR:
Will the Minister of RAILWAYS be
pleased to state

(a) the increase in Rail length, produ-
ction of engines, coaches and wagons in
the last three years, yearwise ; and

(b) the expenditure on each item in
each year 7

THE MINISTER OF RAILWAYS
(SHRT NANDA) : (a) The figures are
furnished below :—

1967-68  1968-69 1969.70
New lires opzned 269 T40 107
during the vyear
(Kilometres)
| ocomotives 270 260 209
(Coaching  Stock 1,078 1,087 1,272
(including Electric
Multiple Units)
Wwagons (in terms 17,634 16,476 14,918

of 4-wheelers).

(b) As the Accouns for the year
1969-70 have not yet been finally closed,
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the informatior fcr the year 1967-68 and
1968-69 is given telow :

(Expenditure in Lakhs of Rupees}

1967-68  19(2.69

(i) New Lines 26.10 2328
{Capital Expenditure)

(i) (a). Locomotives 13,13 11,92
and sfrare boilers,

(b) Carrizges includ- 23,33 26,28
ing Rail Cars and
Electric Multiple

Urit Stock.
(c) Wagons. 28,50 25,50

Managing Agencies in Indin

23, SHRI ABDUL GHANI DAR:
Will the Minister of COMPANY AFFAIRS
be pleased to siate @

(a) the total pumber of Managing
Agencies in India vpto 15th July, 1970 ;
and

(b) the last date when such Managing
Agencies will not be yermissible in Indiz ?

THE MINISTER OF (OMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (2) and (b). The sistema of
managing agency was abolished with
effect from the 3rd April, 1970 by the
Companies (Amendinent) Act. 1969, The
number ¢f comranies under the manage-
ment of managing agents was 202 on that
date.

Purchases from Industrial Units by States

232, SHRI VIRENDRAKUMAR
SHAH :  Will the Minister of INDUS-
TRIAL DEVELOPMENT AMND INMTER.
NAL TRADE be plzased to refer to the
reply given to the Starred Quesfion No,

1582 on the 12th Mav, 1970 reeardirg
purchases  from  Indusirial Units by States
and state ;

SRAVANA 6, 1892 (SAKA)
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(a) whether the details of preferences
accorded by the S:ate Governments to
industrial units in their respective States
have since been collected ;

(b) if so, the details thereof : and
(¢) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
AR, KRISHNA): (1) and (b). Informa-
tion in respect of preferences accorded by
State Governments to industrial units in
their own States has been collected. A
statement indicating the broad details of
these preferences and a gist of the argu-
ments advanced by the State Governments
in support of such preferences is laid on
the Table of the House, [Placed in
Library. See No, LT-3724/70].

(¢) Does not arise.

Production of Billets by Main Stuel
Producers

233, SHRI1 VIRENDRAKUMAR
SHAH : Will the  Minister of STEEL
AND HEAVY ENGINEERING be pleased
1o refer to the reply given 1o Unstarred
Question No. 9382 on the 12th May, 1970
regarding production of billets by main
steel producers and state *

(a) whether the required information
shout the plant-wise estimated production
of billets by the main steel plant in the
next four vears for internal consumption
and for sale scparately has since been
collected

(b) if so, the details thereof; and
(c) if not the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

(b) The following tahle
estimated production of billets
next four years :-

gives the
during the
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Sl Name of 1970-71 1971-12 1972-73 1973-74
No Producer for for for for for for for - for
inter sale inter I'_'le inter  sale inter  sale
-nal ~nal -nal -nal '
cul- con- con- con-
sump- sump- sump- sump-
tion. tion. tion, tion.
1. Bhilai Steel 836 367 835 375 915 550 915 355
Plant, .
2 Durgapur 465 75 267 140 267 250 267 250
Steel Plant.
3. TISCO 369 210 369 200 369 200 369 200
4, 11SCO 328 120 350 120 350 120 350 120
(c) Does not arjse, (b) No, Sir.

Observations of Chalrman, Bokaro Steel
Plant on Project Cost of Bokaro
' Steel Plast

234, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL
AND 'HFAVY ENGINEERING be pleased
1O state ©

(a) whethe: his attention has been
drawn to a refort Jublished in the
Patriot dated tke 12th May, 1970 under
the caption, *“‘No Soviet “maddiing in
Bokaro™;

(b) whether it is a fact that Shri
Sondhi, Chairman Bokaro Steel Plant hes
stated that the ‘eost of the project: was
soing up because of the Soviet: Experts’
insistance on their particular designs and
specifieations;.

(c) if so, whether he agrees with Shri
Sondhi's observations; and

(d) the details of thz cfforts made 1o
persuade the Soviet Experis to give up
such an insistence and the extent of
success achieved in this respect 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEElL, AND HEAVY
ENGINEERING (SHR1 MOHD, SHAFI
QURESH]I) : (a) Yes, Sir,

(c) Does not arise.

(d) 1n this connection attention is
invited to the reply given  to - Lok Sabha
Unstarred Questions No. 3284, 3285 and
3287 on the 17th Mnrtch, 1970,

Impact of Forelgn Collaboration
on [ndustry

235, SHR1 VASUDEVAN NAIR :
SHRI R, BARUA :
DR. RANEN SEN :
SHR1 SARJOO PANDEY :
SHR1 CHENGALRAYA
NAIDU :
SHR1 C. JANARDHANAN !
SHRI YOGENDRA SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE be plensed 10 state :

(a) whbether Government have nide

any assessment of the imract of foreign
callaboration in different fields of indus-
try; and

(b) if not, whether Government
would set up any machinery for this pur<
rose 7

THE DEPUTY MINISTI R IN THE

MINISTRY OF INDUSTRIAL DEVELOP.



308 Sromeuy uanmug

MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). A
watch is kept on the impact of foreign
collaboration in different flelds of indus-
try. In recent years, a more selectives

approach has been adopted in the matter

of foreign investment and collaboration
proposals so that, on the one hand, the
import of technical krow-how in essential
and sophisticated indusiries continues to
take place while, on the other hand,
greater emphasis is flaced on indigenous
research and development, The Foreign
Investment Board, which was set up by
Government in Pecember, 1968, deals with
all matters relating to foreign investment
and collaboration including the impact of
such collaboration in different fields.

-

Lock-Out in Durgapur Stcel Plant

SHR1 VASUDEVAN NAIR :
SHRI BHOGENDRA JHA :
SHR1 DHIRESWAR KALITA :
SHRI D,N. PATODIA :

DR. RANEN SEN :

SHRI ISHAQ SAMBHAL! :
SHRI SAMAR GUHA :

236.

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleascd 1o
sinte !

(a) whether it is a fact that a group
of officials in the Durgapur Sieel Plant
have requested the Staie Government to
lock-out the Plant ; '

(b) if 8o, what is the reason for such
a request ; and

(c) the decision of Government in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 MOWD. SHAFI
QURESHI) : (a) No, Sir.

(b) and (c). Do noj arise,

(¥H¥S) T681 ‘U YNYAVHS
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Preduction Capacity of Durgapur
Steel Plant

237. SHRI VASUDEVAN NAIR :
SHRI BHOGENDRA JHA :
SHR1 RAMAVATAR

SHASTRI :
SHR1 DHIRESWAR KALITA :
DY. RANEN SEN:
SHRI SARDAR AMJAD ALL:
SHRI SHRI CHAND GOYAL :
SHRI K, HALDER :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the present
rate of production in the Durgapur Steal
Plant is only 50 percent of the capacity ;

(a) the reason for this low rate of
production ; and

(c) the estimated loss annually incurred
by this low rate of production ? )

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Production in the
month of June, 1970 of sieel ingots was
about 49 percent of the plunned capacity.

(b) The main reasons for the low rate

of production are disturbed industrial
relations, i.e. go.slow tactics, sudden
stoprages of work, gheraos, deliberate

ubsentesism, inter-union rivalry, extensive
indiscipline at the shop level etc. as well
as certain technical inadequacies.

(c¢) Hindustan Steel Limited has
estimated the loss in Durgapur Steel Plant
in 1969-70 at about Rs. 14 crores.

Applications from Birlas for setting
up Industrial Undertakings

238, DR. RANEN SEN :

SHRI VASUDEVAN NAIR :
SHRI INDRAJIT GUPTA :
SHR1 DHIRESWAR KALITA :
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Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether the applications by the
Birla Group for setting up new industrial
undertakings in chemicals, gear cutting
tcols and cotion seed and other edible
oils and cakes have been examined ; and

~

(b) if so, what action has been taken
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA) : (a) and (b). Presum-
ably the question is based on th: informa-
tion given in reply to Starred Question
No. 1572 answered on 12th May, 197) in
which it was stated that three applications
from the Birla Group of Industries for the
establishment of New [ndustrial Under-
takings pertaining to chemicals, gear
cutting tools and cotton seed and edible
oils industries were received during March
and Arril, 1970 and that they were under
examination,

The application for chemicals is still
under examination. In so far as the
applications relating to gear cutting tools
and cotton seed oil, cakes and edible wils
are concerned, the applicants have since
submitted revised applications in the
relevant prescribed forms for grant of
licences for the manufacture of new
articles in their existing undertaking and
for carrying on the business of the
undertaking to which licensing provisions
did not previously apply, respectively, in
substitution of their earlier applications for
licences for the establishment of new
undertakings. The revised applications
are also under examination,

Survey of Handicapped People in Union
Territories and States

239, SHR1 MUHAMMAD SHERIFF :
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:
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(a) whether any survey has been
conducted of the handicapped people in
the Union Teritories and in other States
of the country; and

(b) il so, the details thereof and the
steps taken by Government in helping the
handicapped in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) The
Government of India are not aware of any
national survey covering all  major
categories of handicapped persons corduc-
led in recent years:

(b) A statement giving information
about the steps taken by the Government
of India to fromote the education,
training and rehabilitation of the handi-
capped is laid on the Table of the House.
[Placed in Librarv. See No. LT-3725/70]
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Theft of Box of Jewellery from a
Compartment of Southern Express
at New Delhi Rallway Station

247, SHRI RAGHUVIR SINGH
SHASTRI:
SHRI1 SHRI GOPAL SABOO:
SHR1 SHIV CHARAN LAL:
SHRI SH1V KUMAR SHASTRI:

Will the Minister of RAILWAYS he
pleased 1o state:

(a) whether a report has been lodged
with the New Delhi Railway Station Police
by a certain person that his relation was
relieved of his box containing ornaments
and jewellery valued at Rs, 5000 at the
New Delhi Railway station, shortly after
it had been placed by the Coollie (bear-
ing No. 250) in the compartment of the
Sonthern Express on the 20th June, 1970;

(h) if so, whether the stolen property
hus since been traced and restored to the
owner; and

(c) if not, the action being taken
by Government in the matter?
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THE MINISTER OF R;\ILW!\YS
(SHR1 Na.um.) (a) Yes

(b) No.

(¢) Government Railway Police at
New Delhi registered the case under Sec-
tion 379. 1 P.C. and have recently closed
the case as untraced. No clue could be
found either of the property or of the
culprits inspite of vigorous investigation.

Reduction In Cement Prices

248, SHRI] K.M. MADHUKAR:
SHRI BHOGENDRA JHA:
SHRI JAGESHWAR YADAYV:

SHRI ESWARA REDDY:

Will the Minister of INDUSTRIAL
DEVELOPMENT  AND INTERNAL
TRADE be pleased to state:

(a) whether Government nave direc-
ted the cement industty to evolve a
formula to reduce cemaent prices to benefit
the consumer; and

(b) if so, what is the industry's

reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELO-
PMENT AND INTERNAL TRADE
(SHRI M.R. KRISHNA): (a) No, Sir.

(b) Does not arise.

Shortage of Cement

SHRI K.M. MADHUKAR:

SHR1 PREM CHAND VERMA:

SHRI SARJOO PANDEY:

SHRI BENI SHANKER
SHARMA.:

SHRI V. NARASIMHA RAO:

SHRI RAMAVYATAR SHASTRI:

SHRT CHANDRA SHEKHAR
SINGH:

SHRI M.L. SONDHI:

SHRI ESWAFA REDDY:

SRAVANA 6, 1892 (S4AKA)
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Will the Minister of INDUSTRIAL
DEYELOPMENT . AND INTERNAL
TRADE be pleased to state:

(a) whether the supply position of
cement is still not satisfactory;

(v)

if so, the reasons therefor; and

(c) the steps being taken to step up
production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRTAL DEVELO-
PMENT AND INTERNAL TRADE
(SHRI M.R. KRISHNA): (a) Yes, Sir;
in northern and eastern parts of the
country.

(b) The reasons are inadequate pro-
duction within the area, shortage in the
supply of wagons, labour as well as
mechanical troubles.

(¢) Some new units are expected to
come into production while a few existing
units are also expected to expand produc-
tion by increasing capacity during 1970
and 1971,

Allegations made by Vice-President
of Hindustan Steel Employees’
Union Re. Durgapur Steel Plant

SHRI MAHENDRA MAJH]I :
SHRI H. AJMAL KHAN:
SHRI D. AMAT:

SHR1 NANIA GOWDER:
SHRI MEETHA LAL MEENA:

250,

Will the Minister of STEEL AND HEA-
VY ENGINEERING be pleased to state:

(2) whether the attention of Govern.-
ment has been drawn to cartain disclosures
made by the Vice-President of the Hindu-
stan Steel Employee's Union, Shri Ajit
Mukherji, about certain scandles as regards
the functioning of the Durgapur Steel Plant,



319 Written Answers
as reported in the Hindustan Standard of
the 27th May 1970;

(b) whther it has been said by Shri
Mukherji that the Durgapur Steet Plant is
not keeping any Assets Register and that
instead of coal, black soil was bought for
use’iin the Plant; and

(c) if so, the reaction of Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHAMED
SHAF1 QURESHI): (a) Government's
attention has been drawn to the Statement
referred to.

(b) Yes, Sir.

(c) Hindustan Steel Ltd., to whom
the matier was referred to, has stated,
both the reported statements, i.e. (i) black
soil, being bought instead of coal, and
(ii) non-meintenance of Assests Ragister,
are incossect.

Submission of annual Returns by Indian
Companies Entering Into Forelgn
Collaboration Agreements

251, SHR1 P, P, ESTHOSE :
SHR1 SATYA NARAIN SINGH :
SHR1 JYOTIRMOY BASU :
SHRI NAMBIAR :
SHRI BHAGABAN DAS :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL.
TRADE be pleased 1o state :

(a) whether it is a fact
ment have asked the Indian Companies
which have entered into foreign collaba-
ration agreements, to submit their annual
returns to Government;

that Govern-

(b) if so, the details thereof; and
(c) the main purpose of this decision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) end (¢). A copy of the Press note
issued in this regard is laid on the tabls of
the House. [Placed in library. See
No, LT—3726]70}
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Research and Devel Board for
Iron and Steel Industry

252. SHR1P. P. ESTHOSE :

SHRI B, K. DASCHOWDHURY :

SHRI VISWANATHA MENON :

SHR1 SHEO NARAIN :

SHRI B. K. MODAK :

SHRI RAMACHANDRA
VEERAPPA :

SHR1 BHAGABAN DAS :

SHK1 K. RAMANL:

SHR1 V. NARASIMHA RAO :

SHRIMATI SHARDA
MUKHERIJEE :

SHRI RABIRAY :

DR. RAM SUBHAG SINGH :

SHR1 NARAYANAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
stule :

(a) whether itisa fact that Govern-
ment propose 1o sel up a research and
development Board for the Tron and
Steel Indusiry;

(b) if s0, the reasons for seiling up
a Board; and

(c) the composition of the Board ?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHR1 MOHD.
SHAFL QURESsHI): (a) and (h). Yes, Sir.
It is projosed w set up a Central Research
and Development Board for Iron & Steel
Industry for coordinating work of the
various existing research and development
units an those which may be set up in
future. The Board would create facili-
ties for further development of technical
know-how in the country for the fulfil.
ment of the lron & Steel Programme in
the Fourth and the subsequent Plan
periods, and would also device ways and
means to increase productivity and reduce
cost of construction of new steel plants,
maintenance of steel plants and their ope-
rations. A Documentation and informa-
tion Centre to collect and disseminate tech.
nical information will also be attached to
the Board.

(¢) The composition of the Board has
not yet been decided. An Expert Commi-
tiee comprising of the represeniatives of
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the Geveroment, the Steel Industry, the
National _ Metallurgical Laboratory, aed
M/s. Dastur & Co. (P) Lid. (Consulting
Engincer) are at present engaged in the
prepardtion of a blue-print for the Board.

Financing of Small car Project

'

SHRI MANIBHAI J. PATEL:

SHRI RAM KISHAN GUPTA:

SHRI DEVINDER SINGH
GARCHA :

233,

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to stale : -

(s) whethier the possibility of setting
up of the small car project by securing
finance from Bank and other Institutions
has since been examined;

(b)

is 50, the delails thereof; and

(¢) by what time the final decision
will be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELO-
PMENT AND INTERNAL TRADE
(SHRI M. R, KRISHNA): (a) A final
decision in regard to the small car project
is still to be taken. In the meantime, no
reduest to banks or other institutions for
assistance in raising the necessary finan-
cial resources for the project has so far
been made.

(b) Does not arise.

it is expecied thal a decision on
reached

(e) iti
the small car project may be
shortly

Sarplus Stock of Tyres In Delbi

254, SHRI MANIBHAI J. PATEL :
SHRI1 DEVINDER SINGH

GARCHA :

will the Minister of INDUSTRIAL
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DEVELOPMENT - AND
TRADE be pleased to state :

INTBRNAL

(a) whether it is a fact that @bout
50,000 popular brand  tyres - and about
1,00,000 of unpopular bspnds bave piled
up with the traders during the past six
months io the capital ;

(b) whether Government are aware
ihat there is much dissatisfaction in the
trade on sccount of delay in the Admini-
stration taking a decision to allow it to
dispose of the stocks in the opsn murket :
and

(c) if so, the steps Government
propose to take in the matter to redress the
grievances of the traders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA) : (a) to (c). The
Delhi Administration have Inrer Alia
regulated the supply of bicycle tyres and
tubes partly by restricted sale through
ration cards and the rest through free
sales. The percentage of restricted quota
sales is varied from time to time depend.
ing on the circumstances. In April, 1970
the Cycle Traders Association had pleaded
for allowing conversion of 75% of the
rastricted sale quota into free sale Quota,
Though the Administration were inclined
to consider this demand sympathetically,
in view of the anticipated increase in
demand for this item duripg the summer
monihs of May and June, a decision was
deferred by them. By an order dated
17th July, 1970 the Administration have
allowed the trade release for free sale 50%,
of cycle rickshaw tyres and 75% of cycle
tyres of the balance available with them
as on 31.5.1970.

2. The Delhi Administration have
reported that on 3Ist May, 1970 the
following stock of tyres was available in
the “restricted sale quota’ :—

1. Popular Brand Tyres
(a) Cycle Rickshaws 9612
(b) Cycles 65063
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_ .2: National Road Finder

(2) Cyele Riekshaws'

1007

(b) Cycles 16090
3. Orher Brands = S -

“(8) ‘Cyéle rickshaws - 2328

(b) Cyeles 36757

3. .The- Peihi- Administration * have

also Stated that as a result of- conversion
of ‘restricted sale quots’ imto “free-quota’
allowed in July, 1970 the stocks left in
the restricted sale quota have come down
and they arz as follows :—

1. Popular Brand

Tyres

(8} Cycle rickshaws 4368

(b) Cycles 17592
2. National Road Finder

77 (@) Cycle rickshaws 450

T (b) Cycles 4021

3, Other Brands
Aa) IC ycle rickshiws 2108
8260

"+ (h) Cycles
s .

e i\’l!'!'lo:rpl-ion of Surplus Staff due to
Introduction of Diesel and Electric
" Tractions on the Rallways

255, SHRI MANIBHAI J. PATEL ;
SHRI DEVINDER SINGH
GARCHA : '

Will the'Minister of RAILWAYS be
pleased to Stute :

. (a) .whether Government have issued
instructions to the Zonal Managers. to
prepare an estimate of the staffi which
will be rendered surplus on account of the
progressive introduction of diesel and
electric tractions ;

. +-(b) whether they have also been asked

_ JULY 28, 1970
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to draw up an integrated

plan for theif
'_lblorptiotr_; and- - uoe T

(c) -if-s0, the details thereof ? - .

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) and (c).- Railways have been usked
to ass2ss the number of staff that are
likely to be rendered surplus ns a result
of change-over from Steam and to absorb
them on Diesel and Electric traction or
other suitable posts after giving necessury
training, '

Theft of Cash from Booking Office at
Patna Junction (Eastern Raflway)

256. SHRI G. VENKATASWAMY :

SHRI V. NARASIMHA RAO:

Will the Minister of RAILWAYS be
pleased 1o state :

(u) whether cash was found missing
from the Eastern Railway Booking Oflice
as Putna junction on the 14th June, 1970 ;

" (b) if so, the total amount of cash
missing ;

(c) whether investigations into the
causes of theft have been completed ; and

(d) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) Rs. 83,378,15 (Rs. 78,950.42 in
Government curreney Notes and Rs,
4,421.73 in vouchers).

(c) and (d). The case is still under
investigation by Government Railway
Police, Patna. Head Pooking Clerk and
Booking Clerk have been arrested by the
Police. '
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Settlog up of a Scooter Plant in PubHc
Sector

257. SHRI G, VENKATASWAMY :
SHRI NARYANAN :
SHR1 KOLAI BIRUA :
SHRI MAYAVAN :
SHR1 DHANDAPAN]I :
SHR1 MRITUNJAY PRASAD :
SHR1 N.R. LASKAR :
SHR1 N. R, DEOGHARE :
SHR1 RAM AVTAR SHARMA :
SHR1 MUHAMMAD SHERIFF:

INDUSTRIAL
INTERNAL

Will the Minister of
DEVELOPMENT AND
TRADE be pleased 10 state :

(a) whether Government have decided
to set up a scooter manufacturing unit in
the public sector ;

(b) if su, when and where this unit is
to be set up ; and

(c) the total amount of money requir-
ed to be invested in the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M.R, KRISHNA) : (a). Yes, Sir.

(b) The dqusstion of location of the
rroyosed puhlic sector project has not yet
been considered. It is not possible to
indicate at this siage the time by which
the proposed project would be set up.

{¢) It is estimated that the capital cost
of a plant with an annual production
capacity of around 1,9,009) scooters would
be of the order of Rs. 10 10 12 crores,

Earning from Commercial Advertising
by Zonal Railways

G, VENKATASWAMY :

258, SHRI
RAILWAYS® be

Will the Minister of
pleased to s'ate =

(a) the total amount of revenues
earned by the nine Zonal Railwnys from
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commercial advertising duriog the last
fiscal yesr ; and - .

(b)' the steps token or .:ru-pé'ud to be
taken to increase these revenucs ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Rs, 75,39,385.

(b) Some of the steps taken to in-
crease revenue are :

(i) Organizational set-up on the
Railways has been strengthened,
Six Zonal Railways with head-
quarters in metropolilan  cities
have each a full-time Commer-
cial Publicity Officer whose main
job is to secure more - advertising
business for the Railways,

(ii) Rates have been standardized for
posters, plaies and painted boards;
advertisements inside carriages,
signs below clocks, cinema house
poster boards and reverse of
passenger tickets,

(iii} Provision has been made for the
signing of bulk contracts upto a
maximum of 3 years for all
Railways,

Targets of  earnings for each
Zonal Railway are laid dowa by
Railway Board from time to time,

(iv

—

Upward revision of rates has been
made keeping in view lhe market
conditions, Revised rates - will
come into force with effect from
1.8.70,

f—

(v

Meetings are held with represen-
tatives of advertising agencies and
convassers and advertising agents
from time to time.

(vi)

Ths Chairman of the Railway
Board has, in s communicstion,
called upon General Managers of
Zonal Railways to take steps to

(vji)
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improve aftar-sales service and
streamline procedures - .with .a
view 10 attracting more business.

Consamption of Diesel of I by Railways -

259. SHRI G. VENKATASWAMY:
Will the Minister of RAILWAYS be plea-
sed to state:

(a) the total Kilolitres diesel
consumed by the Railways every year;

oil

(b) the cost of the oil thus consumed
as ‘compared to the cost of coal;

(c) whethar there is any proposal to
reduce the consumption of diesel 0il in the
near future; and

(d) the total saving likely
effected as a result thereof ?

10 be

. THE MINISTER OF RAILWAYS
" (SHR1 NANDA): (a) and (b}. A statement
showing the yearwise consumption of
diesel oil and coal consumed during the

years 1966.67, 1967-68 and 1968-69 is
attached.
(c¢) A special drive has been

launched to effect economy in the consump-
tion of all type of fuels including diesel
oil.

(d) 1tis too early to estimate the
likely savings.

Statement
1966-67 1967-68 1968-69

(i) Total
quantity of 373,373 431,970 450,818
diesel oil
consumed
(in kilo-
litres)
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(ii)

33

Cost of 2.50 33.80 3923
diesel oil

consumed.

(in crores of

rupees)
(iii) Cost of coal 103.88
" consumed.
(in crore

of rupees)

89.42 98.17

Black - Listing of Firms

260, SHRI PREM CHAND VERMA:
SHRI BHOLA NATH MASTER:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state:

(a) what success has been made by
the Heavy Engineering Corooration, Ranchi
with regard to the assurances given by
Government in the Lok Sabha from time
to time that the Corporation had been
making progress and improvement and thut
it would soon be out of losses;

(b) what losses ur profits do the
Balance Sheets of the Corporation for
the years ending 31st March, 1969 and 3lst
March, 1970 show; and

(c] the total umount of loss incurred
by the Corporation uptodate;

(d)

and

the estimates for the year 1970.71;

(e) wupto what time the Corporation
had wiready received orders and what
steps are being taken in this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 MOHD. SHAFI
QURESHI): (a) As stated on earlier
occasions, the production build-up in the
plants has pot yet reached the rated
capacity. The following is the production
in the three plants of the company during
1968.69 and 1969.70 and the production
programme for 1970.71:
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Production Production
1968.69 1969-70 Progrumme in
(figures in tonnes) 1970.71

Foundry Forge
Plant 16642.5 281514.6 60858
Heavy Machine Buil-
ding Plant 23852.5 24510.7 32500
Heavy Machine

Tools Plant 220 423 11104

(8 Nos.) (27 Nos.) (51 Nos.)

(b) The loss for the year ending 31.3.69
was Rs,14.66 crores. According 10 the
provisional accounts now under audit, the
loss for the year ending 31.3.70 is estima-
ted at Rs.16,31 crores,

(c) Total loss incurred upto 31.3.70
is Rs.57.04 crores,
for 1970.71 is

(d) Estimated loss

Rs.10,78 crores,

(e) According to the firm ordess in
hand, the capacity of the Heavy Machine
Building Plant for the manufacture of
Mechanical equipment is booked upto the
end of 1971-72 and partly in 1972.73; the
capacity for the manufacture of structurals
is however booked only upto a part of
1970.71. The capacity of the Foundry
Forge Plant is booked up to the middle of
1971-72. The capacity of the Heavy
Machine Tools Plant is booked upto the
end of 1971.72. It is expected that orders
for a substantial quantity of mechanical
and structural equipments and for machine
tools for the second stage of Bokaro
expansion to 4 million tonnes will he
placed by the end of this year. Similar
orders are expected for the three new Steel
Plants and for the proposed expansion of
Bhilai Steel Plant.

Prices of Steel

261. SHRI PREM CHAND VERMA:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) the prices of various qualities of
stoel including iron rods as on the 3ist
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March, 1988, 31st March, 1969 sad 31
March, 1970;

(k) the percentage of production of
steel in private and public sectors;

(c) whether Government are awife
that steel is sold at higher prices than
factory prices and the consumers experisnce
great difficulties and they have to purthase
the goods in the black market;

(d) whether Government propose to
take action against the black market.
teers and arrange for the supply of steel
yoods to the consumers at reasonable rates;
and

(e) if so, the steps being taken %o
bring the prices of steel at reasonable level?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) Three Statements are
laid on the Table of the House, [Placed
in Library. See No LT-3721/70)

(b) in 1969.70, the froduction of
saleable steel by the 2 muin Private Sector
Producers amounted 1o 2 million tonnes as
compared to 2.8 millon 1onnes by public
Sector Producers.

(c) to (e).- Goverrment are aware
that open market prices are much higher
than the JPC prices and that there is
considerablo scarcity for various categories
of Steel products. Government are taking
all possible steps t0 ensure that steel is
made availakhle for all purposes at the JPC
prices.

Thefts on Rallways

262, SHRI PREM CHAND VERMA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that thers
have been thefts on the railways in the
rast six menths involviog more then ong
crores of supess,
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(b) if 80, how many cases were caught,
what was the value of goods recovered,
and how many Railway employees were
involved in rthuu thefts;

(¢) whether it is also a fact that fans
and others” goods of trains including the
Kilka Mail were sold in the shops and
the l:a-;:es from which fans and other
material had been renioved, were attached
to the trains in that very condd:on,

' (d) whether it is further a fact that
"thé¢' ‘Rallways” have taken no  concrete
steps  against'such thefts, as a result of
_which there is'a loss of crores of rurees;
and

() whut action Govl, propose to tuke
.against officers and employees who are
" responsible for such losses ?

. THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Does not arise.

(c) No such specific incidence has
come to_notice. However, defects and
deficiencies in the coaches, caused on
account of thefis, are generally made good
before departure of the train from the
slarting station.

~ (d) No, itis not a fact. The follow-
ing steps arc taken on the railways to pre-
vent iﬁcidence of such thefts :
(1} Unilormcd RPF stafl are detuiled
to pass - train loads At vunerable
' points,

(2) Secret watch is kept by RPF on

the stock stabled in Sick lines,
wishing lines and vulmerable
L. 7 N

e

(3) 'Plain cloths staff of ‘RPF help
the local units in  tracking down
criminals by callecting intelligence

“about thelr activities. .

(4) Crime Intelligence staff of Zonal
Head Quarters of Railways keep
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track of the professional noto-
rious gangs of criminals operat.
ing on railways,

(5) Rcgular Campaigns “‘Naka-ban.
dies'' and raids are launched on
the ~vulnerable sections and
roints.

(6) Patrolling by armed RPF person-
nel as well as by RPF Dog squads
is done in major and vulnerable
yards/sections.

(7) Close liaison is maintained bet-
been the RPF, GRP and local
Police at various levels,

(%) Liberal use of rowers invested in
the RPF uls 3 & 4 of RP (UP)
ACT, 1966 is also made 10 check
crimes relating to theft of railway
property. :

(e) Detailed investigation is conduc-
ted in each and every theft case, and res-
topsibility of officers and employees, if
any, by way of negligence or connivance,
is fixed up for necessary legal/departmen-
tal action as per exiant rules,

Closure of Industria’ Units In
West Bengal

263. DR.RANEN SEN
SHR1 INDRAIJIT GUPTA :
SHRI K. HALDER :

SHRI J. M. BISWAS :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state : -

(a) whether it is a fact that upto May
20 this year, 165 industrial units have been
¢losed down in West Bengal;

¥

(b) whether ‘more lhnn_'_io.qn" em-
ployees have been rendered unemploygd
24 8 result of the closure of these units;

(c)-if 50, the main reasons foy ‘theif
closure; and
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units ?

"THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Yes, Sir,

(c) The reasons for closure vary from
unit to unit, In a number of cases, an
important contributory cause has been
growing labour indiscipline whilé in other
caszs, financial stringency, lack of orders
and problems of raw material availability
have led to closure (either wholly or
partly) of industrial units.

(d) The reopening of some of the
closed units would depend on the general
industrial climate in the state, which con-
tinues to be unsatisfactory. At the same
time, steps are under consideration  to
meet the specific problems of some of the
closed units as also improvement of the
order position in respect of some of the
engineering units in particular. These in-
clude proposals for increased allocations
of raw maierials, and facilities to cover
interest liabilities. Steps are also being
taker to ensure more eflective maintenance
of law and order in the State,

Setting up of Consumer lndusttiu in
Public Sector

264, DR, RANEN SEN: .
SHRI BHOGENDRA JHA:.
SHRI NARAYANAN: . -
SHRI KOLAI BIRUA:
SHR] MAYAVAN:.
SHRI DHANDAPANI:
SHR1 DHIRESWAR KALITA:
SHRI N,R. LASKAR:
SHRI YOGENDRA SHARMA:
Will the Minister of INDUSTRIAL
DEVELQPMENT AND lNTEFaNA I
TRADE&pltued tostl't- e v o

(n) " whether the proposal o set* up
consumer indusiries in the public sectin
hus peen_ finalised by Government; and

(b) if so, the details thereof?
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THE DEPUTY MINIS’I‘BR I‘N THE
MINISTRY OF INDUSTRIAL .DEVELO-
PMENT AND.INTERNAL TRADE (SHRI
M R. KRISHNA): (a) and (b). It has
been d:cided in principl thut ths role of
the public sector might be.expanded and
extended to new fizlds where major produc-
tion gaps are likely to develop in coming
years. Thils would also include considera-
tion of manufactur: of certain’ consumer
items through State enterprises. The selec-
tion of such items, however, 10gether with
the further details in this regurd are still
umler examination,

Appointment of Committee ta Ennuire
into Affairs ‘of Standard “Modfors ‘"
Company, Madras

265, DR. RANEN SEN:
SHRI INDRAJIT GUPTA: -
SHRI K: LAKKAPPA: - - '
SHRI C. JANARDHANAN!" *
SHRI ESWARA REDDY:

Will the - Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL

TRADE be pleased to s'até: s

" (a)  whether Governmgnt h:l\-,ﬁPPOm.
ted a three-man Commitize 10 endquire, into
the affairs of the Standard Motors of
Madras;

(b) if so,

. .the:'" pe;'s_onne_l. _‘bf !'he
Committee; and | v ’ o

(c) when the Commititee is expcctéd
to submit its report 7

_THE DEPUTY MINISTER. IN . THE.
Mwl'i'rm OF INDUSTRIAL . DEVELO-,
PMENT AND INTERNAL.. TRADE
(SHRI M.R. KRISHNA): (a) Yes, Sir.

(b)" The composition of thé ‘Tovestiga-
ting Body is as undor:-
‘.‘;,__ T

Sk e Amermere ynig

C’haf‘rpmn sy i L
- Shri T'A \m'shese e} {acuﬂ
‘Ex-Chief $echetary, T
Govt. of Tamilnedr, '
Madras,

R

-
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(1) Shbri N. Krishanan,
Chif Cost Accounts Officer,
Ministry of Finance,
Department of Expenditure,
New Delhi.

(2) shri T.v. .lansukhani,
Joint General Manager,
Hindustan Machine Tools Ltd.,

Pinjors.

(¢) The investigating Body, which
was constituted on the Ist, June, 1970, is
expected to submit its refort withen six
months of th: date of its constitution.

Forelgn Cellaboration. Policy

266. SHR1 MADHU LIMAYE : will
the Mimister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased 10 state :

{a) whether it is the declared policy
of Government not to permit foreign
collaboration which involves a drain on
foreign exchange in sectors where suffi-
cient indigenous knowhow is available and
especially which rre rot tep.priority
industries;

(b) whether in spite of this, it is not
a fact that such agreements have bzen
clesred or are about to be cleared in res-

pect of biscuits, ice-creams brassicres
and so on;
(¢) whether foreign collaboration

agreements are being cleared in respect of
breweries - also in spite of the faet that
this industry has been in existence in India
for more than 100 years:

(d) if eo, the reasons therefor; and

.- (e) whether it is also a fact that bogus
export conditions are also being laid down
‘and in theevent of fuilure, whetber the
State Trade Corporation is to become the
Expurt Promotion Managers for the defauit.
o8 firmg ?
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THE DEPUTY MINISTER IN 3‘I'I*lE
MINISTRY OF INDUSTRIAL DEVELOP.
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Foreign collabo-
ration is normally permitted in fields
where technological gaps continde to
exists, particularly in sophisticated and
essential sectors, as also in respect of ex-
port oriented projects,

(b) Collaboration in industries like
biscuits, ice-cream etc. was permitted in
earlier years but even in those cases, ex.
port obligations sufficient to cover the
outgo of foreign exchange were stipula-
ted,

(c) and (d). Although beer is being
manufactured in the country, primerily
for internal oonsumption, yet to improve
the quality of beer, particularly for. com-
peting effectively in international markets,
Government have considered and are con.
sidering proposals for foreign technical
collaboration in this field on merits, provi-
ded there is an export angle and gyaran-
teed exports would substantially exceed the
foreign exchange outgo,

{¢) 1t is proposed 10 enforce the cx-
port conditions laid down in approvals for
foreign collaboration, The enforcement
of the export obligations in such cases
shall rest upon either a legal undeérntaking
backed by a suitable bank snaraulice or
by a similar undertaking providing for
surrender of twise the value of the short-
fall in stipulated exports to the State
Trading Corporation or such Agency as
the Government may nominate who
chall export at the risk and cost of the
rarty in the event of failure of thé party
to export directly, with an additional
renalty by way of ‘‘liquidated damages™.

Dispute in Bharat Heavy Electricals
at Hardwar

267. SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
rleased to state :

(a) whethéer there was a dispoite in
the Bharat Heavy Eleciricals at Hardwar
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over the working hours of the ministerinl
staff, rejection/discontinuance of project
allowance and other matters;

(b) whether there was a strike ani
also hunger strike for these demands;

(c) whether it is a fact that an agree-
ment wis signed by the then Industrial
Development Minister with Members of
Parliament on the 20th of June, 1970 in
the presence of the Secretary to the
Department in which it was agresd that
informal negotiations will be held with
the non-.recognised union also and that
housing allowance to those who have not
heen given Quarters and transport allowance
for all employees will be negotiated;

(d) whether the Chairman of the
Jndertaking has refused to honour this
agreement; and

(o) if s0, the steps which Government
propose to take to implement this agree-
ment ?

_THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.
Attention is invited to the statement laid
o;',ré the table of the House on 20th May,
1

{b) There was a general strike at
Heavy  Electrical Equipment  Plant,
Hardwar of Bharat Heavy FElectricals Ltd.
from 12th May, to 24th May, 1970, The
sirike was called off on 22th May, 1970 in
pursuance o & memorandom of settlement
reached between the Management and the
recognised union under the aegis of State
Labour Department.

The President, Vice-President and
3 other office.bearers of Heavy Electricals
Linited Workers' Association, a registered
but un-recognised union started a hunger-
strike"on 9th June, 1970. This strike was
called off on 20th June, 1970.
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(c) On 20th June, 1970, some Members
of Parliament met the then Minister,
Industrial Development, Internal Trade
& Company AfTairs and discussed the
siluation arising out of the hunger sirike

‘but no agreement was signed. However,

a note was recorded 10 the effect that (i)
Hunger strike should be given up (ii) To
compensate those workers who have not
heen given house accommodation, house
rent allowance will be negotiated. Tras-
port allowance will also be negotiated
for all workers (iii) Problems of casual
labour will also be discussed (iv) The
question of working hours of ministerial
stall will also be discussed.

The Management of the Company
has held informal discussions with the
President and other representatives of HEL
Workers Association 1o ascertain their
views on the demands.

(d) No, Sir;
(¢) Does not arise.

Glut in Indian and World Steel Markets

268. SHRI MADHU LIMAYE ; Will
the Minister of STEEL & HEAVY
ENGIMNEERING be pleased (o state :

(a) whether it is a fact that only twe
years ago the private sector spokesmen
were talking about glut in the Indian and
World steel markets;

(b) whether this constant talk of glut
affected the Government thinking on the
subject of steel production programme and
programme of making additions to in-
stalled capacity;

(c) whether Government will take
steps to see to it that it is not caught
upawares by the rise in the demand for
steel products in futute; + "'+ 7

(d) whether the shortages have in-
creased profit margins and blackmarket
transactions in the iron and stee! market;
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(¢) what steps are being taken t> mop
up these blackmarket margins and wind.
fall profits and effectively collect tax
revenue and to re-invest them for produc-
ing additional steel; and

(f) whether any steel import programme
has been formulated to meet the shortage
in the short run ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHAMED
SHAF1 QURESHI) : (a) Tt is true that
during the recession vyears 1966-67 and
1967-68, Steel plants in the couniry had
some difficulty in selling their products
and certain views expressed that there had
been over-investment in steel.

(b) No, Sir.
(c) Yes, Sir.

(d) Tt is true that a small portion of
the total supplies is being sold at prices
much higher than Joint Plant Committee’s
notified prices and middlemen are making
profits depending on supply and demand
1 osition,

(e) The distribution policy
continuously reviewed to
priority consumers get
prices.

is being
ensure  that
stesl at J.P.C.

(f) Yes, Sir. Liberal imports of steel
10 meet the requirements of priority
consumers are being arranged.

Scheme for Checking Erosion Caused
by Mans ’

269, SHR1 MADHU LIMAYE : will
the Minister of RAILWAYS be pleased to
state :

(a) what are the details of the scheme
formulated by the Railways and the Trans-
jort and Road authorities to check erosion
caused by the river Ganga at Mansi
\hreatening both the Natipnal Ilighway ay

-
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well as the Railway track leading to the

strategically important areas of Assam;

(b) whather the been

implemented;

scheme has

(c) the total expenditure incurred so
fur; and

(4) whether the protective measures
will be effective in meeting the threat of
the Ganga floods

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) (i) The Technical
Sub-Committee of the Ganga Braham-
putra Rivers Commission which went into
the question of erosion by Ganga near
Mansi recommended retiring of the
railway alignment and National Highway
No. 31 to suitable position.

(ii) It was also decided in an inte-
ministerial meeting held on
13.3.70 that immediate repairs to
the spurs damaged in 1969 floods
should be carried out by the
State Government at a cost of
Rs. 45 lakhs approx, the cost
being shared by the railways,
Ministry of Shipping & Transport
and the State Government of
Bihar in equal proportion,

(iii) It has also been agreed by the

parties viz. Ministry of Railways,

Ministry of Shipping & Transport

and the State Government of

Bibar that integrated scheme

should be prepared for the long-

term measures ofter carrying out
the model studies to be undertaken
by the Ministry of Irrigation &

Power.

(b) (i) The work of retiring the
railway alignment at a distance of about
1.3 km. towards north has already . been
taken up and is nearing completion,

(ii) Repairs are being carried oul by
the State Government of Rihar and
have been nearly completed,
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(iii) Model studies have not been com-
rleted so far.

(¢) Information is being collected.

(d) The best possible course of action
has been adopted in as far as maintenance
of rail communications on the section, is
coocerned,

Investment in Steel Plant

SHRI J. B. SINGH :

SHRI SURAJ BHAN :

SHRI KANWAR LAL GUPTA :
SHRI BANSH NARAIN SINGH :
SHRI JYOTIRMOY BASU :
SHRI BIBHUTI MISHRA :

270,

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) the total investment so far made
in each Stes! Plant and the total loss
incurred by each plant so far and the loss
incurred during last year ;

(b) the reasons for the heavy losses in
each Steel Plant and the steps taken by
Government to reduce the losses in the
last one year ;

(c) what is the capacity of each
Steel Plant and how much of it is .being
utilized this year ;

(d) what is the number of surplus
staff of each Steel Plant and how much
money is paid annually to the surplus

staff ;

(e) the total machinery lying idle in
each Plant ; and

() the oumber of foreigners working
in each plant and what is the highest
ralary including rerquisites paid to any
foreigners in each Plant ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHAMMED
SHAF] QURESHI) : (a) and (¢). The
required information in respect of the
Steel Plants of Hindustan Steel Limited
at Rourkela, Bhilai and Durgapur is given
in the attached statement.

(b) The various factors responsible for
the losses of Hindustan Stee! Limited
were indicated in the Pamphblet “‘Perfor-
mance of Hindustan Steel Limited" laid
op the Table of the House on 5th April,
1968. The various measures undertaken
to contein and reduce the losses and
to improve the efficiency of the Steel
Plants were also mentioned therein.
These measures are being pursued.
Concerted efforts are also being made
to step up production anl to remove, as
speedily as possible, the various difficulties
standing in its way, This should help
improve the working results of the
Hindustan Steel Ltd. Plants. In faet,
compared to the preceding two yenars, the
loss of Hindustan Steel Limited during
1969-70 (the final accounts of which are
still not ready), is expected to be consi-
derably lower,

(d) The estimates of surplus men
(approximate to the nearest hundred) as
on 30th June, 1970 and their cost (to the
pearest lakh of rupees) according to the
studies made so far are as under :-

Rourkela .Bhilai Durgapur
Stesl Steel Steel
Plant Plant Plant
Surplus men 1800 2300 200
Cost of surplus
Labour

(Rs, lakbs) 51 /] 10

(e) The total value of machinery lying
idle in all the Plants taken together is
estimated at not more than Rs, 350 lakhs
out of which machinery valued at about
Rs, 158 lakhs is at Durgapur Steel Plant,
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(f) The number of foreigners working range of emoluments as on 30th June, 1970
in the Public sector steel plants and the is given below :- o

No. of foleigners Maximum emoluments
paid to a foreigner

Rourkela Steel Plant 68 Rs, 19,489

Bhilai Steel Plant 48 Rs. 7,091

Durgapur Steel Plant Nil Nil

Alloy Steel Plant Nil Nil
Statement

Steel Plant Capital Invesied & Losses Installed capacity in

terms of INGOT STEEL
and Production Programme
during 1970.71 as per-
centage  of installed

capacity,
Capital Total Loss Installed Percentage
invested loss incurred capacity of production
as on incurred during programme  to
31.3.69 as on 1968.69 installed capacity.
31-3.69
(Rs./ (Rs./ (Rs.] (000 Tonnes) %
million) million)  million
Rourkela Steel
Plant *3816.9 400.24 39.72 1800 83.33
Bhilai Steel Plant  *3806.5 296,79 113.53 2500 90.00
Durgapur Steel
Plant *2682.8 680,37 173.70 1600 68.75
Alloy Steel Plant  *616.1 150.85 68.26 100 90.46

*The figures under this column represent total capital expenditure incurred upto
31.3-1969,
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Additional Trains Between Ootacamund
and Coonoor (Southern Rallway)

273. SHR1 K. RAMANI : will the
Minister of RAILWAYS Dbe pleased tv
state @

(a) whether it is a fact thut the Sou-
tbern Railway authorities have planned to
run three more regular trains between
Qotacamund and Coonoor in Nilgiries;

(b) if so, when these trains will be
introduced; and

(c) the pessenger accommodation

capacity and other details 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) (a) and (b) : The
proposal for introduction of additional
trains between Coonoor and Ootacamund
is under exumination of the Railway
Admipistration  with  reference 10 the
present level of traffic offering on the
hill section etc. Till this examination is
completed 1t is not possible 10 iadicate
when and how muany additional services
will be introduced.

(¢} The additioral capacity available
rer train will be 20 semts in | class and 140
in 111 Class.

Accumulation of Inward Consigoments
in Shalimar Goods Sheds on South
Eastern Rallway in Calcutta,

274. SHRIMATI ILA PALCHOU-
DHURL: Will the Minister of RAILWAYS
be plensed 1o state ;

(a) whether it is a fact that recently
there has been heavy accumulation of
inward consignments in the Shalimar
Goods sheds on the South Eastern Railway
in Calcuttn;

(1) if so, whether this has affected the
mobility and wvailability of empty wagons
ut other Points;
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(c) tle number of wagons inmvolved in
the aceumulation at the Shalimar Sheds;

(d) the period for which thicse wagons
remained standstill; and

(e) the steps tuken to ease the present
situation and to avoid :imiler situation
developing in future ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, there has
been some accumulation of inward con-
signments in Shalimar Goods Shed from
the middle of June 1970.

(b) Yes, it affected the availability
of empty wawons at Shalimar for back-
loading and also for being available at
outher stations for further loading.

(c) and (d). On an average, 89
wagon loads remined at Lualimar daily,
of which about 25% were for over 72
hours, 30Y, between 48 to 72 hours and
the bnlance bhelow 48 hours,

(¢) (i) The following steps were
taken to improve the posi-
tion :—

(1) The poor release and re-
moval and consquent con-
gestion was brought to the
notice of the Chambers of
Commerce and the Trade
with the request to arrange
prompt release and delivery.

(b) Some of the wagons required
to be unloaded by the con-
signees were unloaded by
Railway labour to release the
Wagons.

(¢) Maximum number of wagons
with ‘Smalls" consignments
were wunloaded in the go-
downs by making maximum
use of the space available,

fuLy 28,
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(d) The clearing agents and
other consignees were (re-

¢uently contacted 1u persu-

ade them 1o take delivery
and release the  wagons
promptly,

(e) As detentions were Parli-

cularly heavy in resfect of
iron and steel materials,
Fooking of such traffic to
Shalimar was restricied for

5 ays,
(i) As a long-term measTe,
proposals for further shed

accommodation fur sturage
of goods are being examined.

Execution of Social Wellare Projects
in the West Bengal

275. SHRIMATI ILA PALCHOUDHURI :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the progress made so far in the
execution of the Social Welfare projects
including Slum Clearance, if any, taken

up in West Bengal since thc imposition
of the President’s rule there ;

(b) the expenditure incurred on
each ; and

(c) which of them are exclusively
Centrally sponsored, jointly with the
State Gowvernment and by the State
Government alooe ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRT JAGANATH RAO): (a) to (c).
The information is being collected and
will be laid oo the Table of the House in
due course,

Production of Electric Goods

276, SHRI HARDAYAL DEVGUN :
SHR1 YAJNA DATT SHARMA :

SHRI PRAKASH VIR SHASTRI :
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$HRT JAT'SINGH :
SHRI BAL RAJ MADHOK :

INDUSTRIAL
INTERNAI

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to siate @

(a) whether a proposal to undertale
the production of cameras, electric bulbs
and tube lights is under copsideration of
Government; and

(b) if so, the detnil thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRT M. R. KRISHNA) : (a) No, Sir.

(h) Does not arise.

Supply of equly t by Hindust
Steel L!d, for Bokaro Steel Plant

SHRI ). MOHAMED [IMAM :
SHR! D, N. DEB :

SHRI K. M. KAUSHIK :
SHRI R. K. AMIN :

SHRI N. K. SOMANL :
SHRI JYOTIRMOY BASU :
SHRI BIBHUTI MISHRA :
SHRI PILOO MODY :

DR. M. SANTOSHAM :
SHRI R. BARUA :

SHRI RABI RAY :

1.

Will the Minister of STEEL AND
HEAVY ENGINEFRING be pleased o
state :

(a)  whetber the attention of Govern-
ment has been diawn to a statement made
by the Managing Director of the Bokaro
Steel Lid., in Patna on May 11, 1970 that
the Hindustan Steel Lid. has been behind
schedule in the suppiy ol aguijuneat
which is responsible for the deluy in erec-
tion of the Bokaro Stezl Project ; and

(b) if so, the reaction of Govern-

ment 1n this regard ?

THE DEPUTY MINISTER IN 11
MINISTRY OF STEEL AND HEAVY
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ENGINEELRING (SHR[ MOHD. SHAF!
QURESHI): (a) In a Press Conference ut
Patna on the 11th May, 1970, the Chairmun
and Mznaging Directur of the Bukaro Steel
Ltd. iiad stated in reply 10 a Yuestion
that the delay in the construction of the
Project could be atiributed, in general, 10
its size and complexity. He had also
added that one of the specific factors
responsible for this delay had been the
difficulty of securing, in time, supplies
of equipment and materials from indigenous
sources., No reference was made in the
Press Conference to [lindustnn Steel Lid.
which, in fact, has not uodertaken
manufacture/supply of any equipment for
the Rokaro Steel Plant,

(b) Government are fully aware of
the various factors which bave a bearing
on the timely construction of the Plant
und all efforts are being made to ensure
that the Project is completed in accor-
dance with the accepted time-schedule.

Extension of Sealdah-Diamond Harbour
Line upto Kakdwip (Eastern Railway)

278, SHRI B. K. MODAK :
SHRI JYOTIRMOY BASU :

SHR1 BHAGAHAN DAS:

Will the Minister of RAILWAYS be
1leased to state :

(a) whether it has been suggested 1o
!.im that the Sealdah.Diamond Harbour
line in the Sezaldsh Division of the
I‘astern Railway should he extended vpio
Kakdwip ;

(b) if so, whether Government wou'd
tike furthwith necessary  steps in this
tepard ; and

(c) if not, the reason therefor ;

THE MINISTER OF RAILWAYS
{SHR1 NANDA): (a) Yes.

(b) and (c). Due to paucity of funds
ind lack of adequate traflic justification,

"1t is not possible tn cunsider the e <ension

« [ the Railway line 10 Kakdwip ut

1 resent,
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M/s. Ananla B::x:lvc;'l:::-lka (Pvt.) Ltd., Name of No. of Shares
Sharekolders held by each
(value per share
279, SHRI JYOTIRMOY BASU: Rs. 100)
Will the Minister of COMPANY AFFAIRS - —
be pleased to state : 1. Shii Ashoke Kumar
Sarkar - 10,602
(a) the names of members of the 2. Smt. Aloka Sarkar 328
Board of Directors of Mfs. Ananda Bazar 3. Shri Birendra Nath
Patrika (Pvt.) Lid., Calcutta; ~Ghose 5
4, Shri Aveek Kumar
Sarkar 3,036
(b) the names of their shareholders; 5. ohii Arup Kumar
’ Sarkar 3,024
(c) the value of shares in rupees, 6 Shri Adhip Kumar
held by each share-kolder; Sarker 3,000
Total 19,995
(d) ihe gross, net and fixed assets, . =
i | ees -wise for ik
separately, in ruyees, Yyear-wise for the * Includes 9,995 shares which are

last three yers;

(e) the net income in rupees through
sale of rapers, year-wise, for the last
three years;

(f) whether it isa fact that as com-
pared to net earnings, the total assets of
the company are disproportionately high;
and

(g) if so, what action, if any, has
been or is being taken in this regard ?

THE MINISTER O COMPANY
AFFAIRS (SHR1 RAGHUNATH
REDDY): (a) As rer Annual Returns
made upto 30-8-1969, the following were
the members of the Board of Directors of
M/s. Ananda Bazar Patrika (Pvt.) Lid.,
Calcutta,

1. Shri Asoke Kumar Sarkar
2. Smt. Aloka Sarkar

3, Shri Aveek Kumar Sarkar
4.  Shri Arup Kumar Sarkar

(b) and(c). The names of the share-
rolders of the company together with the
number of shares held by them are given
below ;

partly paid-up at the rate of Rs. 70
per share,

(d) The gross and net fixed assets of
the company for the last three years are
indicated below :

1965.66 1966-67 196768
Rs, Rs, Rs.
Gross
hixed
Assels 72,28,547  75,04,971 81,14,189
Net fixed
Assels 44,54,650  41,29,756  41,98,298
(e) The sales/main income of the
company for the last three years is as
under : _
1965-66 1966-67 1967.68
Sales/
Main
income 1,19,34,799 1,28,74,323 1,13,82,879

(f) and (g)- Profits before tax of the
comgany amounted to Rs. 2,60 lakhs in
1965.606 and to Rs. 3,82 lakhs in 1966-67
as against its assets of Rs, 143,09 lakhs and
Rs. 121,47 lakhs  respectively. The
profits in relation to total assels worked
oul to 1.8 per cent in 1965.66 and 37,
during 1966-67,

-
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Lacupae in Monopolies and Restrictive
" Trade Practiecs Act

sHR1 JYOTIRMOY BASU :

280.
SHRI B. K. MODAK :
SHRI NTHAL SINGH :
SHRI BHAGABAN DAS :
SHRI1 BHOGENDRA JHA :
will the Minister of COMPANY

AFFAIRS be pleased to state :

(a) whether as per study of the Com-
gany Law Board vide a recent issue of the
Company News and Notes) the Monopolies
and Restrictive Trnde Practices Act, which
came into effect from the first week of
June 1970, contains several lacunae;

(b) whether it is a fact that a major
lacunae in the said Act can be used by a
mosopoly house to extend its amiviti_.e:
without obtasining Government's permis-
sion; .

(c) if so, the details of that study;
and

(d) whether Government gave careful
consideration to the same and, if so, their

resction to it ?

THE MINISTER OF COMPANY
AFFAIRS  (SHRI - RAGHUNATHA
REDDY) : (a) to (d). An article on the
Monopolies Legislation by an Officer of
the Department of Company Affairs ap-
reared in the Annual Number 1970 of
Company News and Notes. The views
expressed in the article were entirely those
of the author in his personal capacity. In
the article, the writer has mentioned that
with the abolition of the Managing Agents
and Secretaries & Treasurers, it may be
difficult 1o interconnect companies which
were previously menaged by the same
Managing Agents oOr Secretaries & Trea-
surers, It is true that management by the
same Managing Agenis oOr .Secteur_ics &
Treasurers was one of the direct criteria
for determining the <concept of same
mapagement under Section 370 of the
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Companies Act and for establishing inter-
connection between undertakings in terms
of Section 2(g) of the Monorolies and
Restrictive Trade Practices Act. In the
absence of the Managing Agents or Secre-
taries & Treasurers, inter-connections bet-
ween these companics previously managed
by them will have 1o be established under
other criteria which may not be so rointe-
dly applicable without some detailed study
or inqQuiry, This aspect is under exami-
nation and, if necessary, suitable changes
in the law may have to be considered.

The article did not intend to convey
that & major lacunae in the Act oan be
used by a monopoly house to expand its
activities without obtaining Government's
permission. The writer rointed out that
if amalgamations of a number of com-
ranies have taken place before the Act
came into force, then the amalgamated
larger company has an advantage as com-
pared to the earlier smaller pre-amalgama-
tlon undertakings since substantial exran-
sion requiring approval under the Act is
defined as addition to assets of the order
of 25%,and ubove. After the Act has come
in to force, amalgamations are regulated
under Section 23.

The Company News and Notes is sup-
plied to the Library of Parliament.

Production Capacity of Durgapur Steel
Plant

281. SHR1 JYOTIRMOY BASU :
SHRI B. K. MODAK :
SHRI BHAGABAN DAS :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state

(a) the installed capacity and produc-
tion of each category of steel at the
Durgapur Steel Plant of the Hindustan
Steel Ltd. during the last three years
vaar-wise;

(b) whether there is any shortfall in
production and, il so, what are the caussgs,
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(c) whether his attention has been
drawn to a statement of Shri Dilip
Mazumdar, M,L.A., President of the
Hindustan Steel Employees® Union In
which he has repudiated the allegation of

“‘shop-floor"’, indicipline;

(d) whether his attention has also been
drawn to a recent statement of Shri Dilip,
Mazumdar wherein it has been alleged that
the British engineers working in the project
had deliberately installed old machinery;
and

(e) if so, a detailed reply 10 the points
raised by Shri Nazumdar in his said state-
ments ?

THE DEPUTY MINISTER
MINISTRY OF STEEL AND HEAVY
ENGINEERING  (SHRT MOHAMED
SHAFI QURESHI) :(a) A statement
showing installed capacity ,and production
category-wise, is laid on the Table of the
House. '

IN THE
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(b) Yes, Sir. The shortfall could
largely be attributed to disturbed indus-
trial relations. Deliberate absentesism
go-slow tactics, refusal to obey orders of
superiors, sudden stoppages of work,
gheraos, inter-union rivalries, etc, have
retarted production, The other causes
are : heavy backlogs of maintenance, non-
availability of spares, capital repairs, etc,
all of which are being steadily overcome.

(c) 1o (e). A statement attributed
to  Mr. Dilip  Mazumdar M.L.A.,
President of the Hindustan Steel Emplo-
ces' Union, appearing in the Statesman
of 11th July, 1970 has cometo my notice.
This statement does not repudiate the
allegations ©f ‘‘shop-floor” indicipline,
but denies that there are freQuent sirikes
aud refers to installation of old machinery,
It is, however, not correct to say that old
machinery has been installed or that there
is no “‘shop-floor” indiscipline in Durga=
pur,

Statement

PRODUCTION

(1o ‘000 tonnes)

Category Installed capacity 1967-68 R 1968-69 1969-70
Blooms & Billets 370 181.5 112.8 95.6"*
Merchant Sections 240 146.7 158.5 168.3
Structurals 200 119.5 118.9 98.2
Wheels, Axles
and fish plates 104 20.0 163 )

) 64.6
Sleepers 7 55.9 © 643 )
Skelp 250 -"* 25.0 61.5

Total ¢ 1.239 5236 495.8 488.2

*went into production in 1968.69,

** includess steel care also,



357 Written Answers SRAVANA 6, 1892 (SAKA) Written Answers 358
Z'veT & faedt aw o AT THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELO-
w1 faggaivee 7 fem PMENT AND INTERNAL TRADE (SHRI
o7 M.R. KRISHNA): (a) to (c). Informa-
tion is being collected and will be laid on
. the Table of the House.
283, «it w7 fay st :
=7 wfrer aam ; Piiferage in wagons and godowns on
the Railways
¥q1 WX 96 ag qAA N K4 ST 285. SHRI ARJUN SINGH BHADO-
Fr - RIA: Will the Minister of RAILWAYS
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Fall in Production of Industries in Calcatta

284, SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of TNDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(s) whether it is a fact that the
production in the factories located in
Calcutta apd adjoining areas has fallen
duripg the last three months;

(b) if so, the extent to which it has
fallen and the reasons therefor; and

(c) the action proposed to be tauken
by Government ip this regard?

be pleased to state:

(a) whether it is a fact that pilferage
in wagons and godowns is on the increase
on the Railways; and

(b) if so, the steps being taken by
Government to stop such pilferage?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The
taken on the Railways to
pilferages:-

following steps are being
stop the

(1) in order to avoid tampering with
the consignments loaded in
wagons, they are sealed, rivetted,
pad-locked or E.P. locked and
provided with dunnage (in con-
signments susceptible 10 bleeding);

(2) 1o order 10 localise thefts, seal
checking is done at every check-
ing point.

(3) Yards and Goods sheds etc. are
watched round the clock by the
R.P.F.

(4) Trains carrying valuable commo-
dities are escorted by the R.P.F.

(5) Vulnerable sectors, yards/spots
are patrol’ed by the R.P.F. with
or without arms or by R.P.F Dog
S5quads,

(6) 1o order to localise bad spots, a
pilot scheme has also been intro-
duced to select Pairs of staticons
on different  railways, which



359 Written Answers

include transhipment  points,
where loading and unloading of
affected commodities is closely
supervised.

(7) Plain clothes staffi of R. P. F. are
deployed to collect intelligence
with a view to tracking down
criminals,

(8) Special detective staff are detailed
to collect intelligence regarding
receivers of stolen property and
raids are organised on their shops/
godowns with the assistance of
rolice.

(9) Crime Intelligence stafl  of
Railways and the Central Crime
Bureau of the Railway Board are
deployed to conduct surprise raid
to effect red-handed captures of
the culprits.

Close co-ordination between the
R.P. F. and the Government
Railway Police and the Local
Police is maintained at wvarious
level to deal with the criminals
and receivers of stolen property.

(10)

Special drives are conducted
against receivers of stolen pro-
perty and cases arec taken up
under the  Railway property
(Unlawful Possession) Act, 1966.

(11)

Distribution of Scarce Categories of
© o Steel .

286. SHRI ARJUN SINGH
BHADORIA :
SHRI R.K. BIRLA :
SHRI D.N. PATODIA :
SHRI S.M. KRISHNA :
- BHRT YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state '

(2) whether Governmznt propose to
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have a new scheme for distribution of
scarce categories of ste¢l; and

(b)

if 50, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). A copy of this
Ministry’s Resolution No. SC(i)-4(19)/70
dated the 22nd May, 1970 published in Part 1
Section 1 of Gazettee of India Extraordi-
nary of the same date is laid on the table
of the house, [Placed in Library. See
No. LT—13728,70]

Unutilized Slag at Rourkela -

287. SHRIS. C. SAMANTA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

‘(a) what would be the approximate
cost of the umutilised slag dumped at
Rourkela since the commencement of
production; ~ -

(b) what is the H. S. L. plan to use
this slag for manufacture of cement etc;

and
caed

(c) what are the reasons of delay in
putting up a cement plant at Rouckela in
either public o1 private sector ?

THE DCPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 MOHD, SHAFI
QURESHI) : (a) .In the absence of a
market until recently for the type of Slag
produced at Rourkela it is not possible to
estimate the value of the Slag dumped by
the plant since the commencement of pro-
duction.

(b) Hindustan Steel Limited has no
plan to man: 'icture cement but are fina-
lising a contract for sale of Slag. toa
cement manufacturer whoSe responsibility
it will be to instal a Slag Granulation
Plant. The Granules will be used for
manufacture of cement, B
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(¢) Erection of a cement plant, as of
any other industrial unit, whether in the
public or in the private sector, must nece-
ssarily depend on a number of factors
such as the level of demand for the produc-
tion in the country, suitability of the site
for the purpose, availability of resources
and generally the profitability of such a
project. It cannot be erected in a parti-
cular area merely because certain Quanti-
ties of Slag are available in that area.

Report of Inquiry Commlssion on
British India Corporation

288. SHRI S. M. BANERIJEE : Wwill
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) the action taken on the report of
the Sarjoo Prasad Commission into the
affairs of the British India Corporation ;
and

(b) whether Government have sought
any legal opinion in the matter and, if so,
what was the necessity of this ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). On
consideration of the Report of the Investi-
gating Authority, Shri Sarjoo Prasad Singh
on the affairs of the British India Corpora-
tion, a directive has been issued to the
industrial undertaking in exercise of the
powers vested in the Central Government
under Section 16 of the Industries (Deve-
lopment and Regulation) Act, 1951; after
consultation with the Ministries concerned
including the Ministry of law.

Utllfsation of Imported Steel Sheets
by Standard Drum & Barrel Manu-
facturing Co.. Bombay and Hind
Galvanising and Engineering
Co. (P) Limited, Calcutta.

289, SHRI S. M. BANERJEE : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Unstarred Question No.
6924 on the 21st April, 1970 regarding the
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utilisation of imported stesl sheels by
Standard Drum and Barrel Manufacturing
Co., Bombay and Hind Galvanising and
Engineering Co. (P) Ltd,, Calcutta and
state :

‘(a) whether the Chief Controller of
Imports and Exports has since completed
the investigation;

(b) if so, _the details of the findings
thereof; and

(c) if not, when it would be complsted
and the reasoms for the unusual delay 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir.

(b) Does not arise,

(¢) The Government agencies concern-
ed are making every effort to complete
the investigations as early as possible. It
is however, difficult to say when exactly
the enquiry will be completed.

Raw Matter for New .Steel Plants

SHRI SAMINATHAN:
SHRI NARAYANAN:
SHRI MAYAVAN:
SHRI DHANDAPANI:
SHRI Y.A. PRASAD:
SHRI RAMACHANDRA
VEERAPPA:
SHRI N.R. LASKAR:
SHRI N.K. SANGHI:

290.

Will the Mipister of STEEL AND
HEAVY ENGINEERING be pleased to
state:

(r) whether it is a fact that Govern~
ment have set up three Special Committees
to ensure smooth flows of raw materials

that will be required for the new steel
plants st Salem, Visakhapatoam and
Hospet;

(b) if so, the details thereof;
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(¢) whether Government have glso
decided to appoint consultants for  these
Plants ;

(d) whether Government bave deci-
ded to give top priority to the Salem
Plant;

(¢) whether the Tamil Nadu Govern-
ment had objected 10 the earlier report
on Salem; and

(f) if so, whether Government have
received the revised report on Salem?

THFE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) Government have set
up various Commiitees 10 examine the
requirements, availability and related
transport problems of the raw materials
for the new steel Plants,

(b) The three
examine,

Committees are to

(i) Iron ore;
(ii) Coal;

(iit) Raw malerials other than iron
ore and coal,

The Representatives of the concerned
Ministries, Departments, Geological Survey
of India, Consultants to the Ministry,
Ministry of Railways, State Governments
elc. are on the Committees.

(¢) Appointment of consultants for
these steel plants is under consideration.

(d) 1t is the Government's intention
1o proceed with the implementation of all
the three new steel plant projects as
expeditiously as possible. There is no
inter se order of priority among the three
Projects.

(e¢) and (f). No, Sir, but the repon
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needs to be up-dated and generally revie.
wed in the light of the present
circumstances. This work will be taken
up shorily, as svon as certain preliminary
decisions about site eic, are taken.

Production in Public Sector Steel Plants

291, SHRI SAMINATHAN:
SHRI NARAYANAN:
SHRI MAYAVAN:
SHR1 DHANDAPANI:
SHRI N.R. LASKAR:
SHRT N.K, SOMANI:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
State:

(a) whether it is a fact that all the
three public sector Steel Plants ‘have
reported production in May, much below
their target;

(b) if so, the main reasons for their
low production;

(c) the total reduction in production
separately in Rourkela, Durgapur and
Bhilai Sieel Plants;

(d) whether this is mainly due to the
disturbed labour conditions ; and

(¢) the steps being taken by Govern.
ment 10 meet the threat imposed by the
low production in the three Steel Plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING fSHRl MOHD, SHAFI
QURESHI): (a) to (c). Yes, Sir. The
Production in Rourkela, Durgapur and
Bhilei Steel Plants in May, 1970 was below
their targets, as will be seen from the
statement below;-
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(in tonnes)

Saleable Steel Production in * May, 1970

Name of the Plant Target
Rourkala Steel Plant _53936 -
Durgapur Steel Plant 54430

Bhilai Steel Plant 146300

Actual varience on targets
58644 (=) 302
35570 (—) 347
117206 (—) 199

The main reasons for the low produc-
tion are indicated below:

Rourkela Steel Plant -

Disturbed labour situation in the Grey
Tron Foundry as well as in' the Steel
Foundry, Cold Rolling Mills, Power Plant,
traffic Departmznt etc. affected the work-
ing of the Plant. Out of three Stripper -
Yard Cranes, only one was available for
about half of the month, The top back -
up roll of the Plate Mill also broke
affecting production for three days,

Durgapur Steal Ptant :

Due to the contimued labour troubles
in the Steel Melting Shop, operation of
Blast Furnaces, and consequently of Coke
Ovens, were restricted. Labour troubles
also continued in other departments too,
particularly in the Blooming Mill, the
Section Mill and the Fish Plate Plant.

Bhilai Steel Plant :

Tap-hole coolers of one of the Blast
Furnaces gave way on 11th May, 1970.
Consequently the Furnace was down up
10 May 26, Another Blast Furnace was
on capital repairs, Hence only three
Blast Furnaces out of five were in opera-
tion from May 11th to May 30.

(d) and (e). 1t will be seen from
details given above that while production
in the Bhilai Stee] Plant in May, 1970 was
affected owing to an accident, production
in Durgapur and Rourkela Steel Plant was
affected due to labour troubles. Steps
have been taken to meet the technical
difficulties and also to improve industrial
relations. The latter include continued

dialogue with labour with a view to remove
their legitimate grievances, introduction of
incentive schemes and constitution of
bi-partite consultative machinery,

Revision of Election Law

292, SHRI RAM KISHAN GUPTA :
SHRI N. R. DEOGHARE :

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased 10 state :

(a) whether it is a fact that the Chief
Election Commissioner has made compre-
hensive recommendations to Government
for the revision of the Election Law;

(b) if so, the dotails thereof; and

(c) the reaction of the Central Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) Yes,
Sir,

(b) Two statements containing the
main recommendations of the Election
Commission were laid on the Table of the
House on 24.2,1970 in reply to Starred
Question No, 50,

(c) The recommendations are being
examined.

Verdict on the Firing at Narnanl Raflway
Station |

293. SHRI RAM KISHAN GUPTA *

Will the Minister of RAILWAYS be plea-

sed to refer to the reply given to Unstar-



Written Answars

¢
red Question No. 7769 on the 28th April,
1970 regarding the death of persons due to
firing at Narnaul and Rewari Railway

stations (Western and Northern Ruilways)
and

(2) whether the verdict on the firing
at Narnaul has been received;

(b) if so, the details thereof ;

(c) whether it is a fact that Magiste-
rial Enquiries were ordered by Haryana
Government;

(d) whether the Central Government
were taken into confidence; and

() whether the State Governments
are entitled (o hold enQuiry into thein-
cidents occurring within the Railway pre-
mises or the Railway jurisdiction ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Not yet received.
However, information is being collected
from th¢ State Government and will be
placed on the table of the Sabha.

(b) Does not arise in view of (a)
above.

(c) Yes.

(d) Information is being collected and
will be placed on the table of the Sabha.

(e) Yes.

New Railway Lines during Fourth Five
Year Plan

294, SHR1 RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be plea-
sed to refer to the reply given to Unstar-
red Question No. 4612 on the 31st March,
1970 regarding New Railway lines during
Fourth and Five Year Plan and state :

(a) whether the scheme for conmstruc-
tion of new Railway lines during the
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Fourth Five Year Plan has been finalised;
and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Not yet.

(b) Does not arise.

Rajdbani Express from Delbl to Pathankot
Amritsar, Ahmedabad and Ferozepur

295, SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be plea-
sed to refer to the reply given to Unster-
red Question No. 7767 on the 28th April,
1970 regarding demand for Rajdhani Ex-
press from Delhi to Pathankot, Amritsar.
Ahmedabad, Ferozepur and state :

(a) at what stage the Question of in-
troduction of Rajdhani Express between
Delhi-Ahmedabad and  Delhi-Bombay
stands; and

(b) by what time these trains will be
introduced on the above routes ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Trials on both the
routes are being carried out. These trials
will tuke some time to be completed.

(b) Running of these trains will depend
on the out-come of the trials and the
completion of the various works required
in connection therewith. No date can be
fixed at this stage.

Small Car Project

296. SHRI YAIJNA DATT
SHARMA :

SHRT ONKAR LAL BERWA :

SHRI BHARAT SINGH
CHAUHAN :

SHRI JAGANNATH RAO
_JOSHI :

SHRI RAM GOPAL
SHALWALE :

SHRI HUKAM CHAND
KACHWAL :
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SHRI BANSH NARAIN
SINGH

SHRI RAM AVTAR SHARMA:

SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of TNDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) the year when for the first time a
proposal to set up small car project in the
private and public was mooted out, separa-
tely;

(b) the number of Committees or
Commissions appointed by the Central
Government or the State Govern-
ments in this regard, giving the details
of the period when they were set up, the
time taken in presenting the reports and
the expenditure incurred thereon;

(c) the delegations which were sent
abroad by the Central or the State Govern-
ments for the purpose, giving the details
of the period when they visited and the
expenditure incurred thereon; and

(d) what is the present position about
the setting up of the small car project,
giving the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The proposul to
sel up a small car project was first mooted
in 1959, While announcing decisions on
the recommendations of the Ad hoc Com-
mittee on Automobiles under the Chair-
manship of Shri L. K. Jha, Govt, had, in
its Resolution dated the 6th September,
1960, stated that in case the manufacture
of a low cost car was considered feasible,
the project would be undertaken in the
public ssctor. This decision of Gouwt,
has not been revised.

(b) Two Committees * have so far been
sst up by the Central Govt. to enquire
into the feasibility of producing a low cost
car in the country. These are the Ad hoc
Committee on Automobile Industry set up
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on 8th April, 1959, with Shri L. K. Jha as
Chairman, which submitted its report in
January, 1960 and the Low Cost Car Cop-
mittee, with Shri G. Pande, as Chairman,
set up in October 1960, which submitted its
report in June 1961. An amount of Rs,
27,000/~ approximately was spent on the
Low Cost Car Committee. Information
about the expenditure incurred on the
Ad hoc Committee on Automobile Indus.
try is not readily available,

{c)‘ No delegations have been tent
abroad in connection with the Small Car
Project.

(d) Government is pursuing the pro.
posal to set up asmall car project in the
country. Tt is expected that a finul
decision in the matter will be tuken
shortly,

Project Report for Construction of
Railway line In Iraq

297. DR, RAM SUBHAG SINGH :
SHRIMATI SHARDA
MUKERIJEE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the survey of Indian team
of Railway experis for a field survey for
400 Kms. line in Iraq has been finalised
and, if so, what are the recommendations
contained in the r10ject rerort ;

(b) whether any discussion has taken
place and decision taken thereunder for the
supply of eduipment by India for the line;
and

(c) what are the likely equipment to
be supplied?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) to (b). Discu-
ssions were held by the Ministries of
Foreign Trade and Railways with the Iraq
Government Delegation, in January, 1970,
regarding the Preliminary Feasibility~cum-
Cost Study of a 400 Kilometre long
Railway line in iray. Asa result of the
discussions, it was agreed that the study
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will be carried out by Indian Railway
Teams to be deputed for the purpose. The
study is expected 10 be completed shortly,
Based on the results of the study, the
Question of further participation by India
in the execution of the project, if and
when it is taken up, will be considered
by the Ministries concerned.

Manufacture of Printing Machinery

298, DR. RAM SUBHAG SINGH :
DR. SUSHILA NAYAR :

SHR1 N. T. DAS :

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to siate :

INDUSTRIAL
INTERNAL

(2) the progress made in the direction
of manufacture of printing machinery in
India by public und private sectors;

(b) by what time printing machines

will be available; and

(c) whether imports of such machinery
is permissible till such time as indigenous
machinery not available ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MINT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a)and (b). In
the Public  Sectors Government have
approved the proposal of Mfs. Hindustan
Machine Tools 1td. Bangalore for taking
up the manufaciure of highly sophisticated
Printing Machines valued at Rs. 300
lukhs t0 beachieved by the end of 5th year
of production. A Project Report to this
effect is under preparation by HMT. A
scheme submitted by the State Industrial
& Investment Corporation, Maharashtra, a
State Government Undertaking for the
manufacture of Printing Machinery valued
at Rs. 108 lakhs per annum to be achieved
by the end of the 4th yeur of the comm-
encement of production is under active
consideration of the Government.

(c) Yes Sir.
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Railway line in Kuttippuram-Trichur
upto Guruvayoor in Kerala

299, SHRI E, K. NAYANAR :

SHRI K. LAKKAPPA :

SHRI VISWANATHA MENON :

SHRI A, K. GOPALAN :

SHKI P, GOPALAN :

SHRI A. SREEDHARAN :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of RAILWAYS be
pleased to state ;

(a) whether Government have received
any representation from the people of
Kerala for the construction of a Railway
line in Kuttippuram-Trichur connecting
the famous pilgrim centre of Guruvayoor
with the Railway system in India;

-
(b) whether Government are consi-
dering 10 construct the. proposed line;
and

(¢) if so. when a decision is likely to
be taken ?

THE MINISTER OF RAILWAYS
(SHRI1 NANDA) : (a) Yes.

(b) and (c). Dueto paucity of funds
and lack of adequate traffic justification,
it is not possible to consider the construc-
tion of a line cunnecting Guruvayoor in
the near future,

Setting up of Assembly Plant in Malaysia
byH. M. T.

300, SHRI E. K. NAYANAR :
SHRI VISWANATHA MENON :
SHRI UMA NATH :

SHRI K. M. ABRAHAM :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased 1o staie :

(a) whether it is a fact that the
Hindustan Machine Tools Limited is going
to set up an assembly plani in Malaysia
on a joint venture basis;
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(b) if so, the details thereof; and
have

(¢) whether Government
_ approved this proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) : (a) and
(b). yThe HMT as part of its efforts
to increase ¢xporis, is siudying the poten-
tial markets in South East Asia for its
products und is examining the economic
viability of setting up a base in a country
in South East Asia.

(¢) No proposals have heen submitted
to the Government as the studies are still
at a preparatory stage,

Issue of Indusirial Licence to M5,
Steel Complex Ltd. Ferokka for
Manufacture of Steel Blllets

301. SHRI E. K. NAYANAR :
SHRI VISWANATHA MENON :
SHR1 UMANATH :

SHRI A, K. GOPALAN :
SHRI P. GOPALAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that Govein-
ment had given an Industrial Licence 10

M/s. Steel Complex Limited, Ferokka
(Calicut) for the manufacture of Steel
billets;

(b) if so, the details thereof; and

(¢) the numes of the spensors of the
firm and Government’s participation there-
in?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI1) : (a) A letter
of intent was issued by the Mini.
stiry of Industrial Development on the
24th July, 1970 in favour of M/s. Steel
Complex Ltd., Feroke, Kerala for the
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establishment of a new industrial under-
taking at Calicut in Kerala State for the
manufacture of steel billets based on the
Electric Arc Furnace-cum-Continuous cast-
ing process. The Letter of Intent will be
converted into an Industrial Licence, if
the firm satisfies all the conditions laid
down in the Letter of Intent.

(b) The firm proposes 10 manufacture
50,000 1onnes of mild, medium carbon und
spring steel billets per annum,

(c) The applicaticn of Mfs. Steel
Complex Ltd., has been sponsored by
Kerala Industrin]l Development Corpora-
tion. The Compuny proposes to huve o
share cupitn) of Rs. 2 crores out of which
the participation of the Kerala Stale
Industrial Development Corporgtion is v
tne tune of Rs, 50 lakhs in the form of
equity shares.

Setting up of Steel Plants in Fourth Plan

SHRI CHENGALRAYA NAIDU:

SHRI SRADHAKAR
SUPAKAR :

SHR] K.P. SINGH DEO :

SHR1 RABI RAY :

SHRI1 D.N, PATODIA :

SHRID. AMAT:

SHRI R. BARUA :

SHRI P.C. ADICHAN :

SHR1 BIBHUTI MISHRA :

SHRI I K. NAYANAR :

302,

the Minister of STEEL AND
IFNGINEERING be pleased to

will
HEAVY
stote

(a) whether Gouvernment have taken
a final decision about the location of the
Steel Plants (o be set up in the country
during the Fourth Five Year Plan;

(v)

(c) whether Orissa has also deman-
ded the setting up of a Steel Plant in that
State and decision of the Central Govern-
ment in this regard?

il s0, the details thereof; and

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
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ENGINEERING (SHR1 MOHD. SHAFI

QURESHI) : (a) Yes, Sir.

(b) As announced on April 17, 1970,
in the Lok Sabha by the Prime Minister,
work on threc new steel Plants, one in the
cOastal region of Vishakhapatnam, one at
Hospet in Mysore State and one at Salem
in Tamil Nadu, will be taken up during
the Fourth Plan,

() Yes, Sir. Due, however, to cons-
traints on our resources, both financial
and technical, it has not been possible 10
take advantage of all the sites simultaneou-
ly. With the rapid growth in country’s
economy which is now envisaged, additional
capacity in steel would have to be set up,
As such all the other suitable locations
including the ones in Orissa would also be
considered in the future plan periods.

'Amendment of Constitution to incor-
porate Socialist Programme

303. SHRI N. SHIVAPPA : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state

(a) whether there is any proposal un-
der Government’s consideration to bring
a legislation to amend the Constitution in
order 10 incorporate therein the socialist
programme  accepted  hy Government;
and

(b) if =0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTERY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) and (b).
In view of the decision of Supreme Court
in Golak Nath's case, Parliament has no
power to amend any of the provisions of
Part 111 of the Constitution. Shri MNath
Pai's Bill for 1he amendment of article
368, us reporied by the Joint Committee
is ut present before Parliament, Until
the Bill is passed and the aforesaid decision
of the Supreme Courl is reversed by that
Court, it will not be possible to bring
forward any legislation secking to amend
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any of the provisions of part IIT of the
Counstitution, even if such amendment is
considered cssential for the implement.-
ation of the programme of Govern-
ment.

Retorn Ticket Tﬂle Facllity to the
People of North India for visits
" fo South India

304. SHRI N. SHIVAPPA :

SHRI G. Y. KRISHNAN :

Will the Minister of RAILWA‘I"S be
pleased to state :

(a) whether it isa fact that return
tickets are issued for hill stations through
out the country;

(b) whether there is'a proposal under
Government's consideratlon to extend this
facility to the people in North India for
going to Sputh India ; and

(c) if so, by when the proposal will be
finalised ?

THE MINISTER OF ‘RAILWAYS
(SHRI NANDA) : (a) Concessional return
tickets at 1} single journey fare are issued
by the Railways from 1st April to 3lst
October every year, from all stations from
witich the chargenble distance is 250 kms.
or more, to the following hill stations:’

Pathankot, Simla, Solan, Dharam-
pore (Punjab), Dehra Dun, Kathgo-
dam, Darjeeling, Kurseong, Shillong
Out Agency (served by Gauhati and
Pandu), Abu Road, Pipariya,
Ootacamund, Coonoor, Kodai Kanal
Out Agency (served by Kodai Kanal
Road), Kotagiri Out  Agency
(Mettupalayam), Mussorie Out
Agency (served by Dehra Dun),
Nainital Qut  Agency (served by
Kathgodam), Baijnath Paprola,
Pulampur Punjab, Jawalamukhi Road
Nagrota, Joginder WNagar, Kaling-.
pong Out Agency (served by Siliguri
Jn,) and Dalhausie Out Agency
(sarved by Pathankot).
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In addition, concessional
return journey  rail-cum-road  tickets

are also issued for Srinagar, during the
same period, at 1} single journey fare for
rail rurtion of the journey plus full fare
for road journey, from certain selected
statiors only.

(b) rhere is no such proposal under

consideration. However, it will be seen
from reply to (a) above that important
hill stations of South India namey,

Ootacamund, Coornoor, Kodaikanal Out
Agency and Kotagiri Out Agency (Mettu-
palayam) are already recognised for the
purpose of issuing concessional hill station
return tickets,

(¢) In view of answer to (b) above
this does not arise.

Serving of Liguor to Vistors at Oberui
Inter-continental Hotel, New Delhi

305. SHRI N. SHIVAPPA :
SHRI MEETHA LAL MEENA !

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it’is a fact that there is no
bar on the serving of liquor to visitors at
the Oberoi -Inter.mn!.mmnl Hotel in New
Delhi; and

(b) if .so. whether Government will
extent same facilities to other Public
Sector Hotels in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND-:IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) No,
Sir,

“'(b) Question does not arise,
L;aip-allu far Small Fodustrinl Units

306, SHRI B, K. DASCHOWDHURY :
Will the Minister of INDUSTRIAL
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DEVELOPMENT AND
TRADE be pleased {0 state :

INTERNAL

(a) whether Shri I.. M. Birla former
President of the Federation of Indian
Chambers of Commerce and Industry,
advocated the amalgamation of smaller
industrial units for undertaking mass
production; and

(b) if so, the details thereof and the,
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE [SH RI
M. R. KRISHNA : (a) and (b).
such proposal is under oomldemfmn or
the Govemmml

Enhancement of Punishment for
- .Practising Untouchability

307. SHRI B. K. DASCHOWDHURY "’
Will the Minister -of LAW AND SOCIAL
WELFARE be pleased to state :

R0

" (a) whether ths State Harijan Welfare
Advisory Board, Bhopal had urged
Government to enhance the punishment
for practisimg untouchability to five years'
imprisonment and a fine of Rs. 500;

(b) whether Government have consi.
dered to amend the Untouchability (Offen-
ces) Act to incorporate the proposed.
punishment; and :

(c) if so, the details thereof and the-
steps taken by -Government in this re.
gard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (8). Yes, Sir.

(b) and (c). The question Of amending
the Untouchability (Offences) Act, 1955, so,
#3 to enhamce the putiishments under the
Act is under he ‘active consideration of
Government,
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Demand of National Federation of
Indlan Railwivymzn for [nterim
Rellel

308. SHR1 BENI SHANKER SHARMA:
will the Minister of RAILWAYS
be pleased to state :

(a) whether th: Working Committee
of the Mational Federation of Indian Rail-
wayman has demanded that the implemen-
tation of the recommoandations of the
Pay Commission should be effective from
the date of announcement of appointment
of the Commission;

(b) whether it had also demanded
interim rteliefl from June 30 on the basis
of wagesen itlem:nts and not of cost of
living alone;

(c) whether it has further demanded
that the need based minimum wage for-
mula form the basis for determining the
wages apd a labour representative should
be included on the Commission; and

(d) if so, the reaction of Government
to the above demands and the action pro-
yosed to be taken in the matter ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) (a) to (d). Yes.
The demands are containted in the Resolu-
tion adopted by the Working Committee
of the National Federation of Indian Rai-
wavmen &t its meeting held on 10th
May, 1970. As the aprointment of Pay
Commission and the terms or reference to
it concerned the Ministry of Finance, the
Resolution was forwarded to that Ministry
for nccessary action. Government have
subsequently modified the terms of refe-
rence to the Pay Commission vide Ministry
of Finance Resolution No, F. 7 (25)-E
(111) (A)[69 dated 4th June, 1970;

Forelgn Experts at Durgapur Steel
Plant

309. SHRI BENI SHANKER
SHARMA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
10 Statp ;
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(a) the number of foreign technicians
at Durgapur Stezl Plant with the maximum
salary paid to them togethar with other
facilities in the shape of free furnished
accommodation, car and other perquisites
and their value at market rate;

(b) how many of such Posts could be
filled by the Indian Technicians direct or
after some training under them; and

(c) how long will it take to Indianise

all suzh s haaldied by loreigners

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
OURESHI) : (a) None at present.

(b) and (c).

Do not arise,
Common Clvil Code

310. SHRI BENI SHANKER
SHARMA :

SHRI K. LAKKAPPA :
SHRI B. K. DASCHOW.

DHURY :

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased 10 state :

(a) whether there has been some
pressure on Goverament to have a uniform
Civil Code for the country asa whole
irrespective of religion, caste or creed ;

(b) if so, the reaction of Govern-
ment thereto ; and

(c) the steps proposed to be taken
in the matter and the time by which a
decision can be expected ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHR1 JAGANATH RAO): (a) No,
Sir.

(b) Does not asjse,
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(c) Suggestions received from time
Lo time for enactment of u common civil
code have been considered. As there is
no uniformity of views in the matter
amoang the different sections of the society,
Government do not purpose 1o take any
action for the present.

‘Conference of Financial Advisers and
Chief Accounts Officers of Zonal
Railways’

BEN!  SHANKER
SHARMA :

SHRI M. SUDARSANAM :

311, , SHRI

Will the Minister of RAILWAYS be
pleased to state :

(a) whether a iwo-days conference
of the Financial Advisers and Chief
Accounts Officers of the Zonal Rallways
was held in New Delhi in May, 1970 to
consider economics in the Railway ex-
penditure and methods (o augment
revenues ; N

(b) if so, the decisions arrived at ;
and

(c) the steps taken or proposed to
be taken to implement the same ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes. The Con-
ference of the Financial Advisers and
Chief Accounts Officers of Railways was
held in May 1970. Also, economy in
Railway expenditure and methods for
augmenting Railway Revenues was opc
of the subjects in the agenda of this
conference, among other professional
subjects.

(b) and (c). A statement is laid on
the Table of the House [Placed in
Library. See No, LT—3729/70]

Visit by Central team of experts
to Haldia Industrial
Complex

312. SHRIS. K. T&PURIAH’i
SHRI N. K. SOMANI :
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Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased o state:

(a) whether a Central team of ex-
perts has visited the Haldia Industrial
complex ; and

(b) if so, the purpose of the visit
and whether any report has been submit.
ted by that team ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT  AND INTERNAL TRADE
(SHRI M. R. KRISHNA) :
(a) While teams have visited the Haldia
area for specific projects relating to port
development or for selting up particular
industries, no Central Team of experis
has been Sent 10 make an overall study
and examination of the Haldia Industrial
complex, '

(b) Does not arise.

Constitution of Steel Priority
Committee

313. SHRI 8, K, TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased o
state @

(a) whether the Steel Priority Com-
mittee constituted by Government shall
have representation of each industry also;
and

(b) the functions of this Committec
and the mode of its working ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 MOHD. SHAFI
QURESHI) : (a) No, Sir.

(b) The function of thc Steel Pri.
ority Committee is 10 assign priorities to
despatches of stee] from the main pro.
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ducers to meet tbe requirements of con-
sumers, As regards the mode of its
working, appropriate and detailed forms
for requisition of priority have been
devised and time schedules drawn up for
submission of such requisitions by inden-
tors to the prioity Committee through
the Joint Plant Committec, who will put
the requirements in a conseclidated form.
These will then be considered by the Steel
Priority Committee and decisions taken.
Details of the decisions will be communi-
cated by the Joint Plant Committee there-
after to the sponsoring authorities ‘inden-
tors, and separately to the main Steel
Plants for production and despatch during
each period.

Arplications for Import of Raw Materials

314, SHRI S, K. TAPURIAH :
SHRI1 N. K. SOMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact that application
for the import of raw materials by large-
scale industries and industries bornc on
the registers of the D.°G. T. D. are con-
sidered on the-basis of their production
caracity and consumption made;

(b) whether it is also a fact that appli-
ations from small-scale industries are con-
sidered only on the basis of the value of
the machinery ;

(c) the reason why this discrimination
is made specially when it is recognised
that small-scale industry is essentially a
labour intensive industry; and

(d) whether Government would allow
im.p(_)tts to smali-scale indusiry also op the
basis of consumption ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA): (a) to (d). The Import
Policy for the import of raw meterial,
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components and spares in the g¢ase or
59 priority industries, which account
for 75 per cent of the index of industrial
production is need-based. Industrial units
engaged in the production of priority in=
dustries, irrespective of the fact whether
they are large or small, get their require-
ments of the imporied raw materials on
the basis of their need.

In the case of industries other than
priority industries, both in the large and
the sn.ill scule sectors, import of raw
materials is permitted on the basis of re-
plenishment i.e. on the basis of utilisation
of the previous import licences, upto the
extent specified in the import policy,

Establishment of Raw Material Bank

315. SHRI S. K. TAPURIAH *
SHRI N. K. SOMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE be pleased 10 state: i

(s) whether an Indo-British mission
which recently surveyed tha needs and
manufacturing potential of process plants,
recommended the establishment of mate-
rials banks in the country;

(b) whether this has found favour with
Government; and

(c) whether imported material shall be
allocated according 10 need for sgme other
criteria are proposed to be followed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (n) Yes, Sir.

(b) Government are considering the re-
commendation.

(c) Quota allocation of imported
materials will bave to be decided from
time to time, in keeping with circumstan..
ces such as availability of supplies and
demand io meet production peeds.
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Indentification of 11on and Stcel Belt .
by Natlonal Councll of Applied
Economic Rasearch

316, SHRI K. P. SINGH DEO : Wili
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the National Council of
Applied Fconomic Research has identified
the Tron and Steel Belt in India;

(b) if so, the areas thus identified and
the salient features of these areas;

(c) whether transport and communi-
cation tas been indentified as one of the
integral factors in the development of

these arens; and

(d) if so, the main requirements of
these areas and the steps taken by Govern-
ment 1o rrovide transport and communi-
cation 10 develop and to exploit the Iron
aud Steel Belt in the conntry ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 MOHD. SHAFI
QURESHI) : (a) to (d). The Ministry is
not aware of any such identification On
the iron and steel belt in India done by
National Council of Applied Economic
Research. However, the Council is
being asked to confirm.
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818, .SHRI. HEM BARUA : WIIl, the
Minister 6f RAILWAYS be pleased 10
state :

(a) whether it is a fact that a deputa-
tion on behalf of the citizens of Rangiya
(Assam) waited upon him during the
recent visit to Gauhati and apprised him
of the demand for a Railway Division at
Rangiya; and

(b) if so, his reaction to tl.¢ demand ?

JULY 28,
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

. (b) A new division at Rangiva could
perhaps  start  functioning from 2nd
October, 1971 subject- to the condition
that suitable land is made available by
the Government of Assam in time,

Broud Gauge line to Dibrugarh N. E. F,
(Rly.)

319, HEM BARUA Will the
Minister of RAILWAYS be pleased to
state ©

(a) whether Government have decided
to extent the North-East Frontier Railway
Board Gauge Railway line to Dibrugarh
in Assam; and

(b) if 50, the details of the project ?

THE MINI'STER OF RAILWAYS
(SHRI NANDA) : (2) and (b). The
conversion of the Bongaigaon- Gaulml
Metre Gauge section into Broad Gl'uu
bas been included in the Railwuys' Pers-
pective Plan on gauge conversion to be
implemented in the next ten years or so,
Surveys for this conversion have already
been carried out and . the reports thereof
are al present under examination of the
Railwuy Board, A decision regarding the
conversion will be taken after the exami-
nation hes  been completed,  Actual
conversion of the.seclion .is also depen-
dant upon the priority this work will merit
vis-a-vis oiher convérsion proposals and

the availabiliiy of funds, There .is no

‘proposal at present under consideration to

extent the B. G. line upto Dibrugarh,
This will arise only if and when a decision
is taken regarding the extension of the
B. G, line upto Gauhati in the first in-
stance.

Increase in Prices of Cycles

320. SHR1 HEM BARUA : Will the
Minister of TNDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether itis a fact that Govern.
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ment had given a warning to th: manu-
facturers of cycles not to increase the
prices of cycles;

(b) if so, when this warning was
issued;

(¢) whether it is also a fact that
Government have granted an increase in
the prices of eycles; and .

(d) if so, the reasons that prevailed
upon Government to withdraw the threat

and grant increase in the prices of
cycles ?
THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). 1In
May, 1969, the industries was cautioned
not to increase the price of cycles with-
out prior consultation with Government,

(c) An increase in the prices of cycles
was allowed in June, 1970,

The increase in the price of bicycles
was allowed after—

(i) obtaining the Report of Cost
Accounts Branch of the Ministry
of Finance, and

(ii) taking into eccount increase in
prices of bought-out components
and raw materials like stecl, a
de=controlled item, Nickel, etc,

Lowering of the age for Franchise

321. SHRI HEM BARUA :

SHR1 RAM SEVAK YADAV :

SHRI S. M. KRISHNA :

SHRI YAMUNA PRASAD
MANDAL :

SHRI RABI RAY :

DR. SUSHILA NAYAR :

SHRI RAM GOPAL
SHALWALE :

SRAVANA 6, 1892 (SAKA)

Written Answers 390

SHR1 JAGANNATH RAO
JOSH1 :

SHRI SHARDA NAND :

SHR1 SURAJ BHAN :

SHRI BR1J BHUSHAN LAL :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state :

(a) whether Government have taken
a note of the recent right to vote given
to persons of 18 years in the U, K ;

(b) whether Government have also
noted the recent move of the Government
of U, S§. A. to grant similar right to the
U. S. citizens of 18 years; and

(¢) if so, whether Government have
any plans to reduce the age limit for
exercising vote from 21 to IR years and
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANNATH RAO) : (a) Yes,
Sir.

(b) Yes, Sir,

(c) No, Sir. Government do not
consider that any change in this behalf
is inecessary for the present.

Delay in Shifting of Indasiries from
on-Conforming to Conforming
Areas by Delbi Administeation

322. SHRI V. NARASIMHA RAO:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE be pleased 10 state :

(a) whether the Audit report has re-
vealed that complacency on the part of
the Industries Derartment of the Delhi
Administration has delayed the shifting
of industries from non-conforming to
conforming areas;

(b) whether the Department has failed
to take any action against those industries



391 Wrilten Answerg

which have invested the loan advance by
the Department in places other than
those specified in the loan conditions;
and

(c) the reaction of Government in
regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No Sir.

(h) No Sir.
(c) Does not arise.

'Millup to Wagons of a goods train
between Itham and Farab near
Agra (Central Rallway)

323, SHRI V. NARASIMHA RAO:
~Will the Minister of RAILWAYS be pleas-
-ed to state :

(a) whether it is a fact that four
wagons of a Goods train left the track
on the 15th Jume, 1970 beiween Itham
and Farah near Agra in the Jhansi Divi-
sion of the Central Railway;

(b) if so, the details of the incident ;
and

(c) whether, aby inquiry into the
cause of this incident has been conducted
and, if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA): () and (b). On
15.6.1970' while goods train No. 1/30 Up
wes rupning through up loop lime of
Farsh statiop, four wagons of the train
derailed of which one wagon capsized.

(c) Yes, The report of the inquiry
committee is awaited. However Prime
Jacic the accident was due to the failure
of railway staff,

Demand and Supply of Biilets

324, SHR1 HIMATSINGKA ; Will

JULY 28,

1970 Written Answers 392
the Minister of STEEL AND HEAVY

ENGINEERING be pleased to state ®

(n) The present requirement and supply
fosilion of billets and how far the re-
quirements remain unfulfilled during the
vears 1968 and 1969;

(b) the extent of short supply during
the current year and the extent of exports
or like]y exports of billets during each
of these years; and

(c) the reasons for continuing exporis
of billets when the country's internal re-
quirements remain unfulfilled to a consi-
derable extent 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEElL. AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) In 1966, the technical
Assessment Committee assessed the double
shift capacity of the Registered Billet
Re-rollers at 2.8 million tonnes per annum.
The production by main products of billets
for sale during the years 1968 and 1969
was 0.92 and 0.83 million tonnes respec-
tively.

(b) and (c). During the year 1970-
71, it is expecied that the production of
prime billets for sale will be about 0.7
million tonnes. Out of thisit has been
decided tn earmark up to 60,000 tonnes
only for export as billets. This is in
order to meet past commitments and to
export to neighbouring contries im the
interests of vur continued friendly relations
with them. The exports of billets during
tie years 1968-69 and 1969-70 were 109,16%
tonnes and 35,957 tpnnes respectively.

Wagon Shortage for Transport Wheat
in Punjab and Haryana

SHRI HIMATSINGKA :
SHRI D. N. PATODIA :

325,

Will the Minister of RAILWAYS be
rleased to state :

(s) whether it isa fact that wagons
shortage had hit the wheat procurement
drive in Punjab and Haryapa during May
and June this year;
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(b)
required for
these ‘months and how far wagons
actually made available to them ; and
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if so, the number of wagons
the purpose during each of
were

-(.cj the reasons for shortage of wagons
reqQuired for this purpose ?

* THE MINISTER OF RAILWAYS
(SHR1 NANDA): (a) and (b). No.
Against the programme of 33,080 wagons
on Broad Gauge atldl 2,268 wagons on
Metre Gauge made by Food Corporation
of India for the months of May and June,
actual despatch was 39959 wagons on
Broad Gauge and 3640 wagons on Metre
Gauge,

(c) Does not arise.

*Utilisalion of Installad Capacity In
- automobile “industry

326. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

~ (a) whether at the annual meeting of
the Motlor Industries Association at Cal-
cutta on June 25, 1970, the then Minister
of Industrial Development, in his address
read out at the meeting in his absence,

SRAVANA 6, 1893 (SAKA)

Written Answars 194

chided the automobile industry for its
disappointing performance in regard to
production;

(b) whether the production of various
items of the industry has been far below
the installed capacity during the years 1968,
1969 and 1970 so far and, if so to what
extent; and

(c) the reasons therefor - and the steps
being takan to ensure capacity produc.
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL BEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) ¢ (a) Yes, Sir.. The
ther Minister of Industrial Development,
Interpal Trade and Company Affairs had
drawn the attention of the manufacturers
10 the fact that the production of commer-
cial vehicles bhad been far below the ips-
talled capacity inspite of the assistance
afforded to the industry to achieve opti-
mum production,

(b) the installed capacity and the pro-
duction of the various automobile manu-
facturers in the field of Commercial
Vehicles during 1968, and 1970 is as given
below :—

S. Nume of the Manu.acturer

Installed capacity

Pro d_u ction
(Nos. per annum)

Nou. 1968 1969 1970
(Jan. to
June)
I. M,‘s Hindustan Motors Lid.. 15,000 1,981 1,755 653
Calcutta
2. M/s. Premier Automobile 9,000 3,355 3,563 2,140
L.,
3. M/s. Standard Motor Pro- 1,500 448 421 158
duets of India Ltd.
4, M,s_ Ashok Leyland Lid, 6,000 4,390 4,716 2,601
5. M's. Mahindra & Mahindra 2,000 1,483 568
Lid,
6. M/s, Tata Engineering & 24,000 21,669 20,497 11,981
Locomotive Co., Ltd.
7. Mis. Bajaj Temro Ltd. 4,000 2924 2,578 1,890
56,5000 34767 35,013 19,991
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The main reason for the low volume
of profluction is that the demand for
commercial vehicles, particularly of certain
makes, has not picked up as expected. How
ever, the menufacturers are being afforded
all possible assistance to maximise their
production.

Alleged M.-’ﬂ:l:it ,:{:?;“ to Asamiol

327, SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleasad to
state :

(a) whether it is & fact that the Rail-
ways owe about two lakhs of rupees to the
Asansol Municipality on various accounts;

(b) whether it is a fact that the Rail-
way authorities are not paying education
cess to the Municipality at Asansol
although the Municipality is running five
primory schools for the children of the
railway employees; and

(c) steps taken for immediate payment
as the Municipality is suffering for want
of funds ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA): (a) No, Sir. Taxes
and service charges due upto the second
quarters of 1970.71 on the basis of the
existing valuation have been paid. How-
ever, the Municipality has claimed addi-
tional amounts on account of an enhance-
ment of the valuation of the Railway
holdings from 14,64 and again from
1.10.69. These are under the considera-
tion of the Eastern Railway Administra-
tion. The Municipality has also claimed
taxes on certain holdings which have come
under the Municipality due to the exten-
sion of the municipal limits with effect
from 1.10.65, These have been rejected
by the Railway Administration,

(b) 1t is a fact that the Railway is not
paying any education cess to the Asansol
Municipality. The reasons for nonspay-
ment are being ascertained and will be
subsequently placed on the table of the
House.
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(c) A meeting is being held on
29.7,19%0 by the Eastern Railway with the
Municlpal representatives to clarify and
settle the claims reparding the enhancement
of valuation, Claim for taxes for the Union
properties brought under the Municipality
8s a result of the extension of the munici-
pal limits is not tepable as they are Union
Properties which stand exempted from
taxation as per Article 285 of the Consti-
tion,

Widenlng of one way Tannel at
Metuadaya near Asansol

328. SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Rail-
way one way tunnel at Metuadaya near
Asansel connecting with Chandmari re.
mains completely submerged during the
rainy season, often under 4 or 5 ft. deep;

(b) whether it is also o fact that the
tunnel is 30 ft. long, narrow, dark and
not even a jeep can pass with ease without
causing hardship to trackers on both sides;
and

(c) whether Government propose 1o
take steps to widen the tunnel, prevent
flooding and lighting it properly ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Presumably the Hon,
Member is referring to the railway bridge
No. 529 which is a subway near Mohua-
danga colony in Asanso!l, If so, the posi-
tion is as under :—

(a) No, except that occasionally some
flooding due to blocking of underground
drains etc. does take place and the same
is attended to promptly.

(b) The subway is 10" wide, 292 ft.
long and has been provided with adequate
lighting arrangements.

(c) Does not arise in view of the re-
plies to part (a) and (b) above. However,
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if widening of the subway is considered
inescapable due to increase in road traffic,
then the State Government/Road authority
would be required to sponsor the proposal
together with an undertaking to bear the
entire cost involved.

Industrial Houses

: SHRI1 K. LAKKAPPA :
SHRI A. SREEDHARAN :

329,

.INDUSTRIAL
INTERNAL

Will the Minister of
DEVELOPMENT “AND
TRADE 'be p]eu.ud to Rtate '

(a) whether it a fact that Government
are revising the 'hsts of all large Industrial
Houses lncludms Undertakings whose
asséls exceed R3s. 35 croves;

(b) if so, the namés of the Industrial
Houses included in the list; and

’

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVELOP-
‘MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yo (c). The mutter
is under examination,

Sale of Stolen Products of Bhilal Steel
Plant booked on South Eastern

Rallway
330. SHRI K. LAKKAPPA :
SHRI1 A. SREEDHARAN :
Will the Minister of RMLWAYS be

pleased to state :

(8) whether bt is a fuet that 43 wagons,
coptaining produets of the Bhilai Steel
Plant booked on the South Eastern Rail.
way, have not reached their destination;

(b) whether it is also a fact thai the
goods were stolen and sold in South India;

(c) whether itis further a fact that

SRAVANA 6,
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some qfﬂcials are involved io this racket;

and

(d) whether Government have enquiteﬁ
into the matter and, if so, what are the
findings of enquiry ?

- - THE. MINISTER OF RAILWAYS
(SHRI'NANDA) :(a)" Yes.

(b) Contents of 12 wagons out of the 13
were delivered at stations other than their
booker destinations under forged Railway
Receipts. There is, however, no informa-
tion whether the contents of these wagons
were stolen and if so wherg those were
sold .

police

(c) ard (d). . The matter is
enquired into by the Special
Establishment ;and - the  enquiry
has not yet been concluded. Res-
ponsibility of officials in this case has not
been determimed as results: of *, investiga-
t1onsbyt,he 8peelnl Policc Establishment
is Awaited.

Strike in Bolmro‘StnI Plant

131, «.SHRI K. LAKKAPPA :

SHRI S. KUNDU #°
SHRI K. P. SINGH DEO :

the Mibister

will of STEEL AND
HEAVY ENGINEERING be pleased to
State *

(a) whether it is a fact that workers
of the Bokaro Steel Prcject went on strike
during tl}e middle of June, 1970;

(b) if so, How long the strike conti-
nued;

(c) whether the strike was amicably
seitled; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAF]
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QURESHI) : (a) Therc has been no strike
among the workers employed by Bokaro
Steel Ltd.. However, asmall section of
workers of "Hindustan Steel works Cons-
truction Ltd. and of the three establish-
ments of "contractors under Hindustan
Steelworks Construction Lid., went ona
strike on the midnight of 13th June, 1970.

(b) The workers employed by Hindus-
tan Steclworks Copstruction Ltd. were
on strike for one to four days only and
the workers in Contractors’ establishment
from one to about ten days.

(c) and (d). Yes Sir. As the strike
was ill-conceived, there was very poor res-
ponse from the workers and it soon fizzled
out.

Setting up of Scooter Plant in Scinagar

332, SBRI-N. K. SANGHI :
SHRI Y. A. PRASAD :
SHRI RAMACHANDRA

VEERAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state:

(a) Whether it is a fact that a Plant to
manufacture scooters in the public sector
is likely to be set up in Srinager ;

(b) if so, the estimated
capacity of the plant ;

cost and

(c) whether apny foreign assistnnce
will be obtained for this plant ; and

(d) if so,
assistance ?

the nature of such

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI

M. R. KRISHNA). : (a) While
Government have decided to set upa
project in the public  sector for the

manufacture of scooters, the Question of
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location of the proposed project has oot
yet been considered.

Do not arise.

(b) to (d).

Strlke In Traffic Depariment Operation
Unit of Rourkels Steel Plant.

333. SHRI MOHAN SWARUP ;

SHRI Y. A. PRASAD :

SHRI RAMACHANDRA
VEERAPPA :

SHRI K. P. SINGH DEO :

SHR1 M. SUDARSANAM

SHRI-N. K. SANGHI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact that the
workers of the Trafic Depariment Opera-
tion Unit ¢f the Rourkela Steel Plant
struck work on the 3rd June, 1970 ;

(b)

if 80, the reasons therefor :

(e) the steps taken to meet the
demand of the workers ; and

(d) the extent of loss
result thereof ?

suffered as a

‘'THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The workers of the
Trafic Department of Rourkela Steel
Plant struck work illegally from 2nd to
15th June, 1970,

(b) On the 2nd Jume, 1970, two
workers of the Traffic Department were
suspended by the ma t for assault-
ing an officer on duty. Thereupon the
workers of Traffic Department went on an
illegal strike from the same date without
amy notice,

(c) There were no specific demands
of the workers, The strike was illegal



401 Written Answers

and the management made a refort 1o the
State Implementation and  Evaluation
Officer-ciim-Labour Commissioner, Orissa
for Violation of the Code of Discipline in
the Steel Plant by the 1Ispat Shramik
Sangh. The strike ended on 15th Juue
and the workers gave letters of regret
for their action in joining the illegal
strike.

(b) The loss in production of
finished steel has been roughly assesed at
21,800 tonnes,

Setting ap of a Steel plant at Bailadilla

334. BHRI MOHAN SWARUP :
SHRI G. C. DIXIT :
SHRI SHASHI BHUSHAN :

will the Minister of STEEL AND
HEAVY ENGINEERING be pleased 1o
‘state ‘

. (a) whether it is u fact that the
people of Chhatisgarh district of Madhya
-Pradesh have demanded a Steel Plant at
Bailadills ;

(b) whether Government have consi-
dered this demand ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI MOHD.
SHAF1I QURESHI) : (=) Yes, Sir,

(b) Government  had  considered
various locations, including Bailadilla,
in Madhya Pradesh, before coming to ihe
decision as announced by the Prime
Minister on the 17th April, 1970,

(¢) Does not arise.

Report of High Power Committee on
Production of Scooters in Public Sector

335, SHRI1 C. M. KEDARIA :
SHRI MANUBHAI PAEEL :
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SHRIMATI] TARA SAPRE:
SHR1 DEVINDER SINGH

GARCHA
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL

TRADE be pleased to state :

(a) what are the recommendations of
the High Power Scooter Committee on the
feasibility of producing Scooters in the
public sector ; and

(b) the
thereto ?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) : (a) and (b).
The report of the Committee of Technical
Experts, set up by Government to advise
them on a suitable design and programme
production of scooters in the public sector,
has been received and is under examination,
It would be premrture 10 disclose the re-
commendativns of the Committee till
Government have examined the report and
taken decisions on the recommendations
made therein,

fawre frat st staifre fawrs
awi W wqaAr

337 =it WiW ST ATy
it OR firernTe S

Fa7 wioifie fawrw aar wmafoe
SITIT G 48 wA N Far 37 fr

(%) sar aTwIT &1 ST ¥R EHI-
wiz 5t it fammar aq b fs ardw
arforsg goma A yna wvT §1 0% wmgT
faar 3 foaad s ¥ ofewns dmer &
wwoifir fawie & foit g8 usw A ow
faaw am o& SYaifies fawre d% eaifa
Lac i R D I
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Survey for West Coast Rallway

339. SHRI DINKAR DESAI :
SHRI NATH PAI :

Will the Minister of RAILWAYS be
pleased to state: ' )

F B

-(a) whether it.is.a fact that’ Govern-
ment have ordered a cqmple;e .sutvey for
the West Coast railway project ;

R

(b) it so, whether Government have
sanctioned earmarked any funds for the
same ; and T

(¢) tho amgunt c':il;r_::)arkéd;' and the
time limit fixed for the completion of the
survey 7 '

THE MINISTER 'OF RAILWAYS
(SHRI NANDA) : (3)-to (c). A
detailed traffic survey together with an
engineering reconnaifance survey for a
new line from Apta’ to' Mapgelore along
the West Coast has been sanctioned at an
cStimated cost.of . Rs. 26.18 lakhs on

 15,6.1970. The surveys are expecid to be

completed and the reports thereof finalised
in about 2 years time,

Export of Steel
b .
340, SHRI DINKAR DESAIT @ Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that Govern-

ment have over-exported steel during the
course of past twelve months since

June, 1969 ;

(b) whether Government have assessed
the domestic consumption : during this
period :

(c_) if so, whether Governmeni pro-
pose 10 discontinae 1o distcibute  steel
through established trade channel ? and

(d) what alternative arrangement has
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been made for meeting the domestic
supply and distribution through the esta-
blished trade channel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (=) and (b). No, Sir, Export
targets for 1969.70 were fixed after taking
estimated domestic consumption into
account,

(c) No, Sir. Under the new distribu-
tion policy it is expected that some part
of the production will continue to go to
the normal trade channels, depending on
the demand for each category and the
production envisaged etc,

(d) ‘Does not arise.
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afassgy sy & &7 § 1,50 50, 2.10
%0, 4.10 %o AT 500 & |

World Bank Assistance for New Steel
Plants

345, SHR1 D, N, DEB :
SHRI NANJA GOWDER :
SHRI R. R. SINGH DFO :
SHRI R. K. AMIN :
SHRI N. K. SOMANI
SHR1 PILOO MODY :
DR. M. SANTOSHAM :
SHRI GADILINGANA GOWD :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether the World Bank has
offered assistance for the three steel
plants to be set up in the public sector in
Andhra Pradesh, M¥sore and Tamil Nadu

(b) the details of the cost of the first
stage of the three steel plants ; and

(c) whether these plants are 10 be
wholly financed by the World Bank or
jointly by the World Bank and the Govern-
ment of India and the rercentage in the
capital investment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI-
QURESHI) : (a) No such offer has been
made to Government by the World Bank
s0 far,

(b) The cost of the 3 steel plants
will be known only after the preparation
of the feasibility reports,

(c) There is no proposal at present
for these Projects being financed wholly
partly by the World Bank.

Distribution of Billets to Re-rollers

M5, SHRI.D.N. DFB:
SHRI NANJA GOWDER :
SHRT R.R. SINGH DEO ;
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SHRI R.K. AMIN :

SHRI N.K. SOMANI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to

state :

(a) whether Government have recently
slashed down the quota of billet allocation
to Re-rollers under the new policy of
distribution of billets ;

(b) if so, the details thereof ; and

(c) the reaction of the industry in

this regard ?

THE_DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY

1970 1Written Answers 412

ENGINEERING (SHRI MOHD. SHAF!
QURESHI) : (a) The recently announced
billet distributich policy is based on an
estimated availability of 53,000 tonnes per
month for domestic use. The earlier
policy was based on an estimated availabi-
lity of 75,090 1onnes per month, but actual
supplies were only approximately 53,000
tonnes jer month. It was therefore
decided 10 make the distribution policy
more realistic. It has been provided in
the policy itself that any excess availability
would ~utomatically be distributed to all
the re-rollers.

(b) The details of allocation for

1970-71 are as follows :—

N ———

Metric tonnes fer month

(i) Domestic quota for rolling*bars & rods for

indigenous consumption ' 25,000
(i) Export Quota for rolling bars & rods for

export 9,000

(iii) Eogg. Export Promotion Council 2,500
(iv) Railway Workshops 1,500
(v) Twisted deformed bars 4,000
(vi) Baling hoops 1,000
(vii) Other difficult sections 2,500
(viii) D.G.S. & D. Contractors 4.000
(ix) Reserve awdg - »3,500

7 & - T/
Total : 53,000

*Out of this, 2000 tonnes are to be distributed to Re-rollers for production of

wire rods.

(c) As the policy will be effective
from the Ist August, 1970 only, it is
premature to assess the reaction of the
Industry.

—

Raitway Minister's visit to
Rallway Colonies in Delhi

347. SHRI KANWAR LAL GUPTA :
Will the Minister of RAILWAYS be pleased
1p state |

(a) whether it is a fact that he visited
some Railway Colonies of Delhi in the
last three months;

(b) if so, what were the main griev-
ances of the residents of those areas ;

(c) whether it is also a fact that some
residents of Sabzimandi flats near ' Tee
factory bave no oren sleeping place at
night during Summer ; '
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(d) what action has been taken by his
Ministry on each main complaint of ths
residents of those areas ;

(e) what is the total amount allocated
for the maintenance of these Colonies
during this year ; and :

(r) when all the amenities will be
provided 10 these people ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Yes.

(b) (i) Improvements to water supply, '

lighting, sanitation and drainage, (ii)
(ii) better attention to maintenance of
staffl quarters and provision of basic
amenities (iii) nuisance created by some
of the residents ubauthorisedly keeping
eattle in their Quarters ; (iv) unauthoris-
ed use by outsiders of lavatories provided
for Railway staff oand also unauthorised
openings made by outsiders in boundary
walls which sometimes create law and
order problems ; (v) supply of genuine
medicines in Railway dispensaries,

() Yes.

(d) A statement is laid on the Table
of the House, [Placed in Library. Sec
No. LT-3731/70]

(e) NG separate allocation of funds
for maintenance purposes is made colony-
wise, Provision of Rs. 7,27,000 has been
made for maintenance and special works
in all the Railway colonies in Delhi area
and these colonies will get their share
pro-rata.

(f) 01 a programmed basis according
10 the availability of funds.

Mis-appropriation in Ganesh Flour Mills,
' Delhl

348. SHRI KANWAR LAL GUPTA :
will the Minister of COMPANY
AFFAIRS be pleased 1o state

SRAVANA 6, 1892 (SAKA)
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(a) whether Government have receiv ed
any complaint against the misappropria-
tion of major share of profit of the
Ganesh Flour Mills, Delhi by som: Direc-
tors of the Company, particularly the
Morarkas :

(b) if so, when and the details of the
complaint ; -

(c) the reasons for not taking any
action so far ;

(d) whether it is a fact that some
officials are mixed up with these direc-
tors and they have been intentionally de-
laying the matter ;

(e) if so, whjat action has been taken
against them; and

(f) by what time the decision will be

taken by Goverument over the com-
plaints ?

THE MINISTER OF COMPANY
AFFAIRS (SHR1 RAGHUNATHA

REDDY) : (a) Yes, sir.

(b) The complaints have been received
from time to time since February, 1970
muking allegations as indicated in fpart
(a) of the question,

(c) The matter is under active exami-
nation,

l'd). The Department is not aware,

(e) The question does not arise,

(f) The Company Law Board is mak-
ng every endeavour 10 take » decision on
the complaints as early as possible.

fagre fewm afeag @ warfe

349. «it TrATRYATC WreN) : w7 fufu
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Amount of Stores in the shape of

Inventory maintained by the Zonal
Raflways
354, SHRI S. KUNDU : Will the
Minister of RAILWAYS bke pleased to

state :

(a) the amount of stores in the shape
of inventory maintained by the Railways
during the last three years, Zone-wise of
the Railways;

(b) whether the stores and inventories
ire nct on a higher side; and

(c) what are the steps taken to bring
down the figure"and whether any norms
have been fixed ?

THE MINISTER OF RAILWAYS
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(SHRI NANDA) : (a) The information
asked for is given in the statement laid
on the Table of the House. [Placed in
library. See WNo. LT—3733[70].

(b) No. In relation to the valus of

stores used, the inventories are net
excessive.
(c) Although the overall Jevel of

inventories is not considered to be on the
high side, every effort is being made to
bring down the figure further through
modern techniques of inventory manage-
ment. The following techniQues have
been initiated on the Indian Railways :

(1) The ABC technique of selectiv
control. ’

(2) Codification of all items of
stock on an all.India basis.

(3) Introduction of mathematical
concepts through mechanisation
of stores accounting and in-
ventory control functions.

(4) Application of the concept of
Economic Order Quantity in
purchasing. o

(5) Variety reduction
under stock.

in the items

(6) Central control over high-valued
items,

(7) Expeditious disposal of surplus,
obsolete and scrap materials.

(8) Wider dissemination of informa-
tion oo the modern concepts of
inventory management among
all the officers and staff concern-
ed, through lectures, conferences,
training courses, etc.

Norms exist, which prescribe that the
maximum stock, that may be held at any
time, of ordinary stores in, stock (other
than surplus stores and emergency oOr
special stores) should not ordinarily
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50%, of the issues of ench item during
the year.

Survey for !:ocatioa of Steel Plants
in Orissa

355. SHRI S. KUNDU :
SHRI K. P, SINGH DEO :
SHR1 SURENDRANATH
DWIVEDY :
SHRI-RABI RAY :
SHR1 CHINTAMANI
PANIGRAHI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased (o
state -

(a) whether Government have taken
any Step forwards Techno-Economic
survey andfor feasibility survey for the
location of future Steel Plants in Orissa
particularly in Nayagarh and Bonai re-
Rion af Orissa;

(b) il <o, what is the concrete step

taken; ard
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir.

(b) Does not arise.

(¢) Such a study is undertaken only
after the preliminary decision is reached
to locate a Steel Plant in a particular
area oOn the basis of a study of the loca-
tional advantages of that area.

Increase in rent of Stafl Quarters of
Class 11l and IV Rallway Staff

35%. SHR1 S. KUNDU : Will tke
Minister of RAILWAYS be pleased to
siate @ .

(a) whether the rent realised from staff
Yuerters of Class 1V and Class 111
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employees of the Railways has
few

asharp increase duting the last
years?

what is the increase in
rent paid by the above categories of
employees for one room and two-room
Juarters during the last three years;

(b) if so,

(c) the reasons for the increase
and whether Government are going
to bring down the increase to certain
normal level; and

(d) if so, the details thercof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The
Railway quarters are pooled into various
classes such as typed I, type 1I, type 11T,

etc. based on the scales of pay of stafl
for whom they are intended. The
assessed rent in each class (including

all buildings, new and old, falling in that
class) is worked out at 6%, of the total
capital cost of the class, so that employees
allotted new quarters which are built
at relatively higher costs do not have
to pay unduly high rents which would
be the case if the rents were determined
individually, The n8ssessed renis are
recalculated every 3 years to tuke into
account cost of the new buildings, cons.
tructed since last revision. As new
buildings usually cost more than the
buildings constructed in the past, the
pooled assessed rents tend 10 rise with
every such triennial revision,

The pooling is done for each Rail-
way scparately, except in the case of
North Eastern and North East Frontier
Railways which have been pooled together
for the purpose of working out the
assessed rents and the Chittaranjan Loco-
motive Works, Diesel Locomotive Works,
Varanasi and the Integral Coach Factory
Ferambur, which have been juoled with
e Eastern, Northern and Southern
Railways  respectively, Consequently,
tle rents charged for any particular type
of quarter vary from railway to railway.
The actual increases of rents for one
room and two room Quarters during the
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last 3 years have been called for from
the Railways. The inoformation on re-
ceipt will be laid on the Table of the
House.

The rent actually realised from the
employees is limited to the assessed
rents or 10% (7§% in the case of steff
drawiog below Rs, 220/-) of his emolu-
ments. Thus, the increased  asesssed
rent would affected the recoveries to be
made from the employees only if they
were paving less than 10% or 74% as the
case may be, of their salary before re-
vision. The Government have no propo-
sal under consideration of bringing
down the rents paid by the emplovees.

Construction Work at Bokaro Steel
Plant

357, SHRI S, KUNDU : WilL the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether the work at the Bokaro
Stesl Plant at various heads, such as civil

construction, fabrication, mechanical
accumulation of stores, construction
of blast furnaces etc,, is goiog on

accordingly to the revised schedule ;

(b) the quarterly break-ip of target
realised in the above conmstruction work
during the last one year; and

(¢) if the Plant is not adhering to the
revised schedale the reasont for it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAF!
QURESHI) : (a) As at tho end of June,
1970, certain shortfalls have occurred in
actual performance in relation to phased
largets that have been worked out for
different items of work in accordance
with the revised schedule of construc-
tion,

(b) As the details of phasing of item-
wise targets for all the items of work in
relatlon to the revised schedule were
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finally determined in January, 1970,, &
statement showing the progress of work,in
the two quarters ending March 1970 and
June 1970 is laid on the Table of the House.
[Placed in Library. See No. LT.3734/70)

(c) The shortfalls should be viewed
in the general context of the size and
complexity of the Project and the ex.
tremely tight schedule of construction
that has been fixed for it. The main
reasons tor these shorifalls are labour jp-
discipline over wide areas and for pro.
longed periods, delays in the procurement
and availability of certain items of steel,
particularly thicker plates and certain
matching sections, delays in the supply
of reftactories and eQuipment from in.
digenous manufacturers, and the inade-
quacy of the resources of certain con-
tractors both in respect of manpower and
construction equipment and materials,
It is hoped that with the strenuous
offorts that are being made to adhere to
the revised construction schedule, the
shortfalls will be progressively reduced
and the Project completed in time.

Development of Small Scale Industries
in Speclal areas

358. SHRI S. KUNDU : Will tke
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE bhe

pleased to siate :

(a) whether there is any scheme to
develop small scale industries in certain
areas under ‘special area’ schemes;

(b) if so, how many places and in
how many states such ‘special area’ sche.
mes have been lsunched during the last
three years; and

(c) the criteria in selecting such places
for "special area’ schemes.?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND. INTERNAL TRADE (SHRI
M. R. KRISHNA) :(s) There isno
“special area’ scheme for the development
of small Scale Industries but, with & view
to promoting Rural Indusirialisstipn a
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number of schemes have been drawn up,
important amongst which are as under :—

(i) The scheme of 49 rurul industries
projects for intensive development
of small scale industries in rural

(i) Scheme for the outright grent/
_subsidy amounting to 1/10 of the
fixed capital investment of new un-
its having fixed capital- investment
of not more than Rs, 30 lakhs in
two Selected districts of each of
the 9, States identified as indus-
trially backward Andhra Pradesh,
Assam, Bihat, Jammu and Kash-
mir, Madhya Pradesh, Nagaland,
Orissa, Rajesthan, and Uttar Pra-
desh and one district each in the
other States
tories.

(iii) Schemas for the grant of conces-
sions by financial and credit Ins-
titutions in the sclected industri-
ally backward districts,

(b) (i) The Scheme for the rural indus-
tries projects programme was
initially implemented in 49
selected rural arcas, each cove-
ring 3 to 5 community develop-
ment blocks with a population
of 3to 5 lakhs in the places
mentioned in the statement
laid on the Table of the House.
[Placed in Library. See No.
LT—3735/70]

(i) The scheme regardiog the out-
right grant/subsidy amounting
to 1/10 of the fixed capital, will
be operated in two districts in
each of the States identified
above as industrially backward
and one district in each of the
other States and Union Terri-
tories.

The Selection of the districts is being
finalised by the Planning ‘Commission in
consultation with the concerned States.

and Union Terri-’
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The names of the districts selected as
qualifying for the grant of concessions by
various financiel and credit institutions in
the States from whom npecessary informa-
tion has been received by the Planning
Commission, are given in the Statement
laid on the Table of the House. [Placed
in Library, See No.LT—3735[170]. The
names of the districts in  States other than
those mentioned in the Anmpexure are in
the process of finalisation in the Planning

Commission,

(c) The criteria for selecting places
for Jocating the rural Industries projects ns
also for outright grant were prescribed by
the Planning Commission. The -criteria
prescribed for the selection of areas for
rural industries projects consisted of diffe-
rent sgts of conditions taking into account
surveys undertaken in each area with a
view to assessing the resources of the area
and the potential and possibilities for in~
dustris] development.

Tube Railway for Calcutta

3%9. SHRI MANUBHAI PATEL :
Will the Minister of RAILWAYS be pleased
to state :

(a) what is the decision in connection
with the introduction of tube Railway in
the town of Calcutta;

(b) what is the plan for ths construc-
tion of the tube Railway line and the
estimated expenditure to be incurred in
this conpection; and

(c) whether the tube Railways are also
to be started in other big towns of India
such as Delhi, Madras and Bombay ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (8) to (c). A decision
in regard to the construction of an Under-
ground Railway System in the City of
Calcutta has not been taken so far. The
investigations, surveys anc studies now
in progress in Calcutta would vyield the
data on the basis of which decisions regard-
ing the construction of an underground
Railway System can be taken.
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The Plans for the construction of an
Underground Railway System for Calcutta
have not yet bzen finalised, The estimates
of costs for such & construction have also
not been prepared. The work " in progress
at Calgutta includes preparation of the
Plans for a Mass Repid Transit System
(Underground andfor elevated) and also
the preparation of the Esiimates of Costs
for the Project,

The Traffic Surveys conducted in the
case of Bombay have indicated the need
for a Mass Rapid Transit System (Under-
ground andfor elevated) for the City.
The Techno-Economic Studies now in pro-
gress would vield data on the basis of
which decisions can be taken on various
aspects of the Mass Rapid Transit System
for Bombay.

Comprehensive Traffic and Transpor-
tation Studies are in progress in the case
of Delhi and Madras, After these Studies
are over, Techno-Economic Studies will
be undertaken for Mass Rapid Transit
System (Underground andfor Overhead)
for theso two Cities. Decisions regarding
the type of Mass Rapid Transit System.
namely, Underground or Overhead can be
taken on the basis of the data obtained
from these Studies,

Injury to Passengers Travelling un the
roof of Katihar bound Passenger
train from Allahabad

360, SHRI SHRI CHAND GOYAL:
Will the Minister of RAILWAYS be
pleased to state -

(a) whether it is a fact that 52 persons
travelling on the roof of the 37 UP
Katihar.bound Passenger train' from
Allahabad, were injured on the 24th
June, 1970 when they fell down near
Barauni Station;

(b) how were they permitted to
travel on the roof of the train; and

(c) the steps taken by Government
to meest the great rush there 7

\
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THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Fifty two persons
travelling without tickets on the roof of
Allahabad bound and - not Katihar bound
47 UP Prayag Fast Passenger received
trivial injuries from ower head watering

pipes at Barauni Junction and not by
falling down from the train,
(b) Thess persops were Dot per-

mitted to travel on the roof of the
train. The persons travelling on roof
were brought down by the guard of the
train at Tilrath, which immediately
precedes. Barauni  Junction. Some of
these persons again got omto the roof
after the train had started,

(c) There was no prior indication
of the rush which developed unexpectedly
after the train started from Katibar,

Election Programwe of Gurdaspur
Parliamentary Constituency?

3nl. SHR1 SHRI CHAND GOYAL -
will the Minister of LAW AND
SOCIAL WELFARE be pleased 1o stiate:

(a) whether the Election Commission
has fixed the election programme of
the Gurdaspur Parliamentary Constituency,
and if so; the probable date of the
foll.

(b) the reasons for delay in holding
this bye-election when election have
been held in other Constitiencies; and

(c) whether it is o fact that the
Congress (R) candidate wanted the
Election Commission to walt for the
decision on the allotment of the disputed
Congress symbol ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI JAGANATH RAO) : (a)
The suggestion made by the Chief Elec.
toral Officer, Punjab, after consultation
with the State Government, that the
Gurdaspur  Parliamentary Constituency
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may be called upon to elect & member
on the 19th August, 1970, and that the
poll may be taken on Sumnday, the 20th
September, 1970, is under the active
consideration of the Election Commission.

(b) The vacancy occurred due o
death of Shri Diwao Chand Sharma on
the 23rd December, 1969. At that time
the electoral rolls of all the uassembly
constituencies throughoul the country,
including those comprised in Gurdaspur
Parliamentary Constituency, were beipg
intensively revised. The electoral rolls
us revised with reference to the Qualifying
date 1,1,1970, were flpally published on
15.1.1970, Thereafter a proposal for
holding the bye.election o  Gurdaspur
Parliamentary Constituency in  Juns,
1970 was considered by the Election
Commission. While the matter was
under consideration, a large number of re-
preseniations were received in the Commi-
ssion stating that the rural voters would
not be free their agricultural activities
before the middle of July, 1970 and
thereafier the rainy seasons will stant
rendering the holding of any election im-
possible during the monsoon months.
it was also ascertained that in the past
no electinn had taken place in the State
of Punjab, particularly in this area,
during the period from May to the end
of the rainy season. After considering
all the representations received, the
Commission decided not to hold the bye-
clection in the month of June, 1970, but
to make every endeavour to hold the elec-
tion as soon as the momnsoon was over,
that is to say, towards the middle or end
of September, 1970.

(¢) No, Sir.

Changes in System for Granting Indu-
strial Licences

363. SHRI SHIVA CHANDRA JHA :
SHAI MEETHA LAL MEENA :
SHR1 SAMAR GUHA :

will
DEVELOPMENT AND
TRADE be pleased to state :

the Minister of INDUSTRIAL
INTERNAL
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(s) whether it is & fact that Govern.
ment are planing to make a new system
for granting industrial licences;

(b) if so. when and the defails there-
of?

(¢) if pct, the ressons therefor *

THE DEPUTY MINISTER 1IN THI
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). Appli-
catiOns fcr projects requiring industrinl
licences will continue to be submitted in
the prescrited form and be processed by
Administrative Ministries in consultation
with technical agencies concerned, before
submission (0 the licensing Committee us
at present.

Productivn of Sieel In Public Svctor
Steel Plants

364. SHRI! SHIVA CHANDRA JHA
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the percentuge of steel v be pro-
duced by the public sector Steel Plants,
Plant-wise, 1o the total steel production
during the Fourth Five Year Plan period;

(b) whether there is going 1o be any
difference in the total production of the
Bhilasi and Bokaro Steel Plapts one hand
and the Rourkela and the Durgapur Steel
Plants on the other; and

(c) if so, the specific reasons there-
for 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (8) The main public sector
mild steel plants, viz., Bhilai, Durgapur,
Rourkela and Bokaro are expected to pro-
duce respectively 29%, 15%, 17% and 2%
of the total production in the country
during the Fourth Five Year Plan period.

(b) Yes, 'sir. While the product-
mix of Bhilai and Durgapur consists of
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non-flats like Structurals, Billets, rails
etc., Bokaro and Rourkele have flats like
Sheets, light plates etc.

() The product-mix of a plant is based
on a number of considerations like demand
feasibility, economy etc. The size of steel
ingot is not the same for flat products and
non-fla products. Also, even the primary
Rolling Mills are ditlerent for fiat apd non-
flat products.

Reservation of Berths (Barauni Quota)
in North Bihar Express
365. SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be
pleased to state :

(2) whether it is a fact that all the
berths in Barauni Quota 3-Tier, 2-Tier,
Sleeper Coaches in the North Bihar Ex-
press  (from Samastipur to  Howrah)
duly reserved on the 23rd Jupe, 1970 were
hefore the starting of the train ;

(b) if so, the details thereof;

(¢) if not, how many berths in
Barauni Quotn in the North Bihor., Fx.
press (starting  from Samastspur 10

Howrah) on the 23rd June, 1970 were
made before the starting of that train and;
how many in the train, i.e., after the truin
had siarted; and

(d) who was the conductor from
Barauni onward in the 3.tier Sleeper on
that day ?

. THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes,

(b) A quota of 12 berths in the partial
J-tier comch ex. Samastipur to Howrah
and 24 berths in the 2-tier sleeper coach
ex. Barauni 10 Howrah is allotted for re-
servation from Barauni.  All these berths
were duly reserved before start of 22 Dy,
North Bihar Express from Barauni op
23.6.70.

(¢) Dues not arise,

(d) Coach Attendunt Shri S. K, Ghosh
worked from Barauni Jn. to Asansol and
and Special TTF Shri N. C. Kar worked
from Asansol to Howrah in Samastipur-
Howrah  partial 3.tier sleeper coach
attached 10 Dn. North Bihar Express which
left Samastipur on 23.6.70,
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Non-Reservatlon of Berths' in North
Bibar Express at Samastipur
Statlon

366. SHRI SHIVA CHANDRA JHA ;

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that for the
reservation of four berths in 2-tire or 3.
tier Sleepers at Samastipur in the North
Bibar Express for June 23, 1970, a tele-
sram (Om Res 55/ 6/ 70 dated 20th Juae,
1970 from Madhubani Station, North
Eastern Railway) was received by the
Samastipur Railway Resefvation Office nn
June 22, 1970; LI S geas

(b) if so, whether the reservutions of
four berths were made and, if not, the
reasons therefor;

(c) whother it is also a fact that
reservations of the berths in the Sleeper
Coaches in the North Bihar Express were
made by the Reservation Office up to - the
last hOur on June 23, 1970; and

(d) if so, the reasons why the reserya.
tions from Samastipur to Madhupur on
the telegram (in question) from Madhu.
bani station were not made in the names

of the persons mentioned .in the tele-
prum 7

THE MINISTER OF RAILWAYS
(SHRT NANDA) : (a) Yes.

(b) The reservations were not made
as the message received from Madhubani
was misplaced at Samastipur station for
which disciplinary uction has been ini-
tiated against the staff at fault.

(c) No, reservation of all sleeper
berths against the quota allotted 10
Samastipur in the partial 3-tier and 2-tier
sleeper coaches of Norta Bihar Express
of 23670 had been completed by the
Reservation Office. Samastipur two hours
before the departure of the train,

_ (d) As stated in reply to part (b),
this was due 1o the reservation message

from Madhubani being misplaced at
Samastipur.
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Capital Renairs for Coke Ovens in
Durgapor Steel Plant

367. SHRI - CHANDRA SHEKAER
SINGH : Will the Minister of STEEL
AND HEAVY ENGINEERING  be
Pleased to state :

(8) whether it is a fact that the Coke
Ovens in the Durgapur Steel Plant need
capital repairs: and

(b) if so, the reasons why caepital
repairs are needed ‘within such a short
period of their installation ?

. THF DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 MOHD. SHAFI
QURESHI) : (a) Yes; Sir.

(b) The main reasons, as indicated by
the Pande Committee are, (i) Wrong
operating practices, (ii) insufficient main-
tenance and (iii) in effective inspection.

Vislt by Workers of Hindustan Steel
Limited to Steel Plants Abroad

+ 368. SHRI CHANDRA SHEKHAR

SINGH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased ro

State :

(a) whether it is a fact that the
Hindustan Steel Ltd., propose to send 20
workers to visit Steel plants in Soviel
Union, West Germany and Japan ; and

(b) if so, on what basis these workers
will be selected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAF]
QURESHI) : (a) Yes, Sir. The Hindustan
Steel Limited intend to send workers from
its steel planis 1o visit certain foreign
countries in small groups. The details
have however still to be worked out.

{(b) The workers will be nominated in
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consultation with the recognised upions
in the Steel Plants,
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Allocation of Iron and Stesl to
Madbya Pradesh
370. SHRI G.C. DIXIT ;
SHRI A.S. SAIGAL :
SHRI HUKAM CHAND
KACHWAL :
SHR1 YASHWANT SINGA
KUSHWAH :
SHR1 LAKHAN LAL GUPTA -

SHR1 NATHU RAM AHIRWAR:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state @

(a) whether it is u fact thet a large
number of indents releting to scarce

categories of Iron and Steel placed by -

the Laghu Udyog Nigam Ltd., Bhopal and
by 8.5.1. Units of Madbye Pradesh are
stil] peoding with indigenous Producers ;

(b) if so, the quantities still to be
enecuted by the various producers and*
the reasons therefor ;

(¢) whether Government will consider
giving prionity to the old indents ; and

(d) if so, by what date the indents
will be cleared ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : () to (d). During 1969-70,
Madhys Pradesh Laghu Udyog Nigam
wele permitted to book order upto the
ceiling of 4432 tonnes which they did in
full. Out of these as well as earlier
orders, they were given priority in
despatches for 1351 tonnes during 1969-70,
and for a further 1592 tonnes during April-
September 1970. Despatches to Madhya
Pradesh State in 1969-70 were 1,517 tonnes.
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Total quantity of sheets outstanding as on
1.6.1970 on Producers in favour of the
Madhya Pradesh Laghu Udyog Nigam was
10,574 tonnes. Supplies will be made
according to the priority accorded by the
Steel Priority Committee from time to
time, keeping in view the pending indents,
the total priority demand and availability.

Steps to Protect Rallway Property
from Hoollgans and Demons-

trators
371. SHRIMAT]I TARA SAPRE :
Will the Minister of RAILWAYS be

plsased to state :

(a) the steps that are being iaken 1o
save the Railway property from the rav-
ages of hooligans, demonstrators and
ugitators who in bid to achieve thelr
demands on various issues having no con-
nection with the Railways, attack the Rail-
way property and cause buge losses;

(b) if so, whether the steps will be
such as t0 save Railway property from
such losses;

(c) whether the use of increased Rail-
way Police or the redeployment of Central
Reserve Police is also included im the
measure to be taken; and

(d) the reasons for not taking effec-
tive measuret even though recurrence of
such happenings has been too frequent ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Railway Protection
Force/Railway Protection Special Force
are being increasingly deployed to protect
Railway property and to assist the State
Police in handling such situations.
Closest liaison is being maintained with
the State Police authorities who deal with
law and order, with a view to securing
their assistance.

A bill bas also been introduced in the
Parliament inter-alia 1o provide for
deterrent Punishment for causing damage
or destruction to Railway property.

Steps are also taken to project before
the public the baneful efects of distruc-
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tion of national assets like the Railway
property.

(b) Adoption of the steps mentained
in (a) obove is expected to bring down
the amount of losses to railway property
to the minimum.

(¢) This depends upon the decision
of State Government concerned.

(d) Al possible measures are being
taken within the resources available.

Conversion of Nadiad-Kapadvanj
narrow Gauge Section into
Board Gauge (Wesatern
Rallway)

372, P. N. SOLANKI Will  the
Mipister of RAILWAYS be pleased to
state :

(a) whether it is a fuct that the Nadi-
ad.Kapadvenj narrow gauge Section is
beipg converted into board gauge linking
it up with Modasa in Gujarat State in the
near future;

(b) if 50, the details thereof; and

(¢) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) (a) w (c). An
appeciation of the proposal for the con-
version of Nadiad-Kapadvanj narrow
gauge section into board gauge and its
extension upto Shamlaji Road Station vig
Modasa has recently been carried out by
the Western Railway. The proposal is
under examination of the Railway
Board.

Scholarsbips to Studeats of backwird
Classes, Scheduled Casts and
Scheduled Tribes

373. SHRI G. V. KRISHNAN:
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) whether in view of the increase
in the number of siudents belonging to
the Backward Classes, Scheduled Casts and
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Scheduled Tribes, Government propose to
increase the amount of scholarships to
such students; and

(b) if so, to what extent ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHR1 JAGANATH RAO):
(a) and (b). The scholarships to the
Other Backward Classes are awarded by
State Governments from their resources
and shey are free to lay down their own
standards including the rates of scholar.

ships.

As regards the Scheduled Casis and
Scheduled Tribes the terms of award in-
cluding the rates of postmatric scholar-
ships are laid down by the Centre. The
Central Government also meets the
increase in expenditure over the 1968.69
level (i.e. Pre-Fourth Plan) committed to
the States” budgets. The question of in-
creasing the rates of scholarships was
considered but could not be agreed 10 due
to financial constraints,

Utilisation of Capacity by H. M. T.

374. SHR1 G. Y. KRISHNAN : Wil
the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state

(ua) whether the Hindustan Machine
Tools Ltd, has been successful in diversi-
fying its production;

(b) if so, the latest position in regard
to products 10 be manufactured and the
investments required; and

(c) whether there is any improvement
in the working of Units as regards utilisa-
tion of capacity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE.
LOPMENT AND INTEKNAL TRADE
(SHRI M.R. KRISHNA) : (a) Yes, Sir.
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(b) and (c). A statement is attached.
Statement

The new products taken up diversifi-
cation without any additional investments
are the following : —

“GY9, GT 20, Manichucker, Heavy
Duty Lathe, Ram Type ~Milling
Machine, LT 20, Multi Spindle
Automatics, Single Spindle Automa-
tics, Cylindrical Grinding Machines,
Surfgce Grinders, Gear Hobbers,
Broaching Machines, Copying
Lathes, Horizontal Boring Machines,
Fay Automatics etc,”

2. The other new products proposed
for manufacture by HMT which involve
further investment of about Rs, 1,100 lakhs
are the following :—

(a) Tractors with an investment of
Rs. 500 lakhs.

Printing Machines with an in-
vestment of Rs, 300 lakhs.

(b)

(c) Presses with an investment of
Rs. 300 lakhs, Presses are already
in production to some extent.

3. The Percentage of utillsation to
the directly available capacity was 62% in
1967-68; 73.3% in 1968-69 and 83.5% in
1969-70, through the percentage to the
licensed capacity was 33.8% in 1967.68,
44%, in 1968-69 and 53.6%, in 1969.70.

Consorilum for Steel Plants
375. SHRI ISHAQ SAMBHALI
SHRI R. K. BIRLA :

SHR]1 SRADHAKAR

SUPAKAR :
SHR1 YOGENDRA SHARMA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
siate :

(a) whether there is any proposal to
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Set up & Consortium for the Steal Plant
10 be set up in further; and .

(b) if so, the detuils thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING  (SHRI1 MOHAMED
SHAF1 QURESHI) : (a) There is no pro-
posal at preseat to'set up steel plants in
future under the Indian Consortiym for
Industrial Projects Ltd,

(b) Does not arise.
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Enactment of Laws by Sl:-ms on (ke
lines of Bibar Prohihition
Act, 1938

380. SHRI MRETYUNJ_AY PRASAD :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state which States.
if any, have enacted laws on the lines of
the Bihar Prohibition Act, 1938 which
makes advertising of the foreign liquors,
a crime punishable hy law ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEIFARE
(SHR1 JAGANATH RAO): The State
Governments of Gujarat, Kerala and
Rajasthan and Himachal Pradesh Adminis-
tration have enacted laws rrohibiting
advertisements etc. for promoting sale of
intoxicating drinks etc. No Such laws
have been enacted by the States of Ardhra
Pradesh, Assam, Madhya Pradesh, Naga-
land and Uttar Fradesh and the Union
Territories of Andaman and Nicobar Is-
lands, Dadra rnd Nagar Haveli, Goa
Daman and Diu, Laccadive, Minicoy and
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Amindivi Islands, Manipur, Pondicherry
and Tripura. Ioformation in respect of
remaining States/Union Territories is not
readily available.

Recommendations of Enquiry Commi-
ttee on the Working of Railways
Especlally the Claims Section

381. SHR1 GEORGE FERNANDES -
SHRI ONKAR LAL BERWA :
RAILWAYS

Wwill the Minister of

he pleased to state

(a) whether the Railway Board lad
appointed a Committee consisting of Shri
R. B. Lal, to enquire into the working
of the Railways and especially the func-
tioping of the Claims Section Of the Rail-
ways ;

(b) if s0, whother the Committee has
submitted its report;

(¢) the principal recommendations
made by the Committee; and

(d) the action taken thereon 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) (a) A ‘Ope-man
Expert Committes’ consisting of Shri R.
B. Lal was set up to enquire into the
question of losses of and damage to con-
sigments booked by the Railways and the
compensation claims arising therefrom.

(b) Yes.

(¢) A statement of the observations
and recommendations of this Committee
was attached to the Answer to Unstarred
Question No. 8596 given in the Lok Sabha
on 5.5.1970.

(d) Out of 618 Observations and Re-
commedations made in the Report, 324
have been examined and finalised and the
rest are still under consideration. Some
of the steps taken or proposed to be taken
in pursuance of the observations anl re.
commendations so far considered include
exercise of greater care in ‘marking and
addressing’ of packsges and ‘labelling of
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wagons' to prevent comSignments from
going astray, improved sealing and proper
riveting of wagons and locking of luggage
vans for better security, arousing of cons.
ciousness for the safety of goods and
parcels in tke minds of the staff at all
levels, review of adequacy of staff at
the stations for supervision of loading,
unloading, etc., watching of detentions to
consignments en route, strengthening of
security measures for preventing pilferages
through holes cut in the panels of the
wagons, doing repairs 10 damaged wagons
on a larger scale, stoprage of loading of
pilferable commodities in panel cut
wagons, fiiting of anti-bleeding device on
the flapdoors of the wagons to prevent
pilferage through flapdoor crevices, pro-
viding sufficient accommodation in trains
for carrisge of  perishable  parcels,
providing proper facilitiesx for handl-
ing of pgoods at stations, conducting
of surprise checks for detecting frre-
gularities and malpractices, rationalisation
of the procedure for opening of files and
issue of pay orders, submission of Missing
and Damaged Goods Reports by the ste-
tions to the Claims Offices in advance of
the ¢laima, prompt completion of enqui,
ries, introduction of mobil claims offices
to settle claims at stations, prompt dis-
rosal of reminders and appeals, tightening
up of the supervision, misimisation of
litigation, etc,

Allegations Against M/s. Alembic
Group of Industries

1K), SHR! GEORGE FERNANDES :
Will  the Minister of COMPANY
AFFAIRS he pleased to refer to the reply
given to Unstarred Question No. 10284 on
the 19th May, 1970 regarding the allega-
tions againtt M's.  Alembic Group ofln-
dustries and state

(a) whether Government have since
investigated 1nto the charge that two
Companies f{rom the Alembic Group of
Industries, Baroda have made a donation
of Rs.50,000 1o Shri S. K. Patil though it
is officially stated that the donation is in
the name of the Bo nbay Pradésh Congress
Commitiee;

(b) if s0, the details of the findings of
the inquiry;
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(c) whether any legal action would be
instituted against Shri S. K. Patil for not
showing the donution in the Bombay Pra-
desh Congress ( ommittee accounts and,
if, npt, the reasons therefor; and

(d) whether any action is proposed to
be taken against the Company for showing
a personal gift as a political donation and,
if nat, reasons tharefor ?

THE MINISTER. OF COMPANY
AFFAIRS (SHR1I RAGHUNATHA
REDDY) : (a) to (d). Inspection of the
books of accounts of the company has
been ordered under section 209(4) of the
Compapies Act, 1956, The inspection
report is awaited.

" Price of Capstan Brand Cigarettes

384, SHRI GEORGE FERNANDES :
Will  the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state:

(a) whether Government are aware
that the Imperial Tobacco Company had
been marketing Capstan brand cigarettes at
Re. 1/- a packet before the February, 1970
‘Budget;

(b) whether this packet
R3. 1.30 per packet;

now sells at

(c) whether soon after the Budget,
the Company introduced another Capstan
packet and marketed it at 55 paise,

(d) whether Government are
that the second brand was introduced in
order to confuse the consumer and make
him feel that he is smoking the high
priced Capstan at a reduced prices ;
and

aware

(e) whether it is also a fact that
this new brand has been introduced by the
Imperial Tobacco Company in order to
indulge in unfair competition with their
rivels marketing popular cigarettes in the
medium price range 7 '
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THE DEPUTY MINISTER 1IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). The
Imperial Tobacco Company were marketing
Capstan  Medium cigarettes at Rs. 1.25
per packet of ten cigarettes, and increased
its price to Rs.1.30 per packet following
the February 1970 Budget.

(¢) The Company which had discontinu-
ed their Capstan Navy cut Magnum ciga-
rette in 1947, reintroduced this brand in
1969,

(d) and (e). As these cigarettes are
packed in different coloured packets, the
Medium in white packets and the Magoum
in blue, such confusion should not nor:
mally take place. There does not appear
to be any element Of unfair competition
in the company reintroducing a medium
priced cigareite which had earlier been
s0ld by them.

Incldents in Public SeumSléel
Plants.

385. SHR1 M. L. SONDHI : will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that voilent
incidents have escalated in the public
sector Steel Plants;

(b) if so, the openning'of his- Minis-
try, the labour Ministry and - the. Home
Ministry regarding .this phenomenon;
and -

(c) the decision taken by Government
for the control of wvoilént conflicts and
lowering of tensions in the public sector
Steel Plamts ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHAMMED
SHAFI QURESHI) : (a) No, Sir.

(b) and (c). Do not arise.
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Memorandum by a Delegation of
Railway workers

386. SHRI M. L, SONDHT : Will the
Minister of RAILWAYS be pleased to
. state :

(a) whether a delegation of Railway

workers went to meet the Minister at his

" resider.ce on the 15th May, 1970 to present
a memorandum;

(b) if so, the problems raised in the
memorandum; and

(c) the details of the sters taken by
Government 10 solve the jroblems frcing
the Railway workers as outlined inthe
memorandum ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

(b) The roints raised in the memoran-
dum relate to the following :-

(i) Upgradation of Class 111 and Class
1% staff.

(ii) Creation of a separate cell in the
Pay Commission for looking in-
to the Railwaymen's cases.

(iii) Grant of interim relief pending
the recommendations of the Pay
Commission.

(iv) Atolition of  Casual/Contract
Labour on Railways,

t(v) Confirmation of staff who put
in three years of continuous ser-
vice; and

(vi) withdrawal of Court cases against
staff in connection with the Sep-
tember 65, strike.

(c) All these demrrds have been exa-
mined on their merits and the fosition is
#s wnder ;-
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(i) Certain concessions have been
granted to staffl stagnating at the
maximum of their scales and any
wholesale upgradation of Class
III and Class 1V Staff will have to
await the recommendations of the
Pay Ccmmission,

The evolution of a suitable
machinery in the Pay Commission
to give adeQuate altention to the
case of Railwaymen has received
attention.

(iii) As the question of the grant of
interim relief is also part of the
terms of reference to the Pay
Commission, their recommenda-
tions on this subject are awaited,

(iv) Casual Labour are engaged only
for seasonnl works or in respect
of hot weather staff or engaged
in projects of specific duration
and it is not possible 1o do away
with this system., The employ-
ment of Contract labour is also
inevitable where work is done
through contractors.

(v) Every effort is being made to con-
firm stafl in - eligible vacancies
and provision can not te made
for automatic confirmation after
three years of service.

In court cases. it is the jolicy of
the Government not (o inter-
fere with the normal course of
justice. However, the state
Government have been advised
to serutinize the rending cases
with 8 view to taking steps for
termination of proceecings were
possible.
Criticism of Industrial Licensing
Policy in Tamil Nadu

387. SHR1 M. L. SONDHI: will
the Minister of INDUSTRIAL DEVELQP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether his attention has been
drawn to the sharp criticism in Tamil Nadu
official circle regarding implementaticn of
industrial licensing rolicy by the Central
Government;

(b) if so, whether Govermmnent Fave
offzred to consider the view roint of the
Tamil Nadu Government on pulicy ang

(ii)

(vi)
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procedure pertaining to the regional ex-
pansion of industries in order to remove
grievances and misunderstandings on the
part of the Tamil Nadu Government ;
and

(c) the steps taken by the Government
of India to ensure that the decision per-
taining to Tamil Nadu are taken expendi-
tiously ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOQO-
PMENT AND INTERNAL TRADE
(SHRI M.R. KRISHNA): (a) and (b).
Press report of the criticism made by the
Tamil Nadu Industries Minister
regarding implementation of industrial
licensing policy by the Central Govern-
ment have come to the notice of the Go-
vernment. As regards the Ceniral Govern-

“ment’s reaction thereto, it may be stated

that the State Governments have diverse
views in respect of Industrial policy,
depending in particular on the stage reached
by their States in industrial development
consideration of all
the aspects involved-including the need
for accelerated growth, prevention of
concentration of economic power, rapid
development of industrially backward
areas and regions and orientation of
licensing policy with reference to capital
resources both internal and external and
other constraints the problem: of indus-
trial development and licensing have
necessarily to be viewed and tackled from
a national perspective. The views of the
State Governments are, however, always
given due consideration in the formulation
of policies and in  the process of licen-
sing.

(c) Mo special steps have been taken
to expedite decisions in regard to any other
particular State. Steps have been taken
in respact of applications from all States
10 streamline procedures and 1o review all
pending applications with a view to en-
suring expeditious disposal, Attempts will
continue to be made for further streamlin-
ing of procedures in order that applications
are disposed of as expeditiously as
possible,
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Comments from car Manufacturers for
Determining SCelllng Prices of
ars

388, SHRI R. K. BIRLA :

Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

Will the

(a) whether the Board consitituted
recently for advising Goveroment in
fixing fair selling prices for Indian made
cars has asked for the comments of the
car manufacturers in the matter;

(b) if so, the details of the comments
asked for and the replies received from
the car manufacturers; and

(c) whether the decision of Govern-
ment in fixing the prices after taking into
consideration the report of the said Board
1S binding on the manofactures or they

have a legal right to go to the court
again ?

THE DEPUTY MINISTER IN THE

'MINISTRY OF INDUSTRIAL DEVELOP-

MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir,

(b) The details of the correspondence
between the Car Prices InQuiry Commi-
ssion and the car manufacturers cannot be
disclosed at this stage.

{c) The Car Prices Inguiry Commi-
ssion has been set up on the recommen-
dations of the Supreme Court., The re-
port of the Commission, when received,
will be placed before the Supreme Court
for their final orders on the writ petitions
of the car manufacturers, which are still
pending before the Court,

Fines Recovered on Account of Ticket-
less Travel on Rallways,

389. SHRI R, K. BIRLA
Minister of
state :

: Wil
RAILWAYS be pleased

the
to

(a) the total amount collected as fines
on account of ticketless travel on the
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Railways In the country during the last

one year: and

(b) what steps have been taken or are
proposed to be taken to check ticketless
travel during the current year ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) During the period
April, 1969, to March, 1970, the following
amounts of gxcess charges and fines im-
posed by courts were collected from
tickefless travellers:—

(i) Amount of excess charges
(penalty) recovered by Railways
Rs.1.29 crores

. (ii) ‘Fines imposed by courts
Rs.12.10 lakhs

(b) Besides enhancement in penalties
for i ).'reiulgr travel, which have been en-
roror.d ftom June, 1969, the following steps
bhave been taken to check ticketless

trav_q;._.

(a) Supplementing traditional methods
of ticket checking by surprise
checks on a massive scale wherein
a large force of ticket checking

staff supported by an adequate con-
Portection

tingent of Railway
Force and Government Railway
Police personnel with railway

magistrates accompanying, who try
, cases on the spot, are deployed.

Availing of the assistance of
student, village  elders and
social service organisations in the
campaign against ticketless travel,

(v

—

(c) Bducptive propsganda  against
ticketless travel through various
‘mheans of mass communication.

Crislis Facing Wagon Bullding
Industry

39%. SHRIR. K. BIRLA :
SHR1 SURENDRA NATH
DWIVEDY :
of RAILWAYS

Will the Minister
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be pleased to state :

(a) whether it is a fact that the wagons
building industry is facing a serious crisis;

(b) if so, the reasons for the crisis;

(c) whether it is a fact that orders
for the year 1970-71 are still to be placed
when they normaly should have been placed
not later than December, 1969 and if so,
the reasons {or the delay; and

(d) what steps are being taken by
Government to save the wagon manufac-
turing industry from the crisis,

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Government has
noticed certain reports in the Press to this
effect. (b) Reasons as given in the Press
Reports are stated to be in adequate orders
and uneconomic prices and shoriage of
steel and wheelsets; (c) Placement
of orders for the  year 1970-
71 has been delayed due to difficulty in the

assessment  of wagon requirements
under | uncertain traffic trends. This
has, however, not caused any

hold up of production as wagon builders
have adequate orders on hand. The new
orders are expected to be placed shortly.

(d) wagon Builders bave adequate
orders on the basis of their recent perfor-
mance. Every assistance is being given to
enable them to obtain their requirements
of steel as also other components which
are supplied free by the Railway. Imports
are also arranged to meet any shortfalls
in the indigenous avajlable of such items.

IWA (weawaw) ¥ gain
391, st gWH W WOAT :
st W AT fay

w1 wefre faww o winfoe
wmre Hft qE xR W AT A
fis : i

(¢) =1 wdm & sty fadr &
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& aqrad U § A @ [
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AT WA qa W ] W faer
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(@) @7 wul & arsgE 2| A
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3q@eqar ®X Iqdfrar aga wf %
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Visit by Minlster of Steel and Heavy
Engineering t!?l Durgapur Steel
ant

397. SHRI K, P. SINGH DEO :
SHRI D. N. PATODIA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the pro-
duction capacity of the Durgapur Steel
Plant has come down to 50 per cent
resulting in heavy losses ;

(b) if so, the reasons therefor

(c) whether it is also a fact that
the Minister of State for Steel and Heavy
Engineering visited the Plant receptly to
make an on-the-spot study of the situa
tion ; and

(d) if so, the result of the study made
by him and the steps contemplated by
Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir. The produc-
tion came down to 49 per cent of the
rlanned capacity during June, 1970,

(b) and (d).
production could largely be

The progressive fall in
attributed



63 Written Answers JULY 28, 1970 Written Answers 464
to disturbed industrial relations. Deli- cil, the estimated requirement of stee!
berate absentezism, go-.slow tactics, for fabrication of engineering goods for
refusal to obey orders of superiors, sud- export during the 1970-71 is about 448,000
den stoppages of work, gheraos, inter- tonncs. The estimate is being examined

union rivalry, etc., have retarded pro-
duction, (o improve industrial relations,
bispartite discussions between the manage-
ment and recognised labour unions are
regularly held. In the last eleven months,
26 agreements have been signed between
the mapagement and the Union covering
a large number of areas. A new bonus

scheme is ready and management is hold-
ing discussions with the recognised
Upion for its implementation. Other

steps being taken by the Management to
step up production, are : re-organisation
of the maintenance functions ; procure-
ment of indigenous and imported spare
.parts : undertaking of capital repairs of
of various units ; introduction of techno-
logical improvements ; providing balancing
facilities ; etc. '

(c) Yes, Sir.

Shortage of Steel in Engloeering
Industry

398, SHRI K. P, SINGH DEO:
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state

(a) whether it is a fact that the engi-
neering industry in the country is facing
shortage of steel to achieve the export
target of Rs. 140 crores for 1970.71 ;

(b) if s0, the estimated reduirements
of steel by the industry and the extent to
which the demand is expected to be met ;
and

(c) the steps proposed to be taken
by Government to meet the balance re-
quirements to enable the industry to
achieve the export target ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) to (c). According to
the Engineering Export  Promotion Coup-

and measures are being worked out to
meet the actual requirement either from
indigenous sources or by import.

Impact of Industrial Licensing Police
on Business and Industry

399, SHRI K., P, SINGH DEO :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether Central Government had
asked the State Goveruments to  study
and to communicate to the Centre the
inpact of, and the response to, the new
Industrial Licensing Policy on the busi-
ness and the industry ;

(b) if so, whether the State Govern-
ments have submitted their reports to the
Central Government ; and

(c) if so, the salient features thereof
and the reaction of Government in regard
thereto ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) :
(8) Yes, Sir. The Statc Governments
and other agencics have bcen asked to
send periodical assessments in  this
regard, :

(b) and (c). Replies have been receiv-
ed from eleven State Governments  and
the view pgenerally expressed by them is
that it is too early t0 make any meaning-
ful assessment of the impact of the new
policy on the growth of Industries in their
State,

Recommendation of Natlonal Council
of Applied Economic lleaurd\
regardiag Iron and Steel,

400, SHRI K. P, SINGH DEO: Will the
Minister of STEEL AND HEAVY ENGI.
NEERING be j]:ased to state:
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(a) whether the National Council of
Applied Economic Research has made
any study and made recommendations
on the long-term projections for iron and
steel in the country ; and

(b) if so, the salient features thereof ;
and

(c) the reaction of Government in
regard to the recommendations made by
Council ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAF)
QURESHI) : (a) and (b). According to the
latest study made by the NCAER the
domestic demand for finished mild Steel
would be 7.125 million tonnes in 1970-
71 and 10.512 million tonnes in 1975-76.
The demand for foundry grade pig iron
was assessd by the NCAER at 1,795
million tonnes in 1970.71 and at 2.392
million tonnes in 1975-76. The details
of the study can be seen in the Publica-
tion of the NUAER titled ““Long Term
Projections for Iron and Steel” published
in 1968,

(c) On the basis of the Report of
the NCAER and further assumptions,
the Steering Group on Iron and Steel
assessed the domestic demand for finished
steel market pig iron by 1973.74 at about
7.12 million tonnes and 1,95 million
tonnes respectively. This has been acce-
pted for the 1V Plan.

Since the Report submitted by the
NCAER has become somewhat out of
date and in view of the decision to set
up 3 new steel plants, Government have
requested the NCAER to carry out a
fresh study of the demand for steel in
1975.76 and 1980-81

CORRECTIONS OF ANSWER TO US
Q. NO. 5368 DATED 7-4-1969 RE.
GANDHI MEMORIAL FUND

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
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CHARAN SHUKLA) : In reply to Unstar-
red Question No. 5368 on 7th April, 1969,
it was stated that, from the information
readily available, it appears that, apart
from giving the land measuring 7.10 acres
on a nominal rent of Rs. 1.00 per annum
for Gandhi Museum and associated buil-
dings, no othér contribution have been
made by the Ceniral Government to the
Gandhi Memorial Fund. This was based
on the information received from the
Secretary of the Fund, replies from other
connerned parties having not been received
at the time of reply. The Department of
Works, Housing and Urban Development
have since informed, and Secretary of the
Fund has confirmed, that land actually in
possession of the Fund is 5.936 acres and
not 7.10 acres. The reply is to be modified

accordingly.
11.58 hrs,
RE : MOTIONS FOR ADJOURNMENT
(QUERIES)

SHRI P, K. DEO (Kalahandi) : Mr.
Speaker, Sir, we gave notice of adjourn-
ment motions over the failure of the Go.
vernment of India in deciding about a
steel plant in Orissa in spite of expert
opinion that it will be most profituble and
economical to have it there in the Fourth
Plan period.

MR. SPEAKER : There is the
item, calling-attention.

next

SHRI P. K. DEO: In spile of all
those recommendations the Governm:nt
has failed in that. If a decision on a
steel plant is taken on a political basis, we
do not mind; let the Southern States have
their steel plants, but at the same time
Orissa's claim cannot be overlvoked. 1t
has overlooked Orissa’s complaints and
there has been a complete bandh in
Orissa. Unless we project the feeling of
the people of Orissa in this forum, where
and when shall we express it ? It is most
arpropriate occasion 1o censure the Go-
vernment.

MR. SPEAKER : His leacer is not
:sking him to sit down. Will 1ou  please
sit down or not 7
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SHRI P. K. DEO: We “cannot parti-
cipate in the proceedings if it is disallo-
wed. Orissa demands steel plant; Orissa
demands steel plant,

12,00 hrs.

Shri P. K. Deo and some other
Members then left the Flouse.

SHRI SURENDRANATH DWIVEDY
(Kandragpara) : All that we want s 1o
have a discussion on this matter in the
House.

MR. SPEAKER : But that is not the

way.

SHRI SURENDRANATH DWIVEDY:
We hive given an adjourpment motion.
Either you admit the adjournment motion,
or you provide some time for n discussion
on this matter.

MR. SPEAKER : The next item is the
Csll Attention Notice. Let it be disposed
of. Shri &, K, Tapuriah.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, mey 1 reQuest you. 1o
felicitate our wrestlers who have retrieved
the honour of our country by winning a
gold medal ? 1 want the House, through
you, Sir, to felicitate the wréstlers,
(Interrnuption)

qeTW  WERW : Azt i Y A¥
agRAA 0AT

SHR1 S. K. TAPURIAH (Pali): 1
will have to learn wrestling if this conti-
nues in this way. ‘

MR. SPEAKER : You are all old
rorliamentarians, very learned peaple.
There is a way of doing things. There is
a procedure for that, 1 hope nobody will

disturb now,
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12,01 brs.

CALLING ATTENTION T0O MATTER.
OF URGENT PUBLIC IMPORTANCE -
RE. DEVASTATING FLOODS IN
ALAKNANDA

SHRI S. K. TAPURIAH (Pali): 1
call the attention of the Minister of Irri-
gation and Power to the following matter
of urgent public importance and 1 request
that he may make a statement thereon :—

“The devestating floods in Alak-
nanda washing away about 200 per-
sons and Several buses, taxis and
Army trucks.”

THE MINISTER .OF IRRIGATION
AND POWER (DR. K. L. RAO): Heavy
rains occurred in Western Himalayas on
20th July, 1970. Joshimath recorded 22 cm.
of rain during 24 hours ending at 03.30 AM
on 21st July, In consequence, there were
flashy floods in the River Alaknanda and
its tributaries. There were also a number
of landslides leading to blockages in the
main river and also in some of its tribu-
tarries specially the Pathalaganga one
mile upstream of Belakuchi. These block-
ages suddenly gave woy resulting in a
Yuick rise in the level of the river Alak.
nanda at about 7 PM on  20th July, 1970,
The watcer rose by about 15 metres above
the road level rear Belakuchi. 1In this
reach, the joud level is only about 15
metres above the river bed. The sudden
abnormal rise of water level cogulfed and
washed away a large number of vehicles—
13 buses, 5 taxis, 6 trucks and' one army
vehicle totaling 25 vehicles—irapped on
the ruad neer Belakuchi. In addition, a
number of bridge were also washed away
leading to the disruption of traffic especi-
ally between Pipalkoti and Joshimath,

Birahi Ganga is a tributary joining
on the left side of the river Alaknanda
about 10 km. ujstream of Chamoli, On
this tributury Birahi Ganga, there has been
a lake known as Gohana Lake 24 km. from
the road. This is not a natural Jake but
was formed in 1893 by landslides blocking
the steam. The bund so formed was
stated tu be 275 m, high and completely
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stopped the waters of Birahi Ganga from
flowing. Subsequently, there was a slip
in the bund and the bund was got reduced
1o about half its height. This year, Birahi
Ganga in the upper reaches brought down
considerable debris along which got depo-
sited into the luke, thereby causing over.
flow into the Birahi Ganga downstream,
This added to the floods in the Alaknanda.

Ahu;ll 420 people were stated to be
travelling in the vehicles but fortunately,

the locul people of Belakuchi warned
them of the rising water level. People
left the vehicleswand began 1o climb the

hills for sufety. In allempling 1o escape,
about 29 of the pilgrims held up near
Belakuchi, lost their lives. There would
have, been far greater loss of life but for
the timely warning given by the local
people at Belakuchi. This information
is based on reports received from the
State Government, 1 have sent a Chief
Engineer of the Central Water & Power
Commission 1o ascertain  further details

and report.

Besides the tragic event mentioned
earlier, the floods caused severe damage
to Risikesh-Badrinath road and bridges.
Telephone and telegraphic communications
were disrupted. Due to house collapses
and laodslides, 23 people diad in Chamoli
District (including a driver and a worker
who lost their lives during rescue opera-
tions), Preliminary assessments indicate
that damage t0 houses and property may
be of the order of Rs. 24 lakhs and damage
to public wiilities about Rs, 44 lakhs. The
exact damage to house, public utilities etc.
are being assessed by the Staie Govern-
ment.

Relief and rescue operations are in
full swing. 730 persons stranded at various
places have been transhipped. The
Collectors have been authorised tu pay
10 needy persons fares to enable them 1o
reach home. Housing building subsidies
and house building tactavis are being
distributed. 1000 blankets have been sent
for distribution to the needy.

Additional funds of rupees two lakhs
have been placad at the disposal of the
Collector by the Srate Government for
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relief work in Chamoli District. Th®
Prime Minister has also sent Rs, 50,000/-
to the State  Government from the Prime
Minister’s Relief Fund.

SHRI. 5. K. TAPURIAH : This is
indeed 8 very tragic incident, We are
all sorry that some pilgrims have died in
a very unfortunate manner and probably
because of cerlain lapses on the part of
the administration they had in this unfor-
tunate maner, to meet their maker,

~In the longish statements of the
Minister, as you might have wvoursell no-
ticed, excepting that it tries to place the
blame entirely on nature, the rainfall and
on the breach in the bund, it does not give
any other information as to what precau-
tionary measures could have heen taken,
what machinery was available there and
whether there was communication to the
trafic that was coming there and what
steps they could have taken to keep the
people away. May I know, Sir, whether
the rainfall of 22 centimeters as the
Minister said, was abnormal. Did this
area in the rast also have this sort of
rainfall ? Was this rainfall of 22 centi.
meteres in a day enough to make up a
15 metres rise in the river at that place ?
What was the past record and whether
this has Jed to this sort of rise in the
water 7 When he says about the breach
in the bund, again a Question cOmes,
since it has started breaking the bund, as
the statement says, what steps were taken
to restore it or 1o divert the water in case
such overflow takes place.

Till a few years ago this area was
only of pilgrimage importance. But ever
since the Chinese invasion this has been
considered a strategic area and our prepa-
rations both by the Border Roads Organi-
zation and the Border Sccurity Force have
increased, May 1 know when the Govern-
ment claim that such improvements have
the communi-
cation facilities in that area were so bad ?
Why was mnot the advance flood warning
system not used 7 If you will remember,
Sir, when the Prime Mipister made a
statement on.the incident, she hersell said
that she hoped that the death toll would
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not be as bad or as high as the reports
were pouring in at that time, If the com-
munication system to the Prime Minister
is so weak, can you imagine what can be
the information that went to the relatives
and other people travelling in that area ?
May I know from the hon Minister whe-
ther the rainfall was abnormal, whether it
was enough to give a 15 metres rise at
that particular level and whether the flood
warning sysitem exisied there and whether
it was used or not? What were the
communication facilities and would they
set up &8 commission to investigate all these
matters pertaining to the advance warning
system and the communication system in
that strategic area 7

DR. K. L. RAO: 1 submit that be-
tween Chamoli and Badrinath, a distance
of 60 miles the road is to rise from 7000
ft. This portion of the road from Rishi-
kesh to Badrineth has always given tro-
uble. It is understandnble that from
Chamoli to Joshimath, a 30 - miles distance,
the road alignment does not seem to be
very satisfactory because the road, as
said, has 10 climb very steeply. Now the
question the hon. Member has asked and
which 1 myself was thinking over, was
that 22 centimetres or 10 inches rainfall in
one day really is not much in these moun-
tain regions. But 1 am making further
inquiries. 1 undersiand that there was
no rainfall on the 19th, There was no
rainfall on the 21st. All this rainfall has
occurred on the 20th and from inguiries 1
have made, 1 understand that the rainfall
siarted at 3 p. m, and then went on and
the whole thing concentrated in a few
hours 0 that all this 22 centimetres or 10
inches of cainfall as 1 mentioned seems to
have ocurred at much lesser period of
time. The information I have given is
from the Metereological Department which
gives 24 hours reading. My fear is that
there must have been a very heavy concen=
tration of rainfall in that small period of a
few hours, So, it is that difficulties must
"have come in this unstable place. The
unstable portion between Rishikesh and
Badrinath is within 60 miles. The road
between Chamoli and Joshimeath is 13
miles. That is the most dengerous place.
It is in that place that all these slides
have occurred.
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There is one more point that T wis
10 submit, There are two traffic contro
points, one at Joshimath and the other
at Chamoli, Now, at Joshimath,
there was no flood as such, It is very
interesting to note that. The road bridge,
at Vishnuprayag and bridge at Joshimath
have not been damaged. All the damages
have happened between Joshimath and
Chamoli. All these damages have occured
beyond Joshimath, Joshimath is the traffic
control point; the next comtrol point
is the one at Chamoli. The troubles started
at 3 O'clock in the afternoon and till then
the traffic was not obstructed; the traffic
was allowed to go on. Anyway, what |
submit i<, all these are subject-matters of
the enquiry. T have sent one officer and
similarly, | understand, the Border Roads
people are making all sorts of enquiries;
but, it seems to me, thers has not been any
human failing in this matter. All these
things have come out rather very suddenly
in this particular region between Joshi-
math and Belakuchi.

As regards the other Qquestion about
flood warning, as 1 submitted, it

is not
possible to give soch warning in  that
region. It is a very narrow region. The

whole events have occurred in such a
short time; it is mnot really a Ques-
tion of too much cf a flood, as such, The
flood in Alaknanda is much below the
maximum flood; that is the river expe-
rience we have got. We only recorded &
flood of 2.25 lakh cusecs against 4 lakh
cusecs that it was having as a maximum
flood before. So, it is not an extraordi-
nary flood as such. What has happened
there is this, It is an unstable region,
Lot of debris and rocks flowed down and
blocked the river and raised the water
level. Then after some time the water
was coming out and broke the barrier and
resulted in high wave of flood,

At Belakuchi the road level isat a
very low level. Generally Alaknanda
river goes very deep; but at Belakuchi it
is only 50 feet above the river-bed. And,
it is when the water level rose to 100
feet, all the damage occured.

I would submit that the question of
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Commission and all that will arise after
the present investigations are over.

st IR JaE grRa  (JUAA)
e HERA, T AM L AW A F4 A
FE AITEA AT W & WX FET
LA A q@ TFA F1 FTH qZ7 987 7
T ow@ g T A AT A et
&1 a1z f w2 5 oA gw@ar W
TR I T4 AfFq ot AqF qwT
o E, OF F @3 AL, § AIAR WA
1 mmm, fryg, 317 Bw A @A
FME 9T TA qA AT a1g § Aral £ A8
®qU FT JEAE ZAT, AN T A TE
AT A JAFFT | WA F AGAC
gay afz aw ¥ A gAErea & el
vavar WA g € &, savar fare af ¥
w Wi ® 3fe ¥ @y gn § 7€ ww
weAl & AT AEAT § |

R Fawal & ag@aTdag
fe wigm Wa ¥ 1z am ¥ 7g feaf
wWET gE A F wAm wrgwm F feowar
Tt g W wrg § M W@ gwd wig
g ave aqm & & Mg ad @ afew
At 7 & a@rA HT AT AT G A WEA
T TAICE & FHIWT & 797 W I9 T8 &F
TAT A4 Tg AHAFX A1F ATE M THA U@l
s swrfam go ? wey T § e ey
% oF gaAre Al ' oord  af o
ot Ia% g wisd @ wd o
A Ad w1 qgE dT EAEE FFW
A ¥ gg g wE, Tg AW Ag A
wmay? s wr ag A ag & ag
1962 ¥ agi & &1l 7, wafs @H ¥gA
T QT &F AT qT AT TART & A,
A agl & wiwwrfedl &1 @ W a9
72 faar a1 fF wrT 38F g F WA
& femr mar @ qF wEeAw A

(SAKA)
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fradr 7 agtas f& a9 ang fawr®
woest 7 o whewfedl #1 @ aa A
g A dr) afgagafr g O fex @
wiq wfgwrdt § aifs =% fadare § ok
fa=ir gasr Fawm @ fFar ?

FA2 9z Fg1 AT 2 IF o wAw<
a8 A § g A feafy dar gd
¥ s vgan g T for e Mg W=
w1 fwim wrsfes g0 3 @ war, d9
TATEE & Q14U A1 39 g e arfonr
gt sz za g fey feadl aifem
FER 7 mavamk o arfem g€ & av
a1 & gt & 41 feg 39 a1y wad #1
femmr & w& Frardt sg=edr agt g
g ? '

fET &7 1962 ¥ 3@ gtk & q¥EI
w1 faafw g o 9@ qew w1 ol
W a & e 3 o s @
Ot agt & F ¥ qavay fr gq qEE @y
arar sfam adf 2 afer wmafea @ Wlx
[ WAFT A gI, WIS w1
T1E WA FT@IW G2 P AAAM-RT A
TR ?

W ¥ & ag amar avgan g s qadr
T w@FT A1 7 A Ay Mfeq go § 7
FT FRIAAMG IENT G 7 fwaw
fzar &, e o w1 & frar & s gaay
THAT FAT & 7 W1 o W ot W
g asir g & s st faammra
feafa ama 2 @ & swT gwawT 5
F faq o ot sqaeqr #Y v § ?

DR. K. L RAO: It is not possible
10 say by what time India can be saved
from the damages due to floods, because
this couniry has been blessed with a large
number of rivers and it is impossible to
say that the floods will be overcome by
any agency possible. All that we can dy
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is 10 try to reduce the effects of these
demages and that is what is being done.
‘We have nearly saved one fourth of the
dumages that were occurring  earlier, It
will take muny more years before a very
effective impact can  be felt in the matter
of protection from Mond damages.

Regarding the Gohana luke, as the
hon, Member has gaid, it is true that
this lake was formed omly in 1893 and it
is a source of danger. But from the
inquiries that 1 have made 1 understand
that this lake has not been breached.
From the tentative studies that have been
madé 1 find that it had been silted up.
The silt and debris flowed into the lake
and it silted up and thereby the water
level rose up and then the water over
flowed the banks. That is what has happe-
ned. If it had really breached, it would
have been far more disastrous in the
Chamoli area.

Also, in this occurrence, it will be
noticed that Belakuchi is, a point  which
is much higher up the river than the con-
fluemee of : the Gohana lake, that is, the
place where the waters of Gohana lake
come and join Alaknanda. Therefore, any
kind of Gohana flood would not have
affected the conditions at  Belakuchi, the
place of tragedy. As regards Badrinath,
as the hon. Member has said, there it is
due to another stream which is called the
Patalganga. That seems to be the muin
source of trouble,

Also, 1 agree with the hon. Member
that the alignment in this portion of the
road from Chamoli to Badrinath, especi-
ally from Chamoli to Joshimath, re-
quires re-thinking and realigninent. 1Tt is
running in a very daugerous way., From
the difficulties and the experience that we
have had we find that thiere have been a
1ot of hillslides inh that arza. Since it is
a place where pilgrims are going and they
are using that road, it is necessary for us
to see that that road is properly re-aligned.
1 think we shall take necessary steps to
consult the geologists and frame the data
<0 that we could take the rosd and the
bridge through an area where the hillslides

~will cause the least dumage.
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ot TT ATE arAL AT TR A
A1 qIrAar A1 & 7

DR. K. L. RAO : All the help that is
necassary is being givan by the collectors,
They huve been authorised to make relief
available very libernily and 1 think they
have been giving lairly 1iberal help,

SHRI RAM SEVAK YADAV : What
amount ?

it @taow dWG (FTa)
geqax oY, fzqrar Y sqemer § A7 F
RO A gAm 3Teas gf oAE Haq #
weft wAT 7 A qersT faar TR qad
F AR H ATAT WP AT I g7 qra
A AFE 41 a1 g 5 qgw o Aq
1893 ¥ fazdr adt &, &t Wa 2 &%
AT LT ¥ FQT 05 arg wrd @ 6w
& Tz A 7% wrd Ffww awe A
geddl & arq 3qF gEEar fwar ar
M gad # @ ST Ag af 4r ?
# waa wgm § &5 agt A ach
g7 7 37 ailAGl w1 AW F g
fefezez wiwesz & qru ar 99T w2w
(T A q@F 9T AN qeafeam sqaeqr g,
i 8, IR #H @ ag A
SR Atat & @ ar gt ?

@lamagd F . arft 7g
7% g1 St AF qgi 93 TAT § A8 N4 W}
IH ACH AT A GE & E, A
w@did § fawdr g, 37 W § aer
waT g1 & aAw =g g e
AT w7 qF I@ T3 ¥ weq A, Fraw
atr weft @@ eivde 0¥ gu § W fead
il Y wre ¥ wdft aw feAts qgerd
g

DR. K. L. RAO : The figures I' Lave
given are based on enQuiries made and
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reports received. More detailed figures
will have to await further investigation.

Regarding the other duestions, I have
already answered that it is not the flood
in the Birahi Ganga that is responsible in
the present case. It is the land-slide in
the tributaries higher up of the Birahi
Ganga that has been responsible for this.
There was flood in the Birahi Ganga in
1893, but this year 1 do not think there
has been any trouble from it except by
the filling up of the lake and overflow of

the water.

ot siteey Mae ;. Axgs WEIEd, 20
gearE A wEEAE A § @ e
giem gk & 9@ ¥ ot wid grfa g
g ¥ w7 ¥ @ @ amfw &1 gl
¥ g7 H g @ fwd 30 ¥ s07
I qT @| ag i W5 wraa HfiEw
ot ag a7 | & ag W ave faenar A
f& o qfzsT & WMFEW F+x WA
Wa @ ag wt gar ¥ fam mz @ i,
gizFi & oAl 1§ mERm &1 2
ol gt T a9 AN § | AR T W A1
w uuw femr &2 5 mg faeno f5
gazr Raw sgfa @1 gEw @
ok felt g waar fedt goqr ar
fdt aufer #r za # FE W TE
ar | & g7 & qgw wgw f fE osar ag
aeg @ & fr 20 gonf @At Q%
AATATIIMA ¥ 2% FATET I Tg AWML
wgigr war ar & F7e Tgrel 0T @ aga
wfus aaf gf & 30 & 117 HITATA WA
amr @ afz g a1 Fa7 39 AW UL
griaedeE 7w faafad 7 w1€ sdamg
7 war I g IAAIG T WA
% ¥ 9% ©F 1% 9 IW q¥F FI @
& % foo w16 o goTay a1 wREIA 39
arfxai = @ arg # $1§ gaa A fx
IAET TG T AT FAETF & T ORI A
Fa woAl WIT e fah g & aq-
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arar agar g B faent # o grman
aeaTe qEadE ot fF gezar & awa agr
T ANz § IFN qasrar fw agt ¥ 9@
ai avfrat & o7 agt & gy e A o
aarare fair & ag faage fam § o7 wiwel
oI 39 qedi § AfF a3 F7 7w
FW &1 ar & g qu S@m g v 20
IATE N AFIT T T TATATT AITET
Az srdargdwa & Eramdz A s @
Tar A IFA @ qdaTg ¥ 9 S
A% A1 A ¥4I q@0 FIT W< artrg)
# q@ v 41 Aff & fe IAwr agi
T @AM g ! sA & faqg #r€
grazdfes saaeqr 41 aZf #) wf ?

T & Wq-Aq A a5 0 JEAT Argaw
g o qardl & speat @i o q7 wew g
g aer ot 99 &1 fagewm fear sav g
ot gw A 2t fs ammizar mfxar
TEAT AT qqZ R T AX GG, FOC
T 12 a5 TgF1, FTU A4 6§ I AW
g WiT WhaT Jeqr WA 1 IEEr g
" &1 vaeq ag & & orfral & qrg s
graran ¥E9 F 93q07 a9ty gy war
T IF W UST T WA § FFE fwar
g wt gaar &t o | afge @ fs afz
=% aR ¥ w9 Ffawa ar  gaearady
na&zT & dga wW FXEN A1 §E qeq
ATdT | a7 qg ¥ A A s w9z Ew
Favaey ¥ whewr gazAr gE ot I@ @
qe § TNE @® w1 qry gurare 3w
Fiawm & f27 7 1 &Y 70 g7 A0 aral €
At #f wgtza wuAT P F1 A W)
# e Aar wgm ard aEl w5
fraam &0 amr i af\ @i 93
qr a1 74 ? sqr w1 oar sgfem Wyl
9T ®YqE gr 1 3fz g a1, wmr e e
q7 quar & o) ?

& Wi Swarg (e 20 gar &
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[ sfr=er Maa )

T 9 qg FASAT S § o IF 7 Fw-
w1t Ueal qT 22 arle &) wyav §, 21
e ® ag WA ¥4 AL A 7 5q
T w9 i 9YE § e & E At
Ueqt & ar 2w w3 F arq g9 IAF!
o s fear onan @ afew ag
guear g€ 20 g W), 20 ;AT F Wi
21 ard® ' Heat ar 98 F1 §f qur-
qrT A waAr W Weat ar wER 22
@ T wEr AT 23 A ) R
™ ¥ 9w Wmm gHedr 1 g
BT | Hama wigarg 5 w8 # A
fasrmr gwi @ g@ qwm &1 W ¥ A
Iay marfaal w1 gara 8@ § I W
w1 st § 7w @l fawfad § sfroq
o TS Owe % ag 39T Wi AW
wTX H g §? wwr WY ag qamw faa
ar & fs 500 ¥ wiww art st o) agi
97 % ET §, A® IT @AAT® AW A
Az gq ¥ A 37 K a=wvy & fag @ewt
! aTE ¥ w71 sqaweqr § 7 %ar @ wiEd
atsc vqwEfs feay An Al fs
adt aF "y g § 7

JULY 28,

FET AW G A A A1 AT FT
AT AN Y ST IT AR
fas oY aarAs At & foir 7 wYe <aar o
gt feq ¥ wlT sam 7z Fa0mm fs
6 ®0g sTar A Agi * g faraw
W q37{ FAF § Ao afgr A qn
1T |EEIT a8 A4 qarTar 3 & fan
Aarz § #aifs gl goETT & O & A9
M 2 fs 3@ @ owA mT 9®
g a4 sk g@ama & wiwdl ® A%
T IH |,

z® & wfafesm & ag sFar amgar
fear &vrza gizar & afmosr gr 2,
W1 WIT 37 FT GIF TEAT @ § Wm0
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A9 37 & faq w#a  wrawgw sqatqr 8T
wE?

w:g # & ag qugT wigar g fv I
SAW A EXF A FArD AT /TR A
agraar wkft § 14 qAf & A &
any e ardlg  aTHrT T dT W
T & IR Af @ awi, ag
T K AE ¥ aAF wngx @ oW\
ag §a1 71 AT J graar ay X & fag
da g ? Hag'm fe 7 w7 @R weAd
&7 IAL ARAIT T 73T 3 |

DR. K. L. RAO : | have already sub-
miited that according to the information
that 1 have, Gohana Lake has not brea-
ched this year.

The other point is about the traffic
control points. 1 have already submitted
that there are two traffic control points
on this road, one at Joshi Mutt and the
other 30 miles down steam at Chemoli.
1 have also submiltied that there has been
no flood in the Alaknanda at Joshi Mutt.
Where the Birahi Ganga joins the
Alaknanda, the bridge is perfectly safe.
There does not seen to be any abnormal
flood at that place. So, there is no reason
for obsiructing the returning traffic. The
tragedy has occurred mosily to the return-
ing traffic from Badrinath, and there was no
reason for the obsruction of the return-
ing trafic at Joshi Mutt, The next con-
trol point is at Chamoli. The whole
tragedy has occurred between Chamoli
and Joshi Mutt.

Regarding the duestion of relief, the
relief measures that 1 have described arc
being wvery well organised. [t is true
that the U.P. Government has stated
that a number of bridges in the flood
arca have been washed away and that the
Central Government must assist  them 1o
restore  those bridges.  That is  quite
correct, When the whole report is mad:
out, | am sure the Central -Government -
will give it careful consideration and
assist the U.P. Government.

SHRI DEVINDER SINGH GARCHA
(Ludhiana) : Nothing much acwnlly 1g.
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mains to be done just now. Nevertheless,
I notice from the Minister's statement
that there is & tendency to avoid the guilt
to be laid on the door of the authorities
which were actually responsible for
safeguarding the embankments of the
Gohana Lake. Eye witness accounts say
that at present there is no Gohana Lake
in existence. The entire thing has been
drained out over the area affected by the
floods, The lake, as has been said, was
formed in 1891, and it has been, since,
then, a source of constant trouble to the
people in that area, A number of times
it has been responsible for miner floods,
but it appears to me that either no perma-
nent arrangements existed for safeguard-
ing its embankments or theSe measures
were inadequate, | want 10 know what
those measnres are and whether any per-
manent measures existed ? Who were
the persons responsible for safeguarding
their safety and would the State Govern-
be taking any action against these persons
who did not safeguard the embankments?
Would the Government léarn a lesson
from this and institute a geoeral survey
of such risky areas which are responsible
for such ghestly tragedies again and
again ?

DR. K. L, RAO : 1 submitted already
that the road between Chamoli and
Badrinath requires to he looked inlo as
the ground seems to be affected by fre.
quent land slides and the road has tuo go
in sixty miles a height of 7,000 feet.
Therefore, it requires to be looked into.
| shall pass on the request {o the Geolo-
gical Survey of India to see if they could
undertake a survey of this tract for
realignment of the road.

12.¥1 hrs.
RE : BUSINESS OF THE HOUSE

SHRI S. M. BANERIEE (Kanpur) :
I have to say something about the Order
Paper. We expected yesterday and today
also that the Minister of Rehabilitation
would make some statement on the Seri-
nus problem arising out of the mass exodus
of minorities from East Pakistan. It is
surprising he has not done s0. The other
House has discussed it Yesterday. [ re-
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quest you to ask the Minister to make &
statement today and give us a chance to
to discuss the entire matter, .. .(/nierrup-
tions)

DR. RAM SUBHAG SINGH (Buxar) :
We should discuss the agreement that has
been entered into between India and
Pakistan. This Government has proved
totally ineffective in that regard.

SHRI BAL RAJ MADHOK (South
Delhi) ¢ The exodus of minorites from
East Pakistan is a serious matter. We
have given a motion for adjournment and
we must get an opportunity to discuss
this matter., This cannot be brushed
aside.

SHRI HEM BARUA (Maogaldai) :
I submitted on adjournment motion on
the Assam floods ; they are a regular fea-
ture every year and this time also there
are floods so. What happened ? The
Minister and some experts went to the
United States 1o study flood ceontrol
measures in relation to Mississipi. He has
come back but he has pot done anything.
An expert came from the United States
to advise us but nothing has been done,,,
(Interruptions) On the foor of this
House, two years ago the hop, Minister
made a statement that dams would be
constructed in the Brahmaputra ; no such
flood control measures had been taken,,,
(Interruptions.)

MR, SPEAKER : Order, Order, Please
resume Your seat,

MR. HEM BARUA : Two Ministers
are going to Gauvhati from Delhi ?
What are they going to do there ? The
money Spent on them could have been
given to poor farmers in the Villages.

it wy fomd (47) : wuaa wEam,
it e q@dr amr wgAT wgATE 0 & wm
N OF AT qUAT WTEAT § W1 417 A2
AT ¥ ® W HT QAT 7 A B AT
At wowr ¥ | g ¥ ag a7 @i qf
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frgn & a1 gean & for agr w1
arm g fFar 9 a0 A agw
BITE A § M Ag A o7 Arfgd
agT §F JNZHF W AR AT A
91| aET @ gAY qIE@T AN A €,
gffre grar diE amd € WK @i W gmil
qIAT FT SAAH FEA ST WE 1 AT
ga7 i 7@ &7 g Wy s wm &
A WMAIFT AR TG R

weaR WRRE ;T IS AT ARG g
fora fam oifaniiz da & oy gz g%
AT g 99 faa qifeardz a8 @

8 3wt o QT 7@ e | AT g

wft wy forery ;e fem & famm
¥ o a1w wrk ?

weqw WA . oA A% Ay w1 A
T E

tgi:tmr-ﬁw /Y ;. ATT AHAT-
qat § a7 @aC wrE fa ¢

weaw Wy - e w1 ar AE )
" (wwrara) 7w ad o w2 w9
iz g sty aff ww & FEm
AT} 7

ot wew W wqe (fFwmi): e A
Fg 5 fom o gz 9% =9 8 @
¥ sivmr, 91 femr arferardiz 8 @A &
WA &1 FF W WA E | AX 16
qATE #1 WAl wiE@l Xar gAE 9% W
®1 3199 gr99 & weay faar smow@n
qr

weaw wgla - g v | o faw
o A g e z

JULY 28,
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N wax AW qw (feesr @aw) -
oI AT AT 579 F Fmy Wag fE
arfaT &3 a7 @I WE | AW GER
FAT WG T AT & QFT FT AR & 7
WY 13T F Arfaw &1 T wrow A
& agr g A8 fmar o wwar | WT w7
Y sriam ad &) frmaag
g S ?

W WgRa : § Y &@ & 9@
FLH AT FT FFAHAT |

o gER W weAT (W) ¢ ST
F9T F27 & fr arfeadiz & 9a w1 ara=
gar 1 & s wgen 7o fe war m A
wrar & zraw faar war

weqA AEA 0 A ogg A gvm &
WY & AT 1 5 fet dwe ¥
TEr A o T @ A Ay A
TR FAAT T 0T |

st gew wx soamm . wfar W@
q%E fzar fam 7 7

¥o Trw gun fag : § wrAr awgan
g o ot sar ofcfeufa or vk § R
N qhea arfwardz & 0 aTH wEw
A # Je gk ?

MR. SPEAKER : Order, order. | have
reccived a number of Adjournment
Motions. ([fnrerruption). Will you ple-
ase sit down ?

ol geR. S\® %OA™ @ 4§ WA
fm & faa ? arl weard ¥ ag o g
airaR M F @ N w7 g

weaw www ;. &

FATHAT |

F 9
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st waa wr® wqT 27 Ardw F
W@ F -5 § W 7og faedt wmq
¥ | WY quTel gerT AWg A wyAr 7o
F1 e saar fwan qr, afwa s gfean
Wear d@ & a1y ¥ 1 gac @
s fearmr oo q@ adw 79T
A T grarg ® woAr apm w1 A T
FTHTT & T G207 FQ@ § SO &
art ¥ w5 garare v 3 e e &
& wrar 2 @ ag wrw gfear dem 2
ar g gfezar el 7 aAraTT M-
fw 7@ s goac g 2 wfae
trar st fmar omar 2 7

MR SPEAKER : Will you please sit
down 7 This is not the way of introducing

the subject.

SHRI1 S. KUNDU (Balasore) : About
30,000 workers of the railways have come
and there is a big demonstration in Delhi.
They want an interim wage relief and a
need-based wage. (/nferruption)

SHRI K. LAKKAPPA (Tum Kur) :
They have submitted a memorandum, Let
the Railway Minister make a Statement.

Wt aitw s T (gIrETAE)
Wiy 7g g8 AN A ¥ 4l A wgd v wg
W WA X WA I WG
arex w1 € & fe agt vw w1 gdewy g
bt o w fefaec aga & ofen fr
e &4t fivar mar

ot gOW W SEAW : AT F {IHA
W o wm wré vt fw agr grae fem
TaT ) IR F AR AAT R FGA @
Fr &), wra gH FwE |

MR SPEAKER : Order, order. (/nter-
ruption) Nothing will go on record when
anything is spoken while I am dn my legs.

What is this ? (Interruption) Will you
sit down or not ?
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Now, so far as the demand for the
discussing of some subjects is concerned,
we are holding a meeting of the Business
Advisory Committee in the evening, and
we would put it there.

As far as the Adjournment Motions
are concerned, there are about 16 or 17 of
them. 1T have held over the consideration
of them in view of the no-confidence mo-
tior. that is pub down as item 21A. Unless
there is some decision about that, I cannot
consider the Adjournment Motions, but
before that, 1 am going to put the formal
business before the house and then take
up the item at 21A later on.

12.39 hrs.
PAPERS LAID ON THE TABLE

DBLHI UNIVERSITY AMENDMENT
ORDINANCE, 1970

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) 1 beg to lay on the Table a
copy of the Delhi University (Amendment)
Ordinance, 1970 (No. 4 of 1970) (Hindi
and English Versions) promulgated by the
President on the 20th June, 1970, under
provisions of article 123 (2) (a) of the
Constitution, [Placed in Library.
See No. LT—3657/70]

THE MINISTER OF EDUCATION
AND YQUTH SERVICES (DR. V. K,
R. V. RAO) : Tbegto lay on the Table
a statement (Hindi and English versions)
explaining the circumstances which nece-
ssitated promulgation of the Delhi Univer-
sity (Amendment) Ordinance, 1970,
[Placed in Library. See No. LT—
3658/70)

NOTIFICATION UNDER REQUISITIBNING
AND ACQUISITION OF IMMOVABLE PRO-
PERTY ACT, ANNUAL REPORT ETC
OF HINDUSTAN HOUSING FAC-
TORY LTD., NEW DELH1 AND
ANNUAL ACCOUNTS All MS.

NEW DELHI

"' THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : 1 beg to lay on
the Table,

(1) A copy of Notification No. S. O.
1928 (Hindi and English versions)
published in Gazette of India
dated the 30th May, 1970, under
section (2) of section 17 of the
Requisitioning and Acquisition
of immovuble Property Act, 1952,
[Placed in Library. See No.
LT—3659/70]

(2) A copy of each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956:—

(i) Review by the Government
on the working of the Hind-
ustan Housing Factory Limi-
ted, New Delhi, for the
year 1968-69.

(i) Aonual Report of the Hind-
ustan Housing Fectory Limi-
ted, New Delhi, for the
year 1968-69 algng with the
Audited Accounts and the
comments of the Comptro-
ller and Auditor General
thereon. [Flaced in
Library. Sec¢ No. LT--
3660/70]

(iii) A copy of the Annual Acc-
ounts of the All India Ins-
titute of Medical Sciences,
New Delhi, for the year
1968.69, together with the
Audit Report thereon under
sub.section (4) of section
18 of the All India Institute

of Medical Sciences Aect,
1956. [Placed in Li-
brary. See No. LT—

3661/70)

JULY 28, 1970
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12.40 hrs.

RE. BUSINESS OF THE
HOUSE—Conid.

SHRI NATH PAl (Rajapur) : You
asked Mr, Dwivedy to resume his seat and
he obeyed your instruction. At that
time you remarked that as soon as the
calling attention is over, you would
allow him to make his submission. Mr,
Dwivedy was in possession of the floor.
1 do not like to be engaged in this kind
of dielogue, but what is the sanctity of
your assurance ?

MR. SPEAKER : May [ explain it
again ? The Maharaja came to me this
morning. (/nterruptions).

AN HON. MEMBER : Which Maha-
raja ?

SHRI BAL RAJ MADHOK (South
Delhi) : There is no Maharaja here, We
are all hon. members. We bave only one

Maharani in this House. (Inferrup-
tions).

MR. SPEAKER : [ am sorry. The
hon. member came to me this morning.
MNormally 1 address him like that, There
is nothing wrong if 1 address him by his
title. He came to me this morning and
I explained everything to him. When Mr,
Dwivedy got up, | told him that calling
attention motion is fixed as No. 2 and
anything he wants to observe will be put
after item WNo. 2., But after itém No,
2, 1 have explained thai there are ad-
journmeat motions pending, but before
that, we have to take up this no confidence
motion. What is wrong about it ?

SHRI NATH PAIl: Once you admit
Mr, Limaye's no confidence motion, what
happens to the adjournment motions ?
What exactly is your ruling ?

ot wzer faprdt wTodt (Ferorge)
wTT Wi ¥ & oy gm A oe o g
Gl
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weaw w@aq ;. & sfar adl 2 @
21 W ¥ w3 2 @ o =

wg

o) wew fagrdt arndd ; wr wfar
% ¥ gox § @ 3o fe quaal:
qeF A A st 7 owrg 7 wwy & fw
e reqrodl FRET mzAdfz N &
AR H AT FEN | A A AT AT AT
YT A & g =rfegd

MR, SPEAKER : 1 said, there are
about 16 or 17 adjournment motions pen-
ding. 1am holding them over till the
House takes a decision on the no-confi-
dence motion, After the House takes up
the no.confidence motion, everything else
is relegated to the background.

SHR1 SURENDRA NATH DWIVEDY
(Kendaapara) : 1 do not think the
procedure you have stated is correct. It
is just possible that you may admit the
no-confidence motion, That does not
necessarily follow that the no-confidence
motion would .be immediately discussed,
According to the rules, we can postpone
the discussion on the no.confidence mo-
tion for a week or ten days, if there is
agreement between the opposition leaders
and the leader of the House. Therefore,
adjournment motions connot be debarred
because a no-confidence motion had just
been admitted. The adjournment motions
that T have given have no relation to the
no-confidence motion, because the content
of the no-confidence motion has already
been published in therpress, 1 think if
you give this assurance that after this
no-confidence motion you will take up
the adjournment motions for consideration,
that will be the correct procedure. | do
not think it is the correct procedure to
say that because you are going to consider
the admissibility of the no-confidence
motion, you will not take up the adjourn-
ment motions,

! wee fagrd aeddt . wsaw
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wgiza, wigr Fgr & f& w0 & w07
qI9F 9 ..

Wsaw AR ;. A |

ot wew fagr® amdal : aq aF mawr
wfsar wc T w7 g1 o &1 w9
F1 a0 F7A1 ¢ f& 39 & & &7 qr =09
famre & faq far o avar & 9iT 1A
|7 Agl | JAS! WIT A & A AT THS
Eliai A A9 EHCAFAE 1 W
WINTT 9T 375 7 A1 f wE wifevarw wr
weara faar war &, & qwewar g o faast
& weada A8 &1 g1 q%ar & fe gfawarg
gearg fam fawr g7 faar oo & e
fow. fawa a3 sqaq wears g1 1 37 feafa
¥ w1 fan stroa ?

MR. SPEAKER : 1 have clearly stated
that 1 will take a decision about permis-
sion or no permission after the no-con-
fidence motion is disposed of by this
House ; that is to say, leave is granted
or not granted by the House. 1 will
take it up only after that., If leave is
granted for the no-confidence motion,
then it will have precedence ; others will
be considered later,

SHR1 NAMBIAR ! (Tirucherappalli) :
The two are different. 1If the no-confi-
dence motion is adopted then the Ministry
will have 1o resign and run away,,,
(Interruptions). Yesterday, the Elec~
tion Commission has notified the date
for elections, There is & privilege motion
also on this subjeet. Because of
the edjournment bf the House yesterday
this question could not be taken up. The
Election Commissioner has gone to the
extent of announcing the date for elections
in Kerala. It is absolutely wrong,.,
(Interruptions),

SHR! A'SREEDHARAN : (Badagara) :
Usually they want early elections but now
they want the postiponement of the ele-
ctions. In Bengal they want early elec-
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[Shri A, Sreedharn]:

tions but in Kerala they want late elec-
tions. How contradictory is there stand ?

SHRI MORARJI DESAT (Surat) :
The no-confidence motion, even if ad-

mitted, may come up after some time,

after seven or ten days. Its cause and
purpose would be different, The adjourn-
ment motion is moved for quite & different
purpose, generally on a matter of imme-
diate importance. If that is postponed,
what is the purpose of considering that.
Whether the no-confidence motion is
admitted or not, why should the adjourn-
ment motion not be considered and
admitted ?

MR. SPEAKER: 1 will repeat what
I said, Until a decision is taken by the
House on the no-confidence motion, that
is to say, whether to grant leave or not, 1
am not going to take up the adjournment
moLions,

ot wrw fagrd Trovdedt o o A2
wfavam seaw frere & far &iw <
faar oy ot fex wr€ eqma  srerTE AEY
o = wwar &)

WAy A AT )

ot wew fagrt aroddt 8% faa
ST o9 w4 gfieg & fows wfawana
veard famri & fog e g § 7

12,48 hrs,

PAPERS LAID ON THE TABLE
—Contd.

DELIMITATION ©OF COUNCIL
CONSTITUENCIES (UTTAR
PRADESH) AMENDMENT

OrpER ETC,

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHR1 JAGANATH RAO) : 1 begto
lay on the Table—

JULY 28, 1970
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(1) A copy of the Delimitation of
Council Constituencies (Uttar
Pradesh) Amendment Order, 1970
(Hindi and English versions)
published in Notification No,
G.S.R, 968 in Gazette of India
dated the 25th  June, 1970,
under sub-section (3) of section
13 of the Representation of the
people Act, 1950, [Placed in
Library. See. No. LT-3662[70].

(2) A copy of Notification No. S.0.
1365 (Hindi and English versions)
published in Gazette of India
dated the 10th April, 1970 mak-
ing certain amendments in Sche.
dule VII to the Delimitation of
Parliamentary and Assembly
Constituencies Order, 1966 in
respect of Kerala, under sub-
section (2) of section 9 of the
Representation of the People
Act, 1950, [Placed in Library.
See. No. LT—3663/70].

REPORT OF TARRIF COMMISSION
ON FAIR SELLING PRICE
OF ANTIMONY

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND ME-
TALS (SHR1 BHANU PRAKASH
SINGH) : On behalf of Shri Nitiraj
Singh Chaudhary,

I beg to lay on the Table a
copy each of the following papers under
sub-section (2) of section 16 of the Tariff
Commission Act, 1951 :— ’

(1) (i) Report (1969) of the Tariff
Commission on the Fair
Selling Price of Antimony
[Placed in library.
See No. LT—3664/70].

(ii) Government Resolution No,
3(6)/69-Met. 1| dated the
12th June, 1970 notifying Go-
vernment's decisions on the

above Report. [Placed in
library.  Se¢ No, LT—
3665/70].
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(2) A statement showing reasons why
the documents mentioned at (1)
above could not be laid on the
Table within the period prescri-
bed in sub-section (2) of section
16 of the said Act. [Placed in
library. See No. LT—
3666/70).

RErort oF COHMISSION OF IN-
QUIRY INTO CONSPIRACY TO
MURDER MAHATMA
GANDHI

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) :1beg to lay on the
Table. NS

(1) A copy of the Report of Commi-
ssion of InqQuiry into conspiracy
1o murder Mahatma Gandhi—
(Kapur ~ Commission Report)
Parts I & 1I1. [Placed in
library. See No. LT—3667/170].

(2) A statement explaining the rea-
sons as to why the Hindi version
of the report could not be laid on

the Table simultanously.
[Placed in library. See
No. LT—3668/10]

INDO-PAK TALKS ON FARAKKA
BARRAGE PROJECT

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1I  SIDDHESHWAR
PRASAD) :On behalf of DR. K. L.
RAO,

1 beg to lay on the Tal_:le a  state-
ment on the Secretary-level talks between
India and Pakistan held at New Delhi
from 16th to 21st July, 1970 on Farakka
Barrage Project and other matters relating
w0 Eastern Rivers. [Placed in library.
See No, LT—3669/70].
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12.50 brs.

RE. BUSINESS OF THE HOUSE
' —Contd.

ot for = WY (mgEdY) oA
AAT, AT AT TT AT ATEE 6T
T 9G¥ W gw @@ ® I
mrgl wgd 2@ar g fF om @
Fiferr afaq Afem o oo qra e )
W AW WT W FF g o 2w o
a1 e w1 arfF qam =1 e Ay
5 2 qam srave w <& wfrai € @
qATE T A& | OF qE q§ SR
e2zdz FTA AT TAAT 2 FT AT 9739 &1
3% I wheny i s § =@
T & A9t A Arw 3 freed § el
g AtFr T2 famar § v =9 gw
mdfgr s g% | Fg A1 2eAz 3 Q@ £,
I TAEE A WO QAF | Frieaw
TiTF WY WYL FT | IEE 41T WIQ
A TIAz W FfAm FF ) IWax
3W FAW FUT | IZ AAAAT AQET
Z1 T aga s AT ELLL .

MR. SPEAKER : It is being laid on
the Table. The other matter can be

taken up latter,

st forw @ W1 T qga wex wEINE
Fwal &1z wfar oy o frar
grar ¢ 3gi A T g wIzqz 3 & fom
TEA WA & | FEF I H AR
qrffeard 0% s2dwaw fegegz a@sr w7
Frafmwst @ 77 &1
trg@aFms gmdsas A
qAET I @ E, 3 ¥4 oIATE a0
wE

MR. SPEAKER @ It is not 8 coOnstitu-
tional objection.

ot fre wox w1 QX faww g7 oW
F1 AW THz FTA w1 A AL T
afgr 1 wfea viwa Aww faar gen
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g AT o % AEw @A ed ] ow
WY &1 .STET 2T Wifge arfE gara wmax

W fraw

12.51 hrs.

PAPERS LAID ON THE TABLE-

Contd,

NOTIFICATION UNDER BENGAL
FINANCE i SALES TAx Cus.
TOMS AcT. 1962 ETC.

THE MINISTER OF STATE IN THE

MINISTRY

VIDYA CHARAN SHUKLA) :

OF FINANCE (SHRI

Sir, 1

beg to lay on the Table:-

(1) A copy each of the following
Motifications (Hindi and English
versions) under sub-section (4)
of section 26 of the Bengal Fi-
nance (Sales tax) Act, 1951 as in

force in the Union

territory of

Delhi;-

0}

(ii)

(iii)

The Delhi Sales Tax (Ist
Amendment) Rules, 1970,
published in Notification No,
F. 4 (35)/69-Fin-(G) in
Delhi Garzette dated the 30th
April, 1970,

The Delhi Sales Tax (2nd
Amendment) Rules. 1970,
published in Notification
No. F. 4 (98)/66-Fin. (G)
in Delhi Gazette dated 23rd
April, 1970.

The Delhi Sales Tax (Third
Amendment)  Rules, 1970,
published in Notificatiop
No. F. 4(29)/69-Fin. (G)
in Delhi Gazette dated the
30th Aprill, 1970,

[Placed in Library. See
No. LT—3670 to 3672/170]
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(2) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of
the Customs Act, 1962:-

(i)

(i) G. S. R,

G, S. R. 793 published in
Gazette of Indin dated the
16th May, 1970.

794 published in
Gazette of India dated the
16th  May, 1970 together
with an explanatory memo-
randum.

(ili) G. 5. R. 800 published in

Gazette of India dated
the 14th May, 1970 together

. with an explanatory memo-

(iv)

()

(vi)

(vii)

(viii)

(ix)

randum,

G. S. R. 845 published in
Gazette of Indin dated the
30th May, 1970.

G. 8. R. 860 published in
Gazette of India dated the
z‘ff:h May, 1970 together with
en' explanatory memoran-
dum,

The Baggage Rules, 1970,
published in Naotification
No. G. S. R. 861 in

Gazette of India dated the
the 27th May, 1970 together
with an explanatory memo-
randum,

G. S. R. 893 published
in Gazette of India dated
the 6th June, 1970 together
with an explanatory memo.-
randum.

G. S. R. 928 published in
Gazette of India dated the
13th June, 1970,

G. S. R. 94 published in
Guzette of India dated the
27th June, 1970,
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(x) The Project Imports (Regis-
tration of Contract Amend.-
ment Regulations, 1970,
published in Notification
No. G.S. R, 965 in Gazette
of India dated the 27th June
1970 together with an expla-
natory memorandum,

(xi) S. O. 2160 published in the
Gazette of India dated the
20th Jupe, 1970 together
with an explanatory memo-
ranudm,

[placed in Library. See
No. LT—3673 to 3678/70]

A copy each of the follow'ng
Notifications (Hindi and English
versions) under section 38 of
the Central Excises and Salt Act,
1944

{i) The Central Excise Ninth
Amendment) Rules, 1970,
published in Notification
No. G. S. R. 828 in
Gazette of India dated the
23rd May, 1970.

[placed in Library. See
No. LT—3679/70]

(ii) The Central Excise (Tenth
Amendment) Rules, 1970,
published in Notification
No.G. S. R. 930 in Gaze-
tte of India dated the 13th

June, 1970. [Placed in
Library. See WNo. LT—
3680/70]

A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944 :-

(i) G. 5. R. 765 published
in Gazette of India dated
the 9th May, 1970 together
with an explanatory memo-
randum .

(ii) G. S. R. 766 published in
Gazette of India dated the
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Sth May, 1970 together with
an explanatory memorandum.

(iii) G.S.R. 859 published in Ga-
zette of Iondia dated the
25th May, 1970 tOgether with
an explanatory memorandum.

(iv) G.S.R. 866 and 867 published
In Gazette of India dated
the 1st June, 1970 together
with an explanatory memo-
randum,

(v) G.s.R. 888 published in
Gazette of Indin dated the
6th June, 1970 together with
an explanatory memoran-
dum.

(vi) G.S.R. 889 and 890 published
in Gazette of India dated
the 6th June, 1970 together
with an explanatory memo-
randum.

(vii) Q.S,R. 892 published in
Gazette of India dated the
6th June, 1970 together with
an explanatory memorandum,

published in
Gazette of India dated the
11th  July, 1970 together
with an explanatory memo-
randum,

|Placed in Library. See
No. LT—3681/70].

(5) A copy each of the following

Notifications (Hindi and English
versions) under section 159 of
the Customs Act, 1962 and se-
ction 38 of the Central Excises
and Salt Act, 1944 : —

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-
third Amendment Rules,
1970, published in Notifica-
tion No. GSR. 795 ino
Gazette of Indis dated the
the 16th May, 1970,
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[Shri Vidya Charan Shukla)

(ii) The Customs and Central

(iii)

(iv)

)

(vi)

(vii)

Excise Duties Export
Drawback (General) Twenty-
second Amendment Rules,
1970, published in Notifica-
tion No. G.S.R, 79 in
Gazette of India dated the
16th May, 1970.

The Customs and Central
Excise Duties Export Draw-
back  (General) Twenty-
fourth Amendment Rules,
1970, published in Notifica-
tion No. G.S.R. 82 n
Gazette of India dated the
23rd May, 1970.

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-fifth
Amendment Rules, 1970,
published in Notification
No. G.S,R. 827 in Gazette
of India dated the 23rd May,
1970.

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-sixth
Amendment Rules, 1970,
published in Notification
No. G.5.R. 846 in Gazette of
India dated the 30th May,
1970.

The Customs and Centrul
Excise Duties Export Draw-
back (General)  Twenty-
seventh Amendment Rules,
1970, published in Notifica-
tion No. G.S.R. 887 in Ga-
zette of India dated the 6th
June, 1970; together with an
explanatory memorandum.

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-
eighth Amendment Rules,
1970, published in Notifica-
tion No. GS.R. 925 in
Gazette of India dated the
13th June, 1970,

JULY 28, 1970
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{viii) The Customs and Central

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

Excise Duties Export Draw-
back  (General) Twenty-
ninth  Amendment  Rules,
1970, published in Notifica-
tion No, GSR. 926 in
Gazette of India dated the
13th June, 1970.

The Customs and Central
Excise Duties Export Draw-
back (General) Thirtieth
Amendment " Rules, 1970,
published in Notification
No. GS,R. 927 in Gazette
of India dated the 13th June,
1970,

The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-First
Amendment Rules, 1970,
published in  Notification
No. GS.R. 953 in Gazette

of India dated the 20th
June, 1970.
The Cuitoms and Certral

Excise Duties Export Draw-
back (General) Thiriy-second
Amendment  Rules, 1970,
published in Notification
MNeo. G.5.R. 961 in Gazetle

of 1India dated the 27th
June, 1970,
The Customs and Central

Excise Duties Export Draw-
back (General) Thirty-third
Amendment Rules, 1970,
published in Notilication
No. G.S.R. 962 in Gazette
of India dated the 2Tth
June, 1970.

The Customs and Central
Excise Duties Export Draw-
back (General)  Thirty-
fourth Amendment Rules,
1970, published in Notifica-
tion No. G.S.R. 963 in
Gazette of India dated the
27th June, 1970.

The Customs and Central
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(xv)

(xvi)

(xvii)

Excise Duties Export Draw-
back (General) Thirty-fifth
Amendment Rules, 1970
published in Notification
No. G.5.R. 990 in Gazette
of India dated the 4th July,
1970,

The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-sixth

Amendment  Rules, 1970,
published in  Notification
No. G.S.R. 991 in Gazettc

of India dated the 4th July,
1970.

The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-
seventh Amendment Rules,
1970, published in Notifica-
tion No. G.S.R. 992 in
Gazette of Tndia dated the
4th July, 1970,

The Customs and Central
Excise Duties Drawback
(General) Thirty-eight Amen.
dment Rules, 1970, published

.in Notification No. G.5.R.

993 in Gazette of India
dated the 4th July, 1970.

(xvili) The Customs and Central

(xix)

Excise Duties Export Draw-
back (General) Thirty-ninth
Amendment  Rules, 1970,
published in Notification
No. G.S.R, 994 in Gazette
of India dated the 4th July,
1970.

The Customs and Central
Excise Duties Export Draw-
back (General) Fortieth
Amendment Rules, 1970,
published in Notification
No. G.5.R. 995 in Gazette
of India dated the 4th July,
1970, [Placed in Library
See. No. LT—3682/70]

MR. SPEAKER : Shri K. R. Ga.nc!h..

SRAVANA 6, 1892 (SA!SA)
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SHRI VIDYA CHARAN SHUKLA: On
behalf of Shri K. R. Ganesh, I beg to lay
on the Table ,,,(Interruption)

SHRI S, KANDAPPAN (Mettur ) :
Will the juniors be treated like this ?

ot wes fagrdt amet ;. wsaw
WERE, g TF WHIR a@ ) T
o A ¥ WigE § Wl @O SEe
g FH OFT WY | g FAT AAH
g amiminfdiasE s ¥ v
T |

SHRI PILOO MODY (Godhra) : They
have introduced the fag system |

NOTIFICATION UNDER INSURANCE
AcT, 1938

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI.
K. R, GANESH) Sir, T bag to
lay on the Table a copy of Notlfication
No. 5.0, 2248 (Hindi and English Verious)
published in Gazette of India dated
the 29th June, 1970 making certain amen-
dment to Notification No. 5.0. 1206 in
Gazette of India dated the 24th May, 1961,
under sub-section (6) of section 101A of
the ‘Insurance Act, 1938. [Placed in
Library. See WNo. LT—3683[70],

MR, SPEARER : My ruling last time
was that no Minister should lay papers on
the Table unless he was authorised by the
Minister in whose name item stood, to do
so. 1 hope, they will bear that in
mind.

SHRI BISHWANATH ROY: It is a good
thing that he has been appointed a Minis-
ter. 1am saved from his supplementaries
now,

SHR1 BAL RAJ MADHOK (South
Delhi) : Let us do some ragging for them;
they are newcomers.
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GOVFRMENT RESOLUTION (i) REPORT
OF SBCOND WAGE BOARD FOR
Sucar INDUSTRY AND (ii) Re-
PORT OF CENTRAL WAGE
Boarp For ELECTRICITY
UNDERTAKINGS

THE DEPUTY MINISTER IN THE
MIMISTRY OF LABOUR EMPLOY.
MENT AND REHABILITATION (SHRI
BISHWANATH ROY) : Sir, 1 begto lay
on the Table—

(1) A copy of Government Resolu-
tion No. WB-7 (3)/70 dated the
Tth July, 1970 on the report of
the Second Central Wage Board

for Sugar lIndustry [Placed
l'n] Library. See No. LT—-3684/
70],

(2) A copy of Government Resolu-
tion No. WB—15/17/69 datcd the
13th July, 1970 on the report of
thd Central Wage Board for Ele-
ctricity Undertakings. [Placed

in Library. See No. LT-3685/70]

NoTtiFicaTloN UNDER ESSEN.
TIAL SERVICES MAINTB-
NANCE AcT, 1968

SHRI SIDDHESHWAR PRASAD :
Sir, 1 beg to lay on the Table a copy each
of the following Notifications (Hindi and
English verisions) under sub-section (2)
of section 2 of the Essentinl Services
Maintenance Act, 1968 :-

(1) S.0. 1878 published in Gazette of
India dated the 2Ist May, 1970
declaring the services connected
with the supply of electrical en-
ergy to the public in the State of
Tamil Nadu or with the gener-
ation. storage or transmission of
electrical energy for the purpose
of such supply,-t0 be an essontial
service for the purpose of the
said Act. [Placed in Library.
See No. LT—3686/10]

§,0. 2069 published in Gazette of
India dated the 5th June, 1970,
declaring the service connected
with the supply of electrical
energy to the public in the State

(2)
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of Bihar or with the generation,
storage or transmission of elect-
trical energy for the purpose of
such supply, to be an essentinl
service for the purposes of the
said Act. [Placed in Library.
See No. 1.T—3687/70]

5.0. 2196 published in Gazette of
of India dated the 18th June,
1970 decluring the service con-
nected with the supply of electri-
cal energy to the public in the
State of Assam or with the ge.
peration, storage of transmission
of electrical energy for the pur-
pose of such supply, to be an
essential service for the purposes
of the said Act. [Placed in
Librarv. Sec WNo. LT—3688/
70]

()

NOTIFICATION RE-WORKING OF
CarcuTtTtAa Port OrR Dock

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : Sir,

1 beg to lay on the Table a copy of
Notification No. G.S.R. 898 (Hindi and
English \rarisions) published in Gazette of
India dated ihe 4th June, 1970 declaring
the service in, or in connection with the
working of Calcutta Fort or dock, to be
an essential service for the purposes of
Essentiul Services Maintenance Act, 1968,
under sub-section (2) of section 2 of the

said Act. [Plaeed in Library. See No,
LT—3689/70] '
12.53 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :

‘l am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Monday, the 27th
July, 1970, adopted the following
motion in regard to the presen.
tation of the Report of the Joint
Committee of the Houses on the
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Medical Termination of Pregnancy
Bill, 1969 :—

“That the time appointed for
the presentation of the Report
of the Joint Committee of
the Houses on the Medical
Termination. of  Pregnancy
Bill, 1969, be further extended
up to the first day of the
Seventy-fourth Session of the
Rajya Sabha.”

ASSENT TO BILLS

SECRETARY : 1 lay on the Table
following three Bills passed by the Houses
of Parliament during the last Session and
assented to since a report was last made
to the House on the 18th May, 1970 :—

(1) The Contingency Fund of India
( Amendment) Bill, 1970,

(2) The Central Silk Board (Amend-
ment) Bill, 1970,

Tea (Amendment)  Bill,

(3) The
1970.

1 also lay on the Table copies, duly
authenticated by the Secretary of Rajya
Sabha, of the following eight Bills passed
by the Houses of Parliament during tae
last session and assented tO since a report
was last made to the House on the 18th
May, 1970 :—

(1) The Requistioning and Acquisi-
tion of Immovable Property

(Amendmznt) Bill, 1970.

(2) The Banking Companies (Acquisi-
tion and Transfer of Under-
takings) Bill, 1970,

(3) Tho Haryana aod Punjab Agri-
cultural Universities Bill, 1970.

(4) The lodian Soldiers (Litigation)
Amendment Bill, 1970,

SRAVANA 6, 1892 SAKA)

Election to Committee 506

(5) The Petroleum (Amendment) Bill,
1970,

(6) The Merchant Shipping (Amend-
ment) Bill, 1970.

(7) The North-Eastern Council Bill,
1970.

(8) The University Grants Commissien
(Amendment) Bill, 1970.

ELECTION TO COMMITTEE

CoMMITTEE ON PUBLIC ACCOUNTS

st srEw fagrdt amRadt (aqaAge) -
¥ qeara s g -

‘ff Swm awr & afkar aar
sraaarem wadt faadl & fraw 309 &
gufraw (1) & ara afsx fagw 254 &
39w (3) & wifew Ofa & =5 aw
& guEq v e ®@fwfa &1 30 wide,
1971 #Y gaveq @ a1 7 waAfy &
fod st Afava feg WD & wqm qT,
at Ter W frgee g qeefafa &
wren Y T2, arr ¥ X e qweq 4y )"

MR, SPEAKER : The question is :

"That the members of tkis House
do proceed to elect in the manner
required by sub-rule (3) of Rule
254 read with sub.rule (1) of
Rule 309 of the Rules of Procedure
and Conduct of Business in Lok
Sabha one member from among
themselves 10 serve as a member of
the Committee on public Accounts
for the unexpired portion of its term
ending oo the 30th April, 1971, vice
Shri Nitiraj Singh Chaudbary ceased
to bea member of the Committee
on his appointment as a Minister of
State.™

The Motion was Adopied.



507 Extension of Time JULY 28, 1970 Jor 8. C. Report 508
COMMISSIONS OF INQUIRY MR. SPEAKER : The question is :
(AMENDMENT BILL)

EXTENSION oF TIME FOR PRE-
SENTATION OF REPORT OF
JOINT COMMITTEE

SHRI DATTATRAYA KUNTE
(Kolaba) : Sir, I beg to move :
“That this House do extend the

time appointed for the presentation
of the Report of the Joint Commi-
ttee on the Bill to amend the
Commissions of Inquiry Act, 1952,
up to the first day of the next se-
ssion,”

MR. SPEAKER : The question is :

“That this House do extend the
time appointed for the presentation
of the Report of the Joint Commi-
ttee on the Bill to amend the
Commissions of Inquiry Act, 1952,
up to the first day of the next se-
ssion.”

The Motion was adopted

COMPTROLLER AND AUDITOR
GENERAL'S (DUTIES, POWERS
AND CONDITIONS OF
SERVICE) BILL

EXTENSION OF TIME FOR PRE-
SENTATION OF REPORT OF
JoINT COMMITTEE

SHRI'S. S. KOTHAR! (Mandsaur) :
Sir, 1 beg to move :
“That this House do further

. extend the time appointed for the
presentation of the Report of the
Joint Committee on the Bill to
determine the conditions of service
of the Comptroller and Auditor-
General of India and to prescribe
his duties and powers and for
matters connected therewith or in-
cidental thereto up to the first day
of th: second week of the next
spssion””

““That this House do further extend
the time appointed for the presen-
tation of the Report of the Joint
Committee on the Bill to determine
the conditions of service of the
Comptroller and Auditor-General
of India and to prescribe his duties
and powers and lor matters connec-
ted therewith or incidental thereto
up to the first day of the second
week of the next session.”

The Motion was adopted

CENTRAL EXCISES BILL

EXTENSION oF TIME For PRe-
SENTATION OF REPORT OF
SELECT COMMITTEB

SHRI MOHSIN (Dharwat South) :
Sir, 1 beg to move ¢

““That this House do further extend
the time for the presentation of the
Report of the Select Committees on
the Bill o consolidate and amend
the law relating to Central duties
of excise up to the first dayof
the second week of the Budget
Session (1971).""

MR. SPEAKER : The question is :

““That this House do further extend
the time,.,

SHRI S. M. BANERJEE (Kanpur) :
Sir, the Budget Session is a long time off.
Let him explain why time should be ex-
tended up to the Budget Session. Do |
take it that there is not going to be any
session before the Budget Session ?

MR, SPEAKER : The Question is :

““That this House do further extend
the time for the presentation of the
Rerort of the Select Committee on
the Bill to consblidate and ameng
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the law relating to Central duties
of excise up to the first day of the
second week of the Budget Session
(1971)."

The motion was adopted.

CONSTITUTION (AMENDMENT)
BILL
By Shri Tenneti Viswanathan

EXTENSION OF TIME FOR PRE-
SENTATION OF REPORT OE
SELECT COMMITTEE

SHRI DATTATRAYA KUNTE

(Kolaba): 1 beg to move :

“That this House do extend the
time appointed for the presenta-
tion of the Report of the Select
Committee on the Bill further to
amend the Constitution of India
upto the last day of the mext
session,’”

MR. SPEAKER : The question is :

“That this House do extend the
time appointed for the presentation
of the Rerort of the Select Commi-
ttee on the Bill further to amend
the Constitution of India upto the
last day of the next session.”

The Motion was adopted

12.55 hrs.

MOTION OF NO-CONFIDENCE IN
THE COVNCIL OF MINISTERS

MR, SPEAKER : I have to inform the
House that I bave received notices of 3
Motions of No-confidence in the Council
of Ministers under rule 198 from Shri
Madhu Limave, Shri A. K. Gopalan and
Shri P, Ramamurti.

The first notice is by Shei Madhu
Limaye. The Motion as slightly edited
reads as follows ;

SRAVANA 6, 1892 (SAKA)
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“‘That this House expresses its want
of Confidence in the Council of
Ministers,"

The reasons given are :

“(1) The Government has count-
enanced and encouraged anti-
democratic trends resulting in
the threat of rigged election in
Kerala through manipulation of
electoral rolls and imposition
on the people of a minority
government which had lost the
confidence of the Assembly
prior to its dissolution ;

(2) excessive concentration of po-
wer in the hands of the Prime

Minister, Cabinet Secretariat
and Prime Minister's Secre-
tariat ; and

(3) dilution of the principle of
Ministerial control and a gen-
eral bureaucratisation of the
Government.”’

May I request those Members who are
in favour,,.......

SHR1 NAMBIAR (Tiruchirappalli) :
What about other 2 Motions of No.confi.
dence and their reasons ? You may kindly
read them also so that we can decide.

MR. SPEAKER : The reasons given
here are oot part of the Motion, They
are just mentioned along with the
Motion.

SHRI JYOTIRMOY BASU (Diamond

Harbour) : Weuld you be kind enough to
read out the other 2 Motions of No-confi-

dence along with the reasons ?
MR, SPEAKER : When the time
ecomes. Let me first put this one.

May 1 request those Members who are
in favour of leave being granted to this
motion 1o rise in their places 7,1 find
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[Mr. S peaker]

there are more than 50 Members for it. The
leave is granted.

M ay I ask the Government as to when
this motion might be taken up ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN- )
DHI): We are ready to take it up
now,

MR, SPEAKER :
after lunch,

We may take it up

SHRI NATH PAI (Rajapur): Ona
polnt of order, Sir. 1 should have raised
this point when you were putting the mo-
tion to vote. Since I did not want to be
misunderstood, 1 kept quiet. 1 would
like to draw your attention 10 Rule
3MA,

MR. SPEAKER :
ready been granted.

The leave has al-

SHRI NATH PAI: 1 am not objec-
tioning to that, How do you anticipate
that ?

This is & very important matter that I
am raising. Rule 334A has been violated.
May 1 read out Rule 334A ? It reads :—

**A notice shall nol be given publi-
city by apy member or other person
until it has been admitted by the
Spesker and circulated 10 mem-
bers™

1 find this rule, so far as | uin obser-
ving, is more observed in its breach than
in anything else. 1If this rule has become
redundant or superfluous, let it be re-
moved. | submit to you we have seen all
ithe motions coming out in the news.
papers. The newspapers do legitimate duty
of informing the public. So far as we arc
concerned, it is amazing that this rule is
beings ystematically violated. I am not blam-
ing anybody. If this rule has become redun-
dant, it should be removed from the book
of rules, Otherwise, it should be observed
progerly. Let us remove it if you want,

JULY 28, 1970
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But we should not acquieses in the flagrant
violation of the rule.

Mr, SPEAKER : Thank You very
much for drawing my attention to it, 1 will
look into it. 1f you have got any particu-
lar newsparer report, you may kindly send
it on to me.

13,00 brs.

SHRI NATH PAT: 1 was not making
a complaint. 1 should not be misunder-
stood. This is a very serious matter. The
rule that I read out is very clear. Some
of the motions you read out have appeared
in the newspapers. The case is per S¢
established, Like slander is per Se esta-
blished, my case is established per se. 1
am submitting it to you if you agree.
Your tone gives an understanding.

MR. SPEAKER : 1 told you that]
would consider it. At what time would
you like it to be taken up ?

Wt wy fowd (37%) : g@ &ar
| AT [IT K T AFE FA07
§ waife | aor wev 3

MR. SPEAKER :
at 2 p.m,

We will take it up

Nt wezw fagrd Tl (uage) ¢
oy ®EIRA, GEWAAE WA %7 &40

gwr ? ag g fear s wrfye vy

SHRI SAMAR GUHA (Contai) :
Adjournment motions should be taken up
first. The adjournment motion on the
exodus of minorities from East Pakistan
may be taken up first,

MR. SPEAKER : We will
ke no-confidence motion at 2 p m.

take up

13,01 hrs.

The Lok Sabha adjourned for
Lunch till Fourteen of the Clock,
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THE LOK SABHA REASSEMBLED
AFTER LUNCH AT THREE
MINUTES PAST FOURTEEN

OF THE CLOCK.

(Mr. Speaker in the Chair).

RE : BUSINESS OF THE HOUSE
-Cohtd,

SHRI SAMAR GUHA (Contai) : On
a point of order, Sir, My point of order
is this. First of all the House has to
decide whether the No-confidence Motion
is to be taken up first or the Adjourn-
ment Motion is to be taken up first. We
were expecting that the Adjournment
Motion will be taken up first. This is
an important issue of exodus of refugees
from Pakistan. The Government has all
along taken a callous, heartless, even
cruel attitude to the minorities. Every
day 1600 refugees are entering into India,
This is a subject which should have been
given priority. 60,000 refugees are
suffering and they are put in inhuman con-
dition, This matter has been discussed in
the Rajya Sabha for the whole day yes-
terday. Daily 1600 people are coming.
When the Prime Minister visited Calcutta,
she did not care to go to that area. 1
wrote 10 her several letters and I Sent her
telegrams but she had npot cared to visit
that place. So, it is necessary that the
Adjouroment Motion should be taken up
lirst and the No-confidence Motion may
be taken up tomorrow.

MR. SPEAKER : This has already

been fixed.

SHRI SAMAR GUHA : As a protest
1 walk out. All this shows the inhuman,
heartless, cruel, callous attitude of this
Government towards the refugees and
the minorities, You have not allowed
this Houte to discuss this very important
matter. In protest, 1 walk out.

(Shri Samar Guha then left the
House)

st war amw o (fedwzw) o
W "EaT, g fRad 3 w@Am ?

SRAVANA 6, 1892 (SAKA)

Motion 514

SHRI S. M. BANERIJEE (Kanpur) :
You may ask the Minister t0 make a
Statement at least on which we can dis-
cuss the entire issue,

Feqw WEYET : S AS AT F TR
t & s ffgg =m adwT g,
forr ¥ =f wreft @ oy e S G

BANERJEE : Let the
More than

SHRI S. M.
Minister make a statement.
2 lakhs of people have come.

SHRI INDRAJIT GUPTA
(Alipore) Why should opportunity
be given to the other Houss to discuss
this while we are not given an opportu-
nity to do so ?

MR. SPEAKER : I have already sent
the notice to the hon. Minister, and 1
shall let the hon. Member know.

SHR1 S. M, BANERJEE: Let the
hon. Minister make a statement today at
six 0" clock. We are prepared to wait.
Let us have a discussion on that statement
some time tomorrow.

s TRTHATT e (9247) : werm
wE1ew, q13q fezd ¥ o) Ad fed
wifzar WX & @1 W Fromai fear
91T 4, T I AGA MAC AW gew
g1 WIAN T qr xA T Ay 8§,
sy Sy manama )

14.06 hrs.

MOTION OF NO-CONFIDENCE
IN THE COUNCIL OF MINIS-
TERS Contd,

Nt oww fewd (11‘?1"() ]
#11zq, § woay wfaearq w1 ge@w €9
aIT® @AY dw wr g i ofawg
¥ TR 8 A W (A e Q
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(s wy fomd ]

wagnfa 9% F@ S SEE - ¥ A
gadly ad% § owar & gavAl qq Agi
Tw®E Jz ¥ owA wrw Ak qA
AT ARATALAT Y IHT W GAT & qrag
FzF gAT X gAR Te1T & g X A
&, afT g gdt & Ag ¥z A
AN T a9 wifsar faeer €, v 0
fiw st wwdws mfear faedr &,
TR A fiN A ¥ g @
S, & AET AFEITATCHT HY A1 g
qra |

qeqe wEiRw, IW wedy & &t fzed
v i ag sy omr & fF O
gy fAQEY  gawe?  woAR o1 @ §,
foe & Bd # O A" QX A, ag
T o freaw FmEEcm ¥ ad @
quEaMT | WT g 9%y § 5 I &
IMA w1 AT T AT G 9T A
II@E? F THeAT wAmT g
¥ wwax 0%, @qa ghega A€ wwar
Wt §ar 9% g« fafear fafewa
® WA, K G F g T q@d 2
gra § ! oY, wsaw  AgEw, WU JAw
ag g1 e gl ama sdlga &) 7z wal-
s argm ar fo e aWqr & g7 faww
9% ¥gE A A1 ) &, Q& feqfa & o=
% ;fge 91, 97 ®1 ag Afew &F @
fe aza & o g1 T oot §, WA ¥
gfe ®lo & I €, IT A gTA F wiw
IAET UEQAA KA & AT, IT W oY
f @ sar a1, 23 3§ wAr fgd av |
afer 7z frow, o oA oezarol &

fom agr ¥ ca & Y gh Of @
argw qear § 1+ qifgardz & amy o

qg AEEl § OIX 4% g% U € gy
§ @ saw Fram e wrAter A &
qgY § T WTT oW &g g W

JULY 28, 1970

Motion 51¢,

ficia sear g @ Taw @Is  waaw
2 fe o7 % g1 dfaam & Y faedard
aiqt wf @, 3a®T SFA qiwA g fear
g1 w9y w9 gard T § I qgAr
afe a1, gamr =fg® a1, sy &
Fifga st wfg odr )

#}T & gl w1 geeqfw sqr g ?
E Az § A gy faava fear g
aAggEA Agi g1 SEH & @aw
9% g &1 gw MW@ § fe e
wez &, AT 1T w1 N wrEr Q-
AT GA-HAT qATAT g A RU-5Q
# af &, wnz st g g oaf g, A
3% AR 9T A IAM g, 7 Fasvm
qAF AG & AW, qTAT N UT F
|8 WAl ¥ 3§ & gfafaes a8 o aw )
zafog qay ¥ méT ag 8§ aagrarl
F ot g Fore Hraf } oy Faegw
Fet gt § | IAF Y @gw ¥ Jw
FIAT AZATE | TA ALIOHT T g7
86 @ra & wraqiw § | AfwT w=qw AT
awrT F faraY § agt g qard wf
t ol g Tr A W gaE A wfgg
s oA sdem & @ax fars wEar
¥ Afga qagrar g Jae SOF @ A
SR AN @] FEAY & | s
g & #mad et @ ek gwfbe
asga ¥77 geR § et § ot g
Y ag #% e g cEd Qagm
TWHATAEME | TR 86 wIW HA-
T qgy U ¥feq uvad S g @ fs
A g F Y 17 @ wATAT €
fed 1 mwir S AR E fs dm
¥ AT cadr SN YA AT g W
¥ge @ T@ & @ qar wm fe
fogeara ¥ st w1 vy awd W @
Hrwmmfw Raoagfelr
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1@ qf ) §Y gie frar v wdife
T gedad 20 qaET @I 1w
ST AAT FY AFIT ®T qg g § AT
e wHITT &1 73 TR R 6 &
Famean AN Y s § fe i e
# 20 sfaea w3 waziar @ gy T 17—
(wrawT)—

qa W9 AU 96y N 2@ &fwg
7 gt § 31 1@ A7 Aaqar Aw
T § fagsr waax ¢ 5 ol aagmnel
% 36 sfama s afzgtd = et
sy Efs F@ b s & § AR €md
g1, ferg & ar gawma g & qfkare faad-
w4 § sqiar favarg Agf $@ §, I9% a3
ofae QA E1 Hga @I ® AFar g
afea s71 g @1a Ag qagra & 12
gfawa %t afz = & 1 & asd & 7
3 wfaga & 999@ ¥ SaEr ¥@ W
2 @ & & 17 wfaaa aw M7 Aifag
cafan g 1% & T4 5 g waRar
g4t fasge wie) § Wi saas €@ gl
¥ Siw gn ¥ afead adi frm—art faa
otk § 17 e @1 &7 gie fagr mar g
aixad 31 |r@ A w1 e o
g, @ D= v war § zafag wmma@
gt ¥ qeaw gErR Ag @ar aATw
T s M HRE AT Af 1 WK
wowrar g€t Sw g1 ¥ gETH 0|y Wk
Iq% a1T YT W AW J7 & 0@y a
T qAG § w1 gEar o1 )

wdamagd  fradn ¥ T
¥ gy A A geEC R SAfaw
Tar § w0 feafr & gg @ w9 N FT-
wrd 1 wrs ¥ frar e dswFgE A
it AT & § 6 9-10 wiw o fauma
o F 435 § FTART A7 GH 91,
qiq3q, ATETIT 4 TRoer FIYTRT &
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&7 ¥ 19 FUX FT FTH FTAT 97 AV ¥97 798
qt i orq 9-10 Wit % fawrer & A dzw
&1 F1awa fafema a1 @t a0 15-16 fem
e ! femawr A daw N gavw
wf T frar qav ? waw w@fag
eafr far mar fs waard & aa?d ur
ft, g% ag & MQ T T qqw wvay
aff3amgmueav? Y e w
awr ® fedr) @t awar § f5
I qa # qeq @ | 9 o & Fgw v
% fag da1x g fF wrag s wfs ot
g @ AT o 9§ a9 9T 98 qal
7 Frmoar i agoF faarz r ama 2
9eg 9@ faara @ar % d3% 9-10 a¥'q
qF S qTEE 9 A W7 qg AT
I & w5 ¢ e faara o Y dow
¥ waw § wwew wafia ¢ faar
qTg ? qew W F AL A € THT gH 5
9T 94 F TH § WITAT TT § Hqq7
& A T T ¢ I9E ag faega
faardr 21 W aw @ w1 T v
wrfgq a7 1 WAT g AGH, WG A AR
AR § e famd & qunw F9 §,
fodt *t g A WX HAEF g oA
gaard H 9qd & fs g e ®) S
w5 fearqar g M A93 sy #§ A
w51 & e fawrr & a1 faeane 7g |%-
FRE W A TG H A F AR
9% Aifaw F2a1 Ag g’ | o7 A falewa
fafq, wafy 9-10 ws'a @ 4, Iq®!
vaEs wfra @ ) @ A,
fm AT F WT F@ ST FHE
IaH, %@ & GO § N O wTR
qw ¥, °0 79 & I4Q W garg Ahew
agl fay aar, I« gy Ak A AT
waard ¥ o g% IqAE W § 9%
as gt sy g fF g o fawarw ¥
afr faar nar | & #ar A AAX § fE
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[ ot g forear |

a3dT ¥ oAt FeeRard qxag faaa
fear 7 ga % Mo FE I W A
afea st 3% & Foam qai & foad
AT E Y A7y s A FA g A €
Rez & T 9T AWA £ | hex & TATT T
ERAN T F1 Z91 SN 1 &) wsgT KA
FI gF 71 Afa w@ar, faoa o a
AT FTAT WL IqF A1 A A @R
W 7 FAT, T WIT FO7 deg 31 qAg X
WR AT & w1 W g &) wafAe
YT AT &) GCHTC &1 Zfegqr axma
QAT AT § | T IAY A HAL AL
& afea &=tg qTFTT &Y qEFAY T HT #47
¥ HTq §1 FAAT FT SATY HT A% & 7
- (ewaarr) -+ gafag du wde
w597 HA T FCHIL F1 g dFow F fag
W ogar # @R # oAl T oan
A FT AT W T AT FH J FH
afagar &1 awon a1 5 ¥ qewa weAr
wedier 23 afFT a2 Twier a8 frar
s4i afi Fear 7 agifs waemr @€ A
FU-RN FE w1 F S & o gwer
T fad w1 g S A gfee & 59
TqT A9 WX WIS ®T ararE &7
ad fared f o faTe 28 § 3 qw omF
W el e ¥ ST Aur @
qAAd T AN FH FATT A §
g B 1 A d EAE T HTTHT
SqTRT GHT AG AT AgAE AFHA 6
T & e s AgEr g e o o gt
qT guT § ag ot gfe ¥ wafea g &
wagTaTdl WY 9 gd & 9% gure o
frimag s w1 §f woaew
T8 & TR U=gA AT TR W W ©w
aq ¥ fag g & R w1 w  wfasx
T4 &1 - (vwweT)CagRe Aav anew
TR 2% @ § e aw A ez qan
Ew A TH A ¥ A 0T AN G

JULY 28, 1970
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I E RN e o g—
WYy og wafas s ¢ Ao
e <R E AN N A adh | o (sqweT)

SHRI NAMBIAR (Tiruchirappalli) :
They should have resigned and gone. The
Assembly is dissolved. How can they
hang on like the Babylonian hanging gar-
dens ?

st 7y fomd : o g@ wena W @)
FOU WX § 398 § 9=l #ar wgan
gremwrag ¥ 9 g1 & fs aTere A
ST gaiiaT &) 7f Iy, oF @A W
mtmﬂﬂ"ﬁ Fq=T gun ar q&.‘:z_
FIQ FT qFE A AT @ 7@ ) wd
AT AAT & qum A G W
Agea w3l & Afew sawr Wi g waew
A8 g1 Tfgd fF A @Rl wgeEga
afg®1T & w9y g9 § g w3 @iy
qoTA Y AT X AR IAF AT H
wfa® Wi § At s T g X A
garfa o wgr @ vad feam aqea @,
TEFT 9AT HIGHT IH XA ; T4 fqar
st & S1E-F1T § O WA w7 A 99
2 § Yzfas o747 A1k #fedz 3% fagz
faame =" 7 aefr St & swAd &
oY T a1 wfEq g qar @ mar 7o
w1 €T sqim FAwr g ¥ e faq
a3 §, cErfasad e dl
¥ |1 FT AT SAWT  HEIWTT EAT &,
tar ga wed £, 99 W F N fed W
aw w&fem A, fgzazd @ gafedr &
safsqma &9 § 4T 997 79 gra § Ag
w4t gt oiEf oEfawreadt OET
41, 7 eFifaFrRargl aw 41, 7w fad
u® sl ®1 4G | qgr WiwaA) aian g,
gaz ¥, faar qar ¥ a7 @ &1 o
ara agi q|1 ®1 kedleg o safed &
gaAIhaP @
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¥z & qiw mgar famr E0 oW

sg@aen { qia) faarn qod g § F fay
gunrfrusey fad § wrd g W

FXt arge faa, € ifadw eqQ, dza

oA o gAAfeziaT « g & Ad; 99

TR faa s o wsgo A frar @

98y ag ‘7El-agl Fgy 4, *W ¥ o

gEari #§ T3 W@ A 41 Wi SE A

e Adl gurar, AT 9@ ¥ 37 A

ot feqr o fr ag fag dmmm R

& | e gar gor ? faw AweEm A Q

wq& et faari #1937 8 dw faan

war | ¥y wefada Wy oeatadte erg

Wi 1 N T gy faw AN 2 Fr

& gi7 & g 91 e agh & ; ;g fedt

W S & darT § oy & 8T g9 F o

glra g wmo 7Y €7 AT E

sz wgd & | f& agrf a9y

O ARG BT gEe g, ang
Tz gfqae & 7= &1

=t wy fowd : agrige o aar, W
&1 Saqar wig @z § wifadmr o #fFy 98
w1 adtor ag gar &) faer wAeT & @
wrge forr &1 Wy 2feda ik
RN IreRFdRe | faddir gm w1
foraarIodtaq gXaT & IaFT Goa-a TIHE-
#z TEEIRE ¥ Qo7 & A TR &9,
¥eq g, ez TPEY, CHATES ¥R wifx
o &z & S IR AL A Wy 2f9-
Jg ®Ta Fear g s AU St W
wwr # W) Wy gfada w) gEiaar a
T 4t Wik srEaT S @y Tar
af wror ag A1 Al fen swm
S0 A uy grg § & fay | o gadt &
o™ Tg G gy # v W § o g
trar o 2, s ag AT & me

SRAVANA 6, 1892 (SAKA)
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fad w=gr 7df &, 9o% & @wEw & fag
g1 G & AR A & Ay IAE w0
teq & fqd WY segr A& & 1 gAer @ar
fed) nw safss & gig § @ o 39 &7
ey g=gr Ag WA (WENW) #
dfaw eaeea & ara T @ g, AAfE
wreeq #1 Fa9f A FT @ g1

£ qfT s farl & wenan $fae
w2z & 490 & o 7191 Az TEfaa
R vR yqaraaa g fe aga ¥ A%
a7 faarr w73z ¥IWfaz & @l )
& o0 ¥ |d d)F aF @A wgan g
mignfraa fam ox azaqm fana 2
AT oar fona 3 o fedw warmg &
A qr W1 maz gg fgrar A
fasia dxiag & o mar ar | 8fFq ag
ceomzifaga fawmn € fadz §%ifae § anan
T | 9T GF A AT ¥ fE g e
& faan Frarm § ag o& 79 & g2 fg
o &, dfeT qrsr oF A9 & Fawrd @
g & Mgz w2z 1 9 Agruma
W1T 57 $g T@ryr FT W & 1 wfaAe
FFefgz & weax aawgTiAse favm =@
mar + ferEde i migfeles ow g=-
fezaa Frast o oot aefraz ¥ &) waig
AR wifas oz dwifas we 6 ifas
beip il Lo o ]

ga7r a7 & ¥7 oftada gy v A
ag fear fs =gy feaediz s qafam
a9 g1 ¥ & faar . gt WA W &
TR N FET FT & FHAR W) 9%
AT 9 qg 9% afa qwrare @) § &, e
T8 ¥ 37 wealy A g9 | I qrafaw
trefafaes o= At & foar | ag a8 qer
awdt § fir fret wiloe & o Pawifon
@, 67 37 e B TR faad
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(= wy Fwa)
fawrfed of gast ag fadt & Faaeh §
AU A |AT & FeAwom @ fawmifar
£ 34T ag w9 g9 ¥ uwfrg e s
WeE

U¥ WA AT SfHeA A o)
qgi 438

oty foed . winws oy ot 43 3
g gl & aig § W a1 tewfnefer
ferd sfama &) fawfant & a &
Fearg feaennd®t 93 g0 A7 A § 197N
feqiEdiz wis  oraiaw WOX gq § faa,
ag 3@ ageaqq 17 3 | I+ER oF wMA-
e fafaw afam &t ;i s 91| sz,
zgn ?amfas iz & wfy I E
safraes & sfy ? wfwedze fasmgw fafa-
®T?

Za% gamar Wi N frarm o W
wifaa | gg st s faarw g sat fae
e ¥ afvza feqr war sa% 4y @@
Afer &1 @71 I9W gar & | I fam
%\ @fvzg fpar mar | M= feRa fag
FY wfawr ot @fvza & 7€ | M a8 w7 2
ag qar g |

% AAATT §I8T : A § |

/oy wy fomy : weaa § d faefwa
¥arg A AT A I A TAT KT W@ F |
T 241 IGIT HATq F1 ? WA KA
¥ WA I faanT e ¥ Tz wmam
qg & &eA  foma A oF fafer
fawtar & | wq geuAEQ faa 49 4 aw
qg e AT X WA 4 5 A WA
it 3T grg & i Tifge ww ag fas
WA & A9 gIar qr | A A oG f
|rre oft Zavé o oY Aigar N Ay Aq

JULY 28, 1970

Motion 524

mar feedt srga fafaeze &, Afeq weqt
%194 fam 37 & waq w¢ fzar mar Wi
s sAEAAAT wgws F A ey aaqw |
I ®F At K17 faamr w9 w1k qF
U Ax & g 7 3A & 1Y savgew §?
0F U AN & Fw A @A Ay
faamm 7

RN fawrg Sy & wwrgw ?
At feaqfag ¥ oF qma fzar fie § wm
2 e wadt famn ¥ qea &, aw
wFarT ar|l & 3 w1 fs g @
MWegad g e fea s wo1 & qn
1T 37 W Afwg fear e & ¥ aq fear
% 5 oF w9E) a7 sredfaa & ot # Wk
e ooy K gq ol wawg A
aredfan fawrr ot wod grg & & faan
st frafag g dwgrean ? qw
e gt M2 W, gF FR W gEt
aar &1 feaar sargr dAwor @ wr g
%9 9T W9 @Ifeg | gz dmaw SRR A
ferar sitT gg sxmg & wd 57 faaraA
& gan ? o G wehT 3T & ge if,\
Jgha R & ax ai g Wi F oo |
| Fagferat 3% quo &, nadz Wk Aedz
L e A fagfeaal sak qra ¥
|
{  U® Wreig weed ; qgn wAGw Gq
g1

ot 7y fawy - Gl qaga &A )

TE AT WO HIT A g
a_wi:qwih

ey

ot Ay fawd : gw w gifed | wfaz
R 5T QI g1 & WAFQ &1 AHEI
w1 3 7 wa¥ warn sren fafred foeh-
T GT A i §, 3w w1 W fgaw
feam agt @ 1 37 o) wew Ay
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w1 g8 wArew & ag @A w17 # 37 N
% IER a9 e # ¥ far

wsan warew fogd ad wEiA faa q=10-
AT Wy gre ¥ faay Wik ag sEsfam fs
ag st M) earf agar v s@A §, F
8 w1 wgdt § Wik wafae & g@ P
! 9qY g # A W g IAS q qlag
TRT &7 U T ; TF WA a& faa

7o & M w7 @ & &g g feg -

qar & qfag faar w1 sw% Fav 73
azq frarc Ag $¥ M ? oF @w A faw
) % AR g fear wq, SR sqr
AT 7 OF G K TN AR F A H
€ Qroar g w4 § 1 g faad aam
fair, % faadhn wia gur ) g& & a7
we f feqifage doft & ag @ &) afsa
fegd a9 & feqrfz @ fas areg sfoaa &
mraqre 43 § Ffww o wat fiear s 8,
%Y #fez faqr war § ag aawg sfama &
afus wgr § 1 37 ferifaz e & gwear
W # T N QAT o qg  famgw
asd agl @1 ar€ | W TEAF qu A
Prar | o g far Aaraq & @ fs
g% £g Ag) ®T %Y &, E  wahgm
gifay § g1 41, WX 3@ FITw AN az-
ATHY TA%T {71, 3qY A9 & fao fea) 7
frar w1 Tifger afge o arfaer & fag
ag oy 1§ faw aar | gA@ a9fy agig-
yfe feard w1 wewT @ ¢

I8 & WA AN AW eww Qi@
% 99 gAq gW aqdE & oFT | afey
a¥ a1 & @z A qg 9o Ag Fqar § fw
%l & Y ¥ Afa fraTeg w1 s #la
w21 ? fead ds Wt @ W OF WE
Taters W oA gw A & ax fagw
frg & ¥ w31 ? gt gw dfen feadiiz

1892 (SAKA) Motion 526

Marmrgm g | fam & Aeg § sl
Praa dot & a ¥ §1¢ s g 8
79 FIC & A q 7g A gAT & ( T AT
g aTg & mdw 37 § 7 s@aRg & Wdw
2 ¥ fis aifos daw & fog fafer & 3¢
51 @91 §E@T 120 | 9EY WAL |AT
£70 ¥ ¥R g1 97 &1 AT ARG F AIATT
#17 T9C % AT 7 71 A fyfzn &
AR F D T Y ¢wag ¥ ko d &fww
frqeic dgra @@ I o oo g
18 w1 9ar YAy 2 5 foa S0 %y gra &
foar & & &A% Qg F7AT &1 & | EAA
T M % 78 %aq oF OaAfas 4+ g,
Ta A @ an| & A4 fwaragr @@
qURE T FIA 7 OF 17 § T2 w7 ¥ £
& QFAT @Y &7 F1F) | wfwa F1E Qs
ft 78 & | 19 w7 saw Frar sran
al 78 Z1Ma AT AgY gt )

oft wat st g (fag |37) @ gRd
@ qge € 92 ®ar faar «qr)

= A fomd : gad @ amarar

Tz q1a 19w WAAT q¥+dt FE S A
fasi ¥t Aog @ 2 ag ag) & W
TF QA & 1T 4% F @7 § K gl
Agf & & 1 grave A AN §, fEaa g,
Y JAT ATX &7 ¢ GI AYAT HH FA
Ty A §, ¥eF grewrqy oy §, waw
TAF! FAIT §7 G144 41 A TAQI 4T R
afeT 3961 5 faar 78 § | fsamT F ok
g ag fawrmn 2 fF ower Zwet
adz3 & fag w21 fzar wgar ) g w9
¥ f§ e ATzA 51 wfs fea wiea-
s ¥ feqral & 21 fggeam & 75
afaera & figars § ¥ 917 gww a7 IWE
7 a® fraia § 1 3T0) T% 03 a@g@a

TRR?
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[ myg foma |

fear o4t & Oy ¥ ¢F TE TE-
®t ¥ woar awz dw Frar fs g §w
wrgfee w1 ot 43 109 | 3§ AT qE09
7 A wg a1 fE AT awz ¥ A1 A ST
gloAr @ 99 993 B T| Ad &3
CLER AR BT (AL COMME i 2
D@ wFy g wdA ¥ wrs sfawa
Qs qrarowal #3fz gE 20 7 wwifa
feTs &1 O 1 & wa< 97 vfama &
wfs 3fg g€ 1 g 37 & ogd AT
g o1 38% qiF sfaga & wies gfg g
& | gErey AR W A AT FqEA g2AT
3% T @ aga smaAE AT )

geaet a1z, fead ag frqegg § 3
A W AFT T 4T 1| FFEA AAAA0Z FY
giwan € 4 6T w5gr a1 fs ¥ 7€ gfam
o frsfor &7 @ W1 TR giFa
T TEI0 F YE A G gET AT 2@
gat § fat gy 2@ 5 uF waad A
fazar &1 wfeegas &1 sR@E@Er Nur &
eqifea 3 F1 qrzaea 2 faar qar 34
qGR yEEIT WL AR F ol ¥ A
sqrar gfg # 7€ fs zrer argg 7 ) 3@
i AGY AT 4 1 741 3fg w1 7 WA AR
wIT 59| F QR A AN BT AT
9 @1 & FF a6 9IT1F FL0 0 w9d
fa gfera 3 1 afsT 3 fF fergeaa @ia
¥ zA®) 737 a7 9121 ar, TafAq AE
e wagagdy W Iaw Adtar
AT Y AT I8 Wr 1 AN
o X GRT TR %g1 971 fe wgang A4
FFMY, FENWT AT & 9T 9 F1f Wy
agl 10 | ¥ I 9 A A
eFgRT €q 472 F AT X W A W Wy
WA AFIA T 3991 3T a56F § | Afew
T T I IX @G E 7 ArA A A &

H3TWFET A1 HIT AFE € SAIAG NAF

JULY 28, 1570

Motion 528.

& | faer 7o) & A, A9 §1 @A @
sgmE F1 FA g, TANT A JIW §1F W
§ sav g famgm ars @ aar fs famr
T T F W T W J3 A
FEATYFIA FW T8F 93 781 Frar ol o
ag 2T fF ga § 78T ) w@r & O Afagaw
# QAAr ¥ qg I HFT Ag 2 famw
g grEa & foer

T8 N w1 F AW A Wy,
9% 3@ wAens ANy faww W@ )
gy aga & faar wod ga A & fax 3
g § fr 3 qgaoaazr § Tga e
WIH ST 7 92 &, ZAH A 3§
faear qzar 8, T=Hmd qErQE ¥ SN
ggar @, R wguE WA §, SA ¥ @Y
famar e & W Faifag &) gow< s
frud &1 o srw Zaw) s &, el e
®TH Al TAF ST E | A AT STI4T HIH
AR Fagg orea w@Ar ¥ T Ew oW
AV AT Y TG ] 7 WA wwrEA F z@
gg gfawad F 0AT § 99 & Fqq g
FaraAY g asd) & foaasr gar @ -
Afq & aefy gar &1 e 85 sfawg ww
irar § forg £ gar wmy AFH § gy
q 94t wf § | Afadz dR2frz wlfmamn
@ W@ g | e fafqre R2faz & @
& wEwd GXER BEA E ) 0y Q¥ A0 @
grzq fafree §%fme & ¢ aua v
wfrez wet & AfwT wfre O go A
fafzar ¥zzdnaw vEq & a9 Qam
frear <@ §, 9% wdifma 2491 ag
fafex 2q &1 50 2w & am & ey wog-
fasm ot wmrs w1t fazon g oflqfaal &
W af wwefaai § 97 & am fr amr
fogar gty :

ot waz Lis] qeu !asg"-‘m qigf st
TATHT G E )
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. oft vy fowd : & avE) wegfacel @
wist@g |

529

qF e guerc gt dw # carfem
&k § Foraer fwdt & of sl mifer )
BN amiAIT Y wwAr ww s &
wwrgfae gEk & faq qgd s Srawen
tar€ ®1 wegaar ¥ €1 IAF qN Wy
§ are st ggEedar E@rgw W ¥mRaA
qefafaeg fea Fogrssd sfaem a1 qm }
fir wrele are s9ar AI9F F9X @9 g,
wmagefrliaargas@A ® Tz M
ot fawifd § o9 s7t A€ Qv faarx
gRAFEEAA B Wi ?

& qrar g fr Sara we srea g
Erfgp A e ol AW @
AT 9 eyl N faeX #, A N
frar Hgad M agmar 3 G sg it &
g guf aff amar g 1 &feT N awy
aw A3 § ar f7 o3t 9T gw grame v
&, SA%Y ww ¥ w7 ToAr 2 @ v Wl
fe 398 w1 famr § Nesar gax w31 )
qEA 7AAY ) AAENT 1970 ¥ wea) g
afad § m§ oF ) T3t ToRfATT &I A
TR e grer e afg fear a1 | 39
F1 g ®O & fag w2F @F wmw 9
amA fear | 37 9o § § gF @ aeeR
§ o eREI g —

“It-is odd that the greatest doctors
and engineers in the country who
"would be rated as the leaders of the
+ profession and who assist the nation
or add permanent asset to the nation
can rarely hope to receive the pay or
the status of Secretaries of Ministers.
The brightest of youngmen and wo-
men choose engineering or medicine.
If they happen to come in govern-
.ment they are very soon overtaken by
the general administrator, This must

SRAVANA 6, 1892 (SAKA)

Molion 530

change and I am (rying to change it.
The administrative system must reflect
an individual's contribution to human
welfare and economic gein,"”

¥fen arg Fear Qo g ? 1@ @ gfoww
uefafredfen afrq &1 & waga gw,
38 ¥ oiw) wgUAr AYAAT ATA F)
w¥e) qgd TR g ara g€ qAT HN A
oF agy wegr s fear fs gl 3w
I FT wqA) DY QW 2N G gaEeT
Wt @feT forg g2y g 9= waar
gemtery fear—3w &1 qfeazy fpdt mke
#o q@e ar wrfe o THo HEFEAT ¥ TR
fear gYm — sw ¥ wgr nar & -

““The Indian Administrative Service
is the most effective instrument of
doing good to the people of India.”

JER w s AT @ w7 & Ay
STTX oit JT q@ T8 &1 qarT AT &
TR ATH ATOT QYT GE T B 6T FAAr
wifag 1 1967 ¥ ag waat & fo swram &
aR & arr grezdd, CoRfrod wlr zad
falraa} #) gifa g) wvet & sz gaw &
emaAr wrgar g1 g% wwsAr glar g fx
1970 ¥ faga Zxa a1 Fedt oz wrfodo
ado 31 "Arfe To THe GHAT ¥ wWH
ama B e @R ¥ fag N gy few
frar, 38 9T yEA ®AT ¥ geame w7 oy
THF WA! ®) 9g Tq5Z w0 q1gy fw
ymer d qX F AN Afg ki gg D
7'g we & oy arel wrr wa glarwifgg
Famfaet, awzd, €afagd, famgsy,
FIRg ¥ qUZE WX aifezdh & amY 0w
T g & WX 9T MM wwas 6
mrar # W€ gadt oA vz f—Tm
AR WX AGAT 7T @ AGATIE,; T
T ) wAr | g g Gl erEE o
74 S 4 de @
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[ g fomi]

vefafaed fza fewnst sdias A faga
ay qqiae gefafaed o7 9T sodr Wiz &
g arewd i g fe R wefafreg st
% gEifesrend! & fasg 3gy o faw-
fais, gakhoid faga /3 & fao
AR IS a1 w3dl ¥ 1 3Iq feAf s
S 98 AAT 9 8 I ¥ 9 aF W,
e ga w1 wadAT wqAr faqar q€r 2
s wmrgfas gure ®F i sA1T Rar
2? g7 oA g faar ¥ f& & =gi
g o os% sgt w|m o SRR 98
g § o fnn @lar Wi sad wg@
AT} T ox wEo Hlo THo WEHHL, AT
farg q |1 ahat 1 wfwgla amar 1@
I § qF w41 feqr ., w97 9 A
adre 8? Sfwa gas’ aga w1 35 faan
w yq® aar faar mar) IW R AT CF
%o &1 ®A2) & | 39 A A q@ wrde
To QAo & WHHT G | ¥ AT wgd §
i w&a ag) § varafan gare €, wrko
#ro g@o WM wrfo To QHo TaW WeY §
fF 2 qa v oo 30 F ST EFX § )

sy 7= & T O Al ¥ s wa
gt g s arawer Aff ) A A TW
o & wrk gegsz Aife aff qear€ et &,
1% aF gwEa ¥ & qfeedd qg w3
AT § ) AT GUER & awdiaT 24,000
F41§ 47 % ARET E, A H ¥ 12,000 &
afaw faliew & faaa) &1 aber 28 )
4 oY gAAATT FIEA § AAT AgA g O
s M aF @ fis g wgs
wata as 37 & fawifedl o aww aff
g, M 7 TR X T | (WA

UF 1T AT ¢TI "Nl WY &
Tg W A AT AT w@ T g

Td® § 1T —fw g7 ™ feq gaen
qadar & fe 7 & foar ot & foaq 10l W
wYA & @ e g @y 91, fqg W e

JULY 28, 1970

Motion 582

fror ® 3513 a Ao g7 @ @ fam
ggaeiar age & sgia o aiar Frwn
wraq 7g1 FRar q1, mw 2§ qgT weA &
WTHI-ET%d § | (saaww™) Saer faw
FaeT g & ag e wAa g f oew ¥
ferma ot 31 am & g7 @l & figrom
g ¥ 1 <t fag ag Sitadt § | (Wawm)

qT sam w4 g8 ;O ST gRwe
sarafi® gure & fag swdf, @ & osx
wgar (% qufy gar &1 d=fasww g0
Yy &, afT T 39 w1 TRAe Oy
w7 & fag fsar

wgi % wrfrs Aify &1 gy g,
& W wg1 A a1 & s o< ot AarE
zax g2 § fr 2g o ' Nefaa) « ada
Y F 1 (aww) gz siwdt sfizw Ty
Fwgr g 5 & ot 3w o) Aot & wwrwanm
& QT F arar g g, /w5 Ao
ot ¥q€ wix = frerfamear g § O w=-
w13 &, I9 Haww § 1 afer wive &
famam & s sg g 1 W1 AR
gon ? waqr ag &gy AgY & fF et wZan-
uT & W15 ¥ garar fagar qfam w
T AT Aedw fer o @ E ety
#farew, frgam  ogfefagn, snfe
T O fagre % q® w71 swsw 7 gue
Rt & Aqer § o) w2t whig ¥ vz ag
a3 w19 g IZ & 1 o o) e} daré
fast 441 @, g@ awg N & @ A F
oY & faeamdr g, for & gt g awe
armgwl Wl §, WA ¥ QWA & fag FaTe
T g wr § Ay o gy fr wm
o &1 o s7fes wwaT §, o @ ww
et o o ¥, 771 IER N T
%™, ¥ 390 sfs v, @t ¥y wean
& T wa ¥ W T Gk aw e g 7
(wrerm)
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o weaAl fegrr s gae W &
geF i Ir AR e WA @1 I W
qF AT SR A W T g e g g
gt & fog voAfes =2 & fag faa
wrafal § et W, 37 weafaal A ag
wIE 2 1 w5 qAT H I A
waf g€ | v A9 &7 I HrdAng 9dt
3 2 f§ ag oF T F1 W WF TG
g X | ¥ g A g ww AN
T WA AT Y W q, A wT g A&
AT §, 70 et & A & g agt | we
faq &1t & T 7 wgr wrar @ &
IwT amaedY feuer &, S 1Y A ag
T &1 @ § fag s wAle W W
woAT P &1 |9Y 7947 o mar @

fader sarqrx fawnir &) afas qrugw
s g & & | Wi q37 JAar & fw
78 fead  wifqw wix abg wiEd § 1
(wrwaTa) SET & aF S 6T 6T R ey
g fs ) afas sz faw w fadg
st fawinr &1 941 g8 fac gTEr oqr
tfe g & oy warr ool & ag e
afar & i 5@ @ & wea &% o7a & fog
Ti9 FT AT T3 FU |

WTeE Aqia SR ¥ @l F e W
AR A AW g, T femt o
NaF aa @ Iws QI & § qAw
WwE | gt ey A andt g )
F€ qd-9EANl ¥ WISy A ag qria feqr
8, maaz o wrte W7 Qe gaT At
¥ fr qewt &0 & &7 68 w)¥ 90 ¥}
g1 A &1 S TI AT @A F, G AT
¥ g sSF-arFfer jwfen, wd Iy
qar awal § e gageaq & Qg A sl 6
feafa god 7g) & A1T 67 gaid ? o

600 ®A¥ T F aesd gy wMm
Mt ¥ FT g A § oawm
YA Ay wrgar g e Al ot qeed
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® A% ¥ fag a=a wdaE) 78 & 0
o T F FAGAA 1 T F W (5T q@
FIFTL Iqat | ggy a & goee w
& waqeaT ) @uerc g g1 1966 #
N gaygeaq feqr aed #1 - (sqAwm=)
qaE g4t a9 a6 9w Agar
mET f g I § ! wms Agar @ Frex-
are § wfga sma o feg r § ag
qA AT g

¥R WP : q9re famz wqiow @
e

it 7y fowd : weaw wglza, O
2161 ot & w3 6 aga @ www 9w
fawe trar & 1 919 ®Y 9787 qAF €Y TT-
@ 7 9¥4f, ¥ £F A7 WA €7 §% M
wYT aedl wew K% AL |

M 600 ¥NT 597 N FEFA T @) L)
AT 1968 ¥ WA ITT AR & T H
Ffazm wra oF $IX T F qo foa §
Aqme & wgr fw 80-90 aT¥ w99 %1 fa=4-
few @fima ga W | 0w 20 A
WY & $2AXF wIW WA, @y wiww
7aF W3 | wew g @@ Afew wan
aen-frawa gar ? &Y arsel ¥ mfaa
fear § fé sars & amanrg gt fraar
fagfes afws wrar ¥ ag ad & 712
21 e fraimrg & v ¥ w14 #tex
vogn §n 81 %X arfaa e fs wnen-
franar & wao ¥ fagn wsrgr ®a7 w1
Fiaar feqr a1 I9 & &7 § &7 HiT AL
AT I A WA WG WX AqA F A
wrf qodY § Aff Az wre §) ¥m M @
iAW g FUL QAT N MR | TH
aft ka1 & & A afre armao fag &
g g7 e feay § wear owfrr € &
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fau & eteq-R1 wrr gad® | 3@ & Far
eI § ? 3@ awa o 1 wgX & fnce

¥tfere smare WR (st woAtofum):
rgaa at wfeq 1 g7 A A€ Gwrey A
frar 1

st 7 fom? : oeas wRiza, ag oA
2t gaar mxx aq) g qq? wod fxd faar
a1, ag @ A4 wgy F B A
=fena wi0g 7} feary

A EmwmAvwalta ® st ¥ wg
warl 37 fad ¥ 37 & edla 4@ e
¥'fs afrr § oic Saft N ofoner § a2
dfgm §, Teatyaw &, xa fac 29 5§ A
5T g%y | dfe7 ww N s F wafw
o A @ Y 7t @ ? vw A€ &7 7y
AT | A9 & w) Tw sl & S =
wig arx § o fadsh W=y ww & Fac
Mamaa g §, ¥ ¥ 58 g
fz¥, Way mdz, dYr B afq ow
W ) qWg w1 % ¥ oz ot fzar,
T@t & Y @l FT AT W ATH
feran g afT omart wé @ W SR
ar fF am &« gl gz A, §3A
¥ fars g FrdaTg Fe o A & 7
IR g ® s Ao are & ag W3-
eRifagiy s=ay oy & ot smar g
¥t e ¥ g A 9T N wAr AW
frar 2 gre) orfeew Fads §, oimer &1
T &, T AT ¥, ST & arAe
FT UIA a1 ¥ W79 I H7 g 72Z Frfonw
¥ gu w1 fadeft i g & A wv e g
Afwa Aqw § Y qzmTw WTA F AT
§ ol o aF mfes i §, Sfeai @
wT 1 faemd § S wwm F i o
wrey &, 0% S ¥ |y wie A few
wq Sfee | 57 Are F wfge f& oo &
w ¥ o wwr v g g W o9 § 2w
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¥ Al S e o @ & fay gt s
ATX gX [T Feeq frary & fay darx @
afeT 78 N femgr ¥ fag gw
T aft § ) e & forg Ko g B
AT FY GAT CFIST AT § | A o
a1 qfes arr ¥ wx ) Afew oedta
faft #r afdae w1 & ag w17 adf sow
g1 (swEem) gy, gA R R AT 7
g7 %1 ¥ Y vy wg wrdt @ o g7 €9
ATE FT WTEW F3X A T 2w A ¥ ?

NAsgwg v udirfgaNgw
FT &, TAF A FT ¥4T AT G AT
T w3 7

Wy WEIZA, X ¥ w9 & ag Srer
g % ag auer aamorardt qIee A
q EHTHATE ¥ EqTQAT FTF AV §, Hlwa
W ¥ w7 g Ay 9 5 gg A0 F a2
# g7 & fammr are Qv A et s
frar qamm 2t seqfaat | gq €t gadA
ar arfgn 29 weqfral £ & qarorars
¥ a1q A $T @ E I AW o AT
fymreang s § 39 1 afaeaw ot w
qgar AT Arfgo, N ag AN § IJAF
awifad g1z Mt w1 73z T F[fgq )
THA af aza T aurward fagta
T8 & 7 v agi & dm wi g fe el
wrifaal w SyevgT fae T3 @ g
T AR FEAT FT AIAAT § | GG W@
fom Tgrz |\ wolt wE@Em A wvAm, oY
FEE{IA g4 wgAZ ¥ WA AfKT 7% 3N
Ferer § fs—farmdz e oo @ whirg-
ue 1w (2 | ok fame ¥ farz &1
STTHIAT 37X §T 5T & WIT G G5 §
& orar g wdifs WY @ § wdfaa
ZA® sl } | wresAe 8, Ul fee
¢ (wwwm) o gfowrw Am & A A
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I wrr & faafea g wan §, g7 fadlt
agaIT ¥ gz 7 & ) faege & fod, wem-

537 No-Confidence

7aT WX o qAe gremy F W IW@ &
FqTAT 37 ¢, FfeT vagieer feaed

& ? a wrg fggearfdt & qmar Qfvg,

faefaal %1 agrar 7 fifqw Wi sFF A
FT AAT Gea wIAT FIFET 6 qgrar §
at wrq zfoxe el 37

! avg wsger AT, M usifgers-
gl @ S §, 7% o o § fam ¥
oeifymz 3w &1 % gwr 4 ag
gifaz faar @ 1 Foema @, 08 Ffawe
wq F IR A aa ot e o fravar g
e § YT A # § 9w § aw-dw A’
w1 &% ¥ Fife oerfewre d 1 A gt
wgt 7g & agt o W) aefge s Ay A
) qer 2 derar 433 A g A AR
Tt W @ F7 Tt I AT IZF W9
gaT gt 87 @ q2rd £ wifew w3
AT ¥ q(q A4 ®IT & A [ gFAT &
qarad) Semt &1 7

for Qaig & gEr STWAE)
ag afegs mgdfar € At 7 Afa }
@ & IR A wrzgiv § gam wran fs
faata ke & am a3 foq ag At
RNugirnfeara frgdr ¥ zad
Wt frale seargr ® A 9T wIg 3 €T
qror @Y frar | Faale Nangs &0 wa
wr b 7 f ag seafaat fagle dim o &
wafq & §T | waad YA OF I8 5
qare € Adt, A @@ AT g A
aw & ar W T8 S A0
W & oaw ¥ am W f5 ogw
w7 w¥, A3 gATL e wrae fwar o8
awm ag o wm g fe el 3fen %1973-
w7 % fasiy 7g w3 | A ag AT ST AT
wT dar wwiE @17 919 IT I QFEGRE
qeifor o) 2 ond 1 ag A4y qrfe @
AT A gAammA i § o
o @ ¥ wgt eadw) fomd ok awdre

Fiw ¥ fag « fmd & fad o aff &30
wfeT gw ¥m @ & g2 U 940 faad &
fis ot & &7 & ga 7 fa¥ol wraaeq
®! wremar €1 ¥ 1 wdl 1§ ? W% a7 O
fasredl & at qw M A ST @
uarforrearEl 't are, afs agt %t gwr-
fawrend w o s & fom fafoal
#1 =g¥ar X #T 397 wAAX § 7 daEvarc
w & fag 1§ Afx A8 21 w7 fao,
ouOW AZTW, AT F FAFTQW T KK
s Ay frwer @ & 1 & 1 safe-
I AT A I GIE, WH WA
qT @ &, S TISIT AFAT AT AY @S
g, @ & feq @ G wr
tq foe oA wftew, & @A wre
AN FA ZC FA Y wgOw s fw
NMad & dagrarh § 37 qr ot
fzarr & €19 AT 5@ wEA@ PTG 2 A
£ WA WX A fadt W &

AE |

15 brs.

MR. SPEAKER : Motion moved :

“That this House expresses its want
of confidence in the Council of
Ministers.”.

DR. RAM SUBHAG SINGH (Buxar) :
1 support the motion of no-confidence
that has been so ably moved by my hon.
friend Shri Madhu Limaye. He has
virtually covered all the field, and the
charges that have been levelled by him in
regard to rigging up in elections are
huodred per cent correct. For, today,
there are two State Assemblies which ‘are
in dissolution. One is the Kerala
Assembly and the other is the Manipur
Assembly. The Kerala Assembly was
dissolved in the mounth of May, while the
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Manipur Assembly was dissolved last
year soon after the Prime Minister visited
that place, when her meeting was not allo-
wed to be held and when she got bulleted
the poor Manipurians there, But this
shameless Government does not know that
it should apply a uniform policy in these
two States.

We do stand for elections. You may
hold elections wherever you like. It is
good that you are holding elections in
Kerala. But where is your face, the face
of boldness, in Manipur? Why do you not
immediately order for elections there ?
Therefore, [ charge the Election Com-
missioner also, He should see that the
two elections are “'held simultaneously,
because the Manipur Assembly was dissolv-
ed much carlier s compared to the Kerala
Assembly. Therefore, this is a dishonest
action of this Government of India. Since
the Prime Minister Is holding the portfolio
of Home Affairs also. 1 charge her of
dishonest  dealings in Kerala and
Manipur,

Aguin, what is the good of main-
taining the West Bengal Assembly 7 Are
you going to pay them gratis ? You are
meaintaining a horde there, What for ?
For advising an incompetent Governor
who knows nothing and who goes on
abusing everybody. Therefore, 1 say
ihat she should immediately, if she has
any honest feeling left in her mind,

dissolve the West Bengal Assembly
also,

AN HON, MEMBER : None left,

DR. RAM SUBHAG SINGH : 1 accept
that she has none.

1 have no Qquarrel with anybody. But
what about the election affairs ? Shri
Madhu Limaye Quoted certain figures and
he gave the percentage also. The total
oumber of voters in Kerala in 1967 was
86,41,296, and the number ol service voters
was 20,791. But the number of wvoters
included after intensive revision comes to
31,66,459, and the number of voters
deleted after intensive revision was as
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follows,— 1 do mnot
intensive buSiness is. Was this govern-
ment kept in power only to do this
intensive wortk 7 They got deleted
17,62,916 vaters, Can you find any sense
in this? Where is the Family Planning
Minister ? How many people are born and
how many people die ? He should give
those figures. He got himself dismissed, and
dismissed after continuing unnecessarily for
six months more. Amnother person is in
charge mow but he is not traceable
perhaps at this moment.

know where that

So this is the big bungling that is
going on. 1 do pot want to go into
details because they have been gone Into
by Shri Madhu Limaye. But I make this
demand : If there is any sense of honesty
left in this Government—1I1 do not believe
there is—they should immediately order
an inquiry ; they should immediately
appeint & Commission of Inquiky to
investigate the correctness of the voters’
list.  You, Sir, have contested elections so
many times, both to the State Assembly
us well as to Parliament. You know
thut all parties are supplied with the
voters’ list, 1 ask the Election Com-
missioner, where is the voters’ list 7 1
ask the Prime Minister to place that list
on the Table., But there is no voters’ list
available. !

AN HON. MEMBER : Tomorrow.

DR. RAM SUBHAG SINGH : Not
tomorrow but today when the session is
on.

Therefore, this is the bungling that is

-intentionally got done by the Government

of Indie headed by the Prime Minister.

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI K. HANUMA-
NTHAIYA) : Intentionally ?

DR. RAM SUBHAG SINGH: The
Chairman of the Administrative Reforms
Commission is laughing; he is now
elevated to Cabinet and has become Law
Minister, He had given a threat ‘1 will
not dissolve the Administrative Reforms
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Commission unless and until 1 am elevated
to the Cabinet’. 1 congratulute him on
his threat baving worked and getting his
recommendations implemented.

He comes from very near Kerala,
Mysore. 1o Kerala, he knows that the
rainfall is about 100 inches annually. Rain
is heavy particularly during these months.
This morning we were here when a
Calling Attention motion was answered by
the Minister of Lrrigation and Power.
When Shri Tapurieh asked o Question
about villages being washed away and
more than two dozen vehicles drowned,
it was clear that po warning system was
traceable, Defence personnel also
live there ; the Stale Government per-
sopnel are also there, But nobody gave
any warnoing.

What is the rainfall in Kerala ? It is
nowhere less than 100 inches. During
this time, in August, if you go from
Canpanore to Trivandrum, rarely there
will be a day without rainfall. Can you
satisfactorily carry on the election came.
paign there ? If pot, is it going to be
a fair and honest election ? 1 do not say
‘do not hold the election,’ but apply the
same principle everywhere. Wherever
the Assembly under dissolution—I would
request Shri Hanumanthaiya, now that he
is the Law Minister, at least not to give
dishonest advice, as he did previously in
regard to Kutch and other matters to
Government—Wherever the Assembly has
been dissolved, election should be held.
But in the case of Kerala only, they got
this order issued. It was announced over
the radio that election would be held on
the 17th September. The Election Com-
missioner says, ‘If anybody wants to
submit a list of voters whose names are
not recorded, 1 can extend the date by
one or two days'. Is this justice in
India ? Can everybody hear this announce-
ment ? Though of course, Kerala is a
very literate State, can everybody whose
name is not there go from his house and
get his name registered in the panchayat
register and get the electoral list corrected
in time ? If it is not possible, this is
called rigging the electoral rolls and no
amount of argument is going t0 convince
anybody, because even now no party has
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been supplied with a printed copy of the
electoral roll to an election scheduled to
be held so soon, on September 17,
much less district parties or tehsil

parties.

Now, I come to the concentration of
power, because this is one thing which
must be ended in India. 1 have no grouse

against aoybody, but I would like
that the Cabioet must function as a
Cabinet. It should not fuction in a

style in which this feudal system funec.
tions, because these days negotiations are
being carried on with the former Rulers,
only with a view to get their votes on this
no-confidence motion, Had there been
any sense of truthfulpess, they would not
have moved that Bill to delete that article
in the Constitution. If you want to de-
lete it, delete it completely, we have no
grouse against you, but now you have
started haggling, just as you were hagg-
ling with Tatas for the"Mithapur project,
just as you were haggling with the Birlas
for the Gandhi National Memorial, with
Kamanis and the drug manufacturers, pe-
troleum manufacturers and others. Can
you say that dozens of deals were not efi-
ected for giving licences 1o these per-
sons ? 1 want a correct reply. If you
felt that no licence should be given to
Tatas, what led you to give it 7 Were
your hands not warmed with a view to
giving that licence ? Licence after licence
is given to monopolists,

your land reform ? You
said land reforms would be effected
whithin this year. Where have you got it
done ? In West Bengal you are in com-
plete control, with your own friend as Go.
verner. Get it done there. You have
8ot an allied Government in Bihar, why
don’t you get it dope in Bibar ? You
have got an allied Government in U.P.,
why don’t you get it dome in U.P,?
Everywhere there is confusion.

Where is

Here in Delhi you apply this Mono-
polies Act, you get the urban property
confiscated. Bombay, Calcutta etc,, are
there, but start with Delhi, this is under
your own feet.

You get the power concentrated into



543 No.Confidence

[Dr. Ram Subhag Singh]

your own hands by taking over the Home
Ministry. 1 have every respect and regard
for all the Ministers, but now they are
shorn of their wings. How can Chavanji
control his revenue intelligence ? How
can electronics be controlled by Shri
Jagjivan Ram when it is controlled by
you ? Somehow or other he saw to it
that his Ministry was consolidated. But
you keep electronics, can you handle
it ?

1 am asking a Question, What is
this that you are doing ? This is the age
of the people, Power must be given to
the people, but now you are giving it to
your own kith and kin, your own bureau-
crats, because you come from an _ari:w-
cratic family, because the people who run
the Secretariat, who are going to control
the Secretariat, are the Private Secreta-
ries. This is the Private Secretary raj in
India, and we want to dash it to pieces—
this Private Secretary rule, Haksar, Kash-
miri rule. We do not want to be a
colony of Kashmir.

What is going on in Kashmir ? Mr.
Speaker, it i3 nearer your homse town.
Even Bakshiji says that about 250 villages
have been burnt. How have they been
burnt 7 You negotiated with all the lea-
ders of that area, and 250 villages are
burnt. It is not & small number. How
many people have been rendered home-
less, how many processions were brought
against you, how many black flags were
there in the streets of Kashmir ? You
can say there were many admirers, I know
that, because the Kashmir Government
knows only that business, they entertain
fully, and both Sheikh Abdullah and
Shri Bakshi went, and now Shri Sadiq
will also go because he has oo roots,
because 250 villages have been burnt in
Kashmir during two or thres months.

Therefore, 1 say that this concentra-
rion of power is ruining the country, it is
depriving the people of India of this prin-
ciple that the Government should be of
the people, by the people, for the people.
Now it is the Government Of aristocrats,
by the Private Secretaries, for the Private
Secretaries, because he cited nDames,
where those people are.
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1 ask : how can you defend. if. the.
Chinese invade you, because on the 20th
the floods came, and on the 23rd it was
announced, while your movements are
anoounced immediately. 1If there is some.
thing in Safdar Jung, the AIR is there
prior to the incident. 1If there is invasion
or intrusion in Bhutan nobody knows
where there was intrusion, This is the
standing example of your inefficient, in-
competent and unindian administration
which wou are giving to this country:
Chavanji, while he wasin Bombay gota
good tamasha organised in the shape of
the ruling party in December; 1 congra-
tulate him on that, What has happened
toit ? In that tamasha you decided
about the natiopalisation of sugar indus-
try in U.P. and Bihar. Later on Jag-
jiwan Ram Babu deleted Bihar from it,
What about U.P. ? How many tonnes
of money have poured from the industri-
alists for this nationalisation 7 - What
has been done? [ want them to imple-
ment honestly their own decisions, If
there is anybody who is not allowing you
1o nationalise it, get hold of him through
your private Secretary because they can
function. Now they say it is a shuttling
business between Lucknow and Delhi.
Some say it is being donme in Luckoow;
some say it being dome in Delhi. Has-
tbe pew Law Minister prepared a note
using his knowledge of the ARC to
natlopalise all things +hat exist in’
India ?

Then about the communal riots duriog
this regime. [ charge that the Prime
Minister has hoodwinked this nation and
that she has managed to get more Mus-
lims and more Hindus killed in India
during her regime due to the incompe-
tence of the State Governments. Why
doo’t you dismiss the State Governments

wherever they may happen 7 You could
have got the Gujarat Government dis-
missed ; 1 do pot mind it. What about

Maharashtra ? What about Bibar ? You
should do that immediately. What hap-
pened to the decisions of the National
Integration Conference 7 Due to the
action of the Government more and more
riots have been taking place. In Bhiwandi
it was known to the people ; in Jalgaon it
was known to the people. Those poor
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Muslims-and poor Hindug got killed. Where
was-your CRP 7. what was your Oovarn-
doing when poor Mui-llms were killed in
Chaibasa. ? , Nothing - was dome there.
Later they go there to shed crocodile
tears and unnecessarily expend the tax
payer's money and do nothing afterwards.
It was apnounced that something concrete
would be dome. T want to know the
concrete. steps that were taken to give
equality of status to all the citizens of
India. Have they done anything? 1f
steps are even informative stages, sleps
to guarapiee fo the citizens of India " that
nqbod'y wpuld ‘.ouch a person {\g.fl though
he” h.gbpens to belong {0 a minority com-
munity, that he will get ‘all the constitu-
uonnl__suqramaes that are there be they
Hindus, Muslims, Sikhs or Isais, all'the
peoplé who inhabit’ sms counlry, l shnll
be bappy.

Then there is the "refugee problem.
It is due primarily to the statement made
by the Prime Minister and circulated
through her own agencies, foreign, agency,
that bad pame had been brought to our
country. While coming from Banaras 1
was reading a local Hindi daily and in that
paper her own alley, a member from the
BKD has writfen an article,.  He says
that” he discussed with her this problem
and he mentioned a poster in which the
important points of the Prime Minister's
speech were mentioned. They were all
against India. What is the good of
charging Pakistan if, by your own action,
you are introducing or creating confusion
in Pakistan ? You have to be conde.
moed. What about Farakka ? You have
got your boneless Ministers, because they
have got no guts. They dn oot know
what to do. It was in Farakka. Now,
you are going to create the same trouble.
Here, what has buu done ? Pill-boxes
were consiructed just in your field, Pill-
boxes were created, constructed, due to
this very Minpister and the ecngincers.
THere perhaps that might have happened
during -Nandaji's time. Now, regarding
this Farakka buosiness, they have come
right under Russian pressure, and Pakis-
tan will got water from Farakks. Isit
in India’s interest to give water to -Pakis.
tan from Farakka ? - Then, who compelled
it 7 What' ‘was ‘the business of your
. . . i Hh f . '
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Foreign Ministers in this matter ? Of
course, you will deny, 1 Know. But do
you understand what is the complication?
If wou do not understand, then why don't
you teke the advice of the people of
India ? Why don't vou ogree to send
your Ministers to take the advice of the
people who inhabit that particular area
of Pakistan ? You would not do it, be-
cause you have no faith in the people.
When . you visited CalcuMa, you drove
straight to the AIR station, You had no
time to go and see the refugees. The
result is that more than two lakh people
have come here. We all expected that all
arrangements  would be made 10 give
them succour, but then nothing has been
done, Neither any Muslims should be
uprooted from India nor any other mino-
rity should be allowed to be uprooted
from Pakistan. . India is the home of all
the people who inhabit it. Similarly
Pakistan must treat all the people who
inhabit Pakistan, be it West Pakistan or
East Pakistan. But you are so utterly
incompetent that you are not in a position
to get that done,

1 have one example regarding this
satellitism in foreign policy. There is
the International Control Commission ;
they do not komow what is being done
where. You do anything, any , correct
thing ; you might favour any particular-
ism ; I have no grouse. But why are wou
bringing bad name to this country by
becoming the colony of u foreign coun-
try * Therefore, | want that India must
have 8 Government which represents the
urges of the nation, the urges of the
people of lndia, and their aspirations.
You do not represent their urges and
aspirations,  If you represent anything,
you represent corruption ; you represent
incompetence ; you represent cliquism ;
you represent disintegration, and you
represent everything that is evil for India,
and so you have got to go.

Therefore, | support this motion, and
1 want that this Government should be
kicked out.

SHRI M. R. MASANI (Rajkot) : Mr,
Speaker, Sir, first 1 should like to start by
explaining why this morning my collea-
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gues and I did not stand in support of
the admission of this motion, That atti-
tude arises from the conclusion to which
we came as far back as about two years
ago that these motions of no-confidence
moved ot the opening of every session
have become very sterile, routine things;
0ot only that; they become self.defeating,
because having challenged the Government
oo the opening day and, almost ipevit-
ably taking a defeat, the whole of the
rest of the session tends 10 become some-
thing of an enoti-climax, I believe that
this is bad parliamentary strategy, and
therefore we certainly do not want to take
part in the responsibility for following
this path. But, Sir, the motion has been
admitted by the House, and now it be-
comes necessary to go into its merits,

Mr. Madhu
grounds for his

Limaye gave three
motion. The first is the
Kerala situation. 1 do not think I shall
deal with it, because those who have
spoken already have dealt with it to some
extent, 1 um Quite prepared to listen to
both the warring groups of Communists
giving up diametrically opposite facts from
which we will have 10 choose. 1 would
rather save my time and turn to other
matters,

The second ground given by Mr.
Limaye is a good one—concentration of
power, 1 am very glad to find that so
many gentlemsn on both sides of me have
now become aware of this concentration
of power. One would imagioe this is the
first time it has happened. It is not.
This concentration has existed for twenty
years and has been slowly increasing year
by year. It is part of the system or
economic theory which they have adopted
the system of Stale Socialism. If anyone
believes that State Socialism can co-exist
with decentralisation of power, [ think
what has already happened and what is
going to happen will provide some useful
education to those who have not been
able to see things already., Acharya
Vinoba Bhave m:ntioned concentration of
power in five or six haods in Delhi ten
years ago. It is not very important whe-
ther it is five hands or ten hands or two
hands. 1Tt is bad il the number of hands
gets smaller and smaller, But concsntra-
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tion of power in even five' or tew hand® in
Delhi for the whole of India is" bed
enough. 1 am very glad that this grewter
awareness is coming over all of vs., Iem
glad that Mr, Madhu Limaye has drewn
attention to it,

Undoubtedly the importance given to
the Intelligence Services of various kinds
in the Cabinet reshuffle that took place
recently did draw a lot of attention. It
was out of place, Prime Ministers of
democratie countries have not shown any
interest in the Secret Service or secret
police, That interest is shown by fascist
and communist dictators. It is a great
pity that the Prime Minister of this de-
mocratic country should have shown so
much interest in a subject which should
have been left to an underling.

The other point that Mr. Limaye
makes is even more valid bureaucratisation
of administration. Quite right. I am
glad he bhas now come to realise that
State Socialism must end in bureaucracy.
When you hand over power to the hands
of officials big and small in place of free
citizens, whether you like it or not bureau-
cratisation sets in. You cannot bave
State Socialism, you canpot have natio-
nalisation and then Complain of bureau-
cratisation sets in. You cannot have State
Socialism, you cannot have nationali-
sation and then complain of bureau-
cratisation. It is ano inevitable price you
bave to pay. If we do not want bureau-
cratisation; let us join intelligent socialists
in other parts of the world and realise that
nationalisation, State industry and State
enterprise are not the best way to social
justice, There are other paths which are
faster and more OH’ECti\rc, T very much
welcome the fact that a radical socialist
like Mr. Madhu Limaye bas realised that
bureacracy is setting in. If I may say
80, he will have to re-think a little more,
Dr. Lohia was a pioneer in that thinking,
Let us give credit to him. He was an old
friend of mine. He saw that State Cap.
talism which are practising in India in the
pame of Socialism is as reactionary as any
other kind of capitalism could possibly be.
Therelore, he moved away from one camp
as from the other, Iam very glad that
Mr. Limays, by including this point in
his grounds for the no-confidence motion.
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is carrying on the work of educating the
people.

There is nothing new in all this.
Gandhiji had sensed it, Gandhiji said
long before Swaraj came that Swaraj must
oot mean the replacement of the white
bureaucrat by the brown ope. This is
nl.utl)f_lwl:at Swaraj today under this
regime has come to mean-replacement of
a white bureaucracy by a brown bureau-
cracy. Therefore, for these two reasons
we support the motion, But the reasons
why we shall vote for this motion, be-
cause we shall, are much broader.

We believe that the totality of this
Goveroment's domestic aod international
policies is disastrous for this country.
We believe that everything or almost
everything they do is hurting the couutry's
vital pational interests. Take their eco-
pomic policies. Ever since the disas-
trous Second Plan devised by Dr. Mahal-
anobis and his communist colleagues from
Russia, Poland and other countries at the
lostitute of Statistics in Calcutta was im-
pOsed on this country. the economy of
this country has gone down from bad to
worse. The Second Plan Frame was im-
posed on the Third Plan, which also be-
came a failure like the Second. And the
Fourth Plan which we are undergoing to-
day is nothing but a magnified version of
the Mahalanobis Second Plan which has
brought this country to ruin.

The fiscal policies of government, put-
ting aside the Plans a moment, are equally
bad. On the one hand, there is excessive
taxtion, both direct and indirect, and on
the other band there is the constant re-
sort to inflation. Many of us have warned
the Government of the time of the last
Budget and the Budget before, that their
measures were inflationary and would res-
ult in rising prices. Shri Madhu Limaye
gave the figures. In spite of all their pro-
testations, a price rise as forecast by us
has taken _place and I predict it will take
place further.

-

So 1 was very sorry for Shri Chavan,

when T read the Cabinet reshuffie picture -

a3 it has emerged, He is the fall of my;
he is the man who has been put on the
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spot. Because let me tell him that, un-
less he changes radically and fundamen-
tally the polices of his government, those
policies, the fiscal policies and the planning
policies are going to doom this country
and its economy to greater and greater
depression. There is going 10 be a conti-
pual rise in prices, there is going to be
greater and greater unemployment during
every year that we pass, there is going to
be increasing misery for the people, and
I do not rule out ultimately food shortage,
starvation and famine in this country,
This is the put of ruin that this govern-
ment is following and Shri Chavun has
taken up the stewardship just when the
ruin is becoming more and more visible,
more and more inevitable. This is one
reason why this Government must go and
should not be allowed O survive,

The other reason is political. All the
home and international rolicies of this
Government reek of the subservience to
the Soviet Union and the dictatorship
there. The foreign policy of the present
government is one of complete satellitism
to the Soviet Union. | would like the
Prime Minister to tell us of any siogle
major issue on which she has taken a
position contradictory to that of the
Soviet Union. 1 do not think even one
such instance exists. Whether you go
eastwards to Cambodia and Vietnam or
westwards 10 West Asia and Czechoslo
vakia, the result is the same, complete
subservience to the Soviet line. May |
reall that in this very House when Shri-
mati Sucheta Kripalani—1 am glad she is
silting on our side now=—when she was a
member of the Prime Minister's party and
moved i simple resolution condemning the
brutal Soviet attack on Czechoslovakia,
the Prime Minister refused t0 accept that
amendment and got it defeated, That is
why 1 say that the entire foreign policy
of this government is one of satellitism
1o the Soviet Union,

The latest example of this, of course,
was the impropriety and breach of diplo-
matic and international law which was
perpetrated when Naxalite No. 1 from
South Vietnam was cntertained in this
country as the guest of our government.
What would we feel if a Naxailite from
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[Shri M., R, Masani]

Bengal were 10 be received in a country

with which we arz friendly and was enter.
tained asa guest of their government ?
So. 1 would say that the entire range of
the Government of India’s international
policy is one that does no credit to the
independence and  sovereignty of our
country.

Simultaneously, at home there is the
consistent infiltration of Communists and
crypto-Communists in key positions in
every walk of life,

The continued sufferings of the people
of Bengal is perhaps the worst evidence
of this trend, When the Communist-
dominated government of Bengal was re-
moved and President’'s rule came, the
people of Bengal naturally heaved a sign
of relief. They felt that at last some re-
lief was coming their way and their rights
and liberties would be safe. Nothing of
the kind has happened. |1 have visited
Bengal more than once and 1 have talked
to numerous people from all walks of life,
All there, are in argeement that violence
has not abated, that terrorism is still there
and as far as Naxalite violence is concer-
ned, it is probably even worse than it was
under Shri Jyoti Basu | Now, how does
this happen ? Obviously, New Delhi is
primarily to blame, President's rule means
rule by the Home Ministry, Of course,
the instrument through which you rule is
the Governor and the Govarnor there is
such a person that no one could be consi-
dered to be more unfit to be the Governor
of Bangal ai this juncture. Today even
the Prime Minister's own party in Bengal
has demanded his recall.

Sir, there is no reason to be surprised
if Shri Dhavan has proved to be the kind
uf Governor that he is. The entire res-
ponsibility is that of the Government. 1o
this house on the 23rd of December 1967,
when the Prime Minister was exactly
where she is sitting now, [ related to her
the record of Shri Dhavan, whom she had
then appointed as High Commissioner
designate in England.

1 had read out the whole record thsn;
1 will not do so now. I is ia the records
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of Parliament of the 23rd December, 1967,
I had suggested that that gentleman was
unfit to represent this country in Britain.
1 shall now repeat only one Qquotation
from Shri Dhawnn to show how utterly
unfit he was later on to be appointed Go-
vorner of a State when Communist in-
filtration was going on, when an attack
on India’s security and unity was in force,
when people who owed allegiance to Mao
Tse-tung were functioning.

What did Shri Dhawan say when our
neighbour, Tibet, was overrun by the
Chinese ? This is what he said in the
National Herald then:-

““The interests of India are not di-
rectly involved, and the question of
our making a protest simply does
not arise. The propaganda about
Chinese ‘aggressson’ in Tibet is
completely baseless.”

Then he went om 1o explain  what
happens in his view when Communits take
over a part of Asia. This is very crucial.
He went on to say:—

*I have no doubt that the people of
Tibet will benefit greatly as a result
of closer contact between Tibet and
China., Tibetii one of the most
backward coutries in the world,,,
All this will change under Chinese
rule. Tibet will pow share the
benefits of civilisation like all the
other countries in the Central Asia
which have passed under Communist
rule,”

It was exactly predictable if such a
persons, holding these views, were to be
made the Governer of a State where the
Chiness "'front paw,’ as Mao Tse-tung put
it, had landed on our territory, what should
happen. Was this the man who was go-
ing to resist this infiltration and attack on
our sovereignty and unity or was he going
to say that the poor people of Bengal will
also come 1o enjoy the ‘‘benefits of ¢ivili-
sation" when Mao Tse-tung through the
Naxalites takes over the State.' The
entire guilt lies on the gentleman and the
lady sitting opposite who, in spite of all
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thess warnings, appointed this man, the
most unfit in India, to be the Governor
of Bengal at the present juncture.

There can be no Question of elections
in Bengal, There can be no qQuestion of
going to the people until the peopls of
Bengal are freed from th: terror under
which they are living. M/ Party his no
hesitation in saying that until the com-
munist Parties in Bengal are outlawed,
the possibility of a free el::tion does not
exist,

That is why, for all these reasons,
we believe that this Government is a dan-
ger to the security of our country, that it
should go and, therefore, we shall vote
for Shri Madbu Limaye's motion.

We want a change of Government,
but there are ways and ways of changing
the government. There is a democratic
way of changing the government and
there are some doubtful ones, The un-
democratic way of changing the govern-
ment has been practised in many eoun-
tries., It was practised in Britain in the
days of Sir Robert Walpole, Who was a
very corrupt Prime Minister, who bought
up members of the Opposition and who
said that "‘every man and woman has a
price,” 1t happeoed in the Fourth Re-
public of France where, with constant
deflections, France came to have no stable
government until the people of France
turned to DeGaulle and instituted him as
President with superpowers which were
not there under the Constitution, This
has beenm happening in our country and
we call it “toppling'. It is & rather
indecent game which we have invented,

“Toppling'" bas nothing to do with
democracy. That is not the way in which
self-respecting people come to power,
Democratic people come to power after an
appeal to the people and a8 mandate of the
electorate in the way that Mr, Ted Heath
came to power in Britain a few weeks
ago. Thisis the way we want to come
to power, as we did in Orissa. We want
10 come to power by the mandate of the
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people. We will not listen to the advice
of people who say: “Let us topple Shrimati
Indira Gandhi and then see what comes to
India.”

You cannot fight something with
nothing. You have got to fight some-
thing with somsthing better. I do not
want to remove Shrimati Gandhi until 1
can put in her place a better Prime Minis-
ter and a better government. [do not
want to bring chaos to the Centre as there
was chaos in the State of North India
under the SVD. We want, therefore, an
alternative government 10 come into exis-
tence before we remove this goveroment,
That is why T belleve this country needs
above all an alternative government, a
shadow Cabinet, which the people can
judge and see sitting on these benches and
say “Do we prefer that lot of people or
do we prefer this lot?™"

This is why when, on the 28th June, the
AICC of the Opposition Congress passed
a resolution putting a platform and a pro-
gramme of action inviting other nation-
alist, democratic and socialist parties 1o
tespond, we responded, because we be-
lieved that that resolution met the needs
of the time,..(Interruption). The fact
that some members of that party may have
developed second thoughts and hesitations
has nothing to do with it. Thoy Jid the
right thing on the 28th June. So far as
we are concerned, we shall be glad to res-
pond to that kind of an appeal because
that is the way in which we can create a
force in this country which can challenge
this Government, drive itto go 10 the
people either in the coming months or not
later than ths time when an clection is
due, defeat this Government and then
cross the floor. That is how the demo.
cratic change of Government must take
place. For that we must work from now on
till the time for an appeal to the people
comes.

ot wRste aaT (wrAATg) ;- wsaw
agreg, st Ay fAag & A § foraet
afer & o1 37 & 7 § ot gewedt g,
qro ey 9@ & of faw § 1 afwr ary
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[sft =:z sa arza)
faa s#t ¥ gA N w, FAig e &
ST FANA & "wrq I 71X WiFena-
seara 1 37 fear 8, saw @@ gm0
fafrm v @ g asar g f& waam g
T qg® &, 37 & Wiew & ;g §7 /g 9
&1 wfavam v = 9@ # qufea
wrE

T g@ER & faeg < gew A
eE g | oEel A IR A fE
F@ ¥ g T N fafgat fuifa £
€ § Wi forw s & WAl £ Al
darr S wEE, =@ F ¥ ¥ frove
gATq F FFWTEAT AL € | I ® WTAT
e dm AN Tgdwe =|
FA1T QT & TATL I AT FET TR
FQUAT ATEEATX G W ¥ I
2 a1 & fasg wiqeamw swag &
ST FT FTCW qg WEF a7 &

% qrogw gt f5 ot ag famy 3
HIEE A, A FTHGE FT AT A At
®1 I3 § haw woAT 9t € gaAr Ay
W OO T & WY W R Fqm
fear g1 IT F QWA W WA AT G
t 5 fow freaFrag sord g, 3o &
fopaar age &, frar a= § W =g f@aar
am gz gyria &) fogs sreawl @
R Afvag & & v fm
TFRX §F W g, ®oT & 99 fadw
s g 1 fm wng o, o g 0
W Jy wmw w fady @ w1 aas
frgar 2, sg oy g7t A § 1 7
sfradt gfeatr i £ weEre & fady wr
s gt g1 fog® s Tl # owiow
& o faty FFm e Tyadm e
sfafrrrardt wiwat &, fom &1 dqe =
AT & &, grg fosrar § 1w s
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¥ A WA grwafas wiwal
Mz § &3 9 §, fowr g A qwoa
o i N wew fagrd At
€1 oft wg fomd A oo 9 @A
nfeaal T qwdl A gamw g, N widE
qréf &1 fadie FT %t &\ 59 ¥ fagr
Fagw A AR 7 & fFar glaam
mmarA g | ™ fag & g wmg
wom wrem g 5 o 2w & faghadman
Tt yordifa, %7 § warg € -
w0k 39 &1 faQg FW T ToATTR ]
U GAH ) TFT & | OET WA W -
Afr w7 7AW | w fow @ A
# 3 "Wz 37 w5t N £ ooy
ATl § |

¥ AT a5ET & qg qUAT W@
gfeafacsa 2w & gamr fw e
g E 1 %aT 9g w0 aEre . forey-
ardt 8 ? wA gfqgra Fr fafm s@
auT gH A dwar N oo & fav g
sgaear f f5 fremwr g @ gfie @
T A, 37 F1 qILAAT FA Wiz
Faziarel §) 8 daX FG wifz wwi
# 0T T a1 9T T w
A€ oAl @ wfge | @ Ay
wggw fwar T wrz wordy & gfvame
1 Fa8 @A , TN H Afv@ @ g,
Eﬁqu“w g wifgy, afr adk &
97 g Wfgr | w@ A w sym
w v §faeg ¥ welr 324 ¥ 3
sgaeqr 1 wf fs €@ ¥
TR T ST G &1 W qraey
agi §m, @fer wpafa ww grry ¥
F garx wraw w0 fwie sar,
W1 g ¥ fag megeradr daw
soim, wa ¥ fao fafeqt Frifa
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UM AT AT W J@-2@ U W
arey gzer, ot wg fand, 1 W)
g, WL ag ATt it g § dge
A gh At e ag gy & 6 FAg
FETTEE T} A gRET wX ¥ g
aram wr ok X fe gara w1 fafeat
e & AT, qT TAAATH KT A W @
*T fear o ? sar ag g & e
ah dfgma & st qE 1@ AT
oA & w7 F gRET S Wi IW W
wmAeEaawd? famwar g i
o XE SHIT F GO AT A@AT WK
AT & Ay B W A WY g
gY oam, & wAEy wew § wrdm ) 6K
ot wtT gren & wixearq weara 1
wg gRT | At ¥ gq WM How
ToT AT WrAT wrgy ¥ | g WiTA &
weg fadhg (% wrtw somar W gfarg
9T WTHTE F AT ATZA § WX IqE! gATR
s §1 @ & w w1 wwgT A
g

gL dt. o, & far, Y wefE, A
Ty § fe o ¥ wwErarel & el
fafew adf & wtx wrd= wifear arg g
gt §1 owre ¥ qa ¥, @ wA
a & gy @A wifge fe g wdr
I ¥ AT ona, Fre Y e e
|t w wrafer & #7 Ao ey o@
AT WA §W AR ¥ YA wrar S
U &; ot % | W A W A W
aff araar &, o) x@ ¥ oY I\ mTAEG
WX wafew amaen § 3¢ A% wdig
®T | g wg o0 ¥ WY & TUIT
4 1 warx wravr & w7 ¥ geqag
v & g oo W) W Tg qom
ot writ, oY dw § fremm wAry ady
Qe o & wwem o feoag
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q2A Tq wfqvar TRT K T § AT
AT § qgF FTCW € @FTC TE w7
WX 3AF T A FY gH AT |

RWA geEq 3 ag A w5t e dww
¥ N gwFT &, 9 T GIFR S
Wz b1 ag ot s§@ FHIT K ATET 05
IR &3 & wrd) & | ag e ©) w7 w0
e g & @ fwdy |1 awder 71,
frd ®Y faxar 1 gz sy § o7 fis
w ¥A7 gwR e & sy wwear §
f& ¥z & ge ¥@@ N S T
vt g€ aFIT R | Ay ¥ea @TeT W)
e g 8, 9% WWT Kaar g g
gt ok gammifas Twr 21 A g@ IEF
FI7 ¥ geaqq &A1 MY & 7 W IaH!
AT AT IRF § W A gW 9k
fau g8 T K1 WTAT T FQNT HTAT
Lo

mAAy ageq ¥ g1 5 agl amaard
¥ deq 17 @ sa F & A€ ¥ Afiea
arg § I ag N sy v 21 W A
m 21 o agh ) Aagrar) ) g9 dq<
¥ oA @, @ 398 g@ S FWgo
dlx &g ¥z 77| HfeT g @A Ed @
fs agi feger @ & 26 @@ & A
ar ¥7 w1 ofusrz ar, 720 GF 73
AT # A% g1 aF ¥ 90 &aw A
a1 W@ & 1| WA AAANT WEET WY G A2
# Wi wnfe & ar 7g wiafer &3 1 g%
ary oy qE WA @y gu § 1 qfea
™ FO R 9 wwre ¥ frowre et
orie widg qFmA £ eifmw 1 5T €@
SRTT STATAT €1 AT IAK) WHTEAT 1 watar

0 a

&7 H ST W AT qET AW G
dfw & WIAR OF qgHa T & Jav
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[ == W area)
&R & md s Tgafa W ag fasf &t

fis agi # o= ) F7 < feqr ard ) 7w

99 fFe g gEAAT wT AT ¥ 7 G
wfqara # foedt W qe &N ® w@ A
wi wfgere X car §, & & w1 AEAT
TaeT ag g § F ¥ET goere s
ga¥ war w4 afqan & fasg dEr
srac #¢ fe fodt ot ) qafes
&%, fedl 1 ger @ @A WX fea
W gera 7 oew wwie & Aifg 7w a
farvarr 7Y fear &

15.49 brs.

[SHRI K. N. TIWARY in the Chair]

wF 1967 ¥ ™ w1 w1 feafar gea=
gifs gg vl & fedt of ol ®
agma A fom wgr @, A oggew AN A
N17g aETe W o & Ay F qean
%1 fr g7 oW O ¥ Ao oA B
7g wiew & fs ag foet W) za ®
FUETT & §T FWE g2 w1 | fae
ot g% ¥ weax fww ordl &1 qwre aad
¥, Ty o W N masw A4 g
Yaae AY & AT aqor dfrarr &
wfaswral wr o v g o & fel
g w17 w3, W G T At
HOAT WEAIT B ATEA RIT AT ST
At gEY Aifa w1 wgETw s @ Sy
g HGT F A5 ATA TERE FT ATHIT
g = dew § A 9 or€ ®) geeTe
ar ar arg fedt & Wt yadw ¥ o3-
fafez wa ), w1 adtar ¥ gz 2oy
qrEt &7 g gl | wrew wewIT A W=
Aifa & garfas ol afaga & g
s wiesre § oFer egiA B owEd g
3% @g e1ag frar g1 gafa s
fqq 1@ 9FIT & Ordm wW¢ meg T
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fegmg & & awem = dfraw
gt semax & wies ag) faer

0 awr Ay fomd o A v WX
Oy T fe swre A ot o dw X
arararg & | §, wme e A ¥ et
afard w1 93 grg & Feiawog wT faar
A ol 1 W1 T 2w & Swmw W), A
¥ ¥ ediq sqqedT N @@y W@ AT
wy e ot w1 & S § R swda
sqaeqr ¥ favarg 8, ¥ =g ¢ fr gadw
surl T qW A magw @ Afew §
IR QAT ATRAT § Y qg @ Ag g
% fF qomeew & fagrl & wqamw il
A gHlT sqaeqr F wAT AT WA WA
glar § @ ) A gar § I oW Ay W
ufewrz & 6 woa faaelt &1 qzarar fem
e & 72, fow st fAge w2, oo
£ ST HT FAFT AT AR Srar
¥ gror m wsafes & gArg ¥ sy &
arar I @Y w W gonaifrs wwd
FURTT FI7 4§ wT |wal & | 7dF
TEAT X O TRICEHT KIA | H AAATE
fir mret wsar & mofas _agl gw
afgr ol @ 2@ & FFat 7 @wnm
qraEr ag ME w7 agl foar & f
TegIoT rgw W w7 ar farr gar arfge
FTRT 7Y, AT TE W FEE) W
#1 fafrezt wam irfslura{f wfvm
araay faw 1 g1iq 3w ¥WT wifge av
g%, W ae § wg frow 8% ag
e 2w 1 AT 3 s sfea e
w1 faar &, wrost 7@ fzar. & ol e
777 ' wfawz s @ frar g w@-
f47 s wwrc & mmaat J’urmm w1
afuz1z 7§ & Wk Fams’! gadu- 3pEEq]
% WA w1 9o aq"r & AT t'-mm
LLL G AL A A W maﬁr
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agga fear, s 1€ A€ aaag ¢,
fog aw el § wigdma & T I
ot Moo zar€ @ faw faarr faar sw
T WO WY & s s gfe
alet araray g W@ ¥, ¥ @ wlawd
N AAEUT§ @ §1 AT W 3T R
wam & wiwerd €1 @ 7@ g, W
A wifes sazqr 1 pas e
§U, WA H Ty wAm S g w2
W & & faw s AA A wgEw
fvar fis faer swrea Y 3 59 ge d &
W AT Wk & I e g fuar
oY I§ ww, W F Wig & g fgdide
LECER AR R R
0w @ & 5 quta it @R @ @
& S 9} oF 9% ¥ q@ ¥ fealae
& faar | @@ swe &1 a@ 3Py W 3w
97 ¢! 1 A AT WITHZ @ K |

% 2o q gan fag 1 qmrf A
gAY § WX 7E 79 ) e org aF e
AT A F AN Y, agr vy oRi
WA F gAY A IAE A€ faear
FW T, I8 AT 9 WAT a0 T,
wg¢ 7 {5 ¥ nandz folaec §, a1 m
am wrwr arfed g | sT#ET AW 1 oag
WIEW @ 4§, ST WA A wH 4y
% far § fr @@ W & gqe o gfa-
forarang) wieadi &1 wevgT @ wran
WY I &7 gE P ¥ U for o forr
SITIT § o197 TFIE w7 & 39 fam
FqurE & qvx & - (swAwmw) gAY £
Turd 7 A0y

TgT €@ av &1 &L oA fF qoT AW
F fawrl #7 szarg F3T gU HE 3THC
wfaaees & fvar § | o 94 AW WA
Faray wav ag 4% & g9 90§ ewirw €
e fufrezy & frer w7 wor wfasT
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¥ gay, ez v & o
faar | @ 9z # fA¥aT @ am #1 A
a5 gy W swET T gER W
YTANAEIT & | TF 59 £ IE ToWT #I
ST ¥ 1@ T O W H B EqrAv 6
T | wa 3K A @qy a7 fawfa d ag
g 4t fr gz o qufe #7 feréiie
g3y g Wfgg | w@ar g w g,
fafuw frara¥ & sz ot 1 fagfemat
gt §, Fud growes agl @ar, F§ 99
¥ W' qrEgar AgF 1gdT, §ART qra H
@y g o fawrr A eqrea gy Wiz
wa1 ®41 § 3w fawrf 1 vaa § @@
§Y, AW AMY gA WA W gEI &)
TGN ¥ @ 1 oF A7 fawnr &1 eqvaar
7. qafam feqrzdz & | wq 9T9F ] T@F
FIT 0 gAY Y W k1 WA OF
fawrfam & € oY st fasrfr §;
JAAT AMY & g7 @A EY § fr 9w
¥ BT TN AZIAL graT ¢ a1 AEI; I
¥ fag oF gan faarn £ wqea € SR
g o3& wg areea w41 § f5 gam
war w9 g & afewic & oy £ wig
76 a8 AN wieEr W § fe omwm
gt A gy TAOT 99 g T wg ¥ e
o fag wnAg & X fwge | wx WA
Aot felt Ammg W 4 e gra WA
asar & 1 agh fea Hwerg & foar g0
g6 @ErRAr § e wam Ax7 & @
arafegy fraeme; o aw fee Ao ol
TR KT AL G | WA GIGHT WIS
ST EQ WA F A quA AN Y qw & fga
§ U% W9 A19% qgam &1 ay  faam
wre ® faar & fe oo wow! warey &
11 9 ATT6Y X QAT §, Ak T WIS
THAIE gl § | T% AT WITF qZATT Y
Vifg &, fearee oos ) wa #1, wy fa=g
F T T A q'lufai:, AT W
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[# =z A arza]
frfad e srdwAl & FI A AQ A
waar B gnfsq £ @ 2O § qamorad

TG F TAGT FCAT AE A EW WIT
N gUEAT HO WX AIE qIq AFANT
war Afer wawanfear @Yt fagradaar
& amare q¢, fagtady 0y & sac
oy for afaadt ¥ gra fasr =wgd
sTor |19 Ao W guw fag &AM g
faarar el (R arsga gwr fF 310 Tw
qan fagsh o W §f R g@ wiw
X AR ARA ¥ g 43 gu i
afer amras wats age ¥ oy gfwarm-
WA N g &) FAEET, 'Tw w39
Y Tq7 Arery o - (STwRE)

e o gan fag : iz S
WTF @19 | go o F) MaAiHz Ty A& & |
7 fzT &7 maddz § (weA™m) A
oga madiiz aff § - (swwwm) -

st wrofia aww ;e X oW A
w1 ayT g« gu & wro w7 73 frg v
agt Qe an & Awr § 1 oF ay Tegmw
#r wry I7E ok fr Toew Wy A R,
ST T A QAT g, -wiwedl w
Ffaswg B wr k SomEw W A g w0
¥ Howgwr g ot & qumr ey
gAT ¥ Faddt o & v w0 gy Agew-
qa eqra AT }, O w3 Shaer ¥ ar
gatr ¥ 39 97 7C qTET &, 9w qowre
w1 Aifadt & qrerer w3 Afea qror
wrad form wFTe § A, 73 o sghafa.
T N & UFAE § w9 6 wrea o
wET § JAF] A FTLT | FAATITRA WY
W SFR ¥ O Wriv 9y s
& ag FTn g IWTT ¥ faw exu wd
IqW G wa oY K eqfwaer & Fwe
g farar stioar, S 9% !‘-"fﬁ'ﬂlﬁ’ 1
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T WA FATAT ATCT A1 T FFC K
a1 Fred; wray F foam ag avdy
Tt ga A A § e o o w@q-
A s Aw wy & s faa Amr
A vAdfa £ 7 7% @ WA Haw
& G 7y ATEC fr weNT KT A A
KW Y AT R NGTF UW F@TE )
& wR WgaTd NI 98 SO P, AR
73 T @AY, AF AW, AYAET qU AVIHE
gLagrmF G g g waa F
Teq Qo § 9wV ¥ W R
FArR X o7 A wAAT & AT ATOHE ¥
QT EAAT § T AR A wTwT AT
¥l o THrT W) A T T F wRR
far &1 ool 6) FEafes ww ¥ ogoEw
! ;T G T vEAr W o@xT dav
AR | WYY USEIY vkAT ¥ FIL TATE
AT W% WY FAT K1 A gord §
f o qraw wedlT 7 gt W UA
wuar & | gg i & TE AW T |

16 Hrs,

At maTE N ¥ WTET e e %
X WIAT T 77T AT | AT wor qgH
A WA e fada  frar fe g
gfgerw & seqrg qe & Ag gmr g
#t o & ey IFNA ¥y fF ag o A
g igifas wsdgT @ wr & Iad gaw
ggaT arefgr e AT 9 ® Wy w
are are 7y famd v gwaa W fyenw
femr €& 4 f g7 wrod swIrT 9 Aok A
wa A ¥ § 1 § weew g A ARY oF
gigara Twdifan &, ¥ 19 geary o agt

AT WX q; WA N LW wAHY F7 AT

I3 e gart fox ag frag amgw w1
gRWwrr ®1 g7¢7 fixar fx 3z amfesm &
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%7 @A R AR 3 & owEw b
# WOHT FHWEIE FT AT
78 3y ¥ fqo #% @agars §—e1 fauw
9T I 3 T ¥ W@ ¢ ar IFA §9-
wiar & fpar 5 ste-divefmen sar g,
Tad Sfra mid &1 &9 A g -
F-q2 carfan #1 Qg &, AT ST AT

WIT &4 3% § aqard gu ag was e
9L T g, IR wET R = gwwIT W

wa s sfecs § 7 &, wod ©f
Afa g 247 &, salerea & adf &, w9ar
o sraww o A & [EA amy Sl
IR 1 & A 0% gEw FAAD @) L
ag ag fe sgir ot M e B A aw
AgY 2@T, T4 ¥ §) KA 70w KAAT B
aws A 3@, &@ qw o frafe &1 atw
agl @, 40 qrar fkal § o 2@,
@ fad g7 S s & W @@t frars
quar @ | gfe il W€ ot ww W,
AT qTRTT W€ o w17 wT, w9 A €}
qfefeafant & wgare Wi aeR §§ 0
O ®7 A7 w1—I7 w1 A fear€ 2m
IT W I A A Qo ff AN AT @ AW
¥ 0% T A8 wAR o wg E—ArQ
Afe—adfos Afe § a1 wrafos Aife
gY—ag Aifr & o da o ey & fga #
&, N Trsz &) e WA s Ay g, g
F gy awmr faRwt & w3 &, Wiy ®q
gH 39 ¥ 9EalT L A1 7 6, AT WA-
Uer gAIL 97 & A9 ATT HL AT A K,
g fed! ®1 qrarg A8 T, gw 36
Afy g w&T A wrea & q7ar & gy
QM Imkfga & Qi x5 faq &
WITH! a1 A1 wgar g e Ta A wwar
Hx w19 A 39 fauranT oAl & gEag @R
e Aaft &
w1 ¥ gy agea, & ag s
wrgm g Fe forad mew agr g &, ¥
au 3 gesyfa & § N auf 9u frgd
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8-10 #iaY & wfza g€ &; o ¥ xw @¢-
B A g3-a®eT Bl W qUTh & 419,
o6% TUE & qrq, 1@ @ § 70w JT4r
w1 faegal ®1 ¥go< o707 & fod, ¢@ €@
¥ sqrear granfors s B T R &
foq wa faar &, wum fsmr &, w2
ford! wfeamedY w1 arwar wwar 9F,
ol w giAA ST oF; AR Qi
& fag w1 gaug o &) nd, qd an
® 7 anw ok, afer ay TR ¥-
ae57 &, T £ 0 W gmoarg € Afora
%) ax% I Wit 73N | q@ ST ¥ e
¥ Afeat §f @i 1 wghh AN 7@ T
w) e & Frar & gt a7 ¥ (@ AT
¥ qg weeT faar B, aw & ¥ ared A €8
w1 37 qF qT Ay & Awar WA
A A< qrar § WK fogd oF TgR
# M g5 g1 §—A¥ CAITA & AW W,
faak g2t faudlkz, fager i1, ¥&w
a7 gmd sfafwsanad awd wfae §,
fasid arog % v feamr g, 3@ ®
gt wE Ay fand ¥ qarg fean fw
feg) 7t add & wror qardig T XN,
Afw ghzer aidl faQe garda 19 o@
NIwA gr a9 74 & far Farz §—
Hergtgu & fe g7 @ =i
fatram fasl), 37 & M AT @5 &) T
37 €Y WYA FT ATHAT FTAT Q¥ | CR A
faua 213 & w1z WX IFFA 77 TR KT
REATT 73T 9T AT KA ¥ wfow € ¥
awmfy qgia, b g3 fawna ¢ fr foe
yesyfa ¥ sa seny  agh 9v amar @
¥, 39 % 5q1A @Y gU; T K AAGT &
fgm %, 2 &Y wn & fgr & foaa Nl
qe WAY 75T %Y TH a0 A far ¢
W Heey & gfer § 1@ o Ag 9 W
wfagare qtang A gea a1, wEAET
Lag ol
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SHR1 BAL RAJ MADHOK (South
Delhi) :  Mr, Chairman, we are a parlia-

mentary democracy. We bave adopted a
Constitution and the Government is run
according to that., Under that sysiem,
there are certain basic postulates, on the
basis of which democracy functions.
The first is freedom of speech, freedom
of association and freedom of the press .
the second is free elections ; the third
is majority rule and the fourth, collective
responsibility of the Cabinet and its
responsibility to the House of the People.
During the last few months, all these four
principles of democracy have been thrown
to the winds. An example has been given
how things are being done in Kerala, and
how an attempt is being made to rig the
elections there.

What has happened to freedom of
speech 1 need not soy. The entire
country knows how the press is sought 10
be gagged, how the All India Radlo and
the other media of publicity have been
gagged, how they are being used only for
the party in power, how the people who
stand for freedom and unity are being
hauled up under section 153 (¢) and how
the people who preach secession are being
lauded and eulogised.

Here 1 have before me two speeches,
One is the speech of Sheikh Abdulla
which he delivered at the conveation in
Srinsgar in which he says that Kashmir
will get independence, that the people of
Kashmir will fight as the people of
Algeria fought against France. And that
man is the blue-eyed boy of Sadiq, and
Sadiq is the right hand man of Prime
Minister Indira Gandhi. And here is my
speech, the report which the CID bhad
taken, Itis an absolutely wrong report.
Even then, I will ask any hon. Member
to read this. You will find that this
Government is putting a premium on
treason and irying to punish patriotism,
This is the freedom of speech that we
have.

Then, about majority rule. This is
not a majority Government, this Govern.
ment is in a minority, carrying on with the
help of those who want Lo stifle democracy
and the Constitution, who have made no
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secret of it. Here is &8 minority Govern-
ment which has no right 1o be there.

Coming to the principle of joint res-
ronsibility, it is wrong to call this a
Cabinet, In a Cabinet, the Ministers are
colleagues, but here we find one Maharani
and the others slaves. Therefore, in this
case the principle of joint responsibility
does not exist. The whole power has

‘been concentrated into one hand, that of

the Prime Minister, who has become Stalin
and Hilter in one, Actually, Fascism and
communism are only two sides of ths same
coim, Both concenirate power in one
hand, both stand for totalitarianism. And
this concentration of power is now, we
find, in the hands of the Prime Minister,
Mrs. Gandhi. She had the check to call
Shri Vojpeyee a Mini-Hitler. He may
be a Hitler or he may not be a Hitler,
hut the Prime Minister, Mrs, Gandhi
spent her early days in Germany. She saw
how Hitler functioned, she herselfl ad-
mitted that she saw how he used to func-
tion, and she is trying to copy Hitler in
this country. But [ must tell her tha
this country will not tolerate any Hitler
or any Stalin, This is a democratic coun-,
try, and it will remain & democratic coun-
try. But it is a challenge that has come
This
democracy is not only for the epposition,
If democracy lives, then the parties exist,
but if totalitarianism comes, wHKether
Fascist or communist regime, there will
be no Jana Sangh, no Swatantra Party, no
Congress either, And iherefore, it is for
you to understand what you ave doing.
You are trying 1o seund the death knell
of demoucracy in this country, She is
takiog the country towards that, and
therefore, it is not only for me or for
Mr. Madhu Limaye, but for all democrats
to oppose it, and 1 know that there are
many on that side also, 1 would like their
conscience to wake up now, and it is for
them to save the ceuntry,

Then, what kind of a Hitler or Stalin
have you got ? Hitler at least had some

commitment to his country, to Fascism ;
Stalin  had

some commitment 1o his
country, to communism ; but here isa
Prime Minister who has commitment

neither 10 demecracy, nor to the country
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nor to the party, who is committed only
to herself. The way she stabbed her own
party, the way she worked against her own
candidate, is well komown. 1 would ask
any one of you to look ioto the political
anpals of any country. Can you find a
single example of such political immorali-
ty which she indulged in ? First, she
worked agaiost her own candidute and
then against President Giri. She wanted
him to lose the Presidentship, It was the
sixth sense, legal sense of the President
that saved him, She wanted only a stooge
President 10 rule, and since he was not
behaving as such, she wanted 1im also w0
be out.

THE MINISTER OF LAW AND
SOCTAL WELFARE (SHRI K.
HANUMANTHAIYA) : With all respect,
may 1 rise on a point of order ? 1 do not
want even a ruling from you, Mr, Chair-

man. | am only requesting my good
friemd Mr, Madhok not 10 dray the
President into our discussions here,,.......
(Interruptions).

SHRI BAL RAJ MADHOK : I do
not drag in the President. The President
is the head of the Republic of India ; he
is the custodian of the Indian Constitu-
tion. When the Prime Minister is trying
to wreck that Constitution and democracy,
it is the responsibility of the President~—
1 make an appeal to the President—to
rise to the occasion and see that his
Prime Mipister does not stab demo-
cracy and wreck the Constitution,
uShe is not only destroying democracy ;
she is destroying the unity of this country.

She has been encouraging communalism .

in this country and also the disruptive
forces in this country. We condemn
communal riots. When the British were
there, her father the late Prime Minister
used to say that it was the British policy
to divide and rule ; there was Anglo-
Muslim League alliance and they created
riots. Now the British are gone; for
the last 23 years they are in power ; the
Muslim League has got Pakistan. [ ask
them : Why are there riots now ? The
simple answer is : they are following the
British policy of divide and rule. The
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only difference is that the Anglo.Musiim
League alliance has been replaced by
Indira-Muslim League alliance. They are
creating riots ; not only that ; they are
encouraging disruptive forces all over
the country. You know what is happen-
ing in Kashmir and in Assam, The
Muslim League is raising its ugly head ;
it stood for two-nation theory and it
partitioned Indin and cavsed such a holo.
cuust and 50 many murders ; crores of
people were butchered and uprooted. That

Muslim League is raisiog its ugly head
under the patronage of the Prime Minister
who claims to be working for national

integration. She is the goddess, not of na-

tional integration, but of national disinte-

gration ; she is working for disintegration,
What she suys is being used by those who
are the enemies of this country, Here
is a letter received by me from New York
sent by “Honour India Committes:" ‘I

enclose here with a copy of the advertise-

menl given by certain Muslim organisa-
tions. The contents of that advertisement

are  self.explanatory. They are anti-
Indian’.  The letter goes on further :

“The sad stary of the advertiSsment is

that there are quotations from the speaches
of the then Home Minister Mr. Chavan

and the Prime Minister Mrs, Indira Gandhi

in the advertisement,”” Here is the adver-

tisement. The Speeches of this hon. Lady

who happens to be our Prime Minister arc

being used by our enemies, by Pakistan

to malign India. She is behaving, notas

Prime Minister but as an agent of Pakistan

in this country. So we condemn her. Can

there be greater shame for this country

than that its Prime Minister’s speeches and

utterances should be used by the enemies

of the couptry to malign our country 7

She has been talking of doing good to
the people, t0 the common man. What
is the result of the policies she has pursu-
ed during the last few months 7 Prices
have gone up by ten per cent. 1am not
a feudal lord like her ; unlike her 1 am
a common man ; 1 do my own shopping.
T know how prices are going up. She
has never gone to the market and does not
know what the prices are. The policies
she is pursuing are anti-people. My friend
Shri Chandra Jest Yaduv was speaking of
people and perhaps he knows something
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about people. But what doss she know
about people ? Let her go 10 the market
and find out the conditions, What i3 the
condition of salaried people, Government

servants, five lakhs of them who live in
Delhi 2 Have they given them need-
based wage or interim relief ? What is

the condition of the pationalised banks ?
There is a report in vour own National
Herald ;1 have no time to quote ; these
banks have become dens of corruption. You
bave not nationalised them ; you have
bureaucratised them and all the evils of
Government offices are coming in there
and the common man is suffering. On the
economic front she is ruining the
country,

lo respect of foreign policy, what have
they done? The other day Madame
Binh was here as leader of an insurgent
movement in Viet=Nam. There is a law-
ful Government there with which we have
consular relations ; they have also a
consul general here, I[o one country
there can be only one lawful Government.
Here comes an hon. lady who claims to be
the leader of an insurgent movement and
we treat her as a State guest. Persons who
live in glass houses cannot afford to throw
stones at others. We have a number of
insurgent movements in this country. If
tomorrow a friendly country invites
Sheikh Abdulla or Charu Mazumdar and
gives them the treatment you gave tO
Madame Binh, how will you feel ?

You have done all this because Russia
wants it. You have made this country
a satellite of Russin, Russia diclates
our foreign policy, and our internal
policy, and we look helplessly. But now
Russia too is going away.

There is a distinct shift in Russiap
policy. Russia has been arming Pakistan.
Russia put pressure on us in Tashkent and
Shri Lal Bahadur Shastri died. You say
that the Jan Sangh people killed Gandhiji.
The Jan Sangh was not there; and after
the trial that was held, the man who
killed Gandhiji was hanged. But we ask,
who killed Lal Bahadur Shastri ? There are
doubts that he did not die a natural death.
The whole house is demandiog that there
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should be an enquiry into his death. And
YOu are nut coming Oout with an enquiry,
Therefore 1 say, that they put pressure on
us and took away the life of our beloved
Prime Minister, the late Lal Bahadur
Shastri. They wure now putting
pressure oo us to Succumb to Pakistani
pressure about Farakka. And what bave you
done about Cambodia ? What have you
done about East Asia ? Our entire foreign
policy is in shambles. The result is that
Iodia honour is in dust.

Then, while you are talking of genocide
this  country, what has happened in
Pakistan ? Two lakhs of peopls have re.
cently come here from there; they have
left their hearths and homes after 23 years
of freedom. They are rotting in Bengal
us refugees. What is their crime ? Because
they are Hindus. You went to Calcutta,
but you had 0o time to go to meet those
people. After all, if you had any human
heart - you are & lady and Yyou should
have a human heart - that could bave been
done, but 1 think your heart also has gone;
the milk of human kindness has disappeared
from wou because of power; the power
madnoess. You never went to them. What
is their crime ? Because they are Hindus.
They are being driven out. There is coati-
nual genocide in Pakistan, When the country
became free, there were 30 million Muslims
in India and 15 million Hindus in Pakistan,
lo India we are proud that the Muslim
population bas gone up from 30 million to
60 million. But in Pakistan, the Hindu
population has now come down from 15
million to eight millions. If there was any
gonocide, it was in Pakistan. But you are
telling the whole world that there is geno-
cide of Muslims in Indis. Nobody is going to
believe you because facts disprove you. But
you are maligning your own country. Have
we not got the right to say about what is
happening in Pakistan ? You say you have
lodged vour protests, and they do not
listen. That shows your incompetence.

Therefore, during the last one year,
this country has been brought to a
pass which is really a matter of shame.
More thap shame, this country has come
10 a pass when its very future is in danger;
democracy is in danger; the country's
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economy is in danger; the country is in
real peril. The whole power has got
centred in your hands.

Here, [ am reminded of George 111,
George 111 had centred all the power in
his hands. And in those days, Burke said
in the British Parliament, “‘The power of
the Crown has increased, is increasing
and must be checked.” Today, 1 would
appeal to this House the power of the
Prime Minister has increased; is increas-
ing and must be checked. And this can
be checked not by the Opposition alone.
When Burke mads this appeal to the
Members of the British Parliament, to
whatever party they belonged, they felt
it was the right thing to do; they worked
together and they united, and finally they
threw out that man who was trying to be
a tyrant though he was the head of a
democratlc State. Similarly, today, my

appeal to you all is all demoerats
and nationalists, to  whatever party
you may belong, whatever political

philosophy you may have, whatever your
economic policy may be - there might be
differences of a minor nature.where the
question of democracy is involved, where
the question of national unity is involved,
we should all become one. Today, in the
true sense, freedom is in peril. We must
all unite to save that freedom, to Save
that liberty.

Therefore, | would end my speach
with the appeal to all democrsts not only
on this side, to all the nationalists not
only on this side, but to all democrats and
nationalists on that side also - they are in
quite & large number there, and they may
have some reasons for being there-but they
are patriots; they are democrats, they are
nationalists. 1 would appeal to you all.
Your conscience awoke when there was
a quarrel about two individuals . Reddy
and Qiri., Now, what is at stake are not
two individuals. What is at  stake is
the country. What is at siake is the
country's unity, What is at stake is
democracy. Therefore, 1 would like to
appeal to you: your conscience must
awake ! Your conscience must arise. Now
you must use your comscience and throw
out this Government so that we can have
a truly national, democratic government in
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this country, so that this country could bz
saved from the clutches of fascism and
communism which are being tried to be
imposed on this country by the Prime
Minister who.one does not know whether
she is a fascist or a communist. 1 think,
is actoally a facist and communist, both,

SHRI R. D. BHANDARE (Bombay
Central) : Sir, 1 am not surprised at the
speech of Mr. Madhok, which it is bound
10 be, a8 it has always been, full of hatred
and venom. That is the characterisation |
would make of his specch. But 1 am
really surprised at the specch of Mr.
Madhu Limaye, who has always been
claiming to be a democrat. 1 have no
reason to doubt his honmesty, but after
hearing his speech, 1 am really sorry that
he is falling from thie pinnacle of glory of
a democrat, which he has been claiming to
be for a long time. Democracy is a
form, but that is not enough. Tts conte-
nts  are more important.  Election
Machinery and adult franchise are its
contents. Today he has derided the
election Machinery which is enshrined in
the Constitution itself. The laws of the
country, including the Constitution must
be respocted, so that the freedom of the
country and of the individual could be
retained and presorved, Let us not,
therefore, deride what the election Commi-
ssioner has done.

Let me ask Mr. Madhu Limays what
motive the Election Commissioner can have
to manipulate the electoral rolls. Let me
take up the points he has raised. 1If the
Chief Minister advises the Governor to
dissolve the legislature, should the
(Governor accept or reject that advice ?
Can the Central Government go to the
extent of advising the Governor either to
accept or to reject the advice of the Chief
Minister 7 As a democrat who believes
in the Conpstitution, what will be his
answer ? Therefore, |et us not raise a
question which is not germane to the
topic. He wanted to condemn the Prime
Minister for the conceniration of power
she has got because of the Cabinet reshu-
flle. That is the topic. But he has
raised all sorts of questions, even going to
the extent of condemning the Election
Commissioncr and at the same time asking
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the Central Government to intervene even

at the time the advice was given by
the Chief Minister to dissolve tle
Assembly,

Then he has raised the guestion of
caretaker Government, He asked what
right Mr. Achuta Menon's ministry had to
continue in office. But is the caretaker
Government a new, novel, foreign idea ?
Is it not a constitutional phenomanon to
b: found wherever there is parliamentary
democracy 7 what is the use of blaming
that Governmant which continues to hs
in offics and which can continue under
the Constitution at least for six months ?

SHRI NAMBIAR
Assembly there.

There s no

.

SHR1 R. D, BHANDARE : 1 am
aware that the legislature has been disso-
Ived. But the caretakar Government can
continue, That i3 exactly the convention
I am talking of. That is exactly the idea
which has been in existencs for a long
time in the country. Go to England or
study the history of the English people,
or the history of constitutional or parlia-
mentary gdvernment; you will find that
caretaker government is not a new thing.

Then he raised a pertinent Qquestion
about the electoral rolis. how there could
be an increase of 31 lakhs voters and a
decrease of 21 lakhs of wvoters, This is
not a new phenomenon. Perhaps, he has
not studied how the electoral rolls are re-
vised and how volers are included and
excluded. Let me explain the point to
allay his misgivings and silence criticism.
Under the normal conditions the new
Assembly should meet on the 26th of
Sentember. So, the Election Commissio-
ner wanted to "Have an early elaction,
There is nothing wrong if the elections
are held earlier, It is only when the
elections are delayed that we have a right
to criticise it,

SHRI UMANATH
Rigged elections.

(Pudukkottai) :

SHR1R. D. BHANDARE : If tle
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elections are held earlier;, how can you
condemn it ?

Now, what is the factual position ?
Tn 1964 the electoral talls were revised
intensively, In 1966 thers was only Lok
Sabha election; no Assembly election,
So, there was no question of revising the
electoral rolls intensively. In 1969 No-
vember there waf intensive revision of
electoral rolis. After 'publishing the
cyclostyled or typed copies objections were
invited, which is the usual procedure under
the Representation of the People Act.
In July 1970 an all-party meeting was held
where the majority of the parties accepted
the position of the elsctoral rolls. Only
one party opposed it. The time was eox-
tended again up to 30th July, 1970, for
inclusion and exclugsion .of voters and it
was also carried. The ingrease of voters
up to that time was 16 pergant, As com-
pared to 1964 there is an increase of 30
lakhs of voters and exelusion of 20 Iakhs,
leaving a net increase of 16 lakhs over
a period of six years up t0 15.1.70. Ts it
a phenomenon peculiar to Kemsla? No.
The same phenomenon is found all over
the couatry. In other areas also there
has been an incroase of 15 par cent of
voters on an average. In Mahprashtra
the increase is 41 lakhs and exclusion 28
lakhs, leaving a pet increase of 15 par cent
of voters, So, there is no question of
manipulation,

Then Shri- Madhu Limaya raised the
question of concentration of power and
bureaucratisation in Goveroment. Of
course, the Prime Minister is compsent
cenongh to  answer tbese charges,
But may | ask Shri Madhu Limaye and
reople of his persussion whether the Cons-
litution has been sobveried . Has ths
Prime Minister acted within the rights and
privileges granted under the Canstitution
or has she subverted the Coastitution ?

1 was amused to hear Dr. Ram
Subhag Singh. In this very House 1 had
advised him to prepare himself to play
the role of the oprosition. But I do not
think he has been able to cither cultivate
or undersiand the real role of the opposi-
tion. The role of the Opposition .in thi$
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House is based on hatred of the Prime
Minister and the present Government.

Looking at the speech made by Dr. Ram
Subhag Singh, I have come to this con-

clusion.

What is the basis of their functioning
in this House or outside 7- Have they
given up socialism, secularism or demo-
cracy 7  What is the answer that the
Congress (0) would like to give ? They
would like to enter into a grand alliance
with Swatantra, Jana Sengh and C.P.
(M)...... (Interruption). Today at least
you find them as their strange bed-fellow.
It is renlly o strange combination. [ am
aware of the leaders of the Congress
Opposition. They are under the impres-
sion that they cannot live without power
because they have been in power for a
long time. 1 am aware of the fact that
they had playved a very conspicuous part in
the freedom struggle. But they are also
responsible for the preseat state of the
nation. The Congress Opposition has
forgotien that for the present state of
the nation they are also equally res.

ponsible.

As the time is passing, they are reveal.
ing themselves in their true colours,
They cannot play the part of the
Opposition. They nre, therefore, confused
and they have no policy, no programme
at all, Therefore, they have no future at
all.  Let me ask one or two questions and
I have done. Has Dr. Ram Subhag Singh
given up the 10-point programme or has
Mr. Masani accepted the 10-point pro-
gramme ?  What is the position? Has
Dr. Ram Subhag Singh accepted Indianisa.
tion as a philosophy enunciated by Shri
Madhok or has Shri Madhok given up the
philosophy of Indianisation ? What is
the positinn *  The conclusion, therefore,
is that the Opposition is based purely on
hatred without any policy, without any
yrogramme at all, Therefore, they cannot

have any future at all.

MR. CHAIRMAN :  Shri Sezhiyan—
not here ; then, Shri Dange,

SHK! .5.M. BANERJEE (Kanpur):
Shri Dinge will speak tomorrow,
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MR. CHAIRMAN : 1 have no in-
formation. Shri Surendranath Dwivedy,

SHR1 SURENDRANATH DWIVEDY
(Kendrapara) : T will speak tomorrow.

MR CHAIRMAN : Dr. Karni Singh—-
he is also not here.

Shri J.B. Kripalani.

SHRI J.B. KRIPALANI (Guna) : Mr.
Cnairman, Sir, 1 fortunately, belong 1o no
rarty. 1, therefore, epdorse the abuse that
is given by the opposition to the ruling
party and 1 endors the abuse that iS given
by the ruling party 1o the Oprosition. 1
believe them both when they abuse each
other. But there is something beyond that,
beyond this party wrangle. That is what
has recently been happening in our coun=
try. The rrevious syeaker ialked about
forms of democracy and its contents. Wil
he tell me whether in any country a party
works for the defeat of its own candidate?
This is Something that is not done in a
democracy. Will he give me an example
where a person . proposes the name of a
candidate and votes against that candidate?
This is not done in a democracy. This is
done when all laws, all procedures and all
conventions are proken. When all these
ure broken, there is only confusion, 1In
confusion also some people may prosper,
but that is not democracy.. .

Again, take the recemt instance of
reshuffle of the Cabinet, Some ministers
said that they could not nianage a particular
rortfolio. They also said and their com.
panions said that the new portfolios given
to them were denigrating their position. 1
ask, is thers any democracy in the world
where ministers are chosen not because of
their standing in the country but because
the Prime Minister wants them ? There
is no democratic country*in which minis-
ters are chosen as they are chosen here
row, Those who had some standing in
the country have lost their standing.

1 can understand that the Prime Minis-
ter sends for these people and tells them
rrivately, ‘'You please accept this rort.
foljo that it will be for the good of thg
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country or good for hersell or her govern-
ment. But if you carry on this contro-
versy in public, what will the pablic think?

Is tha public to believe the Prime
Minister or Shri Dinesh Singh ? We are
put in a very awkward position. 1 believe
both of them, That means, both of them
are not giving the entire truth of what
happened. What respect can the public
have for ministers who have consented to
be ministers, accepting the portfolios they
did not want, for which they said that they
were not competent, and that they were
being denigrated?

Certain portfolios have bezn deprived
of their power. That power is concentrated
in the Prime Minister, This is somzthing
that is not done in a democracy. Where
is joint responsibility then ? How can 1
expect that Shri Dinssh Singh or Shri
Chavan will exercise his judgment? When-
ever a decision is taken, in this House we
ask whether this was the dacision ofa
minister or of the Primes Ministzr or of
the Cabinet, Now there is going to be no
dacision of the Cahinet, except that of the
Prime Minister,

They have accepted offic: 1gainst their
best judgment. They have accepted office
under coercion. The people halieve-and
they have a right to believc--that these
Minister are enamoured oily of their
chair; otherwise, why should honourable
people be have like that?  After all, for
them office should not matter. Why should
n man, who is the leader of 8 whole prov-
ince like Maharashira, care for a minister.
ship? But this is the position 1o which
the Cabinet is reduced. Where is joint
responsibility in this Cabinet ? The Minis-
ters are only the lackeys of the Prime
Minister; that is all. Can minister be
lackeys of the Prime Minister and not her
colleagues, These thiogs have becn done,
They are not done in any democracy that
1 know of,

Then there is another thing. Our mem-
bers describe some party or the other as
reactionary. Every democratic  party
believes in the Constitution. 1t swears by
the Constitution, The members take their
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seats when they declare their allegiance to
the Constitution. 1f they have declared
allegiance 10 the Constitution and they
have done nothing to violate it, then
every democratic party, that believes in
democracy, is not a reactionary party, To-
day in England who have been brought
into rower? The Conservatives, Can the
Labour Prime Minister or a Labour Minis-
ter say that the Conservatives are

reac-
tionaries ?

SHRI S, M, BANERJEE ; Yes,

SHR1 J. B. KRIPALANI Every

Opposition Party is considered as King's
Opposition. This is necessary in a demo-
cracy. It performs important functions,
As long as that party believes in demo-
cracy, it is not a reactionary party. [f only
the Labour Party or th: Socialist Parties
in other democratic countries are forward-
lookihg parties, then there can be no
change of government brought about by
the poople. Peoople decide what will be
good under the exisling circumstances.
They decide whether the Government
should proceed slowly or if should pro-
ceed fast, whether you should adopt this
reform or that reform and the people are
frec ww choose whatever party they like,
and no party can be called as a reactionary
party.

Whn are the reactionarics in a demo-
cracy ?  In a democracy those are reac-
tionaries who do oot believe in the Cons-
titution, who subscribe 1o the Constitution
only as a form. Who are 1he reaction-
aries 7 Reactionaries are those who be-
lieve in the totalitarian form of govern-
ment, whether totalitarian rule is tempo.
rary ur rermanent, because every totali-
tarian government perpetuates iwsell, Tt
cannot be removed. Dictatorship cannot
be removed by the vote of the people.
Those who believe in dictatorship, whet=
her temporary o1 permanent, are the real
cnemics of democracy. They are the reac-
tionaries and also those who have alliances
with foreign countries are the reactiona-
ries. They do not know even wkat demo-
cracy means., No democratic party in this
country can be considered reactionary,
The only reactioparies are those who be¢-
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lieve in totalitarian rule and those who
swear hy th: Constitution in order to break
it so that they can produce confusion in
the country. They think that in that
confusion they can rise to power. Lot ms2
toll them that when confusion is created,
nobody knows who will rise in power. In
the beginning of the 19th century there
was confusion created in France by the
French Revolution. Did the French revo-
lutionaries came to power ? Did those
philosophers who preached that revolution
come to power ? Did any of those come o0
power ? Who came to power 7 Some-
body from Corsica, a Subaltern. He be-
came a dictator, He became an emperor.
He became & conqueror, Then there was
confusion in Germany, What happened ?
It was not the German parties that came
to power. Nobody, but a psychological
idiot like Hitler came to power. There
was confusion in India when the Moghul
power failed. Who came to power ? Did
our Maratha friends come to power 7 They
had come upto Delhi. They did not come
to power. Not even the Sikhs who con-
Quered the whole of Punjab. Neither
Hyder Ali nor Tipu Sulian came to power.
A foreign company of banias who came
here to trade from 5000 miles came to
power to our utter shame and remained in
power for a couple of centuries.
Nobody who is putting his faith in confu.
sion will be sble to bring our friend Prof.
Mukerjee in power. | don't know whe-
ther he would like to be in power even
after confusion. 1t will npot briog in
Ramamurthy into power. Remember, some
people will come of whom we do not
even dream, therefore, please be careful.
Be careful not to create confusion in this
country. Confusion can only be avoided
if we observe the forms of democracy.

Now, what is hoppening in Bengal ?
Is there any law and vrder there ? Things
have happened in Bengal which did not
happen even under Basu's rule. Every day
bombs arc hsing manufactured. Every day
machine guns arc b:ing used. Every day
universilies are being closed. 1f this
Government had used its power. if the
writ of the Government ran, these things
would not happen. Today, even the sma-
llest Government has powers that if it
wanis it cas crush any revolution. Re-
yo'utions, ar: not today made on the
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hustiog or on the barricades, where people
had as good instruments to fight in the
Nineteenth century as the Government
had; but the people were more in numbers
and therefore they counted. But today,
the smallest Government has such wea-
pons of repression that they can put down
any rebellion,

And, what happened on the first occa-
sion when the United Front Government
fell 7 There was a Governor there who
acted and in 10 days’ time nobody heard
of the Naxalites. Then what did the Cen-
tre do ? They precipitated another elec-
tion, That wus the fault of the Cen-
tral Government. Now, they have put in
a Governor in power, about whom my
friend Mr. Masani told the whole story,
Do you know what his views are ? His
views are the same as those of the English-
men who were here. What did English-
men come here for? They said that they
had come to bear the burden of the
‘White.man'; that they had come to civi-
lise India. This Governor says, forelgn
rule is good because it is civilising Tibet
Can foreign rule civilise any country ?
No. It can only degrade the country. Tt
cannot give it culture. It cannot make
it mordern. We would hove been more
modern earlier, like Japan, if the foreign
Government had not been here.

In  Resolution after Resolution we
said that the foreign Goveroment had de-
graded us culturally, morally, economically
aod politically, in every way. So, fore.
ign rule cao never make people civilised,
Foreigo rule can only enslave reople. If
you appoint & Goverpoor, who believes in
the enslavement of the people, do you
expect under line any law and order ?

I say, we are sitting on & wvulcano.
Wo must be careful and we must see that
democracy survives —not one man's rule-
hut a joint rule, joint responslbility or the
Cabinet or a Government, that is not a
minority Government, that which does not
depend upon those whom it condemns,

Jawaharlal used to say whatever may
be the condition of the Communists in
Ruyssia, the Communists in India are repe.
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tionaries, These are his words, Why ?
Because, they want to destroy liberty, in-
stead of adding to the welfare of the peo-
ple.  Instead of improving th: condition
of the poor, they destroy whatever liberty

we have. Even starving people would not
like to be deprived of their liberty. Any
Joor man in India will get better food

better housing, if he omnly committed a
robbery and went to jail for a couple of
years and he will be very comfortable.

But, does apybody do that ?
Does anybody do that ? No, because
liberty is something valuable., Afier all,

what did vur ancients say 7 What is the
highest ideal ? 1t is liberty; they called it
mukti. Mukti is the highest ideal, not
bread but mukti. Mukti must be com-
bined, with bread but mukti must not be
taken away because there i$ no bread. If
there is no bread, give it to the poor.
But do not take away their liberty. Do not
take away what they already have. So,
I say that it is very dangerous for this
country to lose its. democratic set-up,

As regards foreign policy,, there was
one madam who came here; whatever her
name, | do not know,,, .

SHRI 5. K.
Madam Binh.

TAPURIALL.  (Pali)
It sounds like dust-bin,

SHRI J. B, KRIPALANI : T hear that
she was a very charming lady. 1 had no
occasion 10 see her, and even if 1 had; my
eyes-sight is not sharp enough. .

Here we have Naga rebels and if -they
went to a foreign country - which was a
friendly country, with whom we had diplo-
matic relations and they had been wel-
comed them. I doknow how wé would
feel. Since she was welcomed here, I do
not know want has happened to this
Government. 1 do not undersiapd whet.
her they. have brains. Where have their
brains gone ? How could they entertain
such a person ?

SHRI PILOO MODY (Godhra) : -They
carry their brains in their petticoats.
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SHRI J. B, KRIPALAN! : Then they
call themselves non-aligned. Does any-
body believe that India is non-aligned  ?
Everybody in the world bzlieves that we
are the stooges of Russia. There will be
non-aligned conferences which will be
held, where 1 do not know but somewhere
it will bz held. And Nasser will be a non-
aligned person and Egypt will be a pon-
aligned country. This is ulter. nonsense,

SHRI S, M. BANERJEE : Tn Saigon,
they had burnt our national flag and ifsul-
ted our consulate, He never condemns
that. 0 :

SHRI BAL RAJ MADHOK : We con-
demn the burning of the national flag not
only in Saigon but also in Calcutta, But
my hon, friend does not condemn the.
burning of the flag in Calcutta,,,

SHRI S. M BANERIEE We condemn
cvefything.

MR CHAIRMAN : Order, Order. Let
the hon Member be allowed to continue
his speech,

SHRY S8, K. TAPURIAH : Let them not
hoist red fags. ”

it e Wlo WA © WIq| ¥ 1Y
WTX TZAT, G F1 A AA A1)

When any one'of them speaks, my hon,
friends can make thése interruptions. Let
me be allowed to continue my speech.

SHR1 'SAMAR GUHA (Contar) :
It is very good that our communist friends
have at last developed respect for our
national flag and a sense of houour for our
national flag,.,

SHR1 PILOO MODY : I suggest that
all of us 'may set up and sing the national
anthem.

SHRI S. M. BANERIJEE : Nationalism
is not the-monopoly of Shri Samar Guha,
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SHRI1 RAMAVATAR  SHASTRI
(Patna) : Where was he wHen we were
fighting the Britishers ?

SHR! PILOO MODY : Fighting the
Britishers from Moscow ? Ask them if
they have ever seen-an Englishman ?

warafy agwa : AT § e
WA F qg THE T AZT ATV |

(Interruptions) * * *

"SHR1 J. B. KRIPALANTI * They do not
understand what has happened to our
embassy. This is in rewaliation to the
reception that we gave to that lady. This
is nothing more than that. No country
would have done that. If our notional
flag is burnt, ] accuse this "Government of
having been responsible for that. Here is
a country which is known 1o be friendly
to Indians; this country is more friendly to
Indians than Hanoi; Indians can live there
and can enjoy all the privileges that no
country has  given to TIndians.
We entertained a rebel of that country
and got our Embassy and national flag
insulted. 1 hold this Government respon-
sible for what has happened in Saigon, as
1 hold it responsible for having spolled the
internal politics of this country and the
international politics of this country. Our
boast that we are non-aligned is nonsense
which nobody believes today except perhaps
Russia. Bzhind the Iron Curtain, there are
many non-aligned nations,

So if Egypt is non-aligned, well can
India say it is non-aligoed. This is how
in politics words are used. Words seem
to have absolutely no meaning, whetever

they may say.

So, 1say that I have no Quarrel with
our Prime Jinister—] hnve no quarrel
with-her. What I have 10 Quacrel with is
this. She must not destroy the recognised
norms of democratic behaviour. She must
not do things that are not dune in a demo-
cracy She must not do destroy the respect
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in which we liold Ministers, the people hold
Ministers and their subordinates hold the
Ministers. 1If she degrades her Ministers, I
say she is degrading herself.

I remember Gandhiji always praised us,
always showered encomiums upon us,
never degraded us in the eyes of others, To
degrade your Cabinet is to reduce your
Cabinet to a non- mtily That is. all T
have to say.

=t &taron iaﬁ (wfegi?) : mwmafa
wglew; qga & Ay fawd aga w) @ &
forg qatg g Fr §+413 B a1 1 a7
4 & fagr ot sgg 7 foag &0 7 azd §
T8 W7 AR B 1 I wida (D)
aqqq fqar, z3a77 @t &1 awea fagr
qAFY w1 gRTA Fagr gy s @, 97 on,
#f gadqa faar M g ¥ faa awg
¥ ag @ ¥ Az 9ok o Sar) qufy
Tiqe A ara fasit g & Far ;¥
17 qu7 I7fafa Adt & Afeq & sga
Tiga1 ' f5 faq a@ &Y war v o
qsdl &7 sgagre IRl frar 8, wga e

a: |19 ®zA41 79a1 § % 37giv G937 & Tag
# 7ga frex sqc qr arsT @ frar g
gafr & warg 2 v ad agm g afer
gg %g A1 g g 6 g7 P g
Sq[RATA WIHIT IT HAT FTT Iq6 THh
ga atessz 31 fag eaey 7 3¢ Sl
dz &/ fafacze a01a1, fg qeaeq 7 3
tq WE 9 fq51a1 36F sfa panac &1
ATTT FLAT AT FC QL A QYT WS 77
M @ gawar guyEf@ @ af | ¥a
TET AR 1952 7 W14 §1 9z 99 4
quAET qrg & HQH 9; 57 F @ A0
ot mE % @ & 9, 60 7 qifen mgw ¥
g F 9, 66 ¥ wHW ART F A4 §T
wiz 1966 # fex zfezu ot & @ g
iz g7 sifag aa & sa1 fear g ?

e Nm recorded.
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ax AU wif e faedrkz vadifa
& miwga ary w¥ § 398 Ager w1 of
3egiA anfed Ag fwar w1 aa% ) Qe
2 & g7 W1 MU, SAAT €Y AR W A
9§72 qaeEg €17 aren g1 Tafag IR
g AT fFag ¥ar Al @ @A 4
ife M7 wE IaF Aar HI, tw
arg O A 3+ aziva ag g cafag IR
wh Awra fe fagrn & ®1 mavx
911 58 AEAN A L X oAEY & |9 §,
T2t qg wEx qrEt & |9 §1 5@ AWM
# g% frarg smigEe g AWt EAl &
ara § 1 gz g T8 qrow qengE & A
AR i ¥x X 9, 17 fag @7 gF €3
zal %1 g% QA ¥ Vs Fagr—azawr fadin
far—ag %1 & Sfer &1 qara § 1

aI% qrgx A ad gArdy a9w w5
Negwaden FI fgear @ar
wigat & | U WA g—TwAEET Ggw
sl o afer , & awRa g AR
T AAT— I WA ¥ 23 @ g7y,
IgEuT it ¥ YT T A HT K
daie® 4, q2A1 ¥ o A g FE A
fe wa % ag il forzr @, @ aw
77Z a9 %1 SATW A EA....

17.00 hrs.

SHRI BAL RAJ MADHOK : 1 chaill.
enge this statement. This is a wrong
siatement you are making here.

ot darow dEE A Qe wga
f& aras Nar wifge ) fea &
arasw gt wifge,  (wmeww).,
A gEAAE] &1 AATH W $AT ALY
3 gt Er A mEaEm w0,
qEA IT W ATEIAF FU, M GH-AIF
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wgA JgH M K1 6D F ¥Ry §)
... (WA,

ot gmuw ae . gr @t wed & e
agd theur att w1 ), T F aim weg-
faezt w1 &1, (wrwwm) ..

it darow ¥ Kegm g e
TEH 37 & ARAAeIw O, fya A
AEEl @ AWM K @ Al §, ey
Wi Fam ), AfeTara wg &
e 1z 23 ar W E—ag § WI* Ha
Y WEA1, A WX e gy af & forey
i W97 qgF 72 @ §, ¥ g wfena
erT 9T TEl v §, fagidl & o 93
¢ T ¥ | q@ fAT & egAr wigar g
fe gre & oo faxr el w1 smagic a9d
wmw ¥ fear §, ¥ aw safsama e
g7 fod 7 & 1 7w s Ay FAmd ama &
@t T agi 9T T §, WA eqfee
s 7RG ;. wadifas g o
AR IAT A 2, gz e @ aa Y fw pH
37 ¥ "a A7 & avar § Wiz wge & qal
% gH 31 mawe 2 Afew & gw o
%[ T F AT &; FH T A 8
a9 FFT TEAr Afgg—A @ wAT W
amd §; w@ fag & 37 ) v g
—3IA ¥ fan gwar w am 1 TI0w
aAlE ® I 8, W&ifE 37 R Fear
qr 1 ¥ A\ fgar ) g §; qgwr ¥
®) WA & A A & fe g oS
Fawmr e fgafr &, ww « fam
adl &; A% wuA) gafamd, M @ H
wAA F w0 g€ R A & fawidl & eqez
wq § 96z gt & | 2w fag |ru aw
™ A nifes &) nar 3, 2@ & AT Wit
A A & mew §F Al aff §
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w7 77t amg # sg—yEan
aifes mx awIT ¥ Qg §—aarafe
AT, g aAF 2 wAGA K Guwoey
A ST IO AT H @ oaAr @R,
19 feat o wamiT F & &ifwg; aww
vEmT eI F QA HmE Ty AR
sfeeaa qras w; @i wiw gfowar; fgg
WA 2199 Frdl # a@are §1 320
sfad-nam 2@ E D &= IN 9T 39
%[ F121 g9 W & Bz IF 1T IA4) A
o7 W ¢, qafr agi 280 aw w3 @
g1 wgwg@rewradsrdar y; Taw
SAUTH T 51 aQFT §; 97" 37§
adw & aifs g agqrar & sgrar €7 &
wIET gy v ai% faas il 7@ A7
vAF & qifew §; X 6T gradf T &
am Q; afeT g8 groad a1 N aads
faardt & ot &, 39 77 7417 TR B fam
A 957 4 3@ SE & faqru g6z s &
B9 A% § IAE AT §IFA F1 Aq09
fiear st § Wi o) aog & fe wamT
# a1y & w2 qr g gx @z fran
Y | qEE argw g A @ E R g
o §; A agndy FHanf AT W Q@
g i —adgr W d...
(wwqm).. e & o @ € 7 g @
2 amx oy fomd 1A g9 wigh
ar wat 78 @m, feT &1 gIT—aaE
oY w1 BATT | THIT GIT AT AT TE gqaA
% geeq &, 37 & fawrg Az §; afww
qrg W A 3@ 5 IT W RNE G
AT WA § gar ; X 7 AW s
S ®Y FTEY qIaY | gg eqr ATA F P |r
4% glar & 7 fgest & 7ar fFar qr; 9q3
AT § gq § 9g¥ WA s
%! fawfzq qamar W7 ageeds 0l &
AraATHT &) 39 F fEsrs Iy 9 @
Farar fs A & qegg ag wramr dw Tf
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fis frge gart 2o % qum & s
ATqEET JHAT & |1 A B—swoag A
Iq%T 35 gur | air Afy walw o A
g—arg ar7 & ar vza fagrd araddr &)
o1 Megew A gi—ag Afa 2@ & fag
qras § 91 w17 & i 1@ ¥ gww Ag)
o avy o & qie § g aarafa 7g)-
;5T ¥ wg AT g g 5 tw gE
§1 WTFTFIA 6T FAC AT GAQTA Y
5 AU I & Ay gy A7 T a®dr)
Taga nfa 4, wtezz ar §, & wvar
2, afe g1e1 aff Qar d.. . (sqwarq). .,
agt A Qe arvfraimige @3 gg ¥ o
T & Ma v wF § afex ane
73f ¥ afad oz @ @y s 2o Ao
o qao & §iq 3tz fear §; &) fex g3
1 iz 7dY fadar, .,

Wl 7y wif q¥W (wAif) : amafe
nflzg; g 7faT g § w;faql w1 qw
af1g, wigor a1 afqql & A A
w17 ¢ ATz & Arfam) &1 AW AW
TEERTA 1 A gTeA fHar AT Wr & w@
TE 3w Y §UT A TAAEA & WIHIA &
weET g ?

wwafa wgRa : raad a A sF )

st diierow ¥WQ ;. qwrefa welzw,
¥ w1 o qra A wEt 2 arefem
AR W1 37 & 91 w1 6 @17 @iz
w31 § & 3 &re GYo gmo & ferars §,
dle ffo QAo & T I7 ¥ ®M FrpY
7% §, AfET AT ag Hre dro qFe H A
v framst sa 3 §....

it o ®o avafear (qrat) : gwd agr
st & fs v waiw & fawrs §
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qTT q19 E Size-faze FaET- A g
w9 i faarsa srex F37 |

ot g ¥/Q o azT A A2 A
& 5 gw 3a% @ig 7@ &, Afeq agi 3%
arg et T F ANz T—a) @ F 3
waa &1 azf A fagtdl el fae-
arKi ) qa mar e §, dfew aee
w5 & s gw 99 % fams §—ag fa=-
WTT gy A 1@ a%AY | ®AST H-FA
gU—SA @i X @ @o dlo gRo AT
&Y dar fra, wrgT §9 w7 T § WA
2RI ®T are T A § | ealag warefy
wgza, & g g 5 O wfamw seam
wy femd Y & 3 e @, 9a% 919 w1E
qeq g & e Haaqar g fs sza 1
¥ @7 FT 947 AUl | w=@r A1 Ag
LR Ec R

SHRI1 DATTATRAYA KUNTE
(Kolaba) : Sir, a Government to be a
Government of a nation, has to be
judged on two points : one on the fiscal
policy and the other on its foreign policy.
As far asthe fiscal policy of this Govern-
ment is concerned, can this Government
tell us that it has succeeded in its fiscal
policy ? Merely th: nationalisation
banks is not going 10 help. 1f in the
country of D& Gaulle a number of years
back, the banks wers nationalised, can it
mean that @ socialistic step has been taken
by & similar measure being adopted here ?
The real point is that in this country,
when so much ‘unemployment is 'growing,
and po attention is being paid to those un-
employed, to talk of socialism, to talk of
democracy, has no meaning. Therefore,
in the matter of the fiscal policy of this
Governmént, as far - as unployment is con-
cerned, this Government has dismally
failed.

Coming to the other Question, we are
told that there is a green revolution in
this country. No doubt it is true that in
the areas where there is irrigation, there
are belter crops; science has helped. But
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it -has helped the kulak class to grow.
That has got to be remembered. 1If the
kulak class grows, can there be real so-
cialism ? That has got to be fought.
Thet has got to be remembered. We are
glad that punjab is having better crops.
Il am happy that Punjab is having better
crops, 'But what are we going to do for
the other parts of the country, the major
part of the country which has not been
able to have irrigation facilities ? Has
the lot of the agriculturists been ben-
efited there ? No. They have not been
benefited, and as long the agriculturist is
to depend on purchasing his foodgrains
from others; and if they are only going
Lo protect the price of foodgrains, we are
only supporting the producers of the crops
who own the lands and the fields, and not
the poor workers of the nation.

This Government talks of socialism;
l'ven-today this Government has not been
uble to fix the wages of agricultural
labour, The minimum wage for the city
lubourer, the industrial labourer has been
lixed, but what are the reasons why this
Government has not been able to fix the
minimum wage for agricultural labour ?
Will they be able to answer this question ?
It is only because the Governments which
support them in the States are having a
largs number of kulaks, those who have
lands of irrigation and rich peasants.
Tharefore they are not prepared to guaran-
tee the minimuin wage to agricultural
tabour. - And when big machinery is being
imporied, what hippened- ? People are
talking of computers being imported.
Instead of agricultural labour being uti-
lised, machinery is being utilised.” What
is happening ? Agricultural labour is
being thrown out of labour. 1Is there any
remedy 7 Has anyone thought it terms of
those who are partially employed and are
completely unemployed in the villages
also ? Has anyone thought of it, and
have thers been apy means to find out
how they are being fed ? No answer is
being given, and 1othing is being done.
If this Government is goiog to claim that
it is doing the right thing, one must say it
is not doing the right thing.

Coming to foreign policy, what do we
find ? 1o the international field, even
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after ths d:valuation that we suffered
in the year 1962, even to today, Indin is a
force to.be reckoned with, Side by side
it is the USSR, USA, China and India
which are the major forces in this world.
Out of these, the remaining three- USSR,
USA ahd China- each .of them is sus-
picious of the other and thinking which
of the two will join faces with each
other. Under these circumstances, if India
follows a correct fpreign policy, of inde-
pendently judging the issues involed, India
may have a different position and have a
different status in the world, Today, this
Government Swears hy the non-alighment
policy "of Pandit Jawahar Lal Nehru, By
following that line, they might call them-
selves non-aligned. But Pandit Nehru
was right in the old days; he said that he
was not toeing the line of the. USA. -But
now if we are to say that we are
not toeing the line of the USA but nre
toeing the line of the USSR. that
would be wrong. We find today, what-
ever the USA's position may. be, it has
walkgd out of Asia. Under the circums-
tances, this country has a responsibility of
folluwlng a partlcu?ar line in reiall.ou 1o
her foreign poiicy. Therefore, on, these two
Questions of fiscal policy and foreign
policy, I mustsay this Government is not
able to deliver the sands

The two major questions of this coun=-
try have been poverty and lack of sense
of belonging. Can any one who talks
against those who are talking of India-
nisation say that we have created a sense
of belonging in the people of India ?
If we have not done that, Government has
miserably failed. For instance, in the
interest of toppling certain .Governments
here and there, a wrong policy is followed.
What happened in Punjab ? At one time,
Sant Akalis were bad. But very recently
they have become very good. The person
who talked before Mr. Kesari explained
how it happened. He should not have
thrown stones at others who try to protect
somebody's Government. This  very
Government makes an alliance in Gujarat
with the Swatantrn Party to topple the
Government there. How could you
explain that 7 T am only saying this to
ghow that instend of basing things on reli-
gion or. local issues and other things,
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really the attempt should be’ to crcntc a
sense of belonging.

Coming to the question of rpoverly,
the:poor man does not know where to go.
With modern machinery and other things
coming, the poor man is sent 10 the wall,
During the last hundred years not only
has the population grown but the pressure
on agriculture bas also grown. Previously
60 percent of the population were depend-
ent op agricuiture. Today 85 to 90 per
cent of the population are dependent on
it.» with all the 1all talk of land being
given 10 the cultivactor what do we find 7
In the Bengal Consultative Committee,
the . then . Home Mipister was
plensed 10 say that he wanted to protect
the cujtivator and decide the share bet-
ween the owner and the cultivator; In that
land of Bengal where Right and Left Com-
munists shave been rulipg for a long time-
they have gone out of o:lice because they
quarrelled between themselves-today the
landlord class remains. There are share-
croppers and there are owners of land,
How does this condition continue ? What
has this Government done about it ? Ocly
for the last three years, this Government

has not been in power in the States,
Before that, for 20 years, they were in
power in the States, They only paid

those who were able to hit against them,
i. €. the industrial worker in the city, The
poor agriculturist is being trampled upon
both by the industrialists, the financiers
and also by thosc whu wield the power
by handing over the power inthe States
10 the kulaks,

These are certain points which should
be noted when we are dicussing what sort
of Government we have. Unfortunately
one does not yet know what is the alter-
native. That is the only dquestion ior
which 1 would seek a reply.

SHRI S. N. MISRA (Kanpauj) : Sir.
1 have had occasion 10 analyse all that
has been said by my friends opposite and
I have been able 10 find that the under-
lying idea is not for the purpose of help-
ing the couniry and the Government. The
obvious reason is either discontentment
with the party in power or discontentmens
that they had to go to the other side. Dr,
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Ram Subhag Singh has spoken in

very hard terms which 1 would say is
unbecoming of a rarliamentarian, parti-
cularly when he has been in power and
he was a Minister, 1 would beg of him
io  keep his bhund on  his heart
and say how he has acted earlier. There
are other people also who have that feel.
ing. But I suppose if they think coolly
and analyse the working of the Congress
Government th:e working of the ruling
rarty, they would admit that the country
has achieved during  the short
time something which neither America
nor England have been able to achieve
in less than u century. We have reached
only the stage of the Fourth Plan. So,
1 would say to all those who are criticis-
ing us that it is impossible for any
country to achieve what we bave already
achieved in this country in such a short
time. Those who are not sitting on the
ruling side, those who are sitting on the
opposite side and criticising us, they bave
got only a distructive mind. It i3 very
ensy to criticise, 1t is only if they come
forward and work they will know how hard
it is 10 make conceptions realities.
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Therefore, 1 would beg of My friends
who sit in the opposition to keep their
hands on their hearts and say whether
this government has not succeeded in
achieving what others could not achieve
in such a short time, Therefore, 1 would
oppose this motion of no.confidence.

MR, CHAIRMAN : Shri Sezhiyan,

SHR1 SEZHIYAN (Kumbakonem) :
1 will speak tomorrow.

SHRI BAKAR ALl MIRZA (Sicandera-
bad) : Mr. Chairman, Sir, pearly every
session we have in one way or the other a
vote of non-confidence and one wonders
thet we do not get tired of it. Probably
it is because the hunger is not satisfied.
The conditions in the couniry are such
that require deep thought and attention by
every citizen of India who loves his
country, Bue what do we sec today ?
An atmosphere of defection is prevailing
all over the country. No government is
sure whether it well continue or not,
Topping is o game that is going on all
over the place, What were the reasons
that brought about such a condition ? Have
we progressed in this country ? Can we
really help our country if we are follow~
ing this policy ?

My complaint is with the Prime
Minister. She has a very umique position.
She has got the love of the country. She
belongs to a family which is worshipped
in India and whatever she does and says
goes without Qquestion. Great hope was
attached to her but her policies have not
yielded the result,

Take, for example, secularism. When
the Opposition Congress combines with
the Japa Sang, it is reactionary and s0 on
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but when the Ruling Congress combines
with the Muslim League or the Akeli Dal,
it is progressive. This is just because
people have such regard for her that this
thing goes and the contradiction is not
obvious to the people.

Therefore if we have to move on, we
must oot think of personalities but only
of principles. The main issue was that
the Ruling Congress is a socialist body
and it wants to have o social state in the
country, But can you mention apything
after the bank nationalisation which this
Government haos done which has led us
forward toward socialism ? For the banks
to be nationalised the Oprosition Congress
was in the way. They were removed and
14 banks were nationalised. Others asked
for the nationalisation of foreign banks
and, therefore, they were not progressive.
We should have moved forward and done
it. Did you do that ?

Take the question of Jand reforms,
No State in which the Prime Minister hns
real power has tnken a Single step for-
ward to introduce land reforms. Instead
of that, they go round bluffing people.
[ come from Andbra Pradesh. In Andhra
Pradesh there is a Chief Secretary who
owns more than 500 hectacres of land and
nothiug is sald ebout that. What the
Chief Minister does is that he distributed
2 million acres of Goveroment waste land
among 8 lakhs of peasants and say that
that is land reform. Isthat land reform ? 1T
from the public sector you tramsfer it to
the private sector, is it land reform 7 In
Maharashtra, in Bibhar or in any State,
tell me of the single step which this
Government or party has taken after this

re-organisation that has helped in land
reforms.
Therefore talking socialism is one

thing and really taking measures 1o bring
this about is another. All of us are in
the game of appearing progressive because
being progressive has popular appeal.
People are hungering for more land and
growth. We come forward and say that
we are going to do thas ; therefore, follow
us. 50, the game today is (0 appear
progressive; whether you are really progres-
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sive or not is & different matter. This
is the condition today.

Then, the danger of Cabinet reshuffle
is very great, After all, what is dicta-
torship ? Dictatorship is concentration of
power in one political hund. The machinery
that we have, Parliament and all that,
is superfluous if power is concentrated in
one hand. The Soviet Union also had
elections end their Politburo, All the
machinery were there but Stalin had all
the power. All the power was concen-
trated in him and, therefore, he wus
called o dictator.

in which the reshuffling has
renllv suddens one's heart.
made 1o believe  that
others are incompetent; they wure not
fit enough to woik in o collective
manper and thet all the wisdom is concen-
trated in the Prime Minister. The Prime
Minister of India has tremendous power,
Other Prime Ministers bhove not used it.
Our Prime Mipister has used it 10 the full,
The Home Ministry has all the accumulat-
ed power which has not been used so far.
1 wonder and shudder to think if
ithat power is also used by our Prime
M inister for this particular end,

The way
tuken place
Peuple were

Therefore, il democracy is 1o survive,
if we ore to grow &8s a nation and everyone
is to have the confidence that we belong
10 a country which gives us an opportu-
nity 1o lift ourselves without the support
uf otbers, then democracy must function
realy in o definite and concrete form. To.
duy democracy is really a bogus democracy
and o shame. Therefore, 1 appeal through
you to the House thot some method should
be evolved by which there is no concen-
tration of power in ope purticular person
howsoever just he might be. The very
fact that there is concentration of power
in one hand is o danger to the country,
Even il nngels from heaven descend when
power is given becnuse power  cOrrupts
and absolute rower corrupts absolutely,
Surely, there is nobody who will not get
corrupt when such enormous power is
given,

Minister talks of

Toe hon, Prime
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having people behind her. 1 come from
Telengana. For 3 years there was 1 move-
ment for Telengana. After the movement
was normelised, no attention was paid
by the Prime Minister to the people of
Telengana. The people of Telengana have
got respect for her. Quite a number of
persons are still in the Ruling Congress. .
In spite of that, she has paid no attention
to them.

There is so much talk of WNaxalites.
They may kill people. But you also kill
people, When in a State 300 people
are Killed in a cold-blboded manner, not
a single judicial inquiry is set up, Only
in one case, there was 0 magisterial
inquiry ‘conducted uand even that waus
suppressed and the magistrate was transfer-
red. What difference is there ? You
allow the people 1o be killed by police
action. And these people the Naxalites, kill

people on some ideclo gical grounds, 1
do not see any difference between the
two.

MR. CHAIRMAN : The hon. Member
may try to conclude now,

SHRI BAKAR ALI MIRZA : I am con-
cluding, 1 plead with the Prime Minister
that at least the question of Telengaoa
should be handled quickly as she promised

before. Now, because she depends
upon the support of the Chief Minister,
everything - the Chief Minister does is

allowed. She should pay attention to
the people of Telengana and take up the

Question of Telengana Quickly. I have
great regard for the Prime Minister, But
1 must tell her that what she is
doing is not in the interest of the
couatry might lead to  wreater
disaster,

SHRI BEDABRATA BARUA (Kaliubo) :

Mr. Chairman, Sir, as Mr, Masani said,
this has become 100 much of a routine
affaiv  and, therefore, there mneed to
be some sort of a change and that we
need not starl  every session with a  No-
confidence Motion, 1 welcome such a
suggestion particularly when we have
a lot to do and we are, no doubt,
facing situations and problems that are
much bigger.
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I am surprised that while so many poli=
tical issues have been raised in the debate,
the major economic issues, the problem of
unemployment, etc, thut have :to be
solved urgently have not been mentioned.
We approach these guestions in a spirit
of dedication. This party has been
taking steps in terms of revolutionising
the economy of the country
by bringing  about  radical trams-
formation in the economy. Even . those
who swear by democracy today, who
talk of democracy as if it would be lost
if any socialist measure is undertaken,
should realise that the people, the intellec-
tuals, even in the United States have
said that India’s situation requires a
radical and drastic remsdy. Even those
who are wedded to capitalism have co ne
to this conclusion. An  American expert
once wrote that the combination of the
Ford Foundution and the Communists
would solve the Calsutta problem. This s
what even these people sny'._ .

Here, the point is that this is a
discussion which is not a discussion at all
but an expression of a certain obsession
on the part of the rightist
opposition. Mr Madhok in.his speech made

o number of charges. .. In fact
these charges have been continupusly
mude for the last six months, He

reférred to England. He stumbled upon
the trend in England-—the growth of
Cabinet powzr or the power of the Crown.
If we make it as an intellectual discussion,
there is possibly a lot to say, It may be
possible for us to discuss those trends
without bringing personal political pre-
dilections, not only predileclions but per-
sonal political prejudices,. We had a sys-
tem which was by and large & capitalist
economy where even the instruments of
public opinion and the agencies of public
opinion are also dominated by a group of
munopolists. Therefore, by all available
evidence there is concentration of political
rower and economic power. It is in fact
2 worse concentration of economic power
in the hands of monoupolists, & type of
concentration which has been declared to
be against the basic interests of our coun.
try because it has failed to develop the
country. It requires a drastic remedy, a
surgical remedy and during tbe last six
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months or more we have been thinking in
terms of bringing about radical develop-
ments in our economy. In doing that
we have certainly taken certain measures
which have aroused the ire of the Swatan-
tra Party or the Jana Sangh or of those
people who suffer from more frusiration, a
party that was part of us. 1 do not know
how Mr Madhu Limaye who shares so-
cialist convictions, 1 think, with all of us
can also see only one side of one aspect
as a conservative would like o do. 1
would very much differ with Acharyaji
when he says that reactionaries are those
who have extrasterriforial lovalties. 1fe is
not a reactionary, possibly he is soma.
thing worse. But the basic question is:
a reactionary wants to find out solutions
of the problems in the past. But soulutions
cannot be- found in the past but only in
the futuré, It is in this context that we
have ‘got certain problems. This is a pro-
blem which can be discussed. Tn fact on
this side also there is a feeling that 3o0.
cialism ' cannot -be brought about by an
extension of the bureaucracy alone.

Mr Madhok Quoted what was stated
for the last 50 years in Britain that the
power of the Crown has been increasing
continuously. Laski formulated that the
power of the Crown has increased. - In
India also the power of the executive
Government has increased. Bureaucracy
is growing and because it is functionless
it is certainly a problem and this has to
be discussed and some way has to be found
out. This type of situation in which the
functionless bureaucracy which is not
capable of delivering the goods but wants
more and more power—it has appetite for
more power—but. is incapable of imple-
menting the decisions may create difficul-
ties. 1t has not only to be Gircussed in
terms of concentratiop of power, For
example, in USA the power is concentrated
in the President of the United States. |
do not say that the power is concentrated
in the Prime Minister here in the same
way. But it is a fact that in
spite of that all the power belongs to the
president of USA, it is less according to
ne and more according 1o the Members
of the Swatantra Party a democracy. Al
Jeast 1 would call it as a capit.list deme-
cracy, a type of democracy 1 would not
Jik¢ to have in my country, Ina demo-
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cracy rower is poly-centric. In that way
political party and the Government cannot
submerge the total freedom of the country,
The Prime Minister in any democracy is
called primus inter pares. He has not
only to look (o the homogenity of the
Cabinet but it is also not accepted in the
British Constitutional system that the
Prime Minister functions under the.prin-
ciple of majority. So, the Qquestion does
not arise and need not arise also, that the
Prime Minister has to take away powers
from anybody, particularly when the Prime
Minister, under the Constitution, under
British Parliamentary Practice, is authori-
sed to look into the aflairs of any Ministry
or to interfere in any Ministry.

Therefore, this obsession about certain
powers being transferred to Prime Minis-
ter's Secretariat is a thing which it most
misleading and it do:s not do any honour
to the Opposition in this House to empha-
sise it 100 much. B:cause, it is a matter
in which our party is involved and our
party is interested. No doubt there had
been certain trends ‘in our country and we
had been trying 10 counter those trends, By
countering thoss trends, we are trying to
make an effective functioning of parlia-
mentary democracy possible in this coun-
trv. It is not that we have not made any
mistakes at all. If we have erred at all,
if we have commitied any mistake, it is in
the direction of being too democrhtic,
allowing the bureaucracy and the political
system 1o operate under a scheme of
checks and balances that have allowed us,
or rather, forced us to function rather
incompetently.

Now, this is a situation that can be
solved and solved only by lookiog at the
political and economic and administrative
systems as a wholz from a different angle,
and “in terms of major reforms in the
administrative, political and economic
systems,

1

that what the Prime
Minister has done is & step in the right
direction, And, tharefore, danger to
democracy cannot come from that angle.
When danger to demncracy comes, it does
not coine by the concentration of power
in a political party, even supposing that

power is concentrated, Because, after all,

I have no doubt
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democracy d:pends upon various insti-
tutions of democracy and agencies and
free institutions etc. Just 1o carry con-
viction, 1 would like to dquote what
foreign press had said. One of the loreign
visitors who had come to India said that
Indian Press is more free and somebody
said, it is embarrassingly fres. He said it
is s0 free that possibly few countries
would have equal freedom of the Press as
we have in India. That is the type of
opinions that have been expressed. One
may contradict it but it is a fact and vou
may look at any cartoon, Or any report or
any editorial in town newspapers that have
got large circulation. You may pick up
anyone and see. You will find always the
same story, the same slant, a particular
political opposition to change and a parti-
cular prejudice working throughout and
we are functioning under this system of
propaganda —political and  otherwise—
which has endangered our democratic
structure as well.

Therefore, Sir, if we are really to maks
a success of our democracy we have always
g0t 10 realise that the type of slant that
is given out by the Swatantra Party and
the Jan Sangh party in regard to law and
order situation is the most dagerous and
fascist of tendencies that we find in this
country. Because, Hitler's Fascism arose
out of his very intolerance of the expres-
sion of discontent. Expression of people’s
disconent has to be solved by socio-econo-
mic approach, by solving their economic
problems, by looking at their problems
from a particularly progressive angle. It
is only thus that these problems can be
faced, Hitler wanted 10 solve those pro-
blems by introducing an economy which
is totally intolerant, He wanted to suppress
expression of opinion as our Swatantra fri-
ends wanted that the Communist Party must
be banned and that th: only solution is
the solution of the bullet. 1t is this trend

that 1 coosider the most dangerous
to our democracy.
In fact, 1f our democracy faces danger

today, it is the danger of polarisation ol
ideas in directions of extremism,

In fact, nn democratic structure can
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function if the Naxalites become sufficient-
ly strong or as strosg or have at least the
type of strength that Jan Sangh has, Certa-
inly, the functioning of democratic system
requires certain basic agreements among
the opposition and the ruling party and
this may break down slowly, and this is
a real danger to democracy,

The tendency of the political systems
to work at cross.purposes, the parties
not being agreable to agres on funda-
mentals, is the worst danger to our demo-
cracy. All these dangers to democracy
came particularly in a sinister manner
when banks were nationalised and when
socialist measures where adopted and when
it was expected by many and feared by
some that they would bring about a radical
lra:_)sl'orrnalion in the ecomomy. All the
resistance which was given by the rightist
parties has been exaggerated by the type

of resistance from my socialist friends
like  Shri Madbu Limaye ; for
all  practical purposes, they also

joind with those forces in trying to sub-
merge socialism; in practical efect at
least it does submerge or it seeks to sub-
mearge the socialist directions that we are
trying to give (0 our economy.

It is in regard to foreign policy again
that a major attack has been Jaunched, It
is an attack which has been launched not
only in this House but in the country, that
our foreign policy has become a policy
of satellitism, and that we have become
a puppet of the Soviet Uniop and that the
Soviet Union is dictating our policies
and that whatever stand we take is due to
the directions coming from the Soviet
Union. 1 do not think that there can be
a4 greater exaggeration than this. I
democracy is to function, I would beg of
my hon. friends to see that there can be
many shades between black and while.
Therefore, it will not do to say that India
has become an autucratic regime. It is
simply not a fact. Parliament wounld not
have been therc if India had been autn.
cratic, and the freedom that we have now
would not have been there. But the
point is thut 1o say thot we are a satellite
of the Soviet Union is a complete misstate-
ment of facts. We do have our policigs,
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During the last twenty years, we have
placed our policies in a particular light.
We wanted to be nop-uligned and we
wanted to be anti-imperialist, In Viet
Nam, when we opposed the Americans,
and when we invited Madam Binh, it has
been very strongly criticised in our
couatry. It is said that she was just a
Naxalite in Viet Nam. But is she actually
a Naxalite in Viet Nam ? That is our
Question. In fact, Madam Binh also
represented her country, and the symbol
of Western democracy, namely the United
States did have talk with Madam Binh
in Paris on these matters. Our nationalist
movement once was also an opposition
movement or anti-imperialist movement.
But that is another matter. For
Madam Binh rules a government which
has got a communist ideology. But it
is also a fact that in Viet Nam as
the situation is today, the nationalist,
movement has been led by the communists,
tnot only today but from the beginning;
here was no other leadership in the nation-
alist movement in Viet Nam. What are
we going to do in in that situation ? For
us, it appeared very clear that so far as
Viet Nam was concerned, the American
intervention has been llke & bad surgeon’s
surgical operation, ever extending the
wound. It has extended the wound to
Cambodia. It may extend the wound to..,

SHRI KANWAR LAL GUPTA : What
about Czechoslovakia ?

SHRI BEDABRATA BARUA: |
would refer rather to Yugoslavia. Why
not experiment with this idea that after
all the Vietnamese who have resisted the
Chinese for three thousand years of their
history would still resist the Chinese? Why
not make Viet Nam a Yugoslavia in Asia ?
Why not examine the possibility of a peo-
ple who have been fighting against Ameri.
can imperialism for decades ? Why not
accept their capacity to resist any other
form or mode of interventlon in their
affairs ? Why is it pecessary for us to
imagine that.,,.

SHRI RANGA (Srikakulam) : Do not
be so blind. What happens when your
Naga leader goes to China and to Pakistan
and he is recognised somewhere as she has
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been recognised here ? Why is he so

blind ?

SHRI BEDABRATA BARUA :1 am
not being blind. [ think it was this
blindness which led the Americans to
hand over China to Mao Tse-tung. It is
this blindness again that is now endanger-
ing the independence of Cambodia.

SHRI P. G. SEN (Purnea) : Why have
you kept our Embassy there ? Why
not close it down ?

SHRI BEDABRATA BARUA: We have
always recognised the regime that exists,
Qur position is that that government has
been recognised because it is a de facto
government, .,

SHRI KANWAR LAL GUPTA : Why
did you invite her officially ?

SHRI BEDABRATA BARUA : At the
same time, the Government of Madam
Binh is a revolution:ry government,

SHRI RANGA : The Nagas also have
got a revolutionary governoment.

SHR1 BEDABRATA BARUA : Her
Government is different from the govern.-
ment of Phizo or any other emigre govern-
ment. It does have cootrol over large
territory.

SHRI RANGA : He comes from so
near that aren where the Naga hostiles
operate. Why is he so blind to_fgets ?

There must be a limit to bliz: sl

AN HON. MEMBER : If the UK
Government inviles Phizn’s Government,
will he like it ?

SHRI BEDABRATA BARUA : 1
would say 1o Shri Ranga that the whole
danger to our democracy and 10 our
freedom comes fiom people who are not
able to understand the powerful and in-
herent forces working in the world today ;
it is not by blindness that one can ¢on.
froot those forces,
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SHRI P. G. SEN : For the sake of one
lady, you have endangered the lives of so
many Indians.

AN HON. MEMBER You do not
recognise East Garmany. That is not a
revolutionary Government ?

SHRI KANWARLAL GUPTA : T hope
the Prime Minister agrees with his views,

SHRI BEDABRATA BARUA :1 am
expressing th: view of ‘the party as 1
understand it.

SHRI KANWARLAL GUPTA ¥ Is that
the official view of the rarty ?

SHRI BEDABRATA BARUA : It can-
not be the official view of the Govern-
ment, but it needs also to be expressed by
a member of the party, as he understands
it,

1 would strongly reject this idea that
we are a satellite of the Soviet Union or
for that matter of any foreign power. We
have resisted all types of incursion. Our
party is born out of a big nationalist
movement.

AN HON. MEMBER : What haprened
to Dubcek ?

SHR1 BEDABRATA BARUA ": Ours
is a vast country, India is not going to
face the fale of Dubcek. On international
issues, we have been friendly with the
Soviet Union., We cherish that relation-
ship we have with the Soviet Union, The
Soviet Union has given us assistance and
friendship which we greatly need. At the
same time, we are, as one Soviet leader put
it, a country of 500 million. He said, ‘Do
not forget that you are a country of 500
million. We may have friends. To have
friends doe$ not mean that we are under
them any more than saying that to have
an enemy means that we at war with him.
We do think of our own interests, nation-
al and international; we do have in view
our own development, our own growth,
our own future. We do have a foreica

policy suited 10 our interests; in vipw of.
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the very troubled situation of the world
today, with Pakistan and China posing o’
our enemies, we do need to have friends
in the world and we do not feel ashamed
of having friends in the world, We would
like to develop the same type of friendship,
Itis not a question of a rigid approach
that will help us,

Reference was also made to communal
riots. We know how these riots had taken
place, what was their origin and how 'much
necessary it is for us to teach the people,
both Hindus and Muslims, and make them*
understand the basic reason for these riots’
and how some people who have been con-
stantly instigating these riots mneed to be
also taught 1o behave properlis.

Then again it is a missiatement of fact
to say that our part is.not for land refor-
ms, In fact, ours is the. one party whigh
decided—1 am speaking on behalf of the
party—that gven if the party in power. in.
a State is the Congrass Party, we would
carry on the movement for land reforms in
that State, and in other Siates glso. - As 1
said, -it, .is a misstatement -of fact to say
that we have not carried through Jand re-
forms. Even today we have suprorted land
reforms in Bibar; we gre br:nslns in legis-
lation there. i

it F JAF qART (TUET) © weqE
wilaw, azd IwAL Sigar & f5 o ww
qfwam a3 # €A1 frasar 2 ag
79T & AT AR AIFS Y, /AT T8
CECEFE (ol qm—aur( as"r lm w
gag e’ ’

SHRI BEDABRATA ' BARUA : l‘hl'vo
no reason 1o reply to a particular-question.

1 .only say this, much in conclusion
that so far as land reforms, are concerned
though we, members of legislatures, raise
slogans against the capuahsts and land-
lords, when it comes to land reforms, our
attitude is short through with the interests
of the landlords. This is so in all politi-
cal parties, nut only in my party but in
the case of all political parties, We resist‘
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[Shri Bedabrata Barua)

land reforms; it is obvious, it is known to
everybody. This is what has to be
fought,

SHRI M. MUHAMMAD ISMAIL
(Manjeri) : It is strange that the Question
of elections in Kerala has been made one
of the reasons for supporting this no con-
tidence motion by some of our friends,
and it is stranger still that the people who
wanlt elections in Wast Bzngal,.,.

Free and fair

SHRI UMANATH :

elections.

SHRI M, MUHAMMAD ISMAIL : .
I am coming to that, do not want such
elections in Kerala,

SHR1 UMANATH : Rigged elections,
that is the point.

SHRI M. MUHAMMAD ISMAIL :
They brought out some reasons for not
wanting this election just now in Kerala,

The election is being conducted not
by the Central Government. Under any
democracy there musi bs some agency inde-
pendent of the Government to conduct
elections, and there is Such an agency in
India also, and that is the Elections
Commission. They are carrying on their
work, preparing for the elections, preparing
the electoral rolls according to rules, accor-
ding to their programme, according to their
schedule, and such work has been carried

on throughout the country including
Kzrala.
The last such operation took place

between 15th  November and 30th
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November, 1969, when the electoral roljs
were revised throughout the country, and
in Kerala the same operations took
place. All the parties were informed of
those processes by the Election Com.
mission. At that time no such Question
as is being raised now was brought up.

Just before that time, the Namboodi.
ripad Government was in existence in
Kerala. Then also this work of revision
of the electoral rolls was taking place.
Alter that, on the basis of the electoral
rolls prepared as a result of the operations
of the Election Commission between 15th
and 30th November, 1969, three bye.elec-
tions have taken place in Kerala. At
that time 100 this Question of something
being wrong with the electoral rolls was
not brought up before the authorities,

MR. CHAIRMAN : He may continue
tomorrow.,

BUSINESS ADVISORY COMMITTE
FIFTY-FIRST REPORT

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS, AND SHIPPING & TRAN-
SPORT (SHRI RAGHU RAMAIAH): 1
present the Fifty-first Report of the Busi.
ness Advisury Committee.

18 brs.

The Lok Sabha then adjourned
till Eleven of the Clock on Wednes.
day, July 29, 1970/Sravana 1, 1892
(Saka).



